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LOKSABHADEBATES

LOKSABHA

Tuesday, July, 27, 1993/Sravana 5, 1915
(Saka)

The Lok Sabha metat
Eleven of the Clock
[MR.SPEAKER inthe Chain
[English]
OBITUARY REFERENCES

MR. SPEAKER :Honourable Members, |
havetoinformthe House ofthe sad demise of our
former colleagues, namely, sarvashri N.
AlexanderandM. L Dwivedi.

ShriN Alexander was aMember of Provi-
sional Parliament during 1950—52 and repre-
sentedthe then State of Travancore—Cochin.

Awell known political and social worker, he
suffered imprisonment for participatinginthe
fightfor responsible govermmentin Travacorein
1930,1938and 1941.

He took keen interest in the promotion of
Khadiamongthe masses. He actively workedfor
the removal of social evils like untouchability. He
also worked for the promotion of prohibition
amongthe masses.

Hepassedawayon 11July, 1993, attheage
of 84 years atMavelikara Kerala.

ShriM. L Dwivedi, was the Member of First,
Secondand Third Lok Sabha, during 1952—67.
Earlierhe was aMember of Constituent Assem-
bly and Provisional Parliament.

Shri Dwivedi, an agniculturistand lawyer by
profession, was an active social and political
worker.

He worked ceaselessly forthe upliftment of
the downtrodden and made significant contribu-
tionin various fields of social activities. A sea-
soned parliamentarian, he took keen interestin
various Parliamentary activities.

Shridwivediwas amultifaceted personality
andhisinterestsincludedphotography andsports.
As aneminent dramatistand poet he authored
‘Swargiya Viman’, a Hindi Drama and ‘Kavita
Kunj', acollection of poems in Hindi.

Heexpiredon24July, 1983 atthe age of 85
years, atNew Delhi. We moumthe loss of these
friends and | am sure the House will joinme in
conveyingourcondolencestothe bereavedfami-
lies.

The House may standin silence forashort
while as amark of respectto the memory of the
departedsouls.
11.02hrs.

(The Members then stood in silence fora
short while)
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11.04hrs

ORALANSWERTOQUESTION
[English]
Konkan Railway routein Goa

21. SHRIINDRAJIT GUPTA:
SHRISHARAD DIGHE:

Willthe Minister of RAILWAYS be pleased
tostate:

(a)whether athree—member Committee
was appointed to sort out the Konkan railway
route controversy in Goa;

(b)if so, the details thereof;

(c) whetherthe Committee has submitted
itsreport;

(d) if so, the details therof and the action
taken by the Governmentthereon; and

(e) the extent of cost escalation and the
delay incompletion of the project as a result of
changesinthe originalplan?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF RAILWAYS (SHRIK.C.LENKA):
(a) AonemanHigh Level Committee has been

appointed.

(b) The Committee consists of Justice G.
J.Oza, retired Judge of supreme Court of India.

(c) No, Sir.

(d) Does notarise.

(e) This willdepend onthe decision of the
Government on the recommendations of the
Committee, which willinturn be available only

afterthe reportisreceived. .

SHRIINDRAJIT GUPTA : Sir, Iwouldjust
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like to draw you attention to one point that my
question has askedforthe details regardingthis
Committee. The details obviously wouldinnciude
the terms of reference of the committee. But
those have notbeen given. |do notknowifthe
Ministerwould supply us with that. But, anyway,
Iwould like to know fromthe Ministerif he could
enlightenus, atleastenlightenme—others may
be already enlightened— astowhatisthe real
essence of the dispute of our alignmentwhichis
goingonin Goabecause Goaistraditionally a
place which everybody knows is famous forits
communalharmony.

Differentcommunities are livingtogether
there in amity and harmony for a long time.
However, fromwhat [ readinthe press reports,
thisissue overthe Konkan Railway alignment—
whetheritshould bealong the coastal route or
whetheritshould be alongthe hinterland route
—is assumingsome complexion of a sort of - if
Imay say so—communal colour. Andifthatis
alidwed to escalate, | think, it would be very
unfortunate altogether. Railways is meant to
provide fordevelopment, for growth, forcreating
new jobs and andfor new railway lines and all
that. why is this assuming this kind of character
andwhatis the essence of the dispute. Would
you kindly informthe House ?

THE MINISEROF RAILWAYS (SHRIC.
K. JAFFER SHARIEF) : Sir, what the hon.
Member, ShriIndrajit Gupta has just now said
is very much correctthat such kind of afeeling
is getting created which is very bad. In fact,
Railways as such—as everybody knows —
integratesthecountryandintegrates the people
anditdoes notdisintegrate . Actually the prob-
lemin Goastartedinthe name environmental
aspects of this particular alignment. As what
Konkan Railway has decidedwouldcreate some
problemwiththe environment, the matterwas
referredtothe Ministry of Environment. They
have goneintothis subjectandeventhecommit-
tee appointed by theﬂZinistry of Environment
agreedwiththe alignmentwhichwas dividedby
the Konkan Railway corporation. In However,
fact, thereaftéral§6, itdid notsatisfy the people
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| appointeda one—man committee consisting of
a very senior engineer, who was Secretary,
Defence Production and also once Chairman,
Railway Board—Mr. Menezes—averystanding
engineerandwhoalsois aChristianeoan. He
went into the whole issue and he suggested
some small modifications which the Konkan
Railway Corporation accepted. Eventhenthat
was also notbeing satisfiable. The opponents of
the alignment said he also is partisan or some-
thingorthe other; motives were attributedto him
also.

Asaresultofthis, to putanendtoallthese
questions andto see thatthe peoplein Goa—
whethertheybelongtothis orthat community —
do notsufferfromany lack of confidence orany
doutapersonfromjudiciary was considered. It
is, therefore, the formerjustice of the Supreme
Court, Justice G.JOza, hasbeen appointed.
He has been given about one month’stime so
thatitcouldappeartothe peoplethatan unbiased
study isbeingmade and recommendations are
made.

You asked about the terms of reference.
Theyare:

(i)  Todecide uponasuitable alignment
forthe Konkan Railway, insofarasit
liesin Goa (Mayen— Bali) with par-
ticular reference to the following :

(a) The effectonthe eco—system, bothwith
respecttothe estuarineandkhazanlandarea

andthe forestcover;

(b) the need to minimise the disruption of
human settlements;

(c) the need to minimise the effect on
archaeological and cultural heritage:;

(d) to provide the maximum social and
economic benefittothe State;

(e) technicalfeasibility;
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(f) the most economical cost and time
frame, takinginto accountwork already doneso
far.

(g) to visitthe site;

(h)toreed and listento representatives of
aggrieved persons and their viewpoint in the
above context

These arethe terms of reference thathave
been giventthis Committee. Itis also said:

(i) inamivingatits decision, the Commit-
tee shall also consider the previous
studies on thisissue.

(iii) The Committee shallrecommend a
suitable course of action to govern-
ment.

6. The Committee shall decide its own
rules and procedures and shall have
the authority to co—opt any run on
person it considers appropriate to
assist in its work.”

This isthe document.

SHRI INDRAJIT GUPTA : Sir, the latter
partofthe hon. Minister’s reply, | am afraid, was
ratherinaudibletome. |amabithard of hearing
andmy BJP friends are nothelping. Butanyway,
thisis notessentially ajudicial matteras | have
understood from his terms of reference. | have
greatrespectforretiredsupreme Court Judges,
butthey donothave a sort of omni—knowiedge
about everything underthe sun. so, allthese
various factors which you have asked himto
takeinto account constitute quite a difficultjob.

"Meanwhile, | am told the work is being sus-

pended perhaps onthe approval of the Prime
Minister. So, | had written a letterto the Prime
Ministersome 3—4 months ago suggestingthat
the various interests who are involved in the
question of re—alignment mightbe calledfora
roundtable discussion and consultationherein
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Delhi by the Central govemmenttotryto arrive
atsome sort of amicable settlement. Apparently
that did not find favour because they have
preferred acommission of one Judge. But now
I would like to know that as far the financial side
of this problem is concemed how muchisthe
estimated cost of this project, how muchis going
tobelostby the factthatthe workis now heldup
because you have entered into contracts with
various people andthey will demandtheir pay-
ment, and what ultimately you think the esca-
lated cost will arrive at.

SHRIC.K.JAFFERSHARIEF : Sir,inthis
particular stretch, the expenditure.incurred so
faronthe approvedalignmentin Goais about Rs.
47 crore.

Aboutthe escalation cost, jut now we will
notbe able totellbecause itdepends upon the
recommendations and if there are anythingto
belookedinto, that willbe available only afterthe
reportis available whenthe govemmentwillbe
able to go into that question. For your kind
information | agree a judicialmemberwillnotbe
abletodo everythingby himself, buthe is being
assisted by the technical expertsin hiswork.

SHRIINDRAJIT GUPTA: Environmental
experts’ opnion?

SHRIC.K. JAFFERSHARIEF : Heisfree
to choose anybody andtake every one’s opinion
includingthe environmental opinion.

SHRISHARAD DIGHE: Mr. Speaker, Sir,
at the outset, | must clarify that my question
referredto the progress made by Oza commiis-
sion, notthis three—Member Commission atall.
This clarification is necessary because as a
Member coming from Meharashtra | am ex-
pectedtoknow the correctfactthat the matter
is before Oza Commission and notbefore any,
three—MemberCommittee.

Now, Sir, as far as'the Supplementary
questionis concerned, itis now afactthat Oza
Commission is going into allthese questions.
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Buthasthe Govermmentconsideredthis aspect
thatthe Konkan Railway Corporation has ex-
pressed serious apprehension that any re—
alignmentof Konkan railway route in Goa atthis
stage mightnotonly delay the entire projectby
overtoe w—and—a—nhalf years, but make it
completely unviable and the Corporation will
have be woundup completely.

Hasthe Governmentconsideredthis as-
pectalso? The original route was fixedupinthe
meeting of the Chief Ministers of four State,
namely Maharashtra, Goa, Karnataka and
Kerala. That route was approvedby all the four
Chief ministers and signatures were takenon
that projectitself. And now this realignmentis
beingconsidered. So, has the Governmentcon-
sidered as towho willbearthis extracostarising
outof this realignmentand more interestonthe
already invested amount because the
Maharashtra Govemmenthas already givenan
affidavit before the Oza Committee thathey will
notbe sharing any further costif realignmentis
done ? Secondly, if this dispute continues fora
long time, | would like to knqw.-whether the
governmentwilldecide tocomplete the routes
inMaharashtra, Karnataka and Keralairrespec-
tive ofthe routesin Goa.

SHRIC.K. JAFFER SHARIEF : Sir, first
of all,itis not athree Member Committee, but it
is a One Member Committee consisting of
Justice G. P.Ozaandheisassisted bytechnical
experts. Secondly, as the hon. Member has
said, itis, of course, the opinion of the Konkan
Railway corporation that if it is delayed the
projectis going tobe affected anditwillbecome
economically univable. The problem with this
projectis, more than anything else, the funding.
Whenthe projectwas conceivedonthe P.T.O.
concept, asthe hon.Memberhas rightly said, all
the State Governments have agreed and the
project was taken up. so, the question is of
funding arrangement and it is a very difficult
thing where the State Governments and the
Centre are participatingin equity. Earlier, what-
everequity share was agreedto, thathasbeen
partly given andthe work has been going on.
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Recently, when | held ameeting of all the Chief
Ministers ofthe Concemed States, they haveall
agreedtofurtherincrease the equity shares. Of
apurse, the Chief Minister of Maharashtra,ina
lighter vein, has said that he will notbe able to
give more funds, but not seriously. Interrup-
tions)

SHRI GHARAD DIGHE : He has said it
very seriously andthe affidavitis there Interrup-
tions)

SHRIC.K.JAFFERSHARIEF : Asagood
friend, | have nottakenitso seriously.

SHRISHARAD DIGHE : The Chief Minis-
terof Maharashtra has seriously told allthe MPs
ofMaharashtrathe otherdaythatthe Maharashtra
Government s not goingtoshare any further
cost tothis projectand asked us to convey this
to the Railway Minister.

SHRIRAMNAIK: Thathasbeensaidinthe
affidavitalso Interruptions)

SHRIC.K.JAFFER SHARIEF: The Gov-
emmentis fully aware of the problems. Yjrtrgptr.
Justice Oza Committee hasbeengivenonlyone
month’stime and thattime is also, more orless
over.

Ithink, he is only going to make one more
visitand he is concluding the report. So, there
is not goingto be much delay. The workinthe
otherareas being continued. the problem s of
resources.

SHRIRAMNAIK: Inthe reply he says, it
will depend on the decision of the Govemment
onthe recommendation of the committee which
willin turn be available only afterthe reportis
received. Accordingtotheterms of reference, a
copy of whichis with me, ‘inview of the strong
representations by public on this issue, the
Government of India have decided to referthis
matter to a high level committee for a final
decision. Nowthis is the govemment resolution
dated 3rdJune. whenyouhavegivenittothe high
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level committee for atinal decision, are you
goingto adopt that decision as afinal decision
or after receipt of the report, are you going to
changeit? wantto know itbecauseitis essen-
tially differentin the terms of reference and the
reply that has been given by the Minister.

The notifications is of 3rd June. Today itis
27thJuly. The committee was given only one
moth. So much time has gone. What has the
Minister to explain about the delay?

SHRIC.K.JAFFER SHARIEF : Thereis
no delay as such. You know monsoon condi-
tions are alsothere. The hon. Member, ShriNaik
knows thatpeople of four States are seriously
interestedinthisline. As he rightly pointed out,
thisis the final recommendation. The Govemn-
ment is not going to consider any more or
anything else. Once the recommendation
comes, thisisfinal. Thereafterthere is nothing
else.

Oza Committee has more or less com-
pletedits job. | believe forsome of the represen-
tations, he hasto hear. Heis going there person-
ally. Hehas gone there already. Thistime he is
going to meet some of the people who have still
gotsome problemsto represent. Afterthat ap-
proximately the impression thatwe have gotis,
by 10th of September, his report willbe available
tous.

SHRI SUDHIR SAWANT : Essentially,
this projecthas started from wrong precedents.
One precedent which has been set is when
initially itwas agreed that the State Govemment
willgive oneinstalimenttobearapartof thecost
of the project, now the State Govemmenthave
beentoldto give secondinstallment and third
instalment. Now they will ask for the fourth
instaliment; the work was stopped. the com-
plaints are goingon. One committee was setup;
anothercommittee was setup. The reportwas
given. Nodecision was taken. Now the costis
Rs. 4000 crores. This increase is because of
stoppage of work. | want to ask the Minister
whether this cost, whichis due tothe delay is
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going tobe bome entirely by the Goa Govermn-
mentor the Central govemment or whether the
other State Governments also have topaythe
costfornofaultof theirs ?

When they are going to give acategorical
assurance thatthe work will be statedon such
andsuchdate, canthe Ministergive suchassur-
ance because again he has saidthatonce the
reportcomes, there willbow some other kind of
agitationwhich can be started by anyone.

SHRI C. K. JAFFER SHARIEF: | have
clearly said, there is no question of further
examination of any kind. We have very clearly
said, thisis the final recommendation. Asfaras
the question of sharing of costis concemed, itis
proportionately on equity basis anditis notgoing
toburden any particular induvidual key State.
Thegive the share accordingto their own propor-
tion. Even the railway Ministry is also participat-
ingwith its equity. Beyond that, there is nothing
else.

National PolicyonP.D.S.

2. SHRI BARE LALJATAV:
SHRINITISHKUMAR:

Will the Minister of CIVIL SUPPLIES,
CONSUMERAFFAIRS AND PUBLIC DISTRI-
BUTION be pleasedtostate:

(a) whetherthe committee constituted to
formulate a national policy on Public distribution
System has submitted it s 1. >port;

(b)if so, the details thereof;

(c)ifnot, the reasons forthe delay;

(d) whetherthe State Governments and
representatives of all political parties were con-
sultedin this regard;

(e) if sothe details thereof; and

(f)if not, the reasons therefor ?

JULY 27,1993
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THEMINISTER OF STATE INTHEMIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION AND
MINISTEROF STATE INTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED)
:(a)to(f) : Astatementis laidonthe Table of the
House.

ACommittee of Ministers incharge of Food
& Civil Supplies Department from States was
constituted pursuant to adecision of the PDS
Advisory Council inits 15th meeting held on
21stMarch, 1993, for making recommenda-
tions forthe formulation of a National Policy on
Public Distribution system. Initially, the Com-
mittee was given time till 30th April, 1993 for
finalising its recommendations. However, the
Committee could not complete its work within
this time because it could not complete its
consultations and discussions. Onthe request
of the Commiittee for further extension of time,
the Government has granted time till 30th of
July, 1993to the Committee for submitting its
report. The Committee has not fumished details
regarding its consultations.

[Translation)

SHRIBARE LAL JATAV : Mr. Speaker,
Sir, anational committee was set up toformulate
anationalpolicyon PDS. Itwas asked to submit
its report by April 30, 1993 but due to certain
reasons the committee could not submit its
reportwithinthe giventime. Now thetenure ofthe
committee has been extendedtill July 30, 1993.
Iwouid like to know whether the hon. Minister
isawarethatthe Prime Ministerhad announced
onAugust 15thatessential commodities would
be made available at fair prices by providing
special subsidy to the people of the most
backward 117 blocks. | would like to know
whether government propose to extend this
facility tothe droughtprone areas of other states
also? Does the govemment proposetoidentify
suchdroughtprone areasin Madhya Pradesh
with aviewto extend this facility in those areas?
If so, whether fromthis point of view any survey
hasbeen conductedinbackward areas of vari-
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ous states? If not, whether Government pro-
poses to cunduct such surveys to identify such
areas and the amount being incurred by the
centralgovernmentto provide subsidy onthe
Commodities supplied to the poorandcommon
people through PDS ?

MR. SPEAKER: Thisis notthe wayto ask
the question please ask in brief

SHRI BARE LAL JATAV : Mr. Speaker,
Sir, lwouldlike toknowwhetherthe Govemment
proposes to exclude the upper class people out

of the purview of PDS andif so the criteria laid -

downforthe purpose.
[English)

THE MINISTER OF CIVIL SUPPLIES,
CONSUMERAFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI A. K. ANTONY) : The 15th
meeting of the PDS Advisory council has setup
athree—member Committee to gointo the de-
tails of the formulation of the national policy on
PDS. Unfortunately, this Committee was not
ableto completeits work. Now they have been
given time till 30th of July.

The otheraspectof the question whichthe
hon Member raised covers the RPDS areas.
FromJanuary, 1992 onwards, all overthe coun-
try, there is a special programme known as
RPDS whichis goingon. Central Govemment,
in consultation with State Governments, has
already selected 1752blocs for RPDS areas. It
consists of mainly the tribal majority areas, the
drought—prone areas andthe Integrated Devel-
opmentAreas. Inthese RPDS areas, foodgrains
are supplied at Rs. 50/- perquintallessthanthe
otherareas.

Regardingtaking more RPDS blocs, we
ha - z:an open mindby it depends onthefinancial
urces ofthe Govemmentalso.

ranslation)

SHRI BARE LAL JATAV : Mr. Speaker,
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Sirlwouldliketo know whetherthe Govemment
isaware ofthefactthatthe BJP Governmenthad
cancelled licences of many Fair Price Shopsin
Madhya Pradesh and their people to forms
cooperative societies andissued licencesto
them. If so, whetherthe Government proposes
to form cooperative societies on this line at
nationallevel andissue the licence for Fairprice
shops to them, if not, whether Government
propose to cancel licences issued under the
previous systeminMadhya Pradesh ?

[English]

SHRI A. K. ANTONY : Central Govern-
ment received many complaints about
politicalisation of PDS from Madhya Pradesh.
But we have one problem. Implementation of
PES is the responsibility of the State govern-
ment. The whole PDs operation is a joint
operation..../nterruptions) Centralgovemments
isresponsible forthe procurement. storageand
distribution of POS articles. Thenthe selection
of FPS and other implementation aspect is
entirely the responsibility of the State Govern-
ment. Atthe moment, we cannot do anything
aboutthat.

[ Translation)

SHRINITISH KUMAR : Mr. Speaker, sir,
this questions was raised duringthe last session
alsobut nofollow—up actionwas taken by the
Govemmentinregardto the queries raised by
the hon. Members at that time. Sir, | have no
objectionto the extention of date till July 30 for
the submission or report by the Committee. But
the Government musthave a national policy in
thisregard. Itis very unfortunate thatthe Govem-
mentis thinking to exclude some people out of
the purview of PDS. However the fact is that
duringthe last few years off take has declined
andthe amount of subsidy has increased.

Thereasonbehinditisincreaseincorrup-
tion. Iwouldlike to know from the government
aboutthe steps proposedtobetakenbyitinorder
toremove theills such as wide spread corrup-
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tion, the supply ot low quality foograins andnon—
availability of essential commodities through
the PDS to the rural people and particularly in
Delhi? He had himself visited the several places
in Delhiandfoundthe substandardfoodarticles
being supplied through HDS. He ordered to
replace the commodities within 24 hours but
have notbeen replaced even after a period of
thirty five days. What is the reaction of the
Governmenttoit ?

[English]

SHRIA.K.ANTONY : The Central Govem-
mentis awaitingthe report ofthe Committee on
National Policy on PDS. Atthe moment, we are
having an open—mindaboutthe PDS. We have
nofixed idea about eliminatingany section from
availingthe benefit of the PDS. As soon as we
getthe report ofthe Committee, thenonly the
Government will take a decision about this

question.

Regardingthe complaintabout quality, | do
agree with the hon. Memberthatitis a fact that
there are alarge number of complaints fromall
the States aboutthe bad quality of articles issued
throughthe PDS. Butthe problemis the Central
Govemment s responsible regarding procure-
mentand distribution only. Afterthat, about the
FPS and other things, itis the responsibility of
the state Govmments. But to help the State
Govemment Central Govemmenthasagain—
with all cooperation from you —extended the
operation of the Essential commodities Act for
another five years. With the Essential Com-
modities Act and the Prevention of Black-mar-
keting Actand similar acts, the State Govern-
ments should be able to punish allthose people
whoever they are who are engaged in
blackmarketing and also mixing of good quality
and bad quality food articles. | share your
concem. I willagain requestallthe State Gov-
emments to take more stringent action against
those persons who are engagedin malpractices
inthe PDS Interruptions)

SHRIBASUDEBACHARIA:Hehasasked
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about Delhi. Please reply tothat.

SHRIA.K. ANTONY : This appliesto Delhi
also.

[Translation]

SHRINITISHKUMAR: He had orderedto
replace the commodities within 24 hours but it
has not been done even in thirty five days
yeeeenns Interruptions)

MR SPEAKER : This Question is about
National Policy.

[English]

SHRILOKANATH CHOUDHURY : The
Govemmenthave asked the Committee totheir
report. | would liketo know whetherthe Govern-
menthave issued any reference to the Commit-
teeinwhichareas they should give their opinion.
Secondly. Iwouldalsolike toknow whetherthe
World Bank has suggestedto the Government
of India that the Government of India should
reducetheirthruston PDS. whatis the reaction
of our Governmenttothat?

SHRIA.K.ANTONY: The Govemment, as
such, has notgiven any directionto the Commit-
tee. The 15th meeting of the PDS Advisory
Council was held recently and allthe States’
representatives represented onit. That Council
meeting unanimously adopted a Resolution to
appoint this Committee. The decision was that
this Committee should be able to formulate a
National Policy on PDS and alsoto suggestthe
ways and means toincrease larger and mean-
ingful allocatign offoodgrainstothe really needy
and common people of ourcountry. The problem
is even though we are spending more than
thousand crores of rupees by way of subsidy, we
are distributing only 18—19 milliontonnes of
foodgrains. Actually, this PDS distribution is
meetingonly 12—15percentof the requirement
ofthe people.

Thatis notenough. So, after caretul delib-
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eration, the PDS Advisory Council has come to
the conclusionthatinstead of giving 12 percent
to 15 percent of the requirements, atleast the
needy and common people should getlarger
quantity. Tofind outasolutiontothat, we have
appointed this Committee, notto exclude any-

body.

Regardingthe other question, | wouldlike
toinform the hon. Memberand alsothe House
that this Government is committed towards
PDS. Aslongas we are here, we willstrengthen
the PDS. Thereis no question of weakeningthe
PDS. Whoeveritmay be, fromwhicheverquar-
ter any advice comes regarding weakening of
the PDS, | can categorically tell you that this
Governmentwill notbe apartytoit.

Godown Facilities for Wheat

23.SHRIR.JEEVARATHINAM : Willthe
Minister OF FOOD be pleasedto state :

(a) whetherthe attention of the Govemment
has been drawn to the news item captioned
“Wheat stocks mount in Punjab™ appearing in
- the Timesof India, dated June 15, 1993;

(b)if so, whether 2 milliontonnes of wheat
in Punjab andabout 6 lakhs tonnes in Haryana
are lying in the open under CAP (cover and
plinth) due to lack of Godown accommodation;
and

(c)ifso, the stepstaken bythe Government
to provide enough Godown facilities for stocking
wheatinthese States?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF FOOD (SHRIKALP NATH RAI)

(a)to(c): AStatementislaidonthe Table
ofthe House.

STATEMENT

(a)and(b): Yes, Sir. The contents of the news
item are by andlargefactual. CAP Storagebeing
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maintained by Food Corporation of Indiais a
recognisedstorage system and hasbeenregu-
larly resortedto during procurement seasonin
Punjaband Haryanaevery yearwheneverthe
need arises. Even subsequently, stocks have
beenmaintainedunder CAP storage inconsum-
ing regions whenever FC! has fallen short of
sudden additional requirement of covered
Godowns.

(c) : Dunngprocurementseason wheneverthe
need arises additional capacity is hired. Ason
1.4.1993, Food Corporation of India had total
capacity of 49. 53 lakh tonnes in Punjab and
14.00lakhtonnesinHaryana respectively. Dunng
the procurement season till 30th May, 1993
Food Corporation of India had hired additional
capacity tothetune of4. 94 lakhtonnesin Punjab
and0. 58lakhtonnesinHaryana.

SHRI R.JEEVARATHINAM: Hon. Speaker,
Sir, now half of the storage coverage of the FCI
isonly on PunjabandHaryana. My pointisif FCI
godowns are constructed in Tamil Nadu, the
foodgrains canbe divertedto Kerala. Kamataka,
Pondicherry.

SHRIKALP NATHRAI: The procurement
of wheatandrice is the highestin Haryana and
punjab. This year, we have a record procure-
ment, thatis. tenmillion tonnes. Now two types
ofgodowns are there—covered Godowns and
CAP godowns. Those States which are the
consuming States, foodgrainis despatchedto
those consuming State andthere we are making
arrangements forthe CAP godowns and cov-
ered godowns and even additional capacity is
beingraised there.

SHRIR. JEEVARATHINAM : My second
questionis, half of the storage coverage of FClI
isin Pubjab and Haryana. My pointis, why do
you not divertthe FClcoverage to Tamil Nadu?
Thereisasmdllgodownin Arakonam. lwantan
assurance from the hon. Minister where he
would constructa godown there with five lakh
tonne capacity.
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SHRIKALP NATH RAI: Duringthe Eighth
Five Year Plan Rs. 286 crore have beenallo-
catedforcapacity addition and we shallkeepin
mindthe construction of godowns in Tamil Nadu

SHRITARA SINGH: lwanttoenquire from
the hon. Minister whetherthe Department is not
interestedin keeping godowns constructedfor
the FClunder the Agricufture Ministry Scheme
1978—79. Isthere any policytodecreasethe rent
of the godowns to cause resentment among
ownerssothatthey may refusetease ofgodowns
?sitthe policy to keepthe foodgrains inthe open
sothatthe weight may increase due tomoisture
n the rainy season and benefit the corrupt
officers of the Department?

SHRI KALP NATH RAI! : In Punjab and
Hariyana, godowns have beenconstructedand
seventy per cent of the foodgrains is in the
covered godowns and 30 percentis under cap
system . Thatis also a scientific storage system
and that policy a scientific policy and it is
continuing. The Govemmentistryingto havethe
additional capacity. But Panjab is basically a
State of procurement and we have to despatch
foodgrains from Punjab to Nagaland. Assam.
Tamil Nadu orKamataka. Therefore, godowns
areneeded inthose States where the foodgrain
hastobe despatched.

SHRIM. R.KADAMBURJANARTHANAN
:1wantto draw the attention of the hon. Minister
loanewitem problem of plenty regardingwheat'.
There is inadequate facility for the godowns. |
want totell the hon. Minister that the floor mills
situatedin non—wheat producing States are
running only fifty per cent of the capacity and
some floor mills are even closed down.

Therefore, will the Ministry come forward
to use the amount which they are payingforthe
hiredrakes now andspenditas asubsidyonthe
‘transport arrangements forthe non—wheat pro-
ducing centres so that the mills may run, em-
ploymentwillbe produced and also the economy
willbe improved ?
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SHRIKALP NATH RAI: Mr. Speaker, Sir,
thefoodgrains are being despatched mostly by
trains, sometimes by trucks and the road sys-
temis alsoimplied. The Government of Tamil
Nadu, if any amount of wheat they
need....Intenuptions)

SHRIM. R. KADAMBURJANARTHANAN:
Iwantedto know whethertransport subsidy will
be given by the Central Governmentto those
non—wheatproducing States.

SHRI KALP NATH RAIl : What ever the
facilities given by the FCI? Those are facilities
arebeingcontinued.

SHRIM. R.KADAMBURJANARTHANAN
: Transport subsidy is different from the facili-
ties.

SHRIKALP NATH RAI : Those facilities
which have been givenby the Central Govemn-
ment will continue and as regards the other
facilities, the Government will consider it.

[ Translation)
National Testing Service

24. SHRISAYADEOSING:
SHRI BRIlJ BHUSHAN SHARAN
SINGH:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleasedto state:

(a) whether there is a scheme of National
Testing Service under the New Education
Policy ;

(b)whetherthe same has since beenintro-
duced;

(c)whetherthere is any proposalto conduct
Joint Entrance Examination for [ITs through
National Testing Service to avoid various types
of mistakes in the said examination; and
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(d) if so, the details thereof ? -

[ Translation)

THE Deputy MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATIONAND
DEPARTMENT- OF CULTURE) (KUMARI
SELJA): (a)to(d): Astatementis laid on the
Table ofthe House.

STATEMENT

(a)and (b) : National Policy on Education—
1986, envisages that abeginning willbe made
in de—linking degrees from jobs in selected
areas particularly in services for which a Uni-
versity degree need not be anecessary qualifi-
cation. Itfurther visualises that concomitant with
de—linking, an appropriate machinery, suchas
aNational Testing Service, willbe established,
in appropriate phases, to conduct tests on a
voluntary basis to determine the suitability of
candidates for specifiedjobs andto pave theway
for the emergence of norms of comparable
competence across the nation.

Action has already been initiated to
operationalise the Scheme by registering a
society forthe purpose.

(c)and (d) The Joint Entrance Examination
(JEE)is conducted every yearforadmissions
to lITs and Instit(ﬁé of Technology, Banaras
Hindu University. It has been built up overthe
years and takes care of any discrepancies/
inadequacies wherevernecessary eitherduring
the conduct of examination orinthe process of
evaluation. Thereis no proposaltoconductthis
examination by a National Testing Service or
any othermechanism.

[ Translation]

SHRISATYADEO SINGH : Mr. Speaker,
Sir, today the issue of education policy and
examination system has a greatimportance.
Butthe reply does notclarify anything aboutthe
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National Policy on Education, 1986 and it ap-
pearsthatthis is confinedto papers only. You
have proposedto change the examination sys-
tem, curriculum andthe method of the assess-
ment in this policy to bring some qualitative
changes in the field of education; butthe reply
does not clarify your policy?

Mr. Speaker, Sir, | would like to ask my
questionthroughyoupart "A” of my questionis
the names of specific area in which you are going
toimplementthe proposed delinking of degrees
fromjobs . Secondly, ithas been stated further
inreply that concomitant with dealinking, suit-
ability of candidates for specified jobs will be
deter mined on voluntary basis. What wouldbe
the criterion on the basis of whichthe govem-
ment is going to determine norms to promise
specific jobs on voluntary basis?

In the context of reply to part (c) of my
question | want to submit that there are four
stages of education Primary, education Sec-
ondary education, Higher education andtech-
nical education after higher education; butmost
importantissue is primary education. The Gov-
emment itself has stated in connection with
language and level of learning, that a uniform
policy has been framed for language, math-
ematics and environment for the whole country.
What is that policy and when will it be imple-
mented? these are the three points about which
Iwantto know.

THEMINISTEROF HUMAN RESOURCE
DEVELOPMENT (SHRIARJUN SINGH) : Mr.
Speaker, Sirthe question raised by the hon.
Memberwas quite different than whathe has
nowwantedtoknow. Henowwants toknowabout
the whole education policy. | should be given
opportunity to explain the issues now raised by
the hon. Memberbutthese do not came under
the purview of this question. (Interruptions)
Please listen to me. Whatever reply | have
given, itis also with me.

The question is related to the National
Testing Service. He has asked whether the
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National Testing Service hasbeensetupornot.
This note contains fullinformation aboutit. Sofar
asthe questionis concemedastowhat further
actionhasbeentakenonit' lwouldliketoexplain
that arevaluation of 1986 policy hasbeenmade
in 1992 and under whichthe name of National
Testing Centre has beenchanged as National
Evaluation Organisation. Ithas been registered
asasocietyon9.12.1992.

Now under this systemitis being decided
as towhat willbe the method of examinations
and evaluation as well as the criteriaand quali-
fications for various jobs etc. because simply
settingup abody only will notserve the purpose.
Unless we include those institutions which will
be ultimately responsible for holdingthe exami-
nations and which will create jobs, it will be
completely anisolatedinstitution. Actionon all
thesethingsisbeingtaken. |wouldliketoassure
himthatthe purpose of national education willbe
fulfilled completely.

. SHRISAYADEOSINGH: Sir, everyyear
more than 85thousand students take [Tl exami-
nationandoutofthemtwothousandstudentsare
selectedforhighertechnical education. Forthe
lasttwo years there had beenirregularitiesin
this jointentrance examinations. (Interruptions)
lamtalking aboutthe Institute of Technology. |
would like todraw your attention to the news—
items appearedin newspapers afew days ago.
Onthebasis of which an Inquiry Cmmissionwas
appointed. The Chairman of Kharagpur JEE
was removed and an inquiry committee was set
up. Wouldyou the hon. Minister like to give the
findings ofthis Inquiry Committee and whatis
the plan of governmentto remove the lacunain
the systemofthe highertechnical education and
toimprove the functioning of these institutions.?

SHRIARJUN SINGH :Mr. Speaker, Sir, |
am grateful to the hon. Memberfor asking this
question which is related to highertechnology
andnottothe primary education. (Interruptions)
The details of the incident quoted by you have
been explainedinthe other House. But | would
like totell that the iregularities were committed
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atthe examination. Aninquiry was conducted
andaftertheinquiryitwasfoundthatthe students
will not be affected by it with regard to the
evaluation of their examination papers. Ithas
already been assured. Howthese irregularities
have been committed is being lookedinto and
the action is being taken that such type of
iregularities are notcommittedinfuture. twould
like to assure himin this regard.

SHRIBRIJBHUSHAN SHARAN SINGH :
Mr. Speaker, Sir, | would like to submit to the
hon. Minister thatthe main purpose of the Na-
tional Examination Service scheme was to
selectthe able and talented studennts on merit
basis through the examination being held on
national level. But today we have so many
examples..

MR. SPEAKER : Please do not make a
speech, ask yourquestiononly.

SHRIBRIJBHUSHAN SHARAN SINGH:
Sir, half—an—hourhasbeen spentonaquestion
in respect-of Railways but mine is one—live
question.

For example | would like to tell the hon.
Ministerthat..

MR. SPEAKER : Please do not tell, ask
yourquestion.

SHRIBRIJBHUSHAN SHARAN SINGH:
Sir, the same is my question. In Bombaythe S.
N. D. T. Women’s University has selected a
studentforM. Sc Home Science on20thwho had
nottakenthe written examination heldon 19th.
We oftenreceive suchcomplaints. Thisis wrong
andthatis whythe genuine students are not able
to getadmission and are becomingthe victims
of frustration. So, | would like to ask the hon.
Ministerastowhatare his planstobuild upfuture
of genuine students andto put the frustration
amongthemtoanend?

SHRIARJUN SINGH : Mr. Speaker Sir, at
present| have noinformation aboutthis particu-
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larincident. | would informthe hon. Member after
collectingthe information. As faras the function-
ing of National Evaluation Centre Organisation
is concerned, action willbe taken on the points
referredto by the hon. memberand when it will
- become operational fully, the admission sys-
tem will definitely improve and standard of
examinations will also streamlined.

|English]
Shoranur—Mangalore Railway Line

25. SHRI MULLAPALLI
RAMACHANDRAN:
SHRIK. M. MATHW

Will the MINISTER OF RAILWAYS be
ploasedtostate:

() whetherthe Government have received
nyrepresentations for doublingthe railway line
hetween Shoranur (Kerala) and Mangalore
(Karnataka);

(b)if so, the action taken thereon;

(c) whetherany study been conducted to
assessthe possibleincrease inpassengerand
freighttraffic on the Shoranur—Mangalore route
with the commissioning of the Konkan Project;
and

(d) if so, the details of the findings and the
steps beingtaken for timely completion of the
project?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RAILWAYS (SHRIK.C.LENKA):
(a) Yes, Sir. Arequest has been received from
Chief Minister, Kerala.

{b) to (d) Survey for doubling of Shoranur
—Mangaloreline has been taken up, whichwill
assess the traffic potential of the section includ-
ing the change in pattern of traffic with the
commissioning of Konkan Railway. Further
action will be taken based on the resuits of the
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survey and availability of resources inthe com-
ingyears.

SHRI "~ MULLAPPALLY RAMA-
CHANDRAN: Sir, the Mangalore—Madras rail-
way lineis one of the oldest railway finesin India
and it was constructed by britishers over a
century ago. Itis disappointingto note that no
developmental work, as such, has been made
sofaronthis sectorfromMangaloreto Shoranur;
andthe Govermmenthas nottaken anyinitiative
inthis connection.

MR.SPEAKER: Please cometothe ques-
tion.

SHRI MULLAPPALLY
RAMACHANDRAN :1am comingto the ques-
tion. Malabar areain Keralais one of the back-
ward regions in the whole of the country. Ithas
been the persistentdemand of the people from
this area to double this line from Shoranur to
Mangalore. Keepingin view the overall back-
wardness of Malabarand alsothe hightrafficas
well as the freight potential — afterthe comple-
tion ofthe Konkan Railway on this sector—may
Iknow from the hon. Ministeras towhetherthe
doubling of this sector will be given top priority
inthe coming Railway Budget?

SHRI K. C. LENKA : Sir, this is about
doubling of railway line between Shoranurto
Mangalore. itslength isabout 307 kms.In 1991,
the survey was included; it could not be sur-
veyed then because the gauge conversion
programme inthatarea was notfinalised. Now,
the gauge conversion works inthat area have
beenfinalised, We havetaken upthe survey and
weare giving the priority to compete the survey
assoonaspossible.

SHRI MULLAPPALLY
RAMACHANDRAN : Sir, time and again | have
represented to the Minister to startnewtrains
from Mangalore to different stations. But the
stereotyped answerwhich ! have beenreceiving
from the Ministry is thatthe carrying capacity on
this sectorhas been saturated and the Raitway -
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Administration cannotcatertonewtrainsat the
moment . | have written to the hon . Minister
aboutanother-veryimportant matter regarding
the doubling of the lines . The hon. Minister of
State, ShriK. C. Lenkahas givenme areply on
27.05. 1993 regarding my representation.

MR. SPEAKER Please cometothe ques-
tion now.

SHRI MULLAPPALLY
RAMACHANDRAN : He replied that the traffic
onthe Mangalore—Shoranurlinehasnotreached
alevel tojustify its doubling. | donotknowasto
why this contradiction has come. Willthe Min-
istercome forward and enlightenthis House on
this contradiction? Onthe one hand, he saysthat
the saturation pointhas beenreached....

MR. SPEAKER: Yes. Youhave askedthe
question.

SHRI K. C. LENKA : After the Kokan
Railway line has come upinthatareaand after
the gauge conversionwork has beenfinalised
inthatarea, mostofthe lines will as covered will
becomebusy lines andthe passengerswillalso
increase. Now, the surveyis~ :ng on; afterthe
surveyisover,wewilitake ., . work.

'SHRIE. AHAMED: Sir, itis quite unfortu-
nateto seethatthe Railway has neglectedthis
areamiserably. inspite ofthefactthatforthe last
one century this line was feeding the Southem
Railway and old South —Indian Railway, the
Railway was particularly taking a step—moth-
erly attitude.

Sir, Railway will notbe going newtrains and
you say that there is no sufficient number of
trains, youwill not give us new lines andyousay
thatthereis nosufficienttraffic. Whatis this, Sir?
Why is it so? Even in Kerala, when you have
grantedlines in other parts of Kerala, why this
line alone—Mangalore—Shoranur area from
where|amcoming—hasbeenneglected? The
hon. Minister. should answer. Even now the
Ministryis evasive. | wouldlike to know whether
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you are preparedto dojustice tothis part of the
country.

Thehave been doing valuable service to
the railway. Therefore, | wish to know what
priority you have given; to doubling of this line.
Isit atop priority or the low priority?

SHRI K. C. LENKA : We have given top
priorityto complete the survey. This survey was
orderedin 1991.1explainedhow itwas delayed.
Now we have taken up the survey work on top

priority.

SHRI SUSEELA GOPALAN : Sir, the
Ministerhimself has admittedthatthereis over—
saturation in the railway line. Not only in
Shoranur—Mangalorebutalsoin Trivandrum—
Kayanokulamline, over—saturatoristhere. We
found that when sleeper system was strictly
implemented, no addition of bogeys was pos-
sibletomany of the trains and additional passen-
ger train at shore distance was not possible
because of the over—saturation of these rail-

‘ways lines. Only doublingis goingto solve the

problem of Kerala. Willthe governmenttake it
seriously?

Ihave gotareply tomy speechin Pariia-
mentalso recently thatitis availability of funds
andallthat. Butl wouldlike to saythatwhenthe
question of Kerala comes, the availability of
funds also comes. When Rs. 300 crore are
allottedto Kamatakaand Rs. 70crore are allot-
tedto Tamilnadu, isit nota discriminatory thing
ifyouare allotting Rs. 6 crore to Kerala?

Sir, | want to know whether doubling of
Shoranur-=-Mangalore and Trivandrum—
Kayanokulam has been taken up on a war—

footing?

HSHRI P. C. THOMAS : Please give a
positive answer.

THEMINISTEROF RAILWAYS (SHRIC.
K.JAFFER SHARIEF): I canunderstandthe
anxiety and angerby the hon. Member.
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- SHRIMATI SUSEELA GOPALAN : Of
course, thereis anger.

SHRIIC. K. JAFFERSHARIEF : Asevery-
body knows, investment is not made on the
basis of States. Itisbased onroutes. So, when
anyinvestmentinlinesis decideitis b#sedon
routes. (Interruptions) Even based on routes,
there was alotofinvestmentin Keralawhichno
other State could get. (Interruptions) A clear
picture about the gauge conversion was not
there. Nowthatpictureis available. The question
of diversification of traffic to Shouranur—
Mangalore will come only when the Konkan
railway project traffic comes.

Besides that, your anxiety is whetherwe
willbe able to take up and complete it ornot. we
have now taken up the survey. By the end ofthe
year, the survey report willbe available. Before
the nextbudgetwhenincomes, itwould depend
uponthe resources available. Why do we say
aboutavailability of resources? Pleasetelithe
finance Minister and the Prime Minister tomake
available resources sothatwe couldbe ableto
take up. If you only hammer the Railway Minis-
ter, nothingwill happen.

SHRI P.C. THOMAS : Sir, as far as the
Prime Ministeris concemed, we—allthe MPs
from Kerala— had met Prime Minister. Apart
from meeting the Railway Minister, the Minister
of State and others, we halve met the Prime
Minister all together. The Prime Minister was
very happyto see allthe Members from Kerala
comingtogether. He appreciatedit. | donotthink
there will be any difficulty from his side.

Itis very difficultto get a surveyfor anyline
evenfordoubling. Butinthis particularcase, the
survey was orderedas early as 1991. Isthere

anyexplanation fornotgoingthroughthe survey .

orprogressingthe ordered survey andleaving
ittherefill, say, twoyears ?

I would submit that this is a gross neglect.
Thereis an urgent needto rectify this neglect.
So, | urge upon the hon. Minister to give an
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assurance thatthis work, after survey, willbe
taken upimmediately anditwillbe broughtinthe
next budget for doubling the Shoranur —
Mangalore railway line ?

SHRIK. C.JAFFER SHARIEF : | categori-
cally assure the Member that survey will be
completed butsofaras the workis concemed,
as he gets the money to me fromthe Finance
Minister, | will be able to take up the work.

SHRI V. DHANANJAYA KUMAR : The
line is connecting my constituency, Mangalore
to Kerala. All along, | have been hearing the
Minister sayingthata surveyis ordered andthat
asurveyis requiredbefore laying the line. We
canse thatthisis only doubling the lineand there
isalready anexistingline andonly a paraliel ine
is required to be put. So, | do notthink that any
survey is required. They are only trying to
postpone the laying of the line. The Minister, if
he really minds, can definitely order for doubling
the line. Now, under the guise of getting the
survey report, they are deleting the project.

| would line to know from the Minister
whetherthey are goingto give top priority tothe
doubling of Shoranur—Mangaloreline.

SHRIC. K. JAFFER SHARIEF : We are
talking about traffic survey now.

MR.SPEAKER : He has already repliedto
thatquestion.

WRITTEN ANSWERS TOQUESTIONS
[English]
Prices of Essential Commodities

26. SHRI AJOY

MUKHOPADHYAY :
SHRIGEORGE FERNANDES:

Will the Minister of CIVIL SUPPLIES
CONSUMERAFFAIRSAND PUBLIC DISTRI-
BUTIONbepleasedtostate :



31 Written Answers

(a) whether prices of essential commodi-
ties like rice, wheat, sugar, bread, milk, cooking
gas, molasses, chilli, edible oils and spices
have beenincreasingsince 1991;

(b)ifso, thereasons therefor,

‘(c) the wholesale price indices of these
commodities as onJuly, 1991 and June, 1993;
and

(d) the measures taken /proposedto be
taken by the Govemnment to contain the rising
trend of prices of these commodities ?

THE MINISTER OF CIVIL SUPPLIES
CONSUMERAFFAIRS AND PUBLICDISTRI-
BUTION (SHRIA. K. ANTONY) :(a)and (b):
The retail prices of selected essential com-
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modities like rice, wheat, sugar, bread, milk,
cooking gas, molasses, Chillies and spices as
inJuly, 1991, 1992 and June, 1993 are givenin
the attached Statement |

{c): Percentage variationinthe wholesale
price indices of selected essential commodities
asondJuly, 1991 Jully, 1992, andJune 1993are
giveninthe attached Statement

(d) : The Government has been taking
appropriate measures on regularbasis forcon-
taining the prices of essential commodities
through providing relief in excise duties, provi-
sion of finances and credit, liberalisation of
imports, improved infrastructure facilities, in-
creased production, better distribution network
and strengthening of the Public Distribution
System.
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Bogus Ration Cards

27.  SHRIVILASMUTTEMWAR:
DR. RAMESHCHAND TOMAR:

Will the Minister of CIVIL SUPPLIES
CONSUMERAFFAIRS AND PUBLICDISTRI-
BUTIONbepleasedtostate:

(a) the number of bogus ration cards de-
tected during 1993till datein Delhi,

(b) the quantum of ration commodities
drawn through such rationcards during 1991—
1992—8G;

(c) the number of Fair Price Shops found
involved i§ irregularities during the period’

(d) the action proposedto be taken by the
Governmentagainstsuch Fair Price Shops and

the ration card holders; and

(e)thefurther steps proposedtobetakenby

JULY 27,1983

WrittenAnswers 40

the Governmenttoputanendto suchirregulari-
ties? :

THE MINISTER OF CIVIL SUPPLIES
CONSUMERAFFAIRSAND PUBLIC DISTRI-
BUTION(SHRIA.K.ANTONY):(a)to(e): Delhi
Administration has reportedthat duringthe drive
undertakenfrom1.1. 199310 15.7. 1993 about
32531 ration card holders were notfound atthe
address givenin the record. Inflected unitsin
valid ration cards were also detected numbering
25659 cereal units and 13238 sugar units. De-
tection of infisted units in ration card or cards
issuedinthe name offictitious persons couldbe,
made only be effective supervision andenforce-
mentofthe powers vested with States including
U. T. of Delhi. It is not possible to identity or
estimate the quantum of ration drawn through
suchcards.

Details of Air Price Shops (FPS) found
involvedinirregularpractices and actiontaken
againstthem as reported by Delhi Administra-
tionare asfollows:—

1991 1992 1993
(Jan—June)
1.No.of FPSfoundinvolvedin
irregularities 32 653 187
2. Actiontaken
(a) FIRslodged 8
(b) Suspended 0
(c) DepartmentalAction 338 567 157

State Governments/U. T Administrations
including Delhi Administraftion have beenre-
questedtotake stringent action againstpersons
indulging in malpractices affecting the Public
Distribution System.

‘Oil Leakage at Bombay High

28 SHRIG.DEVARAYANAIK:

SHRITARACHAND KHANDELWAL.:

Willthe Minister of ENVIRONMENT AND
FORESTSbe pleasedtostate:

(a) whetherthe Government are aware of
the pollution caused in the recent past by the
leakage from the Bombay High pipeline;
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(b) if so, the action taken by the Govern-
mentin this regard;

(c) the details of the preventive measures
takenin thisregard?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRIKAMAL NATH): (a) Yes, Sir.

(b) Based on survey of the oil spill site at
Bombay High, directions wereissuedto Qiland
Natural Gas Commission on 26thMay, 1993 by
the Maharashtra Pollution Control Board for
taking effective steps immediately to remove oil
andclear oil patches and notto discharge any
poisonous, noxious or polluting matterinto sea
waters. In addition, clarifications were sought
from Oiland Natural Gas Commission by this
Ministry regarding the status of compliance of
the conditions stipulated while giving environ-
mental clearance to various off—shore projects
in Bombay High region.

(c) : The following immediate measures
weretaken:—

— Operations of the concerned off—
shore platform andthe oil wells were
shutdown;

— The affected pipeline was de—pres-
surized,

— Multi—support vessels were de-
ployedto disperse oil spill;

—Booms and chemical dispersants
were used by the Coast Guard for
containment, recovery andbreaking
of oil slick;

— Continuous monitoring of the move-
ment ofthe oil slick was carried out

Oiland NaturalGas Commissionwas also
directed by the Maharashtra Pollution Control
Boardto preventfurtherentry of the oilintothe
seawaters and totake necessary preventive
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measurestoavoidoccurrence of suchincidents
infuture.

Assistance to Madhya Pradesh for
Drought and Drinking Water

29. SHRIVIJAY KUMAR YADAV:
SHRISUSHILCHANDRA VARMA:

Willthe MINISTER OF AGRICULTURE
bepleasedtostate:

(a) whether the Prime Minister had an-
nouncedaspecialaid packagetoMadhy Pradesh
to tackle the drought and drinking water crisis
during this visitto the State in April 1993;

(b) if so, the details thereof;

(c) the amount sanctioned so far on his
account; and

(d)the time by which the remainingamount
is likely to be sanctioned ?

THE MINISTER OF AGRICULTURE
(SHRIBALARAM JAKHAR) :(a) and (b) : Dur--
ing his visitto some of the drought affected aréas
of Madhya Pradeshin April, 1993, Prime Min-
ister had announced release of an additional
amount of Rs. 100.00 crores under different
programmesof Government of India formeeting
the drought situation.

(c)and(d): Anamount of Rs. 95. 00 crores
has since been releasedto the State Govern-
ment. Regardingthe remainingamount of Rs.
5.00crores, the project proposals submitted by
the State Government to the Ministry of Rural
Developmentunder integrated Wasteland De-
velopment Scheme are under consideration.

[ Translation)
Poliution Along Coastal Areas

30. SHRIMADAN'ALKHURANA:
SHRISHRAVANKUMARPA™



43 Written Answers
Will the Minister of ENVIRONMENT AND
FORESTSbepleasedtostate:

(a) whetherpoliutionis increasing along
the coastal areas of the country;

(b) whetherthe Central Pollution Control
Boardhas conducted any study orsurveyinthis
regard;

(c)ifso, the details and the outcome thereof;
and

(d) the remedial steps being taken by the
Govemmentinthis regard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF ENVIRONMENT AND FORESTS
(SHRI KAMAL NATH) : (a) to (c) : Yes, Sir.
Central Pollution Control Board has conducted
asturdytoassessthe damage causedtomarine
life along the coastal areas due to pollution .
Monitoring of coastal water over the past four
years shows anincreasing trend of pollution.
The marine eco—systemisintacttowards the
off—shore, but the water quality nearthe major

“towns and cities has deteriorated due to the
disposal ofuntreated industrial effluentand sew-

age.

(d) The actiontaken to reduce the marine
px llution include the following:

(i) ~ pointsources of poliution have been
sdentied:

(ii) Gujarath, Maharashtra, Kamataka,
Kerala, WestBengal Orissa, Andhra
Pradesh & Tamil Nadu Pollution
Control Boards are engagedin se-
curing compliance of standards in
coastal waters;

(iii) whereverapplicable, theindustries/
municipalities have beendirectedto
construct marine outfalls with a dif-
fusersystem;
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(iv) the Central Govemmenthasissued
generalinstructionsthatnoindustry/
factory should be given consent for
the shoreline.

[English]

Tuition and Other Feesin Brofessional
Colleges

31.SHRIATALBIHARIVAJPAYEE : Will
the Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleasedtostate:

(a) whetherthe governmenthave laid down
any norms and guidelines for charging tuition
and other fees for admission of students to
private professional colleges inthe light of re-
centjudgment of the Supreme Court;

(b)if so, the details thereof and the State—
wise response thereto; and

(c)the stepstaken by the University Grants
Commission to maintain the academic stan-
dardsinthese institutions?

THEMINISTEROF HUMAN RESOURCE
DEVELOPMENT (SHRIARJUN SINGH) :(a)
and (b) : In February 1993, in Unni Krishnan
case, the Supreme Court has laid down a
‘Scheme’ governing admissions and fees
chargeable in private professional institutions.
In pursuance of the directions of the Supreme
Courttoimplement this ‘Scheme’, draft guide-
lines were prepared in consultation with the All
IndiaCoumig:)rTeohnical Education andcircu-
lated to the States to elicit their response. A
meeting of the Ministers of the State Govern-
ment was also held on 17th June, 1993. The
representatives of the State Governments gen-
erally endorsed these guidelines. In the light of

 thediscussionsin the said Conference, the draft

ngelines are underfinalisation.

(c) The All India Council for Technical
Education is charged with the responsibility of
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maintaining standardsinprofessional colleges
institutions covered by the AICTE Act. These
are notdirectly within the purview of the Univer-
sity Grants Commission. The UGC is taking
stepstoissue sitable regulations underthe UGC
Actin respect of the institutions under its pur-
viewtoimplementthe ‘Scheme’.

[Translation]
Subsidy on Fertilizers

32. SHRIRAJESHKUMAR:
SHRIARJUN CHARANSETHI:

Willthe MINISTER OF AGRICULTURE
be pleasedtostate:

(a) the amount of subsidy provided to each
State by the Union Govemmentduring 1992—33
to enable farmers to purchase fertilizers at
confessional price;

(b) whether the Government propose to
enhance subsidy onfertilizers duringthe current
year,

‘(c)ifso, the details thereof; and

(d) the steps taken or proposedtobetaken
to ensure thatsubsidy on fertilizers is properly
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utilised forthe benefit of farmers ?

THE MINISTER OF AGRICULTURE
(SHRIIBALRAM JAKHAR): (a) A statement
indicating funds releasedto State/Union Terri-
tories underthe scheme for concessional sale
of decontrolled fertilizers to the farmers during
1992—893is attached.

(b)and(c): Theschemeisbeingcontinued
during 1993—94 with a provision of Rs. 756
crores whichincludes Rs. 356 crores for Kharif
1993 andRs. 400crores for Rabi 1993—94. A
concession of Rs. 340/— pertonne hasbeen
extendedto the sale of SSP also in addition to
Rs. 1000/—pertonneeach onindigenous DAP
and MOP and Rs. 435—999/— pertonne on
indigenous Complexes.

(d) The scheme is being implemented
through the respective State/ Union Territory
governments. Detailed guidelines for imple-
mentation of the scheme during Kharif 1993
have beenissued. In addition meetings have
been held withthe States/Union Territories in
different regions for effective implementation of
the scheme. The deptt. of Agri. & CoCoon.isin
constanttouchwiththe States/Union Termitories
inthis regard and the progress of implement-
tion is being monitored regularly.

STATEMENT

INDICATING FUNDS RELEASED TO STATES/UNIONTERRITORIES FOR
CONCESSIONALSALE OF ™™ "~ ™ 0LLED FERTILIZERS TO THE FARMERS DURING

1992—93.
(Rsinlakhs)

Si. Name of State /Union Territory Fundreleased

No. B
1. Andhra Pradesh 2668.00

2 Kamataka 1753.00

3 Kerala 984.00

4. Tamil Nadu 3432.00
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(Rsinlakhs)

Sl. Name of State /Union Termitory Fundreleased
No.
5 Pondichery 55.00
6. Andaman & Nicobar Island 0.46
7. Gujarat 1469.00
8. Madhya Pradesh 1825.00
9. Maharashtra 1682.00
10. Rajasthan 1469.00
11. Goa 9.00
12. Dadra & Nagar Haveli 2.00
13. Daman &Diu 0.40
14. Haryana 2013.00
15. Hiimachal Pradesh 35.00
16. Jammu & Kashmir 101.00
17. Punjab 4431.00
18. Uttar Pradesh 6539.00
Delhi 11.00
20. Bihar 2172.00
21. Orissa 436.00
WestBengal 2807.00
Assam. 46.00
24 Arunachal Pradesh 1.00
25. Manipur 2.66
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(Rsinlakhs)
Sl Name of State/Union Territory Fundreleased
No.
26. Meghalya 3.00
27. Mizoram 1.66
Nagaland 2.18
29. Sikkim 3.50
Tripura 19.00
(English] Pratisthan, for promoting Vedic Studies an
Research. The RVVP waswetupin 1987.
Study Centres for Vedas

*33.DR.AMIT LALKALIDAS PATEL : Will
the Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleasedto state

(a)whether the Government have formu-
lated any scheme to establish an academy of
Vedic Sciencesforstudyandresearchin Vedas.

(b) if so, the details thereof;

(c)whetheraninternational organisation
has set up trusts for setting up study and
researchcentresfor VedasinIndiaand outside;

(d) whether the Government propose to
provide some facilities to such trusts; and

(e)ifso, the details thereof?

THEMINISTEROF HUMAN RESOURCE
DEVELOPMENT (SHRIARJUN SINGH):(a)
to (e) Government have not formulated any
scheme to establish an Academy of Vedic
Sciences for Study and Researchin Vedas.
Governmenthave, however, already setup an
autonomous Body by the name of Rashtriya
Veda Vidya Pratisthan, recently renamed
Maharishi sandipani Rastriya Veda Vidya

As perinformation available withthe De
partment of Education an organisation name
Intemationai Foundation for Vedic Educatio
existsin Railway, New Jersey, U. S. A. Wheth¢
this organisation has setuptrusts etc. for stuc
andresearch of Vedasis, however, not knowi

Information hasalso beenreceivedabo
anorganisation proposed to be established
the United States under the name Dhara
Hinduja Centre for Vedic Research and Studie
with apossible centrein India. Furtherinform
tion as towhether this organisation has actua
come into existence is not available with tt
Department.

Norequesthasbeenreceivedfromthe:
two Organisations for any financial assistan:
orother specific facHities to them. It will not!
possible to extend any financial assistance
these Organisations due to constraints of 1
sources.

Storage Facilities for Foodgrains

“34. DR.S.P.YADAV:
SHRIBHERU LALMEENA:
Willthe MINISTER OF FOOD be pleas
tostate:
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(a) whether huge quantities of foodgrains
have beendamagedintransitbecause of inad-
aquate storagefacilities atthe receiving termi-
1alsin various parts of the country;

(b)if so, the estimated quantity of foodgrains
lamagedduring 1992—33tilldate andthe value
hereof;and

(c) the remedial steps taken/ proposed by
he Government to check such waste and to
reate more storage facilities inthe country ?

THEMINISTEROF STATE OF THEMIN-
STRY QF FOOD (SHRIKALPNATH RAI): (a)
lo, Sir.

(b) Does notarise.

(c) Sincethere isno damage tofoodgrains
transiton account of inadequate storagefacili-
ssatthe receiving end, noremedial steps are
«quiredtobe takenin this reard. FClmoveits
ocks only whenthe receiving region has ad-
juate storage capacity toaccommodate the
coming stock.

Ason 1.6.1993FClhadastorage capacity
21. 33 million tonnes as against their total
xcksof 17. 14 milliontonnes.
ranslation)

Foodgrain Production

*35. SHRIRAM PUJAN PATEL :
DR.LALBAHADURRAWAL :

Will the MINISTER OF AGRICULTURE
pleasedtostate:

(a) whether Indiais lagging behindinthe
Joffoodgrain productionincomparisontothe
reloped and developing countries of the world;

(b) it so, the details thereof indicating the
sonsforlow agricultural productivity in India;
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(c)the stepstaken orproposedtobe taken
bythe Govemmentin this regardsoastobring
Indian atparwith other developed countries of
theworld?

THE MINISTER OF AGRICULTURE
(SHRIBALARAM JAKHAR): (a) and (b) : No,
Sir. Productionis a function of productivity and
areawhich varies from countryto country. How-
ever, the productivity of foodgrainsinthe country
islower than most of the developed and some
ofthe developing countriesbecause majorarea
is rained, large number of holdings are small

~ andfragmented, low levels of inputs use and

inadequate infrastructure.

(c) Tosupplement the efforts of the State
Govemmentsinincreasingthe productivity and
production of foodgrains, the Government of
Indiais implementinga number of crop produc-
tion oriented programmes inidentified State of
country.

Assistance for Droughtin Karanataka

*36. SHRI K. G. SHIVAPPA : Will the
MINISTEROF AGRICULTURE be pleasedto
state:

(a)whetherthe Govemmenthave received
any reportinregardto the severe drought con-
ditions prevailing in several districts of
Kamataka;

(b)if so, the details thereof;

(c) whether the State Government of
Karnataka has requested for Central assis-

tance,;

(d) if so, the details thereof and the action
takenthereon’; )

(e) whether the Union Government pro-
pose to send any Central team to study the
droughtsituation;

(f)if so, the details thereaf;and
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(9)ifnot, the reasons theretor?

THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR) (a) and (b) :
Kamataka Government has reportedthatinad-
equate rainfall has created scarcity of drinking
water and employmentforagricultural labourters
in 83 talks of 16 districts.

(c) and (d) : The State Government has
requestedforrelease of Rs. 20. 250 crores from
the Central share of calamity Relief Fund (CRF)
fortheyear 1993—94. The Central Government
had already released Rs. 10. 125 crores as
installment of central share forfirstand second
quarters of 1993—94in advance during 1992—
93. Ithas beendecidedtoreleasethe remaining
CentralsharetototalingRs. 10. 125 crores also.

(e)to (g) : The State Government have not
requested for reputation of a Central Teamto
study the droughtsituation.

[ Translation]

Damage to Crops and Human Life by Wild
Animals

*37.  SHRIDILEEPBHAISANGHANI:
SHRISUDHIR SAWANT :

Willthe Minister ot ENVIRONMENT AND
FORESTSbe pleasedtostate:

(a) whetherthe Govemment have received
complaints regardingdamage tothe crops and
loss of human life being caused by the protected
wildanimals like neelgais, elephants and deer
inGujarat, Maharashtra, West Bengaland other
States;

(b)if so, the details thereof;

(c) the details of the remedial measures
taken by the Governmentin this regard; andé

(d) the details of the financial assistance
providedtherefor; State—wise ?
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THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH) : (a) Yes, Sir.
Some reports regarding damage to the crops
and loss of human life from wild animals like
Neelgaiand Elephants have been receivedfrom
State Governments.

(a) to (d) Because of degradation of EI-
ephants’ habitat, destruction of its migration
corridors and encroachment of habitations into
forests, there are occurrences of man—elephant
conflictleading to destruction of crops or dam-
age to huts and houses or sometimes killing of
humanbeings. The Chief Wildlife Wardens of
the States take appropriate actionto containthe
situations wherever they arise and alsoto give
compensation to the victims of elephantdepre-
dation. Thereis no cetralised mechanism for
collecting information on the incidents of such
depredations or on payment of compensation
made by State Governments within their discre-
tion. However, underthe Project Elephant, State
Govermments are extendedfinancial supportin
payment of compensation to the victims of
Elephantdepredation.

Reports from some State Governments
have alsobeen received regardingthe damage
causedtothecrops by wild animals like neelgai,
wild boars etc. However, the details in terms of
quantity of damage to crops have not been
specifiedinthese reports. The concemed State
Govemments have been advisedto deal withthe
situation as andwhen it arises using the provi-
sionof Section 11 (1) (b) of the Wild Life (Protec-
tion) Act. 1972.

Other steps taken by the Governmentsin
this regardinclude :

I The Chief Wildlife Wardens are imple-
menting programmes for improve-
ment of the habitats of the wild ani-
malsinthe protected areas. Assis-
tance is also given by the Central
Government for such work in the
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National Parks, sanctuaries and Ti-
gerReserves.

Schemes for Eco—development of
people around national parks and
sanctuarics have beenlaunchedwith
the objective ofimproving the quality
of life of the local people and reduce
theirdependence onforestusufructs
andthereby minimising the chances
of man—animals conflict.

-Financial Assistance is being pro-

videdto State Governments forerec-
tion of power fences and digging of
wild animals prooftrenches alongthe
boundaries of the reserves with agri-
cultural fields under the Scheme
‘Project Elephant’ and Eco—devel-
opmentinandaround National Parks
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andSanctuaries’.

iv.  The Chief Wildlife Wardens or the
authorised officers inthe states have
been given adequate officersinthe
states have been given adequate
powers under Section 11 of the Wild
Life (Protection) Act, 1972to permit
hunting of such animals other than
those includedin Scheduled | which
have become dangerous to life and
propertyincluding standingcropson
anyland. Schedule lanimals, how-
ever, canbe hunted only ifthey have
become dangerous to humanlife.

The Central Assistance for providing reliet
fortheloss of human life a@d property since the
inception of ‘Project Elephant'is as follows:(Rs.
inlakhs)

State 191—2 1992—33
1. Assam 2.00 1.50
2 Arunachal Pradesh — 2.00
3 Bihar 1.00 1.00
4. Kamataka 5.00 10.00
5. Kerala 4.00 ‘ 3.47
6. Meghalaya 1.00 —
7. Orissa 0.60 —
8. TamilNadu 1.00 1.00
9. Uttar Pradesh 0.50 0.90
10. WestBengal 6.00 15.00
Total 21.10 34.87
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Rainsand Floods

*38. SHRISHIBUSOREN:
SHRICHITTABASU:

Willthe MINISTER OF AGRICULTQRE
be pleasedtostate:

(a)thetotal area affected byrecentrains
andfolds inthe country, State—wise;

(b) the details of the damages to crops,
property andloss of lives, State—wise;

(c)the steps taken by the Government to
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provide relief and rehabilitation, State—wise;

(d)the details of the Central teams which
have visited or proposed to visit the flood af-
fected States ?

THE MINISTER OF AGRICULTURE
(SHRIBALARAM JAKHAR): (a) to (d): Heavy
rains in the second week of July, 1993 have
resulted in floods of varying degrees in the
States of Punjab, Haryana, Himachal Pradesh,
Guijarat, Jammu & Kashmir and Rajasthan. On
the basis of the preliminary assessments, the
State Govemments have reported the following
loss of lives and damage to crops and property:-

Human Cropped Houses Public property
lives area damaged damaged
lost affected/
value
Punjab 31 15.00 . ’
lakh acres
Himachal Pradesh 43 0.32 6000 Rs.176.crores
lakh acres
Haryana 38 4.49 41000
lakh acres
Gujarat 116 Rs.2.12 15591 Rs. 10.47 crores
Crores
Rajasthan 1 : 14644
Jammu & Kashmir 2 Rs.8.00 1290 Rs. 3. 46 crores
lakh ’

*=Yettobe assessed.

2.Heavyrains duringthe thirdweek of July,
1993, again resultedinfloods in the States of
Assam, Bihar, Madhya Pradesh, Maharashtra,
Mizoram, Tripuraand West Bengal. The con-
cerned State Governments have not yet fully
assessedtheextentofdamage asthewaterhas
~ notreceded frommany areas andthe propoects

ofrain/floods still continue.

3. The following amounts have beenre-
leased by the Central Government as its share
to the Calamity Relief Fund (CRF) of the flood
affected States during the currentyear (1993—
M)y—
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(Rs. incrores)
1. Punjab 21.00
2. Himachal Pradesh 6.75
3. Haryana 12.75
4. Gujarat 31.875
5. Rajasthan 46.50
6. Assam 11.25
7. MadhyaPradesh 20.8125
8. Mahrashtra 16.50
9. Mizoram 0.375
10. Tnpura 2.25
11. WestBengal 15.00

4. Theconcemed State Govt. are undertak-
ing necessary relief measures inthe flood af-
fectedareas. The measuresbeingtakeninclude

(@) Evacuation of ,marouned
population to safer places
withthe assistance of Armed
Forces where required.

(b) Distribution and air—drop-
ping of food packets.

(c) Distribution of essential
commodities.

(d) Operation of relief camps

(e) Medical assistance/vacci-
nation to prevent epidem-

ICS.

5. A Central Team has already visited

Tripuraand another Central Teamis currently
visitingthe flood affected areas of Assam and
Mizoramto assess the situation. Centralteams
alsoproposeto visitthe States of Punjab, Haryana
and Himachal Pradesh as soon as the State
Govemments complete the assessment ofthe
damage caused by rains and floods and are
preparedtoreceivethem.

Weights and Measures of essential
fiti

*39.  SHRICHHEDIPASWAN:
MOHAMMAD ALI ASHRAF
FATMI:

Will the Minister of CIVIL SUPPLIES
CONSUMERAFFAIRS AND PUBLIC DISTRI-
BUTIONbepleasedtostate:

(a) whetherconsumers are beingexploited
inthe matter of weights andmeasures of essen-
tialcommodities like LPG, keroseneetc.;
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(b) if so, the steps being taken by the
govemmentinthis regard; and

(c)the number of such traders punishedin
this regard duringthe last three years?

THE MINISTER OF CIVIL SUPPLIES
CONSUMERAFFAIRS AND PUBLICDISTRI-
BUTION (SHRIA.K.ANTONY):(a)to(c) The
responsibility of enforcement ot the weights and
measures laws vests with the State Govern-
ments. It cannot be denied that there may be
cases of short weighments in essential com-
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modities like LPG, kerosene etc. The State
Govemments take action attains irregularities
and violations of the provisions of laws in the
sale and distribution of kerosene and LPG.

Instruction have also beenissuedto the
distributors of LPG tocheck the seal and weights
of cylinders at their godowns prior to delivery.
Statement giving year wise detaits of number of
traders punishedfor violation of Weights &Mea-
sures laws in general and malpractices in kero-
seneandLPGtradeinparticular, receivedfrom -
19 States and Union Termitories attached.
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Protection of Taj

*40. SHRI GURUDAS KAMAT:Will the
Minister of HUMAN RESOURCE DEVELOP-
MENT be pleasedto state:

(a) whethertheTaj Mahal hasbeen cov-
eredwith alayeroffine gray dust;

(b)if so, the details thereof; and

(c) the steps being taken to protect this
national monument from pollution ?

THEMINISTEROFHUMAN RESOURCE
DEVELOPMENT (SHRIARJUN SINGH): (a)
Yes, Sir.

(b) However, the suspended particulate
matter, which remains airbome, inthe ambient
airdoes, impinge upon, the exposed surface of
the Tajat Places.

(c) The following measures have been
takento protectthe TajMahal from pollutants.

(1) Twothermal powerplants
inAgrawerecloseddownin
1981.

(i) Agra railway marshaling

yard has been dieselised.

(ini) The forest Department of
the Government of Uttar
Pradesh has created a
greenbettaround TajMahal
by plantation of trees on
available Govemmentland.

{iv) The State Government is

monitoringthe pollution lev- -

elsin Agra.

(v) The Archaeological Survey
of Indiais constantly moni-
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toringthe ambientairaround
the TajMahal toassessthe
level of sulphurdioxide, sus-
pended particulate matter
andother pollutants as well
as meteorological datalg
order totake such remedial
measures as may be re-
quired. Beside$, periodical
chemical treatment and
preservation is being car-
ried outin phases.

(vi) Departmentof Environment,
Government of India vide
[its notification dated 3rd
May, 1983 has demarcated
anareameasuring 10,400
sq. kms. around TajMahal
where no industry with pol-
lution potentialis allowed.

(vii) Thereis abanonthe use of
fumace oilanddeelgenera-
tors in industries in Agra.
The foundaries are not per-
mitted to operators during
winter nights.

(viii) Movement of heavy ve-
hicles around the Taj has
beenstoopedandthepark-
ing has been shifted to
Shilpgram.

(ix) Buming of rubbishnear Taj
has been stopped.

(x) Emission standards have
been prescribed under the
Environment (Protection)
Act, 1986.

Eradication of llliteracy from Chandigarii
231. SHRI RAWAN KUMAR BANSAL :

Willthe Minister of HUMAN RESOURCE DE-
VELOPMENT be pleasedto state
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(a) whether it was planned to eradicate
illiteracy fromthe Union Territory of Chandigarh
byMarch, 1993;

(b) if so, the extent of success achieved
therein;

(c) the reasons for shortfall onthis score;
and )

(d) the details of adult and non—formal
education centres being runby recognised vol-
untary Organisation in the Union Territory and
the amount of financial assistance providedto
each ofthe organisations during the lastthree
years ?

THEDEPUTY MINISTERIN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATIONAND
DEPARTMENT OF CULTURE) KUMARI
SELJA):(a)to(c) Atotalliteracy campaignwas
launchedinthe Union Territory of chandigarhin
April, 1992 with the objective of imparting func-
tionalliteracy to 52, 000 illiterates inthe 15plus
age—groupwithinaperiod of one year. Accord-
ingto the information received so far, 26, 795
learmners have been enrolled.

The reasons givenby the localadministra-
tion forthe project runningbehind schedule are
disruprion in teaching activity because of
Panchayat elections, migration of about 35%
illiterates who are mainly labourers, anddrop—
outof volunteerinstructors and annual examina-
tions in schools and other educational institu-
tions.
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No Non—formal/Adult Education centres
are beingrunbythe Voluntary Agencies inthe
UT of Chandigarh and as such no financial
assistance has giventotheminthisregard.

[Translation]

Damage of Foodgrainsin Madhya
Pradesh

232. SHRIVISHWESHWAR BHAGAT :
Willthe MINISTER OF FOOD be pleased to
state:

(a)whetherdamage hasbeencausedtothe
foodgrainsinMadhya Pradesh during 1992—93:

(b)the extenttowhichthedamagehasbeen
causedtofoodgrainsinMadhya Pradesh every
yearduringthe lastthree years; and

(c)the remedial steps taken by the Govemn-
mentinthis regard ?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF FOOD (SHRIKALP NATHRALI): (a)
Yes, Sir.

A quantity of 335 MTs of foodgrains got
damaged in the godowns of FCI in Madhya
Pradesh Regionduring 1992—93.

(b) The details of the quantities of foodgrains
gotdamagedinthe godowns of the Food Corpo-
ration of Indiain Madhya Pradesh Region dunng '
the lastthree years are asunder:—

Year Quantity Percentagetoaverage
Metric Tonnes Stocks stored during
theyear
1980—91 418 0.06
191—2 312 0.03
1992—33 335 0.05
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(c) The Food Corporation of Indiatakes all
requisite remedial measures to protect the
foodgrains duringstorage, suchas construcrtion
of godowns on scientific lines, stacking of
foodgrain bags on scientific lines, periodical
inspection of stocks by trained personnel, regu-
larpestcontrolmeasures, fumigationoffoodgrain
stocks ect.

|English]
Eco—TaskForce

233. SHRI MOHAN RAWALE : Will the
Minister of ENVIRONMENT AND FORESTS
bepleasedtostate:

(a) the State Govemment which have sent
proposals for creating Ecological Task Force of
Ex—Servicemenduring lasttwoyearandupto
June 30, 1993;

(b) the particulars of such proposals which
have sofarbeen sanctionedbythe Govemment,
State—wise;

(c)the States, in respect of which, propos-
als are stillunder consideration or have been
rejected with reasons therefor:

(d) the time by which the remaining propos-
als are likely to be sanctioned; and

(e) the liabilities of the Union Govemment
insetting up the Ecological Task Force of Ex—
servicemenin States ?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH) : (a) to (d) At
present, three Ecological Task Forces are op-
erationalinthe States of Uttar Pradesh, Jammu
& Kashmirand Rajasthan. Inthe lasttwo years,
proposals for raising Ecological Task Forces
were received from the States of Himachal
Pradesh and Tamil Nadu. Action Could notbe
taken onthe proposalinthe contextofthe overall
availability of funds.
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(e) The Minister of Environment & Forests
makes provision of funds inits budgetfor meet-
ingthe costs of Ecological Task Forces under
aPlan Scheme. The procedureis thatthe Eco-
logical Task Fores carry outtheir activities and
incur expenditure which is subsequently reim-
bursed by the Ministry of Environment & For-
ests.

[ Translation)
Cancellation of Ration Cardsin U.P

234. SHRIUDAY PRATAP SINGH : Will
the Minister of CIVIL SUPPLIES CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION be
pleasedtostate:

(a) whether anumber of Fair Price Shops
underthe Public Distribution System havebeen
canceled recently for not taking the Quota of
essentialcommodities and also not supplying it
tothe ration card holders in Uttar Pradesh;

(b) if so, the details thereof; and

(c)the other actiontaken against the own-
ers of such Fair Price Shops in the State ?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINISTEROF STATE INTHE MINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED)
:(a)to(c) Theinformationis being collectedand
willbe laid on the Table of the House.

[English]
Sugar MillsinU. P.

235. MAJ. GEN (RETD.) BHUWAN
CHANDRAKHANDRI : Willthe MINISTER OF
FOODbe pleasedtostate :

(a) whether cane crushing percentage

through Sugar Mills in Uttar Pradeshis much
lowerthanthe national average;
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(b)if so, the steps takentoensure thatnew
units are establishedin U. P;

(c) whetherthe Govemment have consid-
ered the application forwarded by the State
Govemmentforissue of licences; and

(d) if so, the decision of the Union Govern-
mentthereon ?

THEMINISTER OF STATE OF THEMIN-
ISTRY OF FOOD (SHRIKALP NBATH RAl):
{a) Yes, Sir.

(b) As againstthe presentlicensed capac-
ityin U. P. of 44. 619lakhtonnes, the installed
capacity is 26. 542 lakhtonnes. Theinstallation
of unimplemented capacity wouldimprove the
crushingpercentage of sugarmillsinU. P.

(c) No, Sir.
(d) Does notarise.
Supply of Essential items through P.D.S.

236. SHRIMANORANJAN SUR: Willthe
Minister of CIVIL SUPPLIES CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION be
pleasedtostate:

(a) whetherthe Government are consider-
ing a proposal to supply 14 essential items
through Public Distribution System especially
inrural areas;

(b) if so, the steps being taken in this
respect;

(c) whether the Government are giving
more emphasis on opening new Fair Price
Shops and PDS outletsin rural areas ratherthan
inurban; and

(d)if so, the details thereof ?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
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AFFAIRS AND PUBLIC DISTRIBUTION AND
MINISTEROF STATE INTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED)
:(@)to(d) The Central Govemmenthastakenthe
responsibility for procurement, storage and
transportation of rice, wheat, levy sugar, kero-
sene, imported edible oiland softcoke and make
bulk allocation to States UT/s for distribution to
consumers through the Public Distribution Sys-
tem (PDS). The State Governments have been
requestedtoinciude items suchas pulses, tea,
iodised salt, washing soaps and otheritems of
mass consumption takinginto account thelocal
preferences of the people. Many State Govern-
ments are distributing these items using the
PDS outlets.

The operational responsibility forimple-
menting the PDS rests with the Stdte Govern-
ments. Decisions regarding openingof fair price
takinginto accountthe needs of the population,
economic viability of the outlets etc. State Gov-
emments were requestedtoopen additional fair
prices shopsinunder—served areas, especially
in Blocks identified under the Revamped public
Distribution System (RPDS). As per reports
received fromthe State Governmentstill 17th
July 1993, as againstatarget of 10580 setbythe
State Governments 106227 Fair Price Shops
have been openedinthe RPDS areas.

Central Cattle Breeding Farms
237. SHRIMATIVASUNDHARA RAJE :
Will the MINISTER OF AGRICULTURE be
pleasedtostate:

(a) the number of Central Cattle Breeding
Farms setup inthe country, location—wise;

(b)whether Govemment proposetosetup
more such Farmsinthe country; ’

(c) if so, whether nay such Farms are
proposedtobe setup in Rajasthanduring the
Eighth Plan; and )

(d)if so, the steps taken inthis regard ?
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THEMINISTEROF STATEINTHEMIN-
ISTRY OF AGRICULTURE (SHRI ARVIND
NETAM): (a) There are seven Central Cattle
Breeding Farms located at Suratgarh
(Rajasthan), Chiplima (Orissa), Dharod
(Gujarat), Alamadhi(TamilNadu), Andeshnagar
(U. P.), Semiliguda (Orissa), Hesserghatta
(karataka).

(b) No. Sir.
(c)and (d) Question does nqt arise.
| Translation)
PoachinginsariskaTiger Reserve

~ 238.PROF RASA SINGH RAWAT : Will
the Minister of ENVIRONMENT AND FOR-
ESTSbepleasedtostate:

(a) whether poachingincidents have been
reported fromthe Sariska Tiger Reserve areain
therecentpast;

(b)if so, the details thereof;
(c)the actiontaken againstthe poachers;

(d)whetherthere is awidespread resent-
mentamong the employees of Tiger Reserve
Forests alloverthe countryinthe absence ofany
strictaction against the guilty persons; and

(e)if so. the steps proposedto be taken by
the Governmentin this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH) : (a) Yes, Sir.

(b) An incident of poaching of five Par-
tridgeswas reportedon21.4.93. inthe Sanska
Tiger Reserve allegedly involving a senior offi-
cer of the State Governmentand hisson.

(c) An FIRashasbeen filed andthealleged
culprits were producedin the Court of the Addi-
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tional Chief Judicial Magistrate, Rajgarh. They
have beenreleased onbail.

(d)Nosuchreport has beenreceived from
anyofthe State Governments.

(e) Does notarise.
[English]

Conversion of Samastipur —Darbhanga
RailwayLine

239. SHRI BHOGENDRA JHA: will the
Minister of RAILWAYS be pleasedtostate :

(a) whetherconversion of Samastipur—
Darbhanga railway line into broadgauge has
been scheduledto be completedinthe firsthad
of 1995;

(b) if so.time schedule fixed and funds
allotted separately forcompletingbridges, earth
works and changing oftrack: and

(c) the steps being taken for completion of
the project as per schedule ?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RAILWAYS (SHRIK. C. LENKA):
(a) to (c) Yes. Sir. The work is targeted for
completioninJune. 1995. Preliminary works
have already been taken in hand. Funds and
materials willbe providedin 1994—95and 1995—
96 as requiredforadhenngtothe above sched-
ule.

Benefits of Excise Concessionto Con-
sumers

240.SHRIRAJNATHSONKAR SHASTRI
: Will the Minister of CIVIL SUPPLIES CON-
SUMERAFFAIRS AND PUBLIC DISTRIBU-
TIONbe pleasedtostate:

(a)whethercomplaints were receivedthat
SuperBazaarand Kendriya Bhandars have not
been passing the relief on account of central
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excise concession receivedby itto the consum-
ers:

(b)ifso, the details thereof;and
(c)the actiontakenthereon ?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINISTEROF STATE INTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED)
- (a)No. Sir.

.(b)and(c) Does notarise.

Assistance for Environment Projects from
Britain”

241. SHRISANANT KUMARMANDAL:
Will the Minister of ENVIRONMENT AND
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FORESTS be pleasedtostate :

(a)if so, the details thereof alongwith the
quantum of assistance provided, projects :

(b)ifso, the details thereof along with the
quantum of assistance provided, project—wise
and State—wise: and

(c)the progress made sofarineachcase?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRIKAMALNATH): (a)to(c): Britain
has provided both technical andfinancial assis-
tance forenvironment and foreétry projectsin
India through the Oversees Development
Agency (ODA) of the Government of United
Kingdom. The details of the projects forwhich
Britain has offered assistance are givenin at-
tached Statement.
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[ Translation)

Booking Window for Disabled

242. SHRI SANTOSH KUMAR
GANGWAR : Will the MINISTER OF RAIL-
WAYS pleasedtostate:

-(a) whether separate bookingwindows are
available atallmajor Railway Stations to facili-
tate the disabled personsin purchasingtickets;

(b)if so, the names of those stations; and

(c)ifnot, whether suchfacility is likely tobe
provided at all major railway stations of the
country ?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF RAILWAYS (SHRIK.C.LENKA):
(a)to(c)No, Sir. However, instructions to allthe
Tonal Railways exist to earmark a separate
counterforattendingto the disabled persons and
senior citizens above 65 years of age atlarge
computerised reservation centres. These in-
structions have beenreiterated.

Thelistof stations havingthisfacility areas
under—

1.Bombay Central
2.Churchgate
3.Vadodara

4. Ahmedabad

5. Jaipur

6. Secunderabad
7.Hyderabad

8. Fairlie Place
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9.New Koilaghat.
Fireinthe godown of Mother Dairy

243. SHRISURENDRA PAL PATHAK :
Will the MINISTER OF AGRICULTURE be
pleasedtostate :

(a) whether attention of the Government
has been drawn to the news item captioned
“Dhara oil godown gutted” appearing in the
“Times of India” dated July, 5, 1993;

(b) if so, whethervegetable oil worth lakhs
of rupees destroyed in the fire broke out in
motherdairy owned godown;

(c)ifso, the estimated loss in rupeesdue
tothefire;

(d) whether Govermment have conducted
any inquiry into the causes of the fire; and

(e)the steps taken orproposedtobetaken
bythe Governmentto preventsuch occurrence
infuture ?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF NON—CONVENTIONAL ENERGY
SOURCES AND MINISTER OF STATE IN
THEMINISTRY OF AGRICULTURE (SHRIS.
KRISHNA KUMAR) : (a) Yes, Sir.

(b)and(c) The godown had approximately
300MT of Dhara packed oil valued at approxi-
mately Rs. 90 lakhs. The stocks are fully insured
againstall risks.

(d)and(e) Apartfromreportingthe incident
to the police, and inquiry was conducted by
NDDBintoincident. As perthe enquiry reportthe
godown is designed and maintained well to
preventsuchincidents. The circumstances and
causes leadingto the fire could not be estab-
lished by the enquiry.
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[English]

Overbridge at Thiruppur (Tamil Nadu)

244 SHRIC.K.KUPPUSWAMY : Willthe
Minister of RAILWAYS pleasedto state :

(a) whether work for construction of an
overbridge in Thiruppurin Tamil Naduis going
onin full swing;

(b)if so, the estimated cost of the project
and funds sanctioned by the Railways for this
purposeduring 1993—94; and

(c)the details of the sharing of this amount
between the State Government andthe Rail-
ways separately ?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF RAILWAYS (SHRI K. C. LENKA)
:(a) Yes, Sir.

(b) and (c) The estimated cost of the work
is Rs. 123.95lakhs whichis beingborne entirely
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Exportof Rice by FCI

245 . SHRIRAMCHANDRA VEERAPPA:
Willthe MINISTER OF FOOD be pleased to
state: ’

(a) whetherthe Food Corporation of India
has undertaken series of exports deals for rice
to various countries duringthe lastthree years;

(b) whether demand of Indianrice in Sri
Lenka, Mauritius and Europe hasincreased;

(c)if so, the details of such exports deals
executedso fareitherbythe Food Corporation
of India orby its various other agencies; .

(d)the stepstakento ensure remunerative
price for Indianrice; and

(e)the defails thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRIKALP NATH RAI)
: (a) Yes, Sir. The Food Corporation of India
exportedthe following quantities of rice during

by the State Govemment. thelastthree years:
Year Quantity Countryto
exported (inMTs) Which exported
1930—91 NIL
1991—2 25000 Neapl
1992—33 12969 Neap!
10068 Cuba

(byand(c) Yes, Sir. Buttherehasnotbeen
any export of rice tothose countries by the Food
Corporation of India. '

(d) and (e) : — To sustain agricultural
productionriceinindia, government extends
price supporttothe farmersto avoidchances of
distress sale by them of their produce belowthe

Minimum Support Prices which are fixed by
Govermmenton the basis of recommendations
by Commission for Agricultural Costs and

‘Prices whichtakesinto account the cultivation

costandreasonable retumstothefarmers. Rice
is procuredfor the Central Pool by Gowt. agen-
cies under statutory levy from rice millers /
traders atlevy prices fixed by the Govt. based
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onthe Minimum Suport Prices of Paddy. Govt.
also fix Minimum Export Prices for Basmati
and Non—Basmatirice. The present Minimum
export Price for Non—basmatiriceis US $ 250
PMT and for Basmatirice itis US $ 550 PMT.
No exportofrice is allowed below MEP.

Promotion of Youth Activities

SHRID. VENKATESWARARAQ:
SHRIBOLLABULIRAMAIAH:

246.

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleasedto state:

(a) whether a special scheme for promot-
ing youth activities in the backward and rural
areas hadbeen started;

(b) if so, since when and the allocations
made thereforduring 1990—91;

(c)to what extentthe amountwas utilised
forthatpurpose; and

(d) the amountspentonthe youth activities
inbackward and ruralareas of Andhra Pradesh
during 1990—91.1991—92and 1992—937?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTHAFFAIRS
ANDSPORTS)ANDMINISTEROF STATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMUKUL WASNIK) : (a) and (b)
Yes, Sir. Anew scheme by the name of Promo-
tion of youth activities among the youth of Back-
ward Tribes was startedinthe year 1990—91
with abudget estimates of Rs. 1. 00 crore.

(c) Asumof Rs. 27.61 lakhs was utlised
by the Governmentby way grants during 1990—
91.

(d) Underthis scheme, grants are released
onthe basis of proposals received. Asanctiogg,
of Rs. 83, 200/—wasgiventothe State Govem-
mentof Andhra Pradeshin 1990—91. Another
sanction Rs. 9. 12 lakhs was giventothe State
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Govemmentin 1991—92out of which Rs. 2.28
lakhs was released as firstinstaliment.

“Paper Industry”

247 .SHRIPRAKASH V. PATIL: Willthe
Minister of ENVIRONMENT AND FORESTS
hepleasedtostate:

(a) whetherpaperindustry hasbeen given
enormous subsidy in terms of State supplied
raw matenial;

(b)ifso, the details thereof; and

(c)the steps taken by the Governmentto
ensure ecological standards in view of growing
demands of the paperindustry ?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH) : (a) No Sir.
Enormous subsidy is not being givento paper
industry interms of State supplied raw material,
however like all new industries, States have
givenconcessions to paperindustries atinitial
stage in form of supply of raw material at the
rates would give them incentive to set up the
industry. )

(b)Does notarise.

(c) Toensure ecological standards in view
of grounddemands of the paperindustry, steps
takenbythe governmentare as follows:—

(i) Encouraging manufacture
of paper tfrom agricultural
wastes.

(i) Encouragingfarmforestry
for supply of raw materialto

paper and otherindustry.

(i) Import of wood chips and
pulphasbeenliberalised.

(iv) Time bound action plans
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have been formulated for
compliancetotheprescribed
standards categories of in-
dustriesincludingpaperin-
dustry.

(v) Standards for water con-
sumption and waste water
discharge have been laid
downforpulpandpaperunits

. and the cess payable by
these units is based upon
the compliance of these
standards.

Indian Council of Child Welfare::

248. SHRI SYED SHAHABUDDIN: Will

the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to refer to the
reply given to Unstarred Question No. 8156
on May 11, 1993 and state:

(a) the number of beneficiaries under

each scheme/programme, year-wise;

(b) whether the Indian Council for Child
Weltare, New Delhi, has fixed arv quantitative
targets for 1993—94, scheme—wise and the
corresponding allocation forthe purpose; and
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(c)the break-up of Anganwadiworkers and
Bal Sevikas trained during 1992-93 and the
number of Crechesinoperationduring 1992—33
State—wise?

THE MINISTER OF STATE MINISTRY
OF HUMAN RESOURCE DEVELOPMENT
DEPARTMENT OF WOMEN AND CHILD
DEVELOPMENT (SHRI BASAVA
RAJESWARI): (a) The number of beneficiaries
undereach scheme/programme beingimple-
mented through the Indian council of Child
Welfare forthe lastthree yearsis givenin the
attached Statement—

(b) Yes, Sir. the scheme —wise targets
fixed by Indian Council of Child welfare for
1993—94 and allocations proposedbased on
schematic budgets for course, centres and
projects for 1993—94 are givenin the attached
Statement—i

(c) The State—wise break up of Anganwadi
Workers and Bal Sevikastrainedduring 1992—
93 and the number of Creches in operation
during 1992—33 are giveninthe attached State-
ment—ll
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Procurement of Locomotivés on Lease
Basis

249.  SHRI VIJAY NAVAL PATIL:
SHRIMATI SAROJ DUBEY:

Will the MINISTER OF RAILWAYS be
pleased to state:

(a) whether Government have any

yroposal to raise funds from NRIs for import

_of locomotives or getting the same on lease
basis;

(b) if so, the details of such proposals
fand the present status thereof;

(c) the year-wise requirement of loco-
motives in Railways during the Eighth Plan
vis-a-vis production plan; and

(d) the details of steps taken to meet the
gap between the demand and supply to
locomotives during the Eighth Plan?

THE MINISTER OF RAILWAYS (SHRI
C.K. JAFFER SHARIEC): (a) No, Sir.

(b) Does not arise.

~(c) and (d). the requirement of locomo-
tives is first worked out in reference to the
projected traffic for the terminal year of a
Five Year Plan. The annual requirement is
then assessed year-wise in relation to the
traffic targets. As per the present assess-
ment the total requirement of locomotives
during the VIl Plan is estimated to the about
1600 locos. The production capacity of the
Railway Production Units on an average is
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1350 locos for the entire VIl Plan.

Alternatives available to meeting gap
are procurement from indigenous manufac-
tures, import, leasing etc. and order for 50
locos has placed on BHEL at present. Be-
sides, 30 HHP locomotives have been de-
cided to be imported. Leasing of locos is
also being explored.

Environmental and Forestry Projects in
Guijarat

250. DR. K.D. JESWANI: Will the Min-
isterof ENVIRONMENT AND FORESTS be
pleased to state:

(a) the details of the Union Government
aided projects undertaken in Gujarat for
improvement of environment and develop-
ment of forests during the last three years;

(b) the achievement made in this re-
gard;

(c) the financial assistance provided by
the Union Government for this purpose; and

(d) the details of the projects proposed
to be started in the near future?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (c). The
scheme-wise details of achievement made
and centralfinancial assistance provided for
improvement of environment and develop-
ment offorests in Gujarat State during the
last three years are given below:- :

Sl Name of the Scheme Area covered  Central assistance
No. (in ha) provide
(Rs. in lakh)
1. . Integrated Wastelands 3228 281.88
Development Projects Scheme
2. Fuelwood Foder Project Scheme 12286 426.91
Minor Forest Produce Scheme 2326 141.89
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“Area covered  Central assistance

Sl Name of the Scheme

No. : (in ha), provide
(Rs. in lakh)

4. Seed Development Scheme - 25.27
. 5. Desert Development Programme 4645 22.85
6. Drought Prone Area Programme 8394 284 .67
7. Wild-life-Conservation Scheme 155.06
8. River Valley Projects Scheme 16100 490.09
Total 46979 2078.62

Railway Line between Solapur and
Bizapur

251. SHRI GOVINDRAO NIKAM:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether the Government have ap-
proved and started the work of laying broad
gauge railway line between Solapur and
Bizapur on Central Railway;

(b) if so, the details thereof; and

(c) the time by which the work is likely to
be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
LENKA): (a) Yes, Sir.

(b)and(c). Gauge Conversion of Solapur
(Hotgi)- Gadag section (300 kms) from MG
to BG has been taken up during’93-'94 atan
estimated cost of Rs. 180 crores. The work
is likely to be completed during the 8th Five
Year Plan subjectto availability of resources.

[English]
Allotment of Essential Commodities to
Kerala
252. SHRI THAYIL JOHN
ANJALOSE:

SHRI P.C. THOMAS:

Will the Minister of CIVIL SUPPLIES

CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION be pleased to state:

(a)thetotal quality of wheat. rice. sugar.
Paimolein, Kerosene etc. allocated month-
wise from January 1993 to June 1993 to
Kerala;

(b) whether the Government of Kerala
has requested to enhance the quota of
these commodities for Onam Festival: and

(c) if so, the action taken by the Union
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN
THE MINISTRY OF COMMERCE (SHRI
KAMALUDDIN AHMED): (a) The quantity of
rice, wheat, levy sugar, kerosene and im-
ported edible oils allotted Kerala from Janu-
ary, 1993 to June, 1993 is given in the
attached Statement.

(b) and (c). Yes, Sir. The Central Goa
ernment has made an additional allocation
of 25000 tonnes of rice to Kerala for Onam
festival quantity of 5500 tonnes of levy
sugar, comprising festival quota of 3600
tonnes and advance allocation of 1900
tonnes, has also been made to Kerala for
the Onam festival. State Government was
also allotted 2525 tonnes of Palmolein June.
93 for Onam festival.
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Anganwadi Workers

253. SHRIRAMNAIK: Willthe Minister of
HUMAN RESOURCE DEVELOPMENT be
pleasedtostate:

(a) whether the women—assistants
(Anganwadi Sevika) in Anganwadischool are
paid aconsolidated salary;

(b) whether absorption of these assistants
inthe regular Government service on regular
pay scaleinunder consideration of the Govemn-

ment; '

(c)if so, the details thereof; and
(d)if not, the reasons therefor ?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HUMAN RESOURCE DEVELOF-
MENT (DEPARTMENT OF WOMEN AND
CHILD DEVELOPMENT) (SHRIMATI
BASAVA RAJESWARI ): (a) Under the Inte-
grated Child Development Services Scheme,
AnganwadiWorkersandHelpersare part—time
voluntary workers and gge paid monthly hono-
rarium.

(b)and(c) No, Sir.

(d) The Anganwadi Workers are prt—time
honorary workers drawn fromthe local commu-
nity. In view of the voluntary nature of their wirk,

itis not possible to appointthem as Government
servants irifferthem regularpay scales.

[Translation]
AC CoachinHatia—Gorakhapur Express

254 SHRILALIT ORAON: Willthe MINIS-
TEROF RAILWAYSbepleasedtostate:
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(a) whether airconditioned sleepercoach
inHatia—Gorakhpur(Maurya) Expresshasbeen
provided;

(b)if not, the reasons therefor; and

(c) whenthisfacilityis likely to be provided
inthistrain ?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K. C. LENKA)
:(a)to(c) No, Sir. However, Railways as apolicy
have decided to provided AC 2nd sleeper
coaches on all overnight Mail/ Express trains
butthisis likely to take some time due to limited
production capacity of manufacturing units.

Supply of Wheat and Rice to Andhra
Pradesh

255. SHRI J. CHOKKA RAO : Will the
Minister of CIVIL SUPPLIES CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION be
pleasedtostate:

(a) the total quantity of rice and wheat
supplied to Andhra Pradesh during 1992—93
and 1993—94 under the Public Distribution
Systemfromthe Central Pool; ard

(b) the quantity of super fine rice supplied
duringthe said pericdforthe Public Distribution
System?

THEMINISTZROF STATE INTHE MIN-
ISTRY OF CIVIL SUP™'IES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTION AND
MINISTEROF STATE INTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED)
. (a) and (b) The quantity of rice and wheat
allottedto Andhra Pradeshin 1992—93 (April, 92
—March,93)andin 1993—94 (April93—August,
'93)is asunder :-

(In‘000tonnes)

Rice Wheat
192—33
(April, 92—March, 93) 2283 276
1993—4
. (April—August) 950 676
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Generally, rice procuredin Andhra Pradesh
inissuedfor PDS. inthe State. Details of exact
quantities of each variety of rice issuedto any
State are not maintained by this Ministry.

[ Transiation]

Eligible School Going Childrenin Uttar
Pradesh

256. SHRI ARJUN SINGH YADAV :Will
the Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleasedtostate

(a)the estimated number of eligible schools
goingchildrenin Uttar Pradesh at present;

(b) whether the majority of these children
are deprived of the right to education and the
opportunities of joining a school;

(c)if so, the reasonstherefore; and

(d) the steps taken by the Governmentto
make education available tothem?

THEDEPUTY MINISTERIN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION AND
DEPARTMENT OF CULTURE) (DUMARI
SELJA): (a) The estimated number of school
goingchildreninthe age group of 6. 14 yearsin
Uttar Pradesh as on 30th Sentiment 1991 was
219. 8lakh children are enrolledin primary and
middle classes. Only 18. 67 lakh children have
yetto be enrolled. So majority of the children
(91%) of the school going are are enrolled in
shcools.

(c)and (d) Universalisation of elementary
education is a national goal and high priority is
being accordedto achieve thisbytheturnofthe
century. Providing access by opening more
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schools, makingteachingleamingprocess more
interesting by changes in curriculum orienting
theteachers and providing minimuminfrastruc-
turelike school buildings and equipment through
Operation Blackboard are some of the strate-
gies being adopted to realise the goal. Non
formal education centres are being set up to
catertothe school dropouts andnon—enrolled
children.

[English]

Forest Clearance of Development
Projects

257. MAJORD.DKHANORIA:
SHRILALIT ORAON:

Willthe Minister of ENVIRONMENT AND
FORESTS bepleasedtostate:

(a) the names of the development projects
pending with the Government for clearance
underthe Forest (Conservation) Act, 1980 ason
date alongwith area for diversion ot forestland
eachcase, State-wise;

(b) since whenthese are pendingandthe
reasons for delay in clearing the projects; and

(c)the steps takento clear these projects
early?

THEMINSTEROF STATE OF THE MIN-
ISTRY OF ENVIRONMENT AND FORESTS
(SHRI KAMAL NATH) (a) and (b) Statement
showing details of proposals pending withthe
Central Govemmentunderthe Forest (Conser-
vation) Act, 1980, as on 30.6.93is enclosed.

(c) Atter receipt of all the essential details
fromthe State/U.T Government. the proposals
are examined expeditiously for decision.
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Cases settled by national Consumers -

disputes Redressal Conwnission

258. SHRI MULLAPPALLY
RAMACHANDRAN: Willthe Minister of CIVIL
SUPPLIES, CONSUMER AFFAIRS AND
PUBLICDISTRIBUTION be pleasedtostate:

(a) the number of cases settled by the
national Consumer Disputes Redressal Com-
missionduring 1 992-93;

(b) the number of cases/appeals out of
them pending with the Forum as on 30th June,

SRAVANAS, 1915 (SAKA)
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1993;and

(c) the average time being taken by this
Forumtodecide acase?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CIVIL SUPPLIES CONSUMER
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINISTER OF STATE INTHEMINISTRY OF
COMMERCE(SHRIKAMALUDDIN AHMED)
(a) The number of cases settled by the national
Commissioninthe years 1992 and 1993 (upto
30-6-1993) are asfollows;-

1992 1993 (upto 30-6-93)

Original petitions 135 86
First Appeals 280 104
Revision Petitions 349 28

764 418

(b) The number of cases pending with the
national Commissionas on 30th June, 1993 are
-1482.

(c): As perthe provisions of the Consumer
protection Rules, 1987, original petitions and
appeals are as far as possible being decided
within '90 days/150 days (in case goods require
testing/analysis. However, some of them could
notbe disposed of within this period due to stay
orders passedbythe Supreme Courtorreasons
such as the need for securing expert opinion
regarding alleged defectin the goods etc.

[ Translation]

Special Agriculture Production
Programme

259. SHRI MUMTAZ ANSARI: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether Govemment provide financial
aidto States under Special Agriculture produc-
tionprogramme;

(b) if so, the details thereof; and

(c)if not, whether Government propose to
provide such assistance to drought prone or
floodeffected States?

THEMINISTER OF STATE IN THE MIN-
ISTRY OF AGRICULTURE (SHRI ARVIND
NETAM)(a)and(b): Thereis noscheme of such
name , e.g., Special agriculture Production
programme underimplementation by Govern-
mentof India.

(c) As per recommendation of the Ninth
Finance Commission, Calamity Relief Fund
has been providedinthe budget of each State for
meeting such situations; Governmentof india
contributes 75%to this Fund.
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Environment Pollution in Punjab

260. SHRIPRAFUL PATEL: Willthe Min-
isterof ENVIRONMENT AND FORESTS be
pleasedtostate:

(a) whether attention of the Government
have beendrawnto the news item captioned”
Environmental Pollution at alarming level in
Punjab”, appearing in the ‘Economic Times’
datedJune 20, 1993;

(b) if so, whether the Government have
received complaintsinregardto the increasing
environmental poliutionin Punjab;

(c)if so, the details thereof; and

(d) the action taken by the Governmentin
thisregard?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF ENVIRONMENT AND FORESTS
(SHRIKAMALNATH)(a) Yes, Sir.

(a)to(c): Inthe State of Punjab, there are
45industries fallingunder 7 highly polluting
categories of industries which are being moni-
toredbythe Central pollution Central Board. Our
of the 45 units, 18units have provided adequate
measures to comply with the pollution control
standards. Complaints have been received
againstindustries which are not conformingto
the prescribed standards. The State pollution
Control Board have set atime targetted action
planiorcompliance forthese units. Legalaction
is taken against the defaulting units. Mandi
Govindgarh has been identified as a critically
poliuted area andthe Action Planforrestoration
of Environmental Quality by the Punjab State
poliution Control board, has beentakenup.

(d) Steps have beentakentopreventfurther
deterioration of the environment by controlling
emissions and effluent at the source. These
stepsincludethe followingz

JULY 27,1993
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Effluent, emission and ambient
noise standards have been pre-
scribed under the Environment
(Protection) Act, 1986;

Environmentguidelineshave been
evolved forsitingand operation of
industries;

Industrieshave beenaskedtocom-
ply withconsent requirementofthe
State pollution Control Boardto limit
the discharge of effluents and emis-
sions within the stipulated stan-
dards;

The Central Governmentin consul-
tation withthe State Governments
, have prepared an action plan to
meetthe effluentandemission stan-
dards for polluting industries;

Fiscalincentives are provided for
installation of pollution control
equipmentands alsofor the shifting
of polluting industries from con-
gestedareas;

Network of ambient air quality and
ambient water qlality monitoring
stations have been set up;

Ascheme hasbeeninitiatedtogive
assistancetoclusterof smallscale
industrial units for setting up com-
mon effluenttreatment plants;

A scheme has been initiated for
providing subsidy for adoption of
innovative technology for poliution
prevention in small scale indus-
tries;

Therates of watercess havebeen
increased to promoteconservation
andrecyclingof water;

Awards to units tor pollution pre-
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vention have been initiatedto en-
courage environmental manage-
mentinindustry;

xi) Environmental audithasbeenmade
mandatory to promote conserva-
tion of natural resources and raw
materials.

[Translation)
DeforestationinOrissa

261. SHRIMRUTYUNJAYANAYAK: Will
the Minister of ENVIRONMENT AND FOR-
ESTSbepleasedtostate:

(a) whetherthe Govemment have received
any reportin regard to the large scale defores-
tationin Onissa;

(b) if so, the details thereof; and

(c)the steps beingtakenby Govemmentto
stop deforestationinthe State?

THEMINSTEROF STATE OF THEMIN-
ISTRY OF ENVIRONMENT AND FORESTS
(SHRI KAMAL NATH)(a) & (b) The Govern-
ment have notreceived any specific reportin
regardto large scale deforestationin Orissa. As
per State of Forest Report, 1991 of Forest Sur-
vey of India, there is anetincrease of 30 sq.km.
inforestcover of Orissa over 1989 assessment.
However an area of 5298 sq.Km. in Orissais
reportedto be affected by shifting cultivation.

(c) The steps taken by Government to
protectforestcoverof Orissaare:

i) Enactment and strictimplementa-
tion of Indian Forest Act, 1927 and
Forest (Conservation) Act, 1980.

i) Assisting State Government and
providing infrastructure forimple-
mentationof Centraland State For-
estlaws.
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iiil) The Central Govermmenthas rec-
ommended to the State Govern-
mentto consider aban onfelling of
greentrees above 1000 metresal-
titude.

iv) Guidelines have been issued to
State Government to encourage
people ‘s participation in forest-
management. The State Govemn-
menthastakennecessaryactionin
thisregard.

v) Intemational financial assistance
of Rs. 78.34 lakhs has been ob-
tained by Orissa Government for
‘Orissa Social Forestry Project.

vi)  Anareaof7,41,347.56ha.hasbeen
afforested in Orissa during the fi-
nancial year 1992-93.

Drought Situation

262. SHRIMANJAY LAL:
SHRIPARASRAM BHARDWAU:
SHRIBAPUHARICHAURE:
SHRIGEORGE FERNANDES:
SHRIRAM VILAS PASWAN:
SHRISRIKANTAJENA:
SHRISHRAVANKUMARPATEL:
SHRIB.N.REDDY:

SHRI RAJNATH SONKAR
SHASTRI:

SHRI MANIKRAO HODLYA
GAVIT:

SHRISIMON MARANDI:

Will the Minister of AGRICULTURE be
pleasedtostate:

(a)the districts which are facing droughtin
the country atpresent, State-wise;

(b) whether any Central team visited the
drought affectedteam;

(c)ifso, thefindingsand recommendations
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ofthe Centralteam,;

(d) the Central assistance soughtandthe
amountactually releasedto the droughtaffected
States, State-wise; and

(e) whether any review of the relief
programmes undertaken by the State Govern-
menthasbeenmade?

THE MINISTEROF STATE IN THEMIN-
ISTRY OF AGRICULTURE (SHRI ARVIND
NETAM) (a) to (e): Information is being col-
lected andwill be faidonthe Table of the Sabha.

[English]
Pepper procurement Scheme

263. SHRIM.RAMANNARAI:
SHRIP.C.THOMAS;
PROF. P.J.KURIEN;

Will the Minister of AGRICULTURE be
pleasedtostate:

(a) whether NAFED procure pepper from
peppergrowers;

(b) if so, the distinct features of pepper
procurementscheme;

(c) the prevailing market price of pepper
before and after the implementation of the
scheme; and

(d) the steps taken orproposedtobetaken
by the Govemmentto ensure that peppergrow-
ers getreasonable procurement price of their

produce?

THEMINSTEROF STATE INTHE MIN-
ISTRY OF AGRICULTURE(SHRI ARVIND
NETAM)(a)to(d) : Market Intervention Scheme
for purchase of pepperwas implementedin the
State of Kerala atthe request of the State Gov-
emmentduringthe period29.4.93t030.6.93. A
targatted quantity of 3000 metric tonnes (MT)
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was to be purchased by the NAFED and the
Statedesignated agency atmarketintervention
price of Rs. 33 perkg. on equal basiswhich has
beencompleted. Thelosses, ifany, inthe opera-
tions willalsobe sharedbetweenthe Centraland
State Govemmenton 50:50basis. The pravailing
market prices before the implementation of
scheme werebetween Rs. 25-28 perkg. andthe
rates of black pepper afterthe implementation
of scheme are rulingbetween Rs. 28-30 perkg.
harvestperiod of black pepper is from January
to may. No proposal to render further help to
black pepper growers has been received from
the State Government.

[ Transiation]

Electrification of Delhi-Rahtak Railway
Line

264. SHRINARAIN SINGHCHAUDHARY:
Willthe Minister of RAILWAYS be pleasedto
state: -

(a) whetherthe Government propose to
electrify the Delhi-Rohtak Railway line during
the Eighth Five Year Plan;

(b) whether the Government is also any
proposaltoextendthisline uptoJindorNarwana
in view of the difficulties faced by the daily

passengers;
(c)if so, the details thereof; and

(d) the period by which work is likely tobe
started on this project

THEMINISTEROF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRIK.C.LENKA)(a)
No, Sir.

(b)to(d) Donotarise.

[English)

Amaranthus Plant

265. DR. MALLU: Will the Minister of
AGRICULTUREbepleasedtostate:
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‘ (a)whetherGovemmentproposedtosetup
ajointtask force to study the various beneficial
properties of Amaranthus;

(b)if so, the details thereof;

(c) whether Government propose to grow
this plant on large scale in view of its high
nutritious value; and

(d) if so, the details thereof?

THEMINSTEROF STATE INTHE MIN-
ISTRY OF NON-CONVENTIONAL ENERGY
SOURCES AND MINISTER OF STATE IN
THEMINISTRY OF AGRICULTURE (SHRIS.
KRISHNA KUMAR): (a) No, Sir.

(b) Does notarise.
(c) No, Sir.
(d) Does notarise.
Sugar Mills

266. SHRIR.SURENDERREDDY:
SHRIMATISAROJDUBEY:
SHRI GABHAJI MANGAJI

THAKORE; )
SHRI SANTHOSH KUMAR

GANGWAR:
SHRIUDAY PRATAP SINGH:
SHRI RAMACHANDRA

VEERAPPA:
SHRIPRAKASH V. PATIL:
SHRIVILASMUTTEMWAR:

Will the Minister of FOOD be pleased to
state:

(a) the number oflicences proposedtobe
granted for setting up of additional sugar mills
duringthe Eighth Five year Plan, State-wise;

(b) the additional quantity of sugar ex-
pectedto be producedthereby;
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(c)whetherthe Govemmenthavetaken up
the screening process of applications received
from applicants of allthe sugar-producing States;

(d) if so, whetherthe screening process of

the applications hasbeencompleted;

(e)ifnot, the names ofthe Statesinrespect
of which the screening process is yet to take
place;and

(f)the time by which the screening process
of allthe applications is likely to be completed
andlicencesissuedto the applicants?

THEMINSTEROF STATE OF THEMIN-
ISFRY OF FOOD (SHRIKALPNATHRAI) : (a):
The letters of Intent for setting up of new sugar
factories are issued by the Ministry of Industry,
keepingin view the recommendations of the
Screening Committee/Administrative Ministry/
Licensing Committee, on the basis of financial,
and technical viability of the project and the
Licensing policy Guidelines. Therefore, the
exactnumberof new sugar mills tobe licensed
duringthe Eighth Five Year Plan, State-Wise,
would only be know afterthe scrutiny of all the
applications as perthe aforesaid procedure.

(b) The additional quantity of sugar ex-
pected to be produced thereby would depend
upon the number of new licences issued and
implemented.

(c)to(e): The applications for setting up of
new sugarfactories of allthe States, except Uttar
Pradesh and Andhra pradesh, have been
sciutinised by the Screening Committee.

(): After the screening process is com-
plete, the recommendations of the Screening
Committee/Administrative Ministry willbe con-
sideredby the Licensing Committee afterwhich
letters of intent/licences will be issued by the
Ministry of industry to the applicants. Inis not
possible atpresentto specify any timeframein
this regard.
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Train Accidents

SHRIG.M.C.BALAYOGI:
SHRIPHOOL CHAND VERMA:
SHRIJAGMEET SINCHBRAR:
SHRISIMONMARANDI:

2~

Wilithe Ministerof RAILWAYS be pleased
tostate:

(a) whetherthe number oftrainaccidentsis
increasing day by day thus causing loss to
railway property and alsoclaiming many human
lives;

(b) ifso, the reasons therefor;

(c) the details of train accidents/derail-
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ments during the last six months alongwiththe
loss of life and property ineach zone;

(d) the details of compensation paidto the
victims; and

(e) the action proposed to be taken by the
Governmentto preventsuch accidents

THEMINSTEROF STATEINTHEMINIS-
TRY OF RAILWAYS (SHRIK.C.LENKA): (a)
and (b) No, Sir. Infact, forthe 8th consecutive
year, the number of train accidents have de-
clined, in as-much-as from 717 accidents in
1985-86ithas come downto 524 in 1992-93

(c) The details are as unde

S.No Railway No. of No. of Costofdamage  Numberofpersons
“accodents  derailments toproperty Killed
(Rs. inlakhs)

1 2 3 4 5 6
1. Central 21, 13 92925 12
2. Eastemn 18 15 108.61 2
3 Northem K3} 23 1010.33 29
4. North

Eastemn 13 ‘9 6.49 7
8 Northeast

Frontier 20 17 296 3
6. Southeren 2 18 8220 2
7. South

Central 2 A 315.00 10
8 South

Eastem % 47 689.90 b
9. Westem % 17 358.16 1
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(d) Nocompensation has been paidsofar.
However, ex gratiapayment has beenmadein
several cases where situation sodemanded.

(e) The stepstakentoavoidsuchaccidents
include removal and rehabilitation of overaged
assets like track, bridges rolling stock , etc.
Intensive inspections are also carried out for
signalling and telecom gears, maintenance
depots of wagons and locomotives and quality
of outturn the workshops. Staffin operational
categories are givenintensive trainingandtheir
performances are monitored. In addition, in-
spectandtheirperformances are monitored. In
addition, inspection of track and examination of
coaches, wagons andlocomotives have been
intensified. Ultrasonic testing of rails and axles
is being resortedto identify fractures. Drivers
are beingmonitored andcounselledwith regard
totheir drivingtechniques.

Passenger Amenities

268. PROF. SUSAN CHAKRABORTY:
Willthe Minister of RAILWAYS be pleasedto
state:

(a) whetherthe actual expenditure on pas-
sengeramenities have been reduced duringthe
lastthree years;

(b) the basis amenities provided at Regular
Stations and at halt Stations by the Railways;

(c)whetherthe Governmentpropose to
provide any additional amenities.; and

. (d)ifso, the details thereof?
THEMINISTRY OF STATE INTHE MIN-
ISTRY OF RAILWAYS (SHRIK.C.LENKA)(a)
No, Sir

(b) Followingbasic amenities are provided
atregularand halt stations:

Regular Stations: Suitable platforms, waiting
hall, bookingarrangements,

SRAVANAS5, 1915 (SAKA)

Written Answers , 166

adequate seatingarrange-
ments, suitable lightingar-
rangements, drinking wa-
ter, latrines andshadytrees.
Halt Station: Avraillevelplatform, a wait-
ing shed-cum-booking of-
fice, lightingarrangements
where trains stop at night
andshadytrees.

(c) and (d): ,Additional amenities which
include improved lightingarrangements, cover
overplatforms, foot over bridges, bath rooms,
watercoolers, retiringrooms, upper class wait-
ingrooms, enquiry officers, refreshmentdooms,
trainindication boards raising of platform, com-
puterised reservations, etc. are also provided
subjectto availability of funds. volume of pas-
sengertraffichandled andrelative importance of
various stations.

CalcuttaMetro.

269. SHRISHANTARAM POTDUKHE:
Willthe Minister of RAILWAYS be pleased to
state:

(a)thetime by whichthe remainingwork on
metro Railway in Calcutta is expected to be
completed;

(b) whetherthe Metro Railway is running
inloss;

(c)if so, the details thereof: and

(d)themeasures takenbythe Govemment
tocomplete the projectas perschedule andto
make iteconomically viable?

THEMINISTRY OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRIK.C.LENKA) (a)
By 1995, subject to availability of adequate
funds inthe coming years and acquisitingand
handingoverofthe remainingplots of landbythe
state Government of West Bengal.
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(b) Yes, Sir.

(c) Operationalloss onthe already opened
sections of Metro Railways is of the order of Rs.
44.27 crores (approx.), since opening of the
section.

(d) (A) (i) planning Commission has been
requested to allocate additional funds in the
currentyear as an additionality to the budget
supportalready extended by them.

(ii) State Governmentis being pursuedfor
making available the remaining plots of land.

(b) (i) Advertisementsandleasingoutspace
forcommercial purposes at certain Stations.

(iiy Energy conservation.
(iii) Reduction of establishment costs.

(iv) State Govemmentof West Bengal has
been requested to reduce the power
tariffrapplicable forMetro Railway andbringitat
par with tramways , which is also a utility
service, similarto Metro Railway.

Ithas alsobeen requested to ensure that
feeder bus services are run to various metro
Stations andthatbuses do not runincompetition
with Metro services, soastoincrease ridership
onMetrotrains.

Railway Stationsin Orissa

270. DR. KARTIKESWAR PATRA: Will
the Minister of RAILWAY S be pleasedto state:

(a)whethersome railways stationsinorissa
have beenmodemisedduring 1992-93;

(b) ifso, the details thereof; and
(c)if not, the reasons therefor?

THEMINSTEROF STATE INTHE MIN-
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ISTRY OF RAILWAYS (SHRIK.C.LENKA): (a)
Yes, Sir.

(b) Modemisation works comprising pro-
vision of rail level platform on line no. 5A, 8
bedded retiring rooms andtrainindicationboards
atRourkela; 4 double bedded retiring rooms and
train indication boards at Rourkela; 4 double
bedded retiring rooms, new foot over bridge,
improvements to circulating area and station
buildingwater arrangements and computerised
reservation at Bhubaneswar; two dormitories,
train indicationboards, raising of platform No. 1,
computerised reservationand improvements
to station building at Cuttack and secondclass
waiting hall, 15 meterlong platform shelterand
anewwateringarrangementin lieu of the exist-
ingon atKhurda Road were completed during
1992-93.

(c) Does notarise.
[Translation)
English Subjectin Delhi University

271. SHRI ARVIND TRIVEDI: Will the
Ministerof HUMAN RESOURCE DEVELOP-
MENT be pleasedto state:

(a) whetherthe Govermment have received
any representations regarding removal of com-
pulsory English at every levelin Delhi Univer-
sity;

(b) if so, the details thereof; and
(c)thereactionofthe Governmentthereto?

THEDEPUTY MINISTERINTHE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATION AND
DEPARTMENT OF CULTURE) (KUMARI
SELJA): (a) Nosuch representation appearsto
have been receivedbythe Government.

(b)and(c) Donotarise.
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[English]

Smuggling of Skins/Horns

272. SHRIMATISAROJDUBEY: Willthe
Minister of ENVIRONMENT AND FORESTS
be pleasedtostate:

(a) whether reptiles and wild animals are
being killed in different parts of the country and
their skins/horns etc. are smuggled to other
countries;

(b)if so, the details of suchillegal consign-
ments seized inthe country during the past six
months;and

(c)the remedial stepstakenbythe Govern-
mentin this regard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF ENVIRONMENT AND FORESTS
(SHRIKAMAL NATH): (a) Central Government
have received reports aboutillegal killing of wild
animals and attempts to smuggle wildlife prod-
ucts out of the country.

(b) Consignments of the products of wild
animals seized by the Regional Offices of Wild-
life preservation, whose main responsibility is
topreventsmuggling of wildlife produce located
atfour Metropolitancities, i.e. Bombay/ Calcutta/
Madras/Delhi, for the period from November
1992 to April 1993 is given in the attached
Statement.

(c) The steps taken by the Governmentto
check poaching//killing of wild animals in'the
states andsmuggling of wildlife products are as
under:

i Hunting of Scheduled wild animals
hasbeenbannedbyiaw.

ii. Central assistance is provided to
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State/UT Govemmentsforstrength-
eninganti-poachinginfrastructure.

A network of wildlife Sanctuaries
and National parks has beensetup
for conservation of wild flora and
fauna. Financial assistance if pro-
vided by the Central Government
for development of national parks
andsanctuaries, onrequestfrom
the State Govemment(g

Special schemes for protectionand
conservation of tigers, elephants
andrhinos havebeenimplemented.

Raids are carried out by the Wildlife
Authorities whenever information
of illegal trading in wild animals
reachedthem.

Cooperation of police, BSF, Coast
Guard and Army is also taken in
apprehendingthe poachersandil-
legaltraders.

Intemnationaltrade in Endangered
species of animals and articles
made thereof, is regulated under
the provisions of the Convention of
International Trade in Endangered
Species of Wild Fauna and Flora
(CITES).

Regional and sub-regional offices
of Wildlite Preservation are up
mostly atthe mainexportcentres of
the country toprevent smuggling of
wildlife products.

Thereis ascheme for payment of
reward to the information, which,
amongotherthings, helpsingetting
intelligence regarding smuggling
of wildlife products.
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Description ofconsignment seized

November, 92

December, 92

January, 93

February, 93

March, 93

April, 93

1.

[\ W= o v hwN =

OO s WD~

Reindeerfinishedfurskin 1 no.

Antelope animal fur skin 1 piece
Rabbitfur collar

8 pieces of lizard skinbags

2 pieces of python skin wallets
one piece of lizard skin purse
one leopardskin

leatherbags, 168 pieces
1 piece mature neelgaiskull
48 snake skin articles

Seizedstaghom (425 kg)
detainedtwo reindeer hom

Crocodiletanned skin2 nos.
crocodile bags two numbers

snake skinpurse 1 no.
sankeskinbag

863 pieces of finished skin of snakes
2 pieces of finished skin wrist watch
belt(11.9kg.)

25 snake skin articles

seized 15 snake skins articles

seized one python skin, two snake skin bag, two rat
nake skin, one purse seven spectales cases and
two belt

one pythonskindetained.

[Translation]

Reservatiionof Ticketsin Trains

tostate:

(a)whetherany . 2rswereissuedearlier

tionsintrains;

(b) if so, whetherthe ticketexaminers are

taking advantage of itand makingreservations
273. DR.LALBAHADUR RAWAL.: by taking extra money;
SHRIRAJVEERSINGH;

(c)ifso, the numberof complaints received
Willthe Minister of RAILWAYS be pleased inthis regard during the lasttwo years;

(d) the number of ticket examiners found

to t{avel ticket examiners for making reserva- and

guiltythereforandthe actiontakenagainstthem;
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(e) the steps taken by the Government to
putan endto this practice?

THEMINSTEROF STATE INTHE MIN-
ISTRY OF RAILWAYS (SHRIK.C.LENKA)(a):
One of the duties of TTEs/Conductors manning
the reserved coachesisto make reservations
againstthe vacantberthsintrains.

(b): Some complaints have beenreceived.

(c) and(d); Informationis being collected
and will be laid onthe Table of the Sabha.

(e); Surprise checks are conducted fre-
quently intrains and wheneverany staffisfound
involvedin suchirregularities, disciplinary ac-
tionis taken againsthim.

[English]
Arrears Against sugar Mills

274.  SHRIHARIBHAIM. PATEL:
SHRIMOHAN SINGH (DEORIA)
SHRIRAM NAGINAMISHRA;
SHRISHRAVANKUMARPATEL;
SHRIGAYAPRASAD KORI:

Will the Minister of FOOD be pleased to
state:

(a) the latest estimated arrears due from
the sugarmillsin each sectortothe sugarcane
growers atthe beginning of the crushing sea-
sons, State-wise;
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(b) the details of payment made to the
sugarcane growers during 1993till date, State-
wise; and

(c)the stepstakenorbeingtakentoensure
clearance of suchdues?

THEMINSTEROF STATE OF THE MIN-
ISTRY OF FOOD (SHRIKALP NATH RAI): (a)
Statement showing sector-wise and State-wise
position of arrears of cane price ,ason 1.10.92,
isattached.

(b); Statement-l showing Sector-wise and
State-wise cane price paid during the current
1992-93 seasonupto 15.6.93is attached.

(c); The responsibility forensuringtimely
payment of cane price dues is primarily that of
the State Governments, who have the neces-
sary powers andfield organisations to enforce
such payments. The Central Governments on
its part, has been advising the State Govern-
mentsfromtime totime to take necessary steps
for the clearance of such dues. Further, the
Central Government announceda new Sugar
policy forthe currentseasonon 16.2.93 witha
view to improved the financial viability of sugar
mills. State Governments have alsobeen ad-
visedtofolow a more rational pricing policy in
respect of sugarcane in conformity with the
provisions of the Sugarcane (Control) Order,
1986 which provides for equal sharing of the
excess realisation betweenthe sugarmilland
the growers as per Bhargava Formula.
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Subsidy to Farmers for Agricultural
Inputs

275 SHRIBAPUHARICHAURE:
SHRI DHARMANNA
MONDAYYASADUL:
SHRI BRIJ BHUSHAN
SHARANSINGH:
SHRIRAJENDRAAGNIHOTRI:
SHRIHARIN PATHAK;

Will the Minister of AGRICULTURE be
pleasedtostate:

(a) the States which have soughtforeign
assistance for purchase of agricultural equip-
ments such as buldozers, tractors etc. during
the lastthere years;

(b) the total amount provided to States
through such assistance during the above pe-
riod, State-wise;

(c) whether Union Government has also
eammarkedany amountduring 1993-94forStates
toenablefarmersto purchase agricultural equip-
ments atconcessionalrate;

(d) if so, the details thereof; and

(e) the steps taken or proposedtobetaken
by the Governmentto ensure that agricultural
equipments thus provided to farmers are thor-
oughly checked andtestedby Govemmenttest-
ingcentres?

THEMINSTEROF STATE INTHE MIN-
ISTRY OF NON-CONVENTIONAL ENERGY
SOURCESANDMINSTEROFSTATEINTHE
MINISTRY OF AGRICULTURE (SHRI S.
KRISHNA KUMARY): (a): No such requests
havebeenreceived.

(b); In view of reply to part (a), Question
does notarise.

(c); Yes, Sir.
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(d): Governmenitof Indiais implementing
anumber of Central and Centrally Sponsored
Schemes related to Crop Production
Programmes. Atentative outlay of Rs. 67.18
crores hasbeen provided underthese schemes
duringthe year 1993-94 for providing subsidy to
the farmers. Under the Central Scheme on
Promotion of Agricultural Mechanization, aten-
tative outlay of Rs. 10 crores hasbeen madeto
enable the farmers topurchase tractors of below
18 Power-Take Off Horse Power and matching
implements at subsidisedrates.

(e): Facilities for testing of farm machinery
areavailable atthe Governmentof India’s Farm
machinery Trainingand Testing Institutes Budni
( Madhya Prasesh), Hissar (Haryana) and
Garladinne (Andhra Pradesh). Underthe scheme
on Promotion of Agricultural mechanization,
only such makes of tractors which have been
tested at FarmMachinery Trainingand Testing
Institute, Budni are eligible for grant of subsidy.
Inrespectof some other agricultural equipment
ithas been stipulated that subsidy will be admis-
sible forequipmenthaving |.S.1. mark.

“ Pollution Controlin Major Cities’

276.SHRIMATIGEETAMUKHERJEE:
Will the Minister of ENVIRONMENT AND
FORESTS bepleasedtostate:

(a) the steps beingtaken forrelievingthe
megacities from poliution;

(b) the details of the action plans in this
regard andthe amountbeingcontemplatedto
spendforsuchplans; and

(c)the steps already taken in this direction
andthe outcome thereof?

THEMINSTEROF STATE OF THE MIN-
ISTRY OF ENVIRONMENT AND FORESTS
(SHRIKAMAL NATH) (a) to (c): The on-going
programme of pollution control for the entire
countryincludingmega cities has beenintensi-
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fied. ltinclude monitoring of airand water quality,
layingdown of standards andtheirenforcement.
Noseparate allocation of fundsis keptformega
cities. The steps taken/broposed tobetakenby
the Govemmentto control pollutioninclude the
following:-

i)  Effluentandemissionstandardshave
been prescribed under the Environ-
ment (Protection) Act, 1986;

ii) Environmental guidelines have been
evolved for siting and operation of
industries;

iii)  Industries have beenaskedtocomply
withconsent requirements of the State
Pollution Control boards;

iv)  industries have beendirectedto in-
stallnecessary pollution control equip-
mentonatime-boundbasis andlegal
actionistaken againstthe defaulting
units;

v) 17 categories of heavily pollution
industries have beenidentified and
these industries have been askedby
the State Govemments tocomply with
the effluent/emission standardsonaa
time-boundbasis;

vi A network of ambient airand water
quality monitoring stations havebeen
setup;

vii  Financiallncentives are providedfor
installation of polluting control equip-
ment and shifting of polluting indus-

tries fromcongestedareasasalsofor.

utilisation of solid waste such as fty-
ash and phospho-gypsum;

viii A notification making environmental
statement mandatory has been is-
suedunderthe Environment (protec-
tion) Act, 1986. As per this notifica-
tion, all pollutinqunits seeking can-
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sent are required to submit an envi-
ronmental statementtothe concemed
State pollution Control Boards;

ix A scheme on adoption of cleantech-
nologies to the small scale industries
and to extend necessary technical
supporthas beenprepared;

X Gross and mass emission standards
for all types of vehicles have been
notified under the Motor Vehicles
Rules, 1989;

xi steps have been initiated tointroduce
compressed naturalgas(CNG)as an
altemative fuel in Dethi and Bombay;
this will reduce the increasing trend of
nitrogen dioxide in these cities.

Ofthe 261 schemes whichhavebeentaken
upunderthe Ganga Action Plan, 208 schémes
have been implemented. The national River
Action Plan has been taken up for control of
polluted stretches of the major riverinthe coun-
try. Industries in the country includingthosein
the maga cities have set up a programme of
compliance to the prescribed standards within
atime-frame.

The ambient air quality monitoring camed
outin various citiedindicate that while the levels
of sulphurdioxide and oxides of nitrogen are well
within the prescribed limits, the levels of sus-
pended particulate matter are on the higherside.
This is due to natural dusty conditions and
industrial activities.

[ Translation]

Gan-basauda—MMth Railway
Line

277. SHRIRAM BADAN: Will*h. iMis nster
of RAILWAYS be pleasedtostat. .

(a) whether there is anv proposal of
conductingasurvevto lay a new railway line
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from Ganj-Basauda Railways stationto Lateri-
Maksudangarh via Kurwai and Siroj Tehsil;

(b)ifso, thetime by which the surveytothis
effectis likely tobe made in this backward area;
and

(c)itnot, the reasons therefor?

THEMINSTEROF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRIK.C.LENKA)(a)
No, Sir.

(b) Does notarise.

(€) Constraint of resources.

price of Imported Edible Oils

278.DR. CHATTRAPAL SINGH: Willthe
Minister of CIVIL SUPPLIES, CC/'SUMER
AFFAIRS AND PUBLIC DISTR Z, " 2N be

pleasedtostate: -

(a)whetherthe price of the imported edible
oils will be more than the domestic edible oil like
the price of imported wheat; and

(b) if so, the criteria to be adopted by the
Govemment for the distribution of imported
edbile oils through the Public Distribution Sys-
tem?

THEMINSTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLY CONSUMER AF-
FAIRS AND PUBLIC DISTRIBUTION AND
MINISTEROF STATEINTHE MINISTRY OF
COMMERCE (SHRI KAMALUDDIN AHMED)
(@)and (b): Consideringthe sufficient production
of edible oils, Government has no proposal to
import palmoleijn at present. The limited re-
sidual stock of jmported edible oils available
with STC is, hpwever, being supplied to the
States ontheirrequest atthe issue price of Rs.
22,000 PMT for oil supplied in bulk and Rs.
25,000 PMT for oil supplied in 15 kg tins as
effectivefrom4.1.92.
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Office of Chief Engineer in Emakulam

279. PROF. (SMT.) SAVITHRI
LAKSHMANAN: Willthe Minister of RAILWAYS
be pleasedtostate:

(a)whetherthereis aproposaltoopenan
office of Chief Engineer (Const.)in Emakulam,
Kerala; and

(b)if so,bywhentis likely to startfunction-
ing?

THEMINSTEROF STATE INTHE MINIS-
TRY OF RAILWAYS (SHRIK.C.LENKA) (a)
No, Sir. ’

(b) Does notarise.

Committee of System of School
Educationin Capital

280. SHRIRAMVILAS PASWAN:
SHRIMATIGIRWA DEVI:
SHRIMANORAJAN BHAKTA
SHRIMADAN LAL KHURANA:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleasedto state:

(a) whetherrecommendation made by the
Committee on system of School Education
havebeenexamined anddecisiontakenthereon;

(b) if so, the details of the recommenda-
tions which have been accepted andimple-
mented;

(c)if not, the reasons therefor;

(d) whetherthe Government schools lack
facilities like drinking water, fans and electric
lights, library, laboratories, pucca buildings,
etc.;and

(e) if so, the steps takento provide these
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facilities?

THEDEPUTYMINISTERIN THE MINIS-
TRY OF HUMAN RESOURGE DEVELOP-
MENT (DEPARTMENTOF EDUCATIONAND
DEPARTMENT OF CULTURE) (KUMARI
SELJA) (a) to (b) & (c); As per information
furnished by the Delhi Administration a state-
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mentshowingtherecoemendations ofthedom-
mittee andthe present statues of implementa-
tionthereof is attached.

Written Answers

(d)and (e) Insome of the schools, facilities
like drinking water electricity and pucca build-
ings etc. are lacking. A crash programme to
improve the physical facilities of the schools
has beentaken up by Delhi Administration.

RECOMMENDATIONS

PRESENTSTATUS

1. The Actandthe Ruletobe
amendedto extendthescope
of their applicationto govt.
schools andto decentralize &
debureaucratize theeadminis-
tration ofeducation.

2. primary and middle schools
presently underlocal bodies
tobe broughtunderthe Dte.
of Education, Delhi Adminis-
tration.

3 posts of Directorand
Secretarytobe madetenure

post.

4. Post of Additional Director
(Govt. Schools) tobe created

5. Number of Educational
Districts to beraisedto 12.

This recommendationisto be read
withrecommendationno.7. Asit
wouldimply amendmenttothe
existing Delhi School Education
Act, 1973, its implementation would
have to waittilla Legislative
Assembly is costituted for Delhi.

itwould to difficultto do so

because the financial responsibility
forschools is presently shared by
the Delhi Administration, Municipal
Corporation of Dethi, Cantonment
Boardand New Delhi, centonment
Board and New Delhi Municipal
Committee fortheir respective schools.
Inthe event of a Unified authority for
all schools, such authority

would finditvery
difficultto mobilise

enough financial resourcesto
efficiently manage all schools.

Asboth these posts are cadre

posts ofthe IAS, the the Delhi
Administration has notindicated
acceptance of this recommendation.

Itis already in existance. The
basic jobcontentisto look after
Govt. schools.

After due considerationithas been
decidedto increase the number of
districts toi 9 from the existing 5. This
sapartofa policy decision of Delhi
Administrationto have 9 revenue
districtsinthe U.T. onthe lines of the
existing 9 Police districts.
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RECOMMENDATIONS PRESENTSTATUS

6. EAch EducationZonetohave ithas already been agreedto
up 15schools Units under increase the number of zones from
itfor effective supervision 28to54.
andinspection.

7. Greater authonomyto govt. Theposition asindicated against
schools and all govt. schools Recommendation No. 1.
to have managingcommittee. - '

8 Double shiftschoolstobe Thisis notfeasible in view of
phasedout. extereme shortage of landinthe

capital, particulatly inthe older
localities where the pressure of
populationis much higherthanthe
norms laid down. The master plan
provides forone Senior Secondary
'School with 960 students. Hence itis
notpossible to do away with the
system of double shifted schools.

9. Grievances redressal Joint Consultative machinery is
machinerytobe created already in existance.

10. perspective Planning for Yearwise plan of esxpansion of
filling altanticipated schools has alreaqdy been worked out.
posts. A major cedre review have also

beendonetoseethatallteachning
posts are

11. Fullstrength ofteaching filled up wellintime.
staffto be in position
before the beginning of
academicyear.

12, Staff withlaungage Separate testfor subjectteachers

backgroundforUrdu
medium schools tobe
provided

Quota system forpromotion
_oftecherstothe next

higherposttobe ended
andallpromotionstobe
mage through rigourous
process of selection

with appropriate language background
for Urdu medium schoolsis being
conducted.

Every techingposti.e. filled by
promotion,is aselectionone, i,e.
promotionhastobe eamedonthe
basis of merit-cum-seniority. It

may alsé be notied that 100% of
posts at ATs. level and miscellneous
categories like domestic Science,
Drawing, PET efc., 25% of the post at
TGT and PGT level and 50% posts of
Qnncipals arefilled in by direct
recuritment.
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RECOMMENDATIONS PRESENTSTATUS
14. Completebanon While acomplete ban may notbein
transferoftechers. theinterestof cadre management,

transfers have now been retrictedto
extreme cases of compassion or
administrative convenience.

15. A scheme of special Since Delhiis a city expanding very
incentives fortechers fast, no hard andfast definition of
of schoolsinrural ruralareaand/.orJJ/Resettlement
areas andJJ/Resettle- coloniesis possible. Educationally
mentcoloniestobe backward pockets however, exists all
introduced. overthe ciity. hence a scheme of

specialincentive wouldbe anon-
starter. However detailod monitoingis
beingdoneinthese areas toseethat

~ theireducational standards improve.

16. In-serviceteacher This recommendation s already under
trainingtobe made implementation w.e f. trainingdone
ned-based andeffective this year.

17. provisions regardingins- Effective supervision andinspectionis
pection and supervision being enforced.
of schools tobe enforced.

18, provision regarding code Atpresenttechersingovt. schools
of Conducttobe enforced are governedbythe CCS (Conduct)

Rules. :

19. Schoolstobe maderes- A system of havingcommon examinat-
ponsibleforensuring ioni.e.common papers but conducted
acquisition of essential locally has been started at senior
competencies by pupils classes. Its scope would be extende so
ateverystage. thatatevery level comoetency

acquired can be tested

20. Provisionregarding 1200 itisaccepted andis being enforced.
hours of teching, including
200hours of remedialtech-
ing, inayeartobe enforced.

21. Centres for remedial tea- Theimplementation ofthe
chingtobe setup. recommendationis underexaminaticn
keepinginview the pros and cons of
the recommendatin.
2. Improvementsin pedago- itisbeingimplernented

fical practices with a stress
oninteractive modetobe
facilitated.
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Railway Projectsin Maharashtra

281.SHRIANNA JOSHI: Willthe Minister
of RAILWAYS be pleased tostate:

~ (a)whetherthe completion of somerrailway
projectsinMaharashtrahas beendelayed;

(b) if so, the details such projects which
have not beencompletedsofar;

(c)the new projects proposedtobe taken
upduringthe Eighth planin thatstate alongwith
the expenditure tobe incurredthereon project-
wise; and

(d) the steps taken by the Governmentto
complete these projects as per schedule?

THEMINSTEROF STATE INTHE MIN-
ISTRY OF RAILWAYS (SHRIK.C.LENKA)(a):
No. Sir.

(b) & (c): The details of the projects not
completedsofar, includingthosetakenupinthe
Eighth Five year plan period till now in
Maharashtraare as under:-

(i) 382 kms. longstretch of Konkan Raitway
linein Maharashtrais under construction out of
which Dasgaon-Roha section (45 kms) has
alreadybencompleted. theprojected. The project
is expected to be completed during the Eighth
plan subjectto availability of resources inthe
comingyears.

(i) Construction of new line from Amravati
to Narkher (138 kms), work for which has al-
readybeenstarted.

(iii) Gauge conversion of Jalna-
Parbhani(116 kms) sector of Manmad-
Aurangabad-parbhani-Parli Vaijnath section
(354 kms) istargeted for completionduringthe
current year which willcomplete the projectand
make available an alternative route.

(iv) Géuge conversion of Parbhani-Purna-
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Mudkhed-Adilabad(162 kms) s targetted for
completioninaphasedmannerduringthe Eighth
FiveyearPlan. )

(v) Conversion of Gondia-Chanda Fort
section (242kms) is targetted for completion by
1995-96.

(vi)Miraj-Londasection (188 Kms) gauge
conversionis targetted tobe completed during
1994-95.

(vii) Gauge conversion of Miraj-Latur sec-
tion andits extensionfromlatur Road (359 kms)
istargettedforcompletion duringthe Eighth Five
year Plan period.

(viii) Gauge conversion of Daund- -
Bhranmati section (42 kms) is expectedto be
completed during this yearitself.

(ix) Gauge conversion of Sholapur Gadag
section (300 kms) is targetted tor completion
during the Eighth Five Year Plan period subject
to availability of resources inthe coming years.

Otherprojectto betakenupinthe remain-

-ingyears of the Eighth plan willbe considered

in the coming years as year availability of
resources.

(d) The works are progressing as per
programme and adequate funds are being pro-
videdto ensure compietion as perschedule.

Operation Black Board

282. SHRIRAMKAPSE:
SHRISANAT KUMARMANDAL:

Willthe Minister of HUMAND RESOURCE
DEVELOPMENT be pleasedto state:

(a) whether attention of the Government
hasbeendrawntothe newsitemappertainofthe
‘The Observer of Business and Politics’ New
DelhidatedJuly, 1993 regardingfailure of opera-
tionblackboard;
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(b) if so, the reasons for unsatisfactory
r&eunso{operaﬁonblagkboardhfouryearsof
its existence; and

(c) the steps proposed to be takento pro-
vide moreinfrastructuralfacilitiesin rural areas,
particularly relating to primary education to
make ita success?

THEDEPUTYMINISTERINTHEMINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT(DEPARTMENT OF EDUCATIONAND
DEPARTMENT OF CULTURE) (KUMARI
SELJA) (a) Yes, Sir.

(b) The schemeisnotafailure. By the end
of March 1993, 91% of the targetted schools
havebeencovered, 86% ofthe additional postes
ofteachers have been sanctionedand 79% post
have beenfilied up . 44% of the additional class
rooms have been constructed. The entire back-
logis proposed to be covered duringthe current
year.

(c) based on the evaluation of the scheme
and past experience the following steps are
proposed tobe taken:-

(a) The procurement of teaching
leaming equipment wouldbe
decentralised and the States
given sufficient flexibility.

(b) Teacher training component
would be suitably strengthened
toensure  _ better utilisation
ofteaching aids.

(c) itwillbe mandatory that atieast
50% women teachers are ap-
pointed.

d) While consolidating the ongoing
programme the scheme would
be extended to upperprimary
stage and also provide for the
thirdteacher and' the third
classroom.
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Dudhva national Park

283.DR. G.L. KANAUJIA: Wilithe Minister
of ENVIRONMENT AND FORESTSbepleased
tostate:

(a) whether the Government propose to
allocate more funds forthe further development
of Dudhva national park in 1993-94;

(b) it so, the detaiis thereof; and
(c) ifnot, the reasons therefor?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF ENVIRONMENT AND FORESTS
(SHRIKAMAL NATH) (a) Yes, Sir.

(b) Funds are proposedtobe afiotted under
the scheme “Eco-Development around national
parks and sanctuaries” in addition to Project
Tiger Scheme.

(c) Does not arise.

Issue of Retion cards

284. SHRI DEVI BUX SINGH: Will the
Minister of CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION be
pleasedtostate:

(a) whether the Union Government have
directed the State Governments to issue ration
cardtocardto an individual only after making it
surethat he s an indian national;

(b)if so, the details thereof;

(c) whether the Govemment have any
scheme to conduct cheaks from time to time
afterthe issue of ration orders so that itis not
misused; and

(d) if so the details thereof?



THEMINSTEROF STATE INTHE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTION AND
MINISTEROF STATEINTHEMINISTRY OF
COMMERCE (SHRIKAMLUDDIN AHMED):
(a) to (d): The operational responsibility for
implementing the public Distributing system
(PDS) rests with the State Govemments. Deci-
sions regarding issue of ration cards, eligibility
critéria etc. are matters which fall with in the
administrative jurisdiction of the State Govemn-
ments. Normally ration cards are issue to fami-
lies persons who ordinarily reside in a viflage
town. .

Verification of ration cards andpreventing
its misuse are part of the responsibility of the
State Govemments/UT Administrations andis
being regularly done by them.

SleeperClass

285.  SHRIMOHANSINGH (DEORIA)
SHRISURYANARAIN YADAV:
SHRIGAYA PRASAD KORI:

Willthe Minister of RAILWAY S be pleased
tostate:

(a) whetherpassengers with secondclass
ticket are facing a lot of difficulties in day time
joumey since they are not allowedtotravelin
sleeper coaches after introduction of the new

s}leeperclass.

(b) whether the Government have con-
ducted any surveyinthis regard;

(c) if so, the details thereof andthe mea-
sures proposed o be taken to remove the diffi-
culties of such passengers; and

(d) whether there is any proposal to in-
crease the number of ordinary coaches inday
time trains and aisoto introduce new longtrains
with ordinary coaches?

JULY 27,1993
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THEMINISTEROF STATE INTHEMIN-
ISTRY OF RAILWAYS (SHRIK.C.LENKA)(a)

“to(b): Secondclass ticket holders cantravelin

Sleeperclass after payingthedifferenceinfares
subjectto availability of accommodatiqn during
daytime. Takinginto considerationthe needs of
second class passengers, Railways have aug-
mentedthe number of secondclass unreserved
coaches in many long distance mail/Express
trains on the bais oftraffic justification. Tocater -
mainly tothe needs of secondclass unreserved
passengers 13trains havebeenintroducedand
runof 14trains extendedinJuly, 1993time table.

New Ration Cards

286.SHRIGOVINDA CHANDRAMUNDA:
Will the Minister of CIVIL SUPPLIES, CON-
SUMERAFFAIRS AND PUBLIC DISTRIBU-
TIONbe pleasedtostate:

(a) the number of applications received,
particularlyin Circles 43,50and 51, duringeach
of the last six months for issuing of new ration
cards;

(b)the number of new ration cards issued
during each of the last six months and the
numberofthose whose applications have been
rejected and are lyingpending, zonewise;

(c) whether the Government propose to
reconsider the rejected applications and dis-

pose of pending applications; and

(d) it so, the likely time and it not, the
reasons therefor?

THEMINSTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION AND
MINISTEROF STATE INTHEMINISTRY OF
COMMERCE (SHR! KAMLUDDIN AHMED)
(a): The details pf applications received, par-
ticularty in Circle nos. 43,508 51 as reported by
the Govemment of National Capital Teritory of
Delhiare as under:
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Circle No. No. of applications received
43 2087
50 2628
51 1429

(b): The details of the new ration cards issued, applications rejected and applications pending

duringthe last six months are as under:-

Circle No. No. of Ration No. ofapplication ~ No. of application
Cardsissued rejected pending
1947 104 36
2172 269 187
51 1389 28 12
5508 401 235
(c) and (d) The Government of national private sector; and

Capital Territory of Delhi has reported thatthey
do not propose to reconsiderthe rejected appli-
cations. Expeditions actionis taken to dispose
of the pending applications.

Sugar Millsin Uttar Pradesh

287. SHRI RAM NAGINA MISHRA: Will
the Minister of FOOD be pleasedto state:

(a) whetherthe Governmenthave given
permission toincrease the capacity upto 2500
ton of the sugar mills of lakshmiganj, Baitalpur
and Bhastni in Deoria district of Uttar Pradesh;

(b)if so, the reasons for notincreasingthe
capacity of these sugar mills till date;

(c) the time by which it is likely to be
increased;

A (d)whetherthe Government proposetoset
up new sugar mills in Deoria district in the

(e)ifso, the detailsthereof?

THEMINSTEROF STATE OF THE MIN-
ISTRY OF FOOD (SHRIKALP NATH RAl) (a)
Yes, Sir.

(b)and(c) The U.P State Sugar Corpora-
tion Ltd, has not taken any effective steps to
implementthe letters of intent for expansions as
they have nofunds, The letter of intent granted
to lakshmignaj sugar millhas beentreated as

lapsed.

The expansion of Baitalpur and Bhatni
Sugar mills would be implemented after the
financial position of the Corporation improves.

(d)and(e) : Central Government does not
set up sugar millsin any part of the country. It
however, grants letters of intent/industrial li-
censesinaccordance withthe prevailing licens-
ing policy guidelines toentrepreneurs who apply
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forsettingupon new sugarfactories.

Conversion of Ranchi-Lohardaga
RailwayLine

288. SHRI BIRSIINGH MAH ATO: Will
the Minister of RAILWAYS be pleasedtostate:

(a) whetherthe Govemmenthave anypro-
posalto convert the metre gauge railway line

between Ranchiand Lohardage inBiharintothe
broad-gaugeline;

(b) if so, the details this regard; and

(c)if not, reasonstherefor?

THEMINISTER OF STATEINTHE MIN-
ISTRY OF RAILWAYS (SHRIK.C.LENKA) (1)
No, Sir.

(b)Does notarise.

{c) Constraint of resources.
|English]

Environment Clearance of Develop-
ment Project.

289. PROF.K.VTHOMAS;
SHRISURAJBHANU SOLANKI:

JULY 27,1993
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Willthe Minister of ENVIRONMENT AND
FORESTS be pleasedtostate:

(a) the names of different development
proiects pending with his Ministry for environ-
mental clearance asondate , State-wise;

(b) since whenthese are pendingandthe
reasonstherefor;

(c) the names of projects cleared by the
Worldbank but still waiting for the environmen-
talclearance; and '

(d)the stepstakento clearthese projects
early?

THEMINSTEROF STATE OF THE MIN-
ISTRY OF ENVIRONMENT AND FORESTS
(SHRIKAMAL NATH) (a) and (b) A statement
isenclosed.

(c) Information is being collected.

(d) Projects can be assessed and pro-
cessed only after receipt of complete data. A
final decisionis taken within amaximum period
of three months after receipt of complete envi-
ronmental date and action plans. Interactionis
maintained eight the project authorities to facili-
tate expeditions disposal of case.
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Feroke-Nilambur Railway Line

290 SHRI E. AHAMED: Willthe Minister of
RAILWAYSbepleasedtostate:

(a)the percentage of work completedsofar
on the engineering cum-commercial survey of
Feroke-Nilambur railway line; and

(b) by whenthe survey workis likely to be

completed?

THEMINSTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRIK.C.LENKA) (a)
5%.

(b)during 1993-94.
Price of Levy Sugar

291. PROF. ASHOK ANADDRAO
DESHMUKH: Will the Minister of FOOD be
pleasedtostate:

(a) whether the expenditure incurred on
harvesting andtransportation of sugarcane is
takeninto account while fixing the price of levy

sugar,

(b) if not, the reasons therefor;

(c) whetherthe union Government have
received any request from Maharashtra inthis
regard; and

(d)if so, the steps taken or proposedtobe
taken by the Union Governmentin this regard?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF FOOD (SHRIKALP NATHRAI) (a)
and (b) The Statutory Minimum Price of sugar-
cane as recommended by the Commission
Agricultural Costs and prices(CACP), which
forms thebasis for calculation of ex-factory
price of fevy sugar, includes harvesting and
transportation chargesincurredby the farmers.
Transportchargesincurredby the schedules by

SRAVANAS5, 1915 (SAKA)
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the Bureau of Industrial Costs and prices (BICP).

(c) yes, Sir.

(d) The positionin this regard has already
been clarified in replyto(a) and (b) above.

[ Translation]

Allorment of Forestland to Adivasis
in Gorakhpur

292. SHRI PANKAJ CHOWDHRY: Will
the Minister of ENVIRONMENT AND FOR-
ESTSbe pleasedtostate:

"(a) whether the Government of Uttar
Pradesh has sent the detailed comments on
allotment of forest land to Fangia Adivasis in
Gorakhpurdistrictof Uttar Pradesh as requested
by the Union Govemment;

(b) if so, the details thereof; and

(c) the action taken by the Governmentin
thisregard?

MINISTERSTATEINTHEMINISTRY OF
ENVIRONMENT AND FORESTS (SHRI
KAMAL NATH) (a) No Sir.

(b)and (c) Do notarise.

[English]

Summer Specials

293. SHRIIMCHALEMBA: Willthe Minis-
ter of RAILWAYS be pleasedtostate:

(a) whetherthe Government has everrun
summer specialtrains for North-East Region

having sufficient tourism potential;

(b) if so, the details thereof andif not, the
reasons therefor; and

(c) the steps proposed to be takenin this
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regardinfuture?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS(SHRIK.C.LENKA)
‘a)to (c) Theinformationis being collected and
will be laid on the table of the Sabha.

Allocation of Levy sugar

294, SHRIKASHIRAMRANA;
SHRISURAJBANU SOLANKI:
SHRIMATICHANDRA PRABHA

URS:

Willthe Minister of FOOD be pleased to
tate:

(a) the policy-of Government of India for
illocation of levy sugar and kerosene oil to
States;

(b) the present monthly allocation to Gov-
'mments of Gujarat, Orissa, Madhya Pradesh
indKarmataka;

(c) whether the Union Governmént pro-
wsetofixthe quotaof levy sugarand otheritems
nthe bais of Census of 1992;

(d) whetherthese have requestedforin-

JULY 27,1993
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creasingthe quota of levy sugar ahd kerosene
oil;

(e)ifso, the stepstakenbythe Government
tomeetthe demands of the State Governments
inthis regard; and

(f)if not, the reasons therefor?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF FOOD (SHRIKALP NATH RAI) (a)
Underthe present policy of partial control, levy
sugar to most of the States/UTs is made on
uniform norms of ensuring minimum 425 gms.
per capita monthly availability forthe projected
populationason 1.10.1986. Thesenormsare
effectivefrom 1.2.1987. However, allocation of
levy sugarathigherscaleismadetoafew States
due to the special circumstances prevailing
there. Further, to meet the additional require-
mentof sugarforvarious festivals, Government
alsoallocate about one lakhtonne of levy sugar
asfestival quotato State/UTs everyyear.

Kerosene is allocated to states/UTs on
historical basis.

(b): The requiredinformation is given be-
low.

(Intonnes)
Monthly allocation
Levy Sugar
State Normal - 5% ad-hocincrease Kerosene
Quota from, August, 1991 Oil
1. Gujarat 16194 810 61180
2. Orissa 12393 620 12956
3 Madhya
pradesh 25031 1252 29504
888 36975

4. Kamataka
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(c) to () : Requests have been received
from State Government/Union Territories for
enhancement of monthly quota of levy sugar.
Due to the limited availability of levy sugar, itis
not possible at present to revise the existing
norms. However, considering the increased
level of production during 1990-91 and 1992-92
seasons, Government has allowedan ad-hoc
increase of 5% in the monthly levy allocations
of all States/UTs with effectfrom August, 1991.

Kerosene is allocated to States/UTs his-
toricalbasis. Requests forincrease inallocation
of kerosene oil are also received fromtime to
time . However due to foreign exchange con-
straint, the allocation has beenkeptatthe same
levelforthe lastthree years.

[ Translation]
Committeeto Review the Text Books

295.DR.LAXMINARAYAN PANDEY: Will
the Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleasedto state:

(a)whetherthere is any proposalto provide
statutory status to the national Steering Com-
mittee, set up by the Ministry to review the
schooltext-books;

(b) if so, the details thereof; and

" (c) the time by which the final decision is
likely to be takenin this regard?

THEDEPUTYMINISTERIN THEMINIS-
TRY OF HUMAN DEVELOPMENT (DEPART-
MENTOF EDUCATIONANDDEPARTMENT
OF CULTURE) (KUMARISELJA): (a): Thereis
a proposal to raise the status of the National
Steering Committee on school textbook evalu-
ation to a National Commission vested with
statutory authority.

(b) The details have notbeenfinalised so
far. *

SRAVANA5, 1915 (SAKA)
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(c)Inview of (d) above, it cannot be fore-
seen atthis stage.

Scholarshipsin Delhi University

296. PROF.PREMDHUMAL: Willthe
Minister of HUMAN RESOURCE DEVELOP
MENT be pleasedto state:

(a)whetherthe scholarships beingreceivec
by the research scholars ot Delhi Universit
have beendiscontinued;

(b)if so, the reasons therefor;

(c)whetheradelegation metthe Chairmar
University Grants Commission in this regarc
and

(d)ifso, the outcome thereof?

THEDEPUTYMINISTERINTHE MINIS
TRY OF HUMAN RESOURCE DEVELOF
MENT (DEPARTMENT OF EDUCATION ANI
DEPARTMENT OF CULTURE)(KUMAF
SELJA): (a)No, Sir.

(b) Doesnotarise.

(c) No, Sir.

(d)Doesnotarise.

[English]

Setting up of Sugar Technology
Institutein A.P.

297. SHRIRAMKRISHNA KONATHAL/
Willthe Minister of FOOD be pleased to stat:

(a)whetherthe Governmenthave setup
Sugar Technology Institute atMauinU.P.;

(b)ifso, the details thereof:

(c) whether the Government propose
establishsuch aninstitute in Andhra Prades
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and

(d) if so, the location thereof?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF FOOD (SHRIKALP NATH RAI) (a)
Yes, Sir . It has been decided to establish a
National Institute of Sugarcane and Sugar Tech-
nologyatMauinU.P.

(b) The Institute is being set up to help
improve sugarcane cultivation practices and
sugar processing technologies in the sugar
factories of Eastern U.P. and Bihar. Itwill con-
centrate on Extension and Advisory work, be-
sides arranging Refresher Courses and Train-
ing. The Institute would functionas asubordinate
office of the Minister of Food.

(c)No.
(d)Doesnotarise.
{ Translation}

Opning of Central University

208. DR. RAMESH CHAMD
TOMAR:
SHRIMATI BHAVNA
CHIKHALLA:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleasedto state:

(a) whetherthe Government propose to
Hpenanother Central University inthe national
Capital Territory of Delhi;
(b) if so. the details thereof:
(c) whether the site for this university in
\ational Capital Territory has been selected:
nd

(d) if so, the details thereot?

THEDEPUTYMINSTERIN THE MINIS-
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TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATIONAND
DEPARTMENT OF CULTURE) (KUMARI
SELJA): (a) and (b). University Grants Com-
mission have informed that the Commission
has constituted a Committee under the Chair-
manship of Prof. Bipin Chandra, Member, UGC
to examine the feasibility and desirability of
eithersetting up an affiliating university in Delhi
orof affiliating Colleges inthe region with Deemed
Universities like School of Planningand Archi-
tecture, New Delhi. The terms and reference of
Committee are as under:

1) Examine the feasibility and desirability of
both suggestions andto advise about the legal
andmanagementimplications of the suggested
solutions .

i) Torecommend and suggest the opera-
tional mechamisn. if the idea is fund recom-
mendable.

(c)and (d) Donotanse.

|English}
Production of Mango

299. SHRI RATILAL VARMA: Wil the
Ministerof AGRICULTURE be pleasedto state:

(a) the position ot India among mango
producingcountries of the world:

(b) the quantity of mango producedinthe
countryduringthe lastthree years, and

(c)the steps taken up proposedto be taken
bythe Governmentto encourage farrerstogrow
goodvanety of mangoes inview of its highexport
value?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF AGRICULTURE (SHRI ARVIND
NETAM) (a) Indiais No. 1 among mango pro-
ducingcountries.
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(b); The estimated mango production fig-
ures as provided by States for the years 1989-
90, 1990-91 are 8504.49,8663.82and8752.13
thousand metric tonnes, respectively.

(c) Governmentof Indiais implementinga
Central Sector Scheme onintegrated develop-
ment ottropical and arid zone fruits underwhich
assistance for establishment of nurseries is
providedfor producinggrafted plants of export-
able varieties of mango. Inputassistanceis also
provided for improving production and produc-
tivity of mango under this programme. These
programs shall be enhancedin the remaining
period of Vill plan period.

Availability of Rice at PDS

300. SHRI DHARMANNA MONDAYYA
SADUL: Willthe Minister of CIVILSUPPLIES,
CONSUMERAFFAIRS AND PUBLIC DISTRI-
BUTION be pleasedto state:

(a)whetherthereis choice forconsumers
to get ditferent varicty of rice through Fair Price
shops:

(b)if notthe reasons theretor; and

(c)the stepstaken/proposedtobetakento
make available various vaneties of rice through
FairPrice Shops?

THEMINSTEROF STATE INTHE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTIONAND
MINISTEROF STATEINTHE MINISTRY OF
COMMERCE (SHRI KAMALUDDIN
AHMED)(a)to (c) Byandlarge, fine and super-
fine vaniety of rice is made available tothe State
Government/UT Administrations for distribu-
tion through Public Distribution System (PDS).
The quantum of procurement of commonrrice for
the Central Poolis not significant due to less
production in the State Contributingto Central
Pool. Common Variety of rice is also made
available to a limited extent to the States for
distributionthrough PDS.
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Sale of Sugar by Sugar Mills

301.DR.VASANT NIWRUTTE PAWAR:
Willthe Minister of FOOD be pleasedto state:

(a) whetheralarge quantity sugaris avail-
able withthe Cooperative Sugar Mills;

(b) whether the Government propose to
allow these sugar mills to sélltheirsugarin open
market after complying with Government re-
quirement of levy sugar; and

(c)ifnot, the mannerin which the Govem-
ment proposeto helpsugar millerstoavoidloss
by way of unsold sugar stocks incurring heavy
interestand otherincidental expenses?

THEMINISTEROF STATEOF THEMIN-
ISTER OF FOOD (SHRIKALP NATHRAI)(a)
Stocks of sugar with Co-operative Sugar Mills
were 35.27 lakh tonnes (Provisional) on 30-6-
93. )

(b) and (c) Under the present policy of
partial control a specified percentage of total
production of each sugarfactory is procured as
levy sugar at notified prices for distribution
through the Public Distribution System at a
uniformretail issue price throughoutthe coun-
try. Thebalance productionisreleasedasfresale
sugar through the mechanism of monthly re-
leases. Sugaris produced during5to 7 months
inthe season. whereas requirement of sugarin
the country is to be met throughout the year.
Accordingly, releases are beingregulated and
made each month from all sugar mills on a
proportionate basis taking into account the pro-
ductionuptoaparticulardate priortothe release.

Electric Locomotives
302. SHRISOBHANADREESWARARAQ
VADDE: Will the Minister of RAILWAYS be

pleasedtostate:

(a)the cost ot a 5000 HP electnc locomo-
tive manufacturedin Chittaranjan Locomotive
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Works;

(b) thetechnology thatis being adoptedin
the manufacture ofthese locomotives;

(c)whetherthis technology has been fully
absorbed; and

(d) the number of 5000 HP electric locomo-
tives purchasedby Indian Railways duringeach
of the last three years and the amount spent
thereon?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RAILWAYS (SHRIK.C.LENKA): (a)
Rs. 3.46 Crores as estimatedin 1992-93.

(b)“ONLOAD TAP CHANGER”technol-
ogy of 1960 vintage.

(c) Yes, Sir.
(d) Number of 5000 HP locos manufac-

tured by Indian Railways at Chittaranjan Loco-
motive Works were as under:

1991-92 - One

1992-93 - Five

Total - Six
Amountspent - Rs. 19.40Crores

[ Translation]
Disruptionof Trains

303. SHRIBRAHMANAND MANDAL.: Will
the Minister of RAILWAY S be pleasedto state:

(a)thenumberoftrains disruptedduetothe
failure of Singrauli-Kanpur power transmission
line and the loss suffered by the railways as a
resultthereof;

(b) the time takento regularise those train
services; and
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(c) the alternative steps proposed to be
takento meetthe situationinfuture?

THEMINSTEROF STATE INTHE MIN-
ISTRY OF RAILWAYS(SHRIK.C.LENKA) (a)

to (c) Theinformationis being collected and will
be laid on the table of the Sabha.

[English)
Revenue Through Freight Chagre

304. DR. ASIMBALA: Willthe Minister of
RAILWAYS be pleasedto state:

(a)thetotal revenue eamedbythe Govern-
ment from freighttraffic during the last year;

(b) whetherthe hike inrailway freight rates
hasimprovedthe revenue eaming; and

(c)if so, the details thereof?

THEMINISTER OF STATE IN THEMIN-
ISTRY OF RAILWAYS (SHRIK.C.LENKA) (a)
Earning fromfreighttraffic during 1992-93 was
Rs. 10903.04 crores (PROVISIONALLY).

(b) Yes, Sir.

(c) The freight earnings increased by ap-
proximately 7.5%.

[ Translation)

Contribution of Foodgrains by States
in Central Pool

305. SHRIPHOOL CHAND VERMA:
SHRIJAGMEET SINGHBRAR:

Will the Minister of FOOD be pleased to
state:

(a) the quantity of each foodgrain stocked
bythe Governmentduring 1993-94;

(b) the details of the contribution of



253  Whitten Answers

foodgrains made by each state inthe Central
Pool;

(c) whether the Union Government pro-
poseto give someincentive to the States which
have made maximum contributioninthe Central
pool; and

SRAVANAS5, 1915 (SAKA)
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(d)if so, the details thereof?

THEMINISTEROF STATEOF THE MIN-
ISTRY OF FOOD (SHRIKALP NATHRAI) (a)
The following quantities of wheat, rice and
coarsegrains were stockedinthe Central Pool
ason 1.4.1993:-

(Inlakhtonnes)
Wheat Rice Coarsegrains Total
27.39 99.31 - 126.70

(b) A statement showing quantities of food
grains (wheat. rice and coarsegrains) (State-
wvise) procuredfor Central Poolason 16.7.1993
during the current respective kharif and rabi
‘narketing seasons is attached.

{c) No. Sir. Mo such preposat iz unae:
consideration of the Government.

(d) Does not arise.
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[English]

Export of Good Quality of Rice

306. SHRIC.P.MUDALAGIRIYAPPA: Will
the Minister of CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION be
pleasedtostate:

(a) whetherthe good quality of rice supplied
to Fair Price Shops is notbeing suppliedtothe
consumers;

(b) whether good quality of rice meant for
PDSisbeing sentout-side the country; and

(c)if so, the corrective measure proposed
to betakenbythe Governmentin this regard?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINISTER OF STATE INTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED):
(a): No, Sir. Only rice conformingto specifica-
tionslaid downby the Governmentandconform-
ing to provisions of the Prevention of Food
Adulteration Act (PFA Act) are issued by the
Food Corporation of India to the State/UTs.
However, in such a vast operation where more

"than nine million tonnes of rice (1992-93) are
distributed annually, some shortcomings and
malparctices cannot be ruled outaltogether.

(b):No, Sir.
(c): Does notarise.
Surprise VisitonF.P.S.

307. SHRI AMAR ROYPRADHAN: Will
the Minister of CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION be
pleasedtostate:

(a) whether surprise visits on Fair price
Shopsin Delhi/New Delhiwere made duringthe
lastsixmonths;

(b) if so, the number and location of Fair i
Price Shops Visited:
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(c)the numberand ocations ofthose FPS
where irregularities in the supply of rationed
articles have been noticed; and

(d)the actiontakenagainstsuch Fair price

Shopstilldate?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION AND
MINISTEROF STATEINTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED)
(a)to(d); Theinformation is being collectedand
will be laid onthe Table of the House.

promotion of Sports at Schools level

308. SHRIMATI KRISHNENDRA
KAUE(DEEPA): Willthe Minister of HUMAN
RESOURCE DEVELOPMENT be pleasedto
state:

(a) the amount likely to be spent during
1993-94 to promote sportsin Rajasthan atschool
level;

(b) whether the Government propose to
allocate more funds to the State for the said

purpose;and

(c) the number of students likely to be
benefitedin Rajasthan?

THEMINSTEROF STATE IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENVOF YOUTHAFFAIRS
AND SPORTS)ANDMINISTEROF STATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMUKUL WASNIK): (a)to (c) No
state-wise allocation for promotion of sports at
School level is made. However, under the
scheme of Grants for creation of sports Infra-
structurs, plus 2 schools are eligible for grants
uptoRs. 1.00lakh fordevelopmentof playfield
and skating rinks. Under another scheme of
GrantstoRural Schools, alumpsumgrantof Rs.
1.001akh canbe givento one Rural Schoolin
each blockfordevelopment of play ground and
purohase of non-consumable sports equipment.
Central assistance underthe above mentioned
séhemes s admissible to Rajasthan State also
fortheyear1993-94.
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Secondary/Higher Secondary Schools
whichwin District level Championships or Tour-
naments in the specified disciplines 5 forboys
and4forgirls are entitledto Cash Awards Rs.
7000/-forfirst position and Rs. 3000/- for second
position. Thus in each districtamaximumof Rs.
90,000/ is awarded in each year to winning
schools.

[Translation]

Foodgrains Stockin Uttar pradesh
Godowns

309. SHRI ASHT BHUJA PRASAD
SHUKLA: Willthe Ministerof FOOD be pleased
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to‘staie:

(a) the total stock of foodgrains in the Food
Corporation of India godowns of Uttar Pradesh
inJune, 1992 ascomparedtothe stocks during
the pasttwo year; and

(b) the target fixed for the storage of
foodgrains forthe currentyear?

THEMINSTEROF STATE OF THEMIN-
ISTRY OF FOOD (SHRIKALP NATH RAI): (a)
The following stock of wheat and rice were
available ason 30.6.92,30.6.91 & 30.6.90with
Food Corporation of indiain Uttar Pradesh:-

(Inlakhtonnes)
Commodity Ason Ason Ason
30.6.92 30.6.91 30.6.90
Rice 732 10.02 6.81
Wheat 443 5.80 14.33
Total 11.75 15.82 21.14

(b) Foodgrains are storedin Food Corpora-
tion of Indiagodowns depending upon the pro-
curementandinter-state movementand hence
notargetforstorage of foodgrainsiis fixed.

World ban_k Assistance to States for
Agricultural Development

310. SHRI GIRDHARR{ LAL
BHARGAVA:
SHRINURUL ISLAM:

Will the Minister of AGRICULTURE be
pleasedtostate: ’

(a)whethersome State Govemments have
requested Union Government for arranging
World bank Loanto establish laboratories for
conducting soil testand developing high yield-
ing, disease resistant seeds at block level in

theirrespective States;

(b) if so, the details thereof; and

(c)the reaction of the Governmentin this
regard?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF AGRICULTURE (SHRI ARVIND
NETAM); (a)to (c): Nosuch proposal hasbeen
received by this Ministry from any State Gov-
emment.

Participationin Asian Wrestling
Championship

311.SHRICHETANP.S.CHAUHAN: Will
the Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleasedto state:
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(a) whetherthe Indian wrestlers, whowent
totake partin Asian Free Style Wrestling Cham-
pionship, could notreachthe venuei.e. mangolia
and returned Delhi viaHong-kongand China;

(b)if so, the reasons therefor;

(c) the action taken against the officers
responsible therefor; and

(d) the precautions taken to prevent the
recurrence of suchincidents in future?

THEMINSTEROF STATE INTHE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTHAFFAIRS
AND SPORTS)ANDMINSTEROFSTATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMUKUL WASNIK) (a) Yes, Sir.
The wrestlingteam hadtocome backto Delhi
from Hong-Kong.

(b) Non-Availability of seats onthe sector
Hong-Kong-Beijing-Ulan Bator (Mangolia).

(c) &(d) Responsibility for the Indian Wres-
tlers not reaching the venue of the competition
did notlie withthe officers of the department but
withthe Wrestling Federation of Indiawho had
undertakento have the tickets confirmed.

The Department of Youth Affairsand sports
has undertaken discussion with Federations on
bettermanagement practices includinga sug-
gestionto appoint ateam managerfor afixed
longterm.

[English)

Lakshmikantapurto Namkhana
Railwayline

312. SHRI RADHIKA RANJAN
PRAMANIK: Willthe Minister of RAILWAYS
be pleasedtostate:

(a) the time by which the Railway line from
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Lakshnmikantapurto Namkhana underSealdah
division in West Bengal is likely to be com-
pleted;

(b) whetherthere is any proposal to extend
this line from Namkhana to Frazengange , a
coastaltouristcentre;

(c) if so. the details thereof: and
(d)ifnot, the reasons therefor?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRIK.C. LENKA)(a)
During the 8th Five Year Plan.

(bYNo, Sir.
(c)Doesnotarise.
(d) Constraint of resources.

Haksar Committee Recomméndations
on Akademies

313. SHRIMATI SURYAKANTA
PATIL:
SHRIRAMNAIK:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleasedto state:

(a) whetherthe Government have taken
any decision on the recommendations of the
haksar Committee appointedtoreviewthe work-
ing ofthe Sahitya Akademi, Lalit Kala Akademi,
Sangeet Natak Akademiandthe National School
of Drama; and

(b)ifso, the detailsthereof. Akademi-wise
andaboutthe School?

THEDEPUTYMINISTERINTHE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENTOF EDUCATIONAND
DEPARTMENT OF CULTURE) (KUMARI
SELJA): (a)and (b) The matteris engagingthe
attention ofthe Government.



265 Writtén Answers

[Translation]
Prices of Essential Commodities

314. SHRI GABHAJI MANGAJI
THAKORE: Will the Minister of CIVIL SUP-
PLIES, CONSUMERS AFFAIRS AND PUB-
LIC DISTRIBUTIONDbe pleasedtostate:

(a) whetherthe prices of the items being
soldthrough the public Distribution systemhave
beenraised duringthe currentfinancial year;

(b)if so, the items of which the prices were
raised during 1992-93 and the percentage of
increase made;

(c) whether afterthe announcementof this
price. the prices of essential commodities have

alsoincreased inopen market; and

(d)if so, the reaction of the Governmentin
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thisregard?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINISTEROF STATEINTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED)
:(a) and (b): The details regarding revision of
CentralIssue prices (CIP) of Public distribution
system (PDS) commodities during 1992-93 are
giveninthe attached statement.

(c)and(d); Variationsin the open market
prices of essential commodities cannot be nec-
essarily attributed to the revision of Central
Issue Prices of PDS commodities. The prices
offoodgrainsinthe open marketduring February
to April, 1993 were lower than the prices that
prevailed duringthe corresponding period last
year. However, Govemment regularly monitors
the prices and availability of essential com-
modities for initiating appropriate action, for
containingtherise in prises.
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[English)
Sambalpur Division

315.DR. KRUPASINDHU BHOI: Willthe
Minister of RAILWAYS be pleasedtostate:

(a)the steps taken by the Governmentto
make Sambalpur a full-fledged Railway Divi-
sion;

(b) the amount earmarked under various
schemes to achieve the above objectived;

(c)thetime limit fixed for completion of the
above project; and

(d)y measures being taken forits comple-
tion as perschedule?

THEMINSTEROF STATE INTHE MIN-
ISTRY OF RAILWAYS (SHRIK.C.LENKA) (a)
to (d): The work of settingup a new Division at
Sambalpuris planned such thatthe finalphase
synchronizes with the opening of the new rail-
way line from Sambalpurto Talcher (172Kms)
whichis currently slated for completion by Dec.
"95 subjectto availability of requisite funds. For
creation of infrastructure at Sambalpur, the
Govemmenthave already sanctionedestimates
totalling Rs. 9.44 crores.

Close monitoring of the project is being
doneto ensure speedy creation of the Division.
Necessary actionhas also beentakenformak-
ing available requisite funds as and whenre-
quired.

[Translation)

Conversion of Rajkot - Veraval and
Bhuj- kandlaRailway Lines

316. SHRIMATI
CHIKHALIA:
SHRICHHITUBHAIGAMIT:

BHAVNA

Wilithe Minister of RAILWAYS be pleased
tostate: ‘
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(a) whetherthe project for conversion of
Rajkot-Veraval and Bhuj-Kandlarailway lines
into broad gauge has been approved by the
Govemment, :

(b)if's0, the estimated cost thereof andthe
time schedule fixed forcompletion of the projects;
and

(c)if not, the reasons therefor?

THEMINSTEROF STATEINTHE MIN-
ISTRY OF RAILWAYS(SHRIK.C.LENKA) (a)
The conversion of Rajkot - Veravalis included
inthe first phase of the Action Plan for Gauge
Conversion approved by the Govemment. Bhuj-
Kandla willbe consideredinthe next phase.

(b) The conversion of Rajkot-Veraval is
likely to be taken up in the 8th Five year plan
period. The estimated cost at presentday rates
would be about Rs. 95crores.

(c)Does notarise.
ProjectFunded by ICSSR
317. SHRIJANARDAN MISRA: Will the
Minister of HUMAN RESOURCE DEVELOP-
MENT be pleasedto state:
(a) the number of projects funded by the
Indian Council of social Science Research dur-

ingthelastthree years;

(b) the number of projects out them com-
pletedsofar;

(c) whether the majority of the projects
have notbeen completedinspite advance pay-
ments having been made by the council:

(d) if not, the reasons therefor; and

(e)the corrective steps taken by the Gov-
emmentinthe mater?

THEDEFUTYMINISTER INTHE MINIS-
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TER OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATIONAND
DEPARTMENT OF CULTURE) (KUMARI
SELJA): (a)to (d): Accordingto the information
furnished by ICSSR. 194 research projects
were approved by the Council duringthe last
three years, i.e. 1990-91to 1992-93. Outofthese
23research projects have been completed so
far. Since projects are normally sanctionedfor
aperiod covering notmore thantwo years, the
projects sanctioned during 1991-92 & 1992-93
are on-going projects. Though sanctioned dur-
ing the period from 1990-93, majority of the
sanctioned projects are on-goingand, therefore,
nofinal reports are due from the project authori-
ties. According to ICSSR Research Grants
Rules. paymentsto the project authorities are
made on feceipt of quarterly/six-monthly
progress reportand statement of expenditure.
duty certified by the project directors/Institution
of aftiliation.

(e):Doesnotarise.
[English)
Train Servicesin Gujarat

318. SHRICHANDRESWH PATEL: Will
the Minister of RAILWAYS be pleasedto state:

(a) whether he has received letters and
representations from various organisations and
members of parliament regarding extention of
longroutetrains upto Okha. Porbandarandother
railway i’ssues of Jamnagar, Rajkot, Okha,
Dwarka. Porbandar of Rajkot and Bhavnagar
Divisions of Western Railways during 1992 and
1993:

(b) if so, the details thereof; and

(c)the actiontakenthereon?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRIK.C.LENKA)(a)

and(b); Letters/representations were received
irom S/Shri Somjibhai Damor, Harin Pathak,
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VirenJ.Shah, PramodMahajan, Chimanbhai
Mehta, Sarada Mohsanty, Digvijay Singh,
Chandresh Patel, Shivlalbhai N.Vekaria, L K.
Advani, Rajubhai A. Parmarand Smt. Dipika H.
Topiwala, Smt. Bhavna Chikhalia, Smt. Mira
Das, MPs; ShriShashikant Lakhani-Minister/
Govt. of Gujarat; ShriRaghavjiH. Patel, MLA;
Shri Bharat Kumar M.Odedra. ex. MP; Shri
M.K.Baloch of Jamnagar; Jamnagar Region
passengers’'Asspciation; Rajkot Chamber of
Commerce; Porbandar Chanber of Commerce;
Gujarat Chamber of Commerce: Shri Hiralal
Chandulal Pattharvala of Ankieshwar and Shri
Khusaldas Shanti Lal parekh of porbandar.

(c) Eachdemandwas duly examined hav-
ing regard to traffic justification. operational
feasibility, availability of resources etc. and
wherever justified and feasible. the demands
have been accepted andimplemented.

[ Translation]

Electrification of Railway Lines in Punjab

319. SHRIJAGMEET SINGHBRAR : Will
the Ministerof RAILWAYS be pleasedto state:

(a) whether the Government propose to
electrify railway routes in Punjab to accelerate
the speedoftrains; and

(b) if so, the routes proposed to be electri-
fiedduring 1993—947?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RAILWAYS (SHRI K. C. LENKA)
:(a)and (b) The work of electrification of Delhi—
Ludhianasection, of which Ambala—Ludhiana
portionfallsin Punjab. is atpresentinprogress
andis scheduled forcompletionby March, 97:

[English}
Evaluation of Total Literacy

320.SHRIBIJOY KRISHNA HANDIQUE
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- Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleasedtostate:

(a) whether there is any controversy on
evaluation norms for declaring particular area
totally literate by National Literacy Mission;

(b)if so. whetherthe governmentpropose
tolay down a uniform norms to evaluate total
Iiteracy.

(c)if so the details thereof; and

(d) the follow up measures being takento
assess functionalliteracy amongthe learners?

THEDEPUTYMINISTERIN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATIONAND
DEPARTMENT OF CULTURE) (KUMARI
SELJA): (a) No, Sir. The norms for conducting
evaluation oftotal literacy campaigns have been
land down in the Report of the expert Group
constitutedforthe purpose by the National Lit-
oracy Mission. Accordingtothese norms. itis
necessary for 80% of thetargetgroup of learmers
inthe specifiedage grouptoachieve 70%ofthe
marksinaggregate in atestto be administered
forthe purpose.

(b).(c)and(d): Do notarse. However, an
Expentgroup has been setup for status—cum—
impactevaluation of literacy campaigns which
will go into the qualitative aspects of the
programme.

FClGodown at Karimganj

321. SHRIKABINDRA PURKAYASTHA:
Wilithe Minister of FOOD be pleasedto state:

(a) whether the government propose to
construct F. C. 1. godown at Karimganj;

(b)itso. the capacity thereot:

(c) the ime by which the construction work
15 likely to be stanted; and
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(d)if, not, the reasons therefor?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF THE FOOD (SHRI KALP NATH
RAIl) (a) No, Sir.

(b)and (c) Donotarise.

(d) Karimganjis a districtin Assam where
Foodcorporation of India is already havingtotal
hired capacity of 2570 Metric tonnes. (480 Met-
rictonnes state Governent 2090 Metric tonnes
Private partiesason 1.6. 1993). The Karimganj
Townis highly flood—prone andthe utilisation of
the existing hired capacity remain slow. There-
fore, food Corporation of India has no proposals
toconstructany godown capacity in Karimgan;.

Preparations for south West Monsoon

322. SHRIBOLLABULLIRAMAJAH :
DR.D.VENKATESWARARAO:

Will the Minister of AGRICULTURE be
pleasedto state:

(a) whetherthe governmentcalledacon-
terence of Reliet Commissioners of State Gov-
ernments and Union Territories to make ad-
equate preparations for current South West
Monsoon; and

(b)ifso. the mainissues discussed inthe
conference andthe outcome thereot?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF AGRICULTURE (SHRI ARVIND
NETAM): (a)and(b) The conterence of Relief
Commissioners of States and Union Territones
heldon7thJune, 1993in New Delhireviewedthe
preparedness in the countrytoface any contin-
gency ansing out of South WestMonsoon 1993,
Themainissues discussedinthe conterence
relatedto the review of the natural calamities in
the country during 1992—93. preparedness for
floods | droughts during the south West Mon-
soon 1993 and review of operation of Calamity
Relief Fund. The main action points ansing out
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ofthe deliberations of the conference relatedto
improved disaster mitigation measures, updat-
ing of State relief code/manuals and manage-
ments capabilities of relief administrati8n, di-
saster Governmental organisations in the field
of natural disaster management. The confer-
ence also recommended preparation of the ac-
tion plan toprovide the frame workfortimely and
effective response to different disasters.

New Variety of Mango

324. SHRIPRITHVIRAJD. CHAVAN: Wil
the MINISTER OF AGRICULTURE bepleased
tostate:

(a) Whether agricultural scientists of
Konkan Krishi Vidhyapeeth have developed a
new strain of seedless mango, thefirst of its kind
inthe world;

(b) if so. the details thereof; and

(c) the steps proposedto be taken by the
government to commercially exploit the said
research for horticultural development of the

country?

THEMINISTEROF STATEIN THEMIN-
ISTRY OF NON—CONVENTIONAL ENERGY
SOURCES AND MINISTER OF STATE IN
THEMINISTRY OF AGRICULTURE (SHRIS.
KRISHNAMUMAR) (a) Yes, Sir.

(b) and (c) The seedless mango hybrid
named "SINDHU" has been developed Sindhu
will be tested underall India Coordinated Re-
search Project on sub—tropical fruits at different
centresinthe country for its performance before
itcould be recommended forcommercial ex-
ploitation.

[ Translation)
Changesinsyllabus

~ 325. SHRITEJNARAYAN SINGH : Will
the Minister of HUMAN RESOURCE DEVEL-
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OPMENT be pleasedtostate:

(a)the number of times the syllabus under
10+2pattemhas beenchangedsincetheincep-
tion of the New Education Policy;

(b)thereasons forsuch frequentchanges;

‘ (c)whetherfrequent changes of syllabus
are causinganxiety amongst the students about

theirperformance; and

(d)if so, whether government propose to

“stop such frequent changes in the syllabi ?

THEDEPUTYMINISTERINTHEMINIS-
TRY OF HUMAN RESQURCE DEVELOP-
MENT(DEPARTMENTOF EDUCATIONAND
DEPARTMENT OF CULTURE) (KUMARI
SELJA) (a) Thesyliabls framedby the NCERT
after the adoption of the national Policy on
Education, 1986 have notbeenchanged.

(b)to (d) Does notarise.
[English)
Manufacture and Sale of Spurious Goods

326. SHRICEEWAN SHARMA : Willthe
Minister of CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION be
pleasedtostate :

(a)whetherthereis any proposaltodeclare
the manufacture andsale of spurious goods as
congnisable offence;

(b)if so, the details thereof;

(c) whether the Associated Chambers
Commerce and Industry of India (ASSOCHAM)

has also demandedsuch step; and

(d) if so, the steps taken by the Government
inthisregard?

THEMINISTEROF STATE INTHEMIN-
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ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINISTEROF STATE INTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED)
(a) and (b) There are anumber of legislations
suchas Drugsandcosmetics Act, 1940; Bureau
of Indian Standards Act, 1986; Trade and Mer-
chandise Marks Act, 1958, etc. which deal with
spurious and misbranded goods. there is no
proposal with this Ministry to declare the manu-
facture andsale of spurious goods as cognisable
offence;

(c) and (d) Recently ASSOCHAM con-
ducted a Workshop on “ Role of business in
Consumer Awareness” where the subject of
manufacture and sale of spurious goods was
alsodiscussed. The paper contains asugges-
tionto make manufacture and sale of spurious
goods as acognizable offence.

Curbon Use of edible Oils in Vanaspati

327. SHRIMANORANJAN BHAKTA: Will
the Minister of CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION be
pleasedtostate:

(a) whetherthe Governmentproposeto lift
curbs on use of edible oils inthe manufacture of
Vanaspati; and

(b) if so, the reasons with details thereof?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMERS
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINISTEROF STATE INTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED)
(a)and (b) : Alarge number of edible oils are
allowed in the manufacture of vanaspati. As a
matter of policy certain major oils like groundnut
oil, mustard oil which are as such popular for
directconsumption are notnormally allowedin
the manufacture of vanaspati. The primary ob-
jective behind this policy is to promote develop-
mentof non—conventional oilsthrough vanaspati
route as these oils are not preferred by the
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consumers for direct consumption.

‘ManglaExpress.

328. SHRIP.C. THOMAS :
SHRIM. RAMANNA RAI :

Will the MINISTER OF RAILWAYS be
pleasedtostate:

(a) whetherthe passenger amenities like
seats, supply of electricity. drinkingwaterand
catering services in newly introduced Mangla
express are inadequate:

(b)ifso, the reasons therefor; and

(c) the action proposedto be takenin this
regard.

THEMINISTEROF STATEINTHE MIN-
ISTRY OF RAILWAYS (SHRIK.C.LENKA):
(a)No, Sir.

(b)and(c) Donotarise.
[ Translation]
Fallin Production of Sugar
329. SHRISIMON MARAND!I :
SHRI SHIVRAJ SINGH
CHAUHAN:

Will the Minister of FOOD be pleased to
state:

(a) whether there is a steep fall in the
production sugar duringthe last eightmonths;

(b) if so. the details of the fall in sugat
production andthetotal sugar production State—
wise

(c) the actiontaken by the governmentto
accelerate sugarproductiondurningthe current
year andthe resuits thereof:
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(d) the details of the increase madeinthe
price of sugar since January, 1993tilldateand
its effect on levy sugar; and

(e)whetherthe govermmentis considering
to modermnize the different sick sugar mills and
revive allthe sugar mills of Biharandifso, the
detailsthereof andif not, the reasons therefor?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF FOOD (SHRIKALP NATHRAI): (a)
and’b): Yes, Sir. Sugarproductionas on 30. 6.
1993 aggregated to 104. 82 lakhs tonnes as
against 130.76lakhtonnes onthe samedatein
the last season, thereby showing a decline of
25.94lakhtonnes. The State—wise details are
attachedthe Statement.

(c):—The Government haveintimatedthe
followingmeasures toimprove the level of sugar
productioninthe country :—

(i)  Additional production of sugar facto-
ries during the period Its January,
1993 to 30th April 1993 over the cor-
responding period during 1991—92
season, would be entitled to 80%
freesalse quota, as againstthe normal
60%.

(ii) Factoriesimdertalongsigar [produc-
tionduringthe late crushingperiod, i.
e.IstMayto31stJuly, 1993, wouldbe
entitledto higher fressabile quota of
72% as againstnormal 60%.

(iii) The statutory Minimum Price (SMP
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OF SUGARCANE FOR THE CUR-
RENT 1992—93 season has been
increasedto Rs. 31 perquintal, liked
to a basic recovery of 8. 5%, with
proportionate premium for every O.
1% increase inrecovery above that
level. Anadvance announcement of
statutory Minimum Price of Rs. 32. 50
perquintal, linkeds to abasic recov-
eryof8.5%hasbeenmadefor1993—
94 season.

(iv) theratiooflevytofreesale sugarhas
beenrevisedto 40: 60 for 1992—93
season, as against45: 55earlier.

" (v) zone—wise ex—factory prices of levy
sugar have been notified with refer-
encetotheincreased SMP of Rs. 31
perquintalfor 1992—93season.

(vi) ThelIncentive Scheme fornewsugar
factories and expansion projects has
been suitably revised.

(d): —theretailissue price of levy sugar
wasincreasedfromRs. 6.90 perKg.to Rs. 8.
30perKg. with effectfrom 17th February, 1993.

(e) Sick sugar mills have to themselves
prepare schemes for rehabilitation
modernisation and getthem approved by the
financial institutions. Financial assistance is
alsoavailable fromthe Sugar Developmentfund
forsuchrehabilitation/modernisation schemes,
subjectto theirfulfillingthe conditions laid down.
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Travelingon Roofs of Trains

330. SHRI LAXMI NARAIN MANI
TRIPATHY: Will the MiplISTER OF RAIL-
WAYS be pleasedtostate:

(aOthe number of passengers died while
traveling on the rooftops oftrains during the last
sixmonthsineach zone; and

(b)the actiontakentocurbsuchtraveling?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RAILWAYS (SHRIK.C. LENKA)(a)
Information is being collected and will be laid on
the Table ofthe Sabha.

(b) Measures to prevent and discourage
travellingonroofs ofthe trainsinclude exhibition
of notices and poster at station premises;
annoncements through publicaddress system
atimportant Railway stations highlighting the
dangers of rooftravelling; check by These and
prosecution by R[F/GRP of pffemders detected
during taids/ checks. capacity is also aug-
mented to the extent possible by providing ad-
ditional coached or running additional trains
whenthere is extra demandforaccommodation
ontrais during festivals etc.

Godhra—Maksi Railwayline
331.SHRISURAJBHANU SOLANKI; Will

the MINISTER OF RAILWAYS be pleased to
state:

(a)the progress of work on the godhra—
Maksi railway line

(b)the estimatedcost of this projectandthe
time by whichtis likely to be completed: and

(c) the details of the expenditure incurred
sofarthereon?

THEMINISTEROF STATEIN THEMIN-
ISTRY OF RAILWAYS (SHRIK.C.LENKA) (a)
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:to(c): Theis workis beingexecutedinaphased
mannerInthefirstphase, work of Dewas—Maksi
hasbeentakenup. Ason 30.6.93, 36% ofthe
work on dewas—Maksiportion of the projecthad
beencompleted. Estimated cost of this sectoris
Rs. 26. 99 crores which is expected to com-
pletedby 1995—96. Asumof approximately Rs.
14. 84 crores has been spentupto June, 1993.

[English]
Railway Line From Mysor to Arasikere

332. SHRIMATI CHANDRA PRABHA
URS : Will the Minister of RAILWAYS be
pleasedtostate:

(a) whether any survey has been con-
ducted for laying a broadgauge railway line
betweenMysore and Arasikere;

(b0if so, the estimated cost of the above
project;

(c) whether the Government have ear-
marked any funds for this railway line during
1992—93;

(d)if so, the details thereof; and

(e)if not, the time by which the project is
likely to be taken up forconstruction?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF RAILWAYS (SHRIK.C.LENKA) (a)
:Yes, Sir.in 1984.

(b) Approximate estimated conversion cost
atcurrent price willbe about Rs. 100 crores.

(c) No, sir. the work has notbeen approved
sofar.

(d)does notarise.

(e) Willbe consideredforbeingtakenupin
the 9th Five Year Plan.
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[ Translation)

Setting up of Retail Sale Centres and
Purchase Centres

33. SHRI SHIVARJ SINGH CHUHAN
Willthe Ministerof AGRICULTURE be pleased
tostate:

(a) whetherthe Madhya Pradesh Govemn-
ment has requested the national cooperative
Development Corporation for providingcentres
ofthe Horticulture Producers Copperative Mar-
ketingand Processing Society Ltd.

(b) if so, the quantum of assistance pro-
videdby the National Cooperative Development
Corporationduring 1992—93

(c) the details of the retail sale and pur-
chase centres proposedtobe setup duringthe
currentyearin Madhy Pradesh?

THEMINISTE ROF STATE INTHE MIN-
ISTRY OF AGRICULTURE (SHRI ARVIND
NETAM)(a) No, Sir. The National cooperative
Development Corporation (NCDC) has Notre-
ceived such aproposalfromthe Government of
Madhya Pradesh.

(b) Does notarise

(c) Tenretail sale and purchasecentres are
proposedtobe completedinthe currentfinancial
yearbythe Indore Phalsag BhajiBeej Utpadak
Avam Vipnan Sahakari Sansthamaryadit, Indor,
forwhichthe National Cooperative Develop-
ment Corporation (NCDC) has sanctioned fi-
nancial assistance of Rs. 11.00lakhs in 1992—
93throughthe State Government.

Railway Line from Bhsawal to Indore

334. SHRIRAMESHWAR PATIDAR : Will
the Minister of Railways be pleasedto state :

(a)whetherthere is any proposalto carry
out survey for laying a new railway line from
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Bhusawal (Maharashtra) to Indore (M. P.) AND

(b) if so, the details thereof?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRIK.C.LENKA)(a)
:No, Sir.

(b)Does notarise.

Exclusion of Basmati Rice from Essential
commodities Act

335.SHRISHYAM BIHARIMISHRA : Will
theMinister of CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION be
pleasedtostate .

(a)whetherthereis any proposaltoexclude
Basmatirice fromthe list of commodities under
the Essential commodities Act. 1955: and

(b)ifso, the detailsthereof ?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CIVILSUPPLIES, CONSUMERS
AFFAIRS ANDPUBLICDISTRIBUTIONAND
MINISTEROF STATEINTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED)
:(a)No, Sir.

(b)Questiondoes not arise.

National committee on Women:

336.SHRIJAGAT VIR SINGH DRONA:
Willthe Minister of HUMAN RESOURCE DE-
VELOPMENT be pleasedto state :

(a) whether the United Nations has re-
questedthe constitution of a National Commit-
tee onWomenforthe proposed Beijing Confer-
encein 1995:

(b) if so, whether much Committee has
been constituted by the government;



289  Written Answers
(c)if so, the details thereof; and

(d) ifnot, the reasonsthereforthe the time
by which itis proposed to constitute a Commit-
tee atthe national and State levels?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF WOMEN AND
CHILD DEVELOPMENT) (SHRIMATI
BASAVA RAJESHWARI) (a) Yes. Sir.

(b) to (d) constitution of a National
Proparatory Committee, atthe Centrallevel, for
the WorldWomen’s conferencein 1995is under
consideration of the Government.

[English)
National commissiononWomen

337. PROF. UMMAREDDY
VENKATESWARLU: Willthe Minister of HU-
MAN RESOURCE DEVELOPMENT be
pleasedtostate:

(a) whetherthe response fromthe National
Commissiononwomento look intocomplaints
of womenis very slow:

(b)ifso.the reasons therefor: and

(c)the stops beingtakentoimprovedthe
functioning of the Commission?

THEMINISTER OF STATE IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF WOMEN AND
CHILD DEVELOPMENT) (SHRIMATI
BASAVA RAJESHWARI): (a) No. Sir.

(byand (c) Doesnotarise.

[ Translation]

Increase in Price of Sugarcane

338.SHRIGAYAPRASADKORI: Willthe
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MINISTER OF FOOD be pleasedto state:

(a) the details of additional revenue tobe
eamedbythe sugarmills during 1993—94 vis—
a—vVis 1991—92 and 1992—93 as aresult of
decontrol of molasses;

(b) whether the Government propose to
increase the sugarcane prices afterthe decon-
trol of molasses with a view to benefit the
farmers; and

(c) if so. the likely prices of sugarcane
during theyear 1993—94 vis—a—visthe year
1991—92and1992—93?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF FOOD (SHRIKALP NATH RAI) :(a)
Marketforces willtake sometime to settle down
andassuchitis notpossible at presentto make
any estimate of the additional revenue likely to
be earned by the sugar mills during the next
season.

(b) The Central government only fixes the
Statutory Minimum Price of sugarcane. The
farmers are generally paid accordingtocane
prices determined by the State Governments.

(c) The Statutory Minimum Price of sugar-
canefortheseason 1993—94 has already been
announcedinadvanceatRs. 320. 50 perquintal
linkedtoabasic recoveryof 8. 5. The Statutory
Minimum Price of sugarcane for 1991—92 sea-
sonwas Rs. 26/— perquintal andforthe season

© 1992—93. itwas Rs. 31/— peerquintal. both

linkedto a basic recovery of 8. 5%.
Poaching of Wild Animalsin Bihar

339. SHRIRAMTAHAL CHOUDHARY :
SHRILALBABU RAY :

Will the MINISTER OF ENVIRONMENT
AND FORESTS be pleasedtostate

(a) whetherincidents of illegal hunting of
wildanimalsin Biharhave cometothe notice of
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the Governmentduringthe lastQne year;
(b)if so, the details thereof;

(c) whetherthe governmenthave formu-
lated any scheme for combatingillegal hunting
of wild animals; and

(d) if so, the details thereof?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF ENVIRONMENT & FORESTS
(SHRI KAMAL NATH) (a) No special reports
have been received bythe Central Govermment
from the Government of Bihar reporting inci-
dents of illegal hunting of wild animals in the
State duringthelastone year.

(b) Does notarise.

(c)and (d) The steps taken by the Govem-
mentto check poaching/killing of wild animals
inthe States are as under:

(i) Hunting of Scheduled wildanimals has-
beenbannedbylaw.

(i) Central assistanceis providedto State
UT Governmentsforstrengthening anti
poachinginfrastructure.

(iii) A network of Wildlife Sanctuaries and
Nationai Parkshas been setupforcon-
servation of wildfloraand fauna. Finan-
cial assistanceis provided by the Cen-
tral Governmentfor developmentof na-
tional parks and sanctuatries, onrequest
fromthe State Governments.

.(iv) Specialschemesforprotectionandcon-
servation oftigers, elephants and rhinos
have beenimplemented.

(v) Raids are carried cut by the Wildlife
Authorities whenever information of ilie-

galtradinginwild animals reachesthem.

(vi) Cooperation of Police, CostGuard, BSF.
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andAmmyis alsotakenin apprehending
the poachers andillegaltraders.

(vii) Internationaltrade in endangered spe-
ciesof animals andarticles madethereof,
is regulated under the provisions of the
Convention on International Trade in
Endangered Species of Wild Faunaand
Flora(CITES).

Transportation of Seeds

340. SHRIMATI SUMITRA MAHAJAN :
Will the MINISTER OF AGRICULTURE be
pleasedtostate:

(a) whether Government provide subsidy
to some States forthe transportation of seeds;

(b)if so, the States which have been pro-
videdthe subsidy;

(c) whether Government has fixed any
criteria for States who wantto seek subsidy on
transportation of seeds; and

(d)ifso, the details thereof?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF NON—CONVENTIONAL ENERGY
SOURCES AND MINISTER OF STATE IN
THEMINISTRY OF AGRICULTURE(SHRIS.
KRISHNA KUMAR) :(a) and (b) The North
Eastern States including Sikkim, are provided
subsidy fortransportation of seeds.

(c) No, Sir.
(d) Does notarise.
[English)

Setting up of New Sugar Millsin
Maharashtra

341. SHRI SANDIPAN BHEGWAN B.
THORAT : Willthe MINISTER OF FOOD be
pleasedtostate:
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(a) the total number of sick sugar mills at
present, State—wise and particularly in
Maharashtra:;

(b) the steps taken by Union Government
torevise those sugar mills with Central assis-
tarce, State—wise;

(c) the number of applications received
from Maharashtra for setting up of new sugar
mills during 1992-93 andthe number out of them
clearedsofar;

(d) whether any letter of intent exclusively
for SC/ST communities has beenissued inthe
cooperative sectorin Maharashtra: and

(e)if notthe reasons therefor?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF FOOD (SHRIKALPNATHRAI): (a)
Underthe provisions of the Sick Industrial Com-
panies (Special Provisions) Act, 1985 compa-
nies which become sick have to be referredto
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the Board for Industrial and Financial
Reconstruction(BIFR). These provisions have
beenextendedto cover Governmentcompa- .
nies also. The State—wise list of sick sugar
mills registered with BIFR, as on 30— 6— 1993,
includingthose inMaharashtra. is giveninthe
attached Statement.

(b) Sugar Mills have to themselves pre-
pare schemes for rehabilitation modernisation
and getthem approvedby the financial institu-
tions. Financial assistance is also available
fromthe Sugar Development Fund (SDF) tor
such rehabilitation/ modernisation schemes,
subjecttotheirfulfilling of the .

(C) Two application have been received
from Maharashtra for setting up of new sugar
mills during 1992—93 season. These applica-
tions are under consideration.

(d)No. Sir.

(e) Does notarise.
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Damage Caused to Marine Life by Oil
Leakage”

342. SHRIHARISHNARAYAN PRABHU
ZANTYE : Willithe MINISTER OF ENVIRON-
MENT AND FORESTS bepleasedtostate :

(a)the damage causedtomarinelifeasa
resultof oil leakageintothe sea as estimated by
muliti disciplinary force during the last two
years; and

(b)the preventive steps taken/ proposedto
be taken to minimize such losses in future ?

THEMINISTER OF STATE OF THE MIN-
ISTRY OF ENVIRONMENT AND FORESTS
‘(SHRI KAMAL NATH): (a) Consequentto oil
spillatBombay High on 17thMay, 1993 due to
rupture of pipeline, preliminary studies carried
outby National Institute of Oceanography have
indicated some adverse effects on zooplankton
andphotosynthetic production. Nofish Mortality
was recorded though somefishes were reported
to be tinted. continuous monitoring alongthe
western coast s in progress and the reportis
expectedshortly.

As aresult of the collision betweena Dan-
ish Super Tanker“Mearsk Navigator” and Japa-
nese ship‘SankHonour’ on21stJanuary, 1993
atseanorth of “Sumatra, there was oil leakage
and the slick drifted into Indian waters near
Andamanislands. National Institute of Ocean-
ography has conducted acruise of the affected
areaandthe secondcruise is expectedin Sep-
tember, 1993to study the effects on marine life
and assess the damages. Apart from these
incidents, no significant damage to marine life
has been reported dueto oll leakage duringthe
last two years by other spills.

(b) Inordertominimize the damages tothe
marine life, efforts are made with the help of
multi—support vessels and aircraft to control
anddispersethe oil slick, whatever itis noticed.
Forprevention of oil leakage dueto accidents
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involving ships, itis proposed to put up a pro-
posaltothe Intemational Maritime Organisation
for establishing a proper routing systeminthe
Malacca Strait, which is acongested intema-
tional passage.

For prevention of oil leakage from pipes,
emphasis is laid on better maintenance, work
practices and formulation of Disaster Manage-
ment Plan onthe basis of risk analysis.

[Translation)
FairPrice Shops

343. SHRIMAHESH KANODIA : Willthe
Minister of CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION be
pleasedtostate:

(a) the number of Fair Price Shopsinthe
country, State—wise; and

(b) the percentage of the population out of
the total population of the country to whome
ration is supplied fromthese Fair Price Shops?

THEMINISTER OF STATEINTHEMIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTIONAND
MINISTER OF STATE INTHE MINISTRY OF
COMMERCE (SHRI KAMALUDDIN AHMED)
:(a)and(b): The State wise number of Fair Price
Shops (FPSs)inthe country as on 31stMarch,
1992is giveninthe attached Statement. As pet
the present policy of Central Govemment, the
Public Distribution System (PDS) is universai
in character and the entire population of the
country is entitled to the benefits of PDS.
However, the responsibility forimplementatior
of the PDS, including issue of ration cards
fixation of scales ofissue etc. is that of the State
governments. It is not possible to precisely
estimate the percentage of population actually’
drawing PDS commodities from Fair Price
Shops all overthe country.
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STATEMENT

NUMBER OF FAIR PRICE SHOPSINTHECOUNTRY ASON31.3.1992.

STATE/UP No. of Fair Price Shops
Andhra Pradesh 37257
Arunachal Pradesh 599
Assam 27034
Bihar 44259
Goa 577
Guijarat 12874
Haryana 6991
Himachal Pradesh 3305
Jammu & Kashmir @ 2633
Kamataka @ 17364
Kerala @ 13050
Madhya Pradhesh 17701
Maharashtra 36643
Manipur 1763
Meghalaya 3516
Mizoram 874
Nagaland @ 473
Orissa 22684
Punjab 10668
Rajasthan 15617

Sikkim 1405
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STATE/UP No. of Fair Price Shops
TamilNadu 21997
Tripura 1274
UttagPradesh 74238
WestBengal 20266
A.&N.lIslands 326
Chandigarh 326
D.&N. Haveli [e]
Daman &Diu M
Delhi 3555
Lakshadweep @ 31
Pondicherry 358

*relatestoMarch, 1991
@ relates to December, 1991

|English]
Subsidy onpesticides

344. SHRIDILEEP SINGHBHURIA: Will
theMINISTER OF AGRICULTURE be pleased
tostate:

(a) whethergovernment provide any sub-
sidy on pesticides;

(b) if so, the details thereof; and

(c)iftnot, whetherthe Government propose
to provide subsidy on pesticides to beingthem
within the reach of small and marginal
farmers?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF NON—CONVENTIONAL ENERGY

SOURCES AND MINISTER OF STATE IN
THEMINISTRY OF AGRICULTURE(SHRIS.
KRISHNAKUMAR):(a) Yes, Sir.

(b)and(c) Central Government provides
subsidy oninsecticides, fungicides and roden-
ticides @ 25% of theircost and on herbicides @
50% of the cost under various crop production
programmes.

Central Government also provides assis-
tance inrespectof horticultural crops @Rs. 100
perha.forcoconut, Rs. 300 per ha. forcashew
andsubsidy @ 50% limitedto Rs. 400 perha. for
arecanut.

Under Technology Mission on Oilseeds
and Pulses Programme, 50% subsidy on pes-
ticides is being provided on 75:25sharingbasis
by Central and State Governments.
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Remunerative Price for Wheatand Paddy

345. SHRIMANORANJAN SUR : Willthe
MINISTER OF FOOD be pleasedto state:

(a) whether due to late announcement of
remunerative prices forwheat and paddy, the
private traders and businessmen are able to
cover majorpartoffoodgrains, particulartyform
small producers; and

(b)ifso, the Govemment'sreactionthereto?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF FOOD (SHRIKALP NATH RAl): (a)
No, Sir. The Minimum Support Prices/ Procure-
ment Prices of wheat and paddy are announced
bythe Govemment well before the commence-
mentof respective Rabbiand Kharif marketing
season:

(b) Does notarise.
[ Translation]
Excavation WorkinBihar

346. SHRIVIJAY KUMAR YADAV : Will
the Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleasedtostate:

(a) whetherthe government propose to
undertake excavation work at some of the
Mahaviharas in Bihar particularly in district
Nalandaand Gosrama;

(b) if so, details thereof;

(c)whetherthe land atthese historical sites
hasbeen encroached uponillegally;

(d)if so, the details thereof; and

(e) the steps being taken to protect and‘

develop these historical sites?

THEDEPUTY MINISTERIN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
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MENT (DEPARTMENT OF EDUCATION AND
DEPARTMENT OF CULTURE) (KUMARI
SELJA) : (a) and (b) There is no proposal for
excavation to be undertaken in Nalanda and
Gosrama.

(c), (d) and (e) Nalanda is a Centrally
protected site and excavated extensively and
the structural rerains are protected and pre-
served bythe Archaeological survey of india.
Thereis noencroachment reported atthe pro-
tectedsite of Nalanda.

Conversion of Delhi—Ahmedabad Railway
Line

347. PROF.RASA SINGH RAWAT : Will
the Minister of RAILWAYS be pleasedto state:

(a) whetherthe Government have formu-
lated atime—bound programme forthe conver-
sion of Delhi—Ahmedabad railway line into

broadgauge;
(b) if so, the details thereof;

(c) the gauge conversion work accom-
plishedtilldate on this project and the head—
wise expenditure incurredthereon;and *

(d)thetargetsfixed for 1993—94 underthe
scheme?

THEMINISTEROF STATEINTHE MIN-
ISTRY OF RAILWAYS (SHRIK C.LENKA):
(a) Yes, Sir.

(b) the entire Delhi—Ahmedabad metro
gaugeisproposedtobeconvertedinto BGinthe
8th Five Year Plan period stibjectto availability
of resources.

(c) Delhi Cant—Rewarisectionhas been
converted at an estimated cost of Rs. 34 43
crores.

(d) Rewari—Jaipur (225kms) and Jaipur—
phulera (55kms) sections of this route are tar-
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getedforcompletionin 1993—94.

[English}

Pass percentage in CBSE Examinations

348. SHRIMADAN LAL KHURANA : Will
the Minister of HUMAN RESOURCE DEVEL-
OPMENT bepleasedtostate:

(a)the number of students of Government
schools and public schools, separately from
Delhiwho appearedinthe class X andclass XII
examinations conductedby the Central Board of
Secondary Educationduring 1992—93;

(b) the number of students got success,
division—wise;

(c) how does the above compares withthe
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(d) whethertheresults have exposedthe
teachers of the Government schools of their
indifference towards the students inthe matter
ofteaching; and

(e)if so, the steps proposed tobe takento
improve the teaching in the Government
schools?

THEDEPUTY MINISTERIN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATIONAND
DEPARTMENT OF CULTURE) (KUMARI
SELJA): (a)to (e) As perinformation received
fromthe Central Board of Secondary Education
(CBSE). the details regarding number of stu-
dents belongingto differentcategories of schools
of Dethi region who appearedin Class X and
Calss Xl Examinations conducted by the Board
in 1993 and their pass percentage is given

precedingthree years;, below—
Class X Class Xl
) No. of Passper— No. of Passpre—
candidates centage candidates centage
(i) Govt. Schools 82374 384 39913 614
(i) Govt. Aided 17120 632 11653 734
Schnols
(iii) KV/INV/indp. 30069 941 22831 90.6
andForeign Schools
(iv) Private Candid— 22011 262 12378 195
ates and students of
Patrachar Vidyalaya
of Dethi Region

2. The Board hasinformedthat no mention
regarding division or aggregate marks obtained
by the candidates is made on the Statement of
marks or the pass certificate issued by the
Board. :

3. The comparative data aboutthe Pass
percentage inthe Class X and Class Xl Exami-
nations conducted by the CBSE in Dethi Region
inthe years 1991,1992 and 1993 s given be-
ow—
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Class X Ciass Xil
1991 1992 1993 1991 1992 1993
(i)  Gowt.Schools 34.7 35.1 38.4 58.1 55.1 61.4
(i) Gowt.—Aided 55.7 59.4 63.2 69.4 67.6 7.34
School
(iii) KVAUNJIndepen—  91.5 95.2 94.1 89.1 88.1 90.6
ndentand Foreign
Schools
(iv) Prvatecandidate 21.1 14.9 26.2 215 17.8 19.5
and students of
Patrachar Vidyalaya
of Dethi Region

4. The Board does not maintain data for
private unaided (independent) schools sepa-
rately. Similarly, there were no Regions of the
Boardin 1990 and hence Region—wisedatafor
the year 1990is not available.

5. There has been markedimprovementin
Pass percentage of students belongingto Govt.
schools of Delhi Region both inthe case of Class
Xand Class Xl Examinations conducted by the
Boardin 1993 ascomparedto 1992 Examina-
tions.

6. Some of the steps taken during the
session 1992—93 such as timely filling up of
posts, common examination for Classes VI, IX
and Xltomaintain standards. pre—boardexami-
nations did help the Administrationtoimprove
the pass percentage. Besidesthe above steps.
the Administration has decided to link promo-
tion with performance of the teachers and has
amendedthe eligibility criteria for adimissionin
Science and Commerce stream so that the
students having aptitude forthese subjects are
admitted.

[ Translation)

Environment Problems in Himalayan
Region

349. SHRI SURENDRAPAL PATHAK
Willthe MINISTER OF ENVIRONMENT AND
FORESTS bepleasedtostate:

(a) whetherenvironmental problems have
anseninthe Himalayanregion due toavanturous
tourism and mountaineering:

(b)ifso. whether Government are prepar-
ing any scheme to remove such garbage from
the Himalayas:

(c)ifso, the details thereof; and
(d)if not, the reasons therefor?

THE MINISTER OF STATE OF ENVI-
RONMENT AND FORESTS: (SHRI KAMAL
NATH): (a) Yes, Sir.

(b)to (d) Clean—up campaigns for collect-
ing garbage already accumulatedin the Hima-
layan region have been launched by voluntary
organisations, Boarder Police Force and spon-
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soring Institutions. special expeditions were
sent earliertoclean the garbage, to the extent
possible, from the frequently used routes. A
code of conduct has been prescribed by the
Himalayan Mountaineering Federation regard-
ingmanagementanddisposal of garbage. Gov-
ernment has also made a policy statement for
havingastrictregulation of the tourist activities
in sensitive areas like that of the Himalayan
Region.

Mobilisation of Funds

350. SHRIN. J. RATHVA: Willthe MINIS-
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TEROF RAILWAYSbe pleasedtostate:

(a) whetherthe Railways have taken any
decision to mobilise resources to meetits an-
nual requirements; and

(b) if so. the details thereof including the
sources fromwhere funds are to be mobilised?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RAILWAYS (SHRIK. C. LENKA):
(a)and (b) The Budgetfor 1993—94 provisions
forthe Annual Planto be funded as under:

Rs. incrores)

1. Internalgeneration of Resources 4.640
2. Budgetary supportfrom 960
the General Revenues
3. ExtraBudgetary resources 900
6.500
The extra budgetary resources as indi- (a) No, Sir.
catedabove are tobe mobilised by Indian Rail-
way finance Corporation through publicissue of (b) Does notarise.
taxable/non—taxable bonds.
De—Licencingof Sugar Mills
[English]
352. SHRIRAMACHANDRA VEERAPPA
Link Express :Willthe MINISTER OF FOOD be pieasedto
state:
351. SHRI MULLAPPALLY

RAMACHANDRAN : Will the MINISTER OF
RAILWAYSbe pleasedtostate:

(a) whetherthereis any proposal to with-
draw Link Express between Mangalore and
Palghat; and

(b)if so, the reasons therefor?

THEMINISTER OF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRIK.C.LENKA):

(a) the quantum of sugarcane produced
throughoutthe country duringthe current year
andthe quantum of sugar produced out of it;

(b)the number of sugar mills workinginthe
country atpresent. State—wise:

(c)whetherthe Governmentare consider-
ingforde—licensing of sugarindustry;

(d)ifso,whenadecisionis likelytobetaken
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inthis regard; and
(e)if not, the reasons therefor?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF FOOD (SHRIKALPNATHRAI): (a)
the productionof sugarcaneinthe country during
the season 1992—93is estimatedat2390. 2lakh

tonnes (prov.) and the total sugar pfoduced
during 1992—93seasonupto30.6.92is 104.82
lakh tonnes (prov).

(b) The number of sugar mills workingin

the country atpresent, State—wise, isas un’

der—

States No. of sugarmills.
1. Punjab 18
2 Haryana 1
3 Rajasthan 3
4. West Uttar Pradesh 24
5. Central Uttar Pradesh 4
6. EastUttar Pradesh 2
7. Madhya Pradesh 8
8. South Gujarat 10
9. Sourashtra 4
10.  SouthMaharashtra 66
11. NorthMaharashtra K%
12 NorthBihar 3
13.  SouthBihar 1
14.  Assam 2
15.  Orissa 5
16.  WestBengal 2

17.  Nagaland

18. Andhra Pradesh

19. Kamataka
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States No. of sugar milis.
20)  TamilNadu 2
21.  Pondicherry 2
2. Kerala 2
23. Goa 1
K /4

(c) to (e) :— The sugar licensing policy,
including option of delicensing, is being exam-
inedin all its aspects by the Government. Till
thenithas been decidedto continue the present
licencingarrangemerits interms of the icensing
policy guidelines announced vide Press Note
dated8.11.91.

ForestCoverin Bihir

353. SHRISYED SHAHABUDDIN : Wil§
the MINISTER OF ENVIRONMENT AND FOR-
ESTS bepleasedtostate:

(a) whether the forest cover inBiharhas
been dwindling duringthe last decade;

(b)itso, the percentage ot forest coveratthe
beginning of the Seventh and Eighth Five Year
Plans;

(c)the reasons forthe decrease;
(d) the details of the operationalplans that

have been finalisedfor restoringtheforestcover;
and

(e) the Central assistance, financial or
technical, provided to the State Government
therefor?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF ENVIRONMENT AND FORESTS
(SHRI KAMAL NATH) : (a) Yes, Sir.

(b) The percentage of forestcoverinthe
State of Bihar as per theassessment made by
Forest Survey of india on the basis of visual
interpretation of Sateflite imageries pertaifiing
fotheperiod 1985—87 and 1967—89is 15.49and

. 153 respectively.

(c)Themamreasonsformedecreasem
forest cover is demographic pressure, biotic
interference, over grazing and the diversion of
forestiandfornon—forestry purposes.’

(d)and(e) Toincrease the forestcover, a
massive programme of afforestation, socialand
farmforestry underthe 20—Point Programmesis

- pursued vigorously with people’s participation.
The allocation of funds for afforestation/ tree
planting activities underthe 20 Point Programme:
andthe areacovered during the last three years
isasunder:—

Yea( Areacovered Funds allocated
(in hectares) Rs. inLakhs)
198001 37081 3621.88
1991—@2 46333 4245.00
198233 20857 2381.21

(Tentative)
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Aproposal from Biharhas been posedto
the World Bank for assistance in its forestry
projects.

Assistance for Sports Complex

354.DR. K. D.JESWANI: Willthe Minister
of HUMAN RESOURCE DEVELOPMENT be
pleasedtostate:

(a)whetherthe governmentof Gujarathas
‘submitted any proposalforfinancial assistance
forthe construction of Sports Compiex;

(b)ifso, whetherithas beenapprovedand
the funds allocated; and

(c)ifnot, the reasonstherefor?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTHAFFAIRS
AND SPORTS)ANDMINISTEROF STATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMUKUL WASNIK) : (a)and(b)
: Government of Gujarathas not submitted any
proposalfor a State Sports Complex. However,
Governmentofindiahadreceivedthreepropos-
als for financial assistance for construction of
Sports Complexunderthe Special Project De-
velopment Area Scheme in the recent past.
Following amounts have been approvedin re-

spectofthose proposals:

1. SPDA at Rajkot
2.SPDAatPatan,
District Mehsana Rs. 12lakhs(released)
3.SPDA atDevgarh
Baria, District

Pachmahals Rs. 12lakhs(released)

JULY 27,1993

Rs. 40lakhs (released)

(c) Doesnotarise.

Vocationalisation of Secondary Education

355. SHRIMATI VASUNDHARA RAJE:
Wilithe Minister of HUMAN RESOURCEDE-

VELOPMENT be pleasedtostate:

(a) whetherthere isany proposaltorevise ' 3
the existingscheme of vocationalisationofsec-

ondary education;

(h)ifso, the details of the revised scheme; -

and

(c)thefinical provision madetoimplement

thescheme?

THEDEPUTYMINISTERINTHEMINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATIONAND
DEPARTMENT OF CULTURE) (KUMARI
SELJA):(a) and (b) : The centrally Sponsored ":
scheme of vocationalisation of Secondary
Educationis beingimplementedatthe +2level i
of the school system through States/ Union

Temitorieswith effectfrom February 1988. Based

ontheexperience gainedinthe implementation 3
of the scheme, feedback received from the '
states aswell as quick appraisal studiescon-
ductedbythe NCERT, financialnormsfor some
ofthecomponents have been revisedinviewof
the costescalation. Some new provisionshave

alsobeenadded.

The revised financial provisions of the
schemeare giveninthe attached statemerit.

(c) Duringthe 8th plan, there is afinancial :
provision of Rs. 370. 60 croresforthis Centrally

Sponsored Vocational Education Scheme.
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SALES OF SUPERBAZAR AND
KENDRIYABHANDAR

356. SHRIRAINATH SONKAR SHASTRI
. Willthe Minister of CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TIONbe pleasedtostate:

(a) thetotal sales of the SuperBazarand
Kendriya Bhandra during 1990—91and 1991—
X,

(b) the net profit pre—tax of Super Bazar
and Kendswa Bhandar during the said peniod;

(c) the gross profit rate of the two
Organsations;

(d) whether the rate of profit of Super Bazar
is higherthanthat of Kendriya Bhandar,

(e)ifso, thereasons forthe differenceinthe
gross profitrates of the two organisations;

(f) the steps takento bring downthe exces-
sive rate of gross profit of the Super Bazas to
provide items to the consumers at reasonable
rates;

(g) the steps takentoimprove the perfor-
mance of Super Bazar as comparedto that of
Kendriya Bhandar; and

(h) whether there is any proposat to merge
Super Bazar with Kendryia Bhandar to
strengthen the public distribution systemandto
serve the peopie of Dethi more effectively 7

THEMINISTEROF STATE IN THE MIN-
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ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION AND
MINISTEROF STATEINTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED)
: (a)to (c) A Statement indicating sales, gross
profitandnet profitof Super Bazarand Kendriya
Bhandarfortheyears 1990—91and 1991—92is
enclosed.

(d) While the gross profit rate of Super
Bazaris higher than that of Kendriya Bhandar,
the netprofit okSuper Bazaris muchlowerthan
the Kendsiya Bhandar.

(e): Kendriya Bhandar is running 34 fair
price shops which gives nominal grass profiton
the items sold, while Super Bazaris not running
any fair price shops. Besides, in some of the
items, Super Bazar has regular arrangement for
laboratory qualitytest before putting the articles
forsale, for which they are coveringthe costby
charging slightly higher margin.

(f) The rates ot Super Bazar and Kendtiya
Bhandar are constantly reviewed and steps
initiated to narrow down the difference in price.

(g) : Booth are independent autonomous
corporate bodies having mdependentbusiness
ous steps tobring downits various expenditure
toimprove its performance. Besides, Kendriya
Bhandar is getting rert—iree accommodation
for allof thieir premises while Super Bazaris not
enjoying this facility. This factorhas alsocon-
tributediowards the lesser profitability of Super
Bazarcomparedto Kendna Bhandar.

(h): No,’ Sir.
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Structure of Education

357. DR.D.VENKATESWARA RAO:
SHRIBOLLABULLIRAMAIAH:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleasedto state :

(a) whether the Government have ap-
pointed anytaskforcetosuggestchangesinthe

structure of school educationinthe country;

(b)if so, the details thereof;

(c) the details of the work assigned to the -

taskforce; and
i k. 2 y

(d) thetime by whichthe taskforceis likely
© tosubmitits report?

THEDEPUTYMINISTERIN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATIONAND
DEPARTMENT OF CULTURE) (KUMARI
SELJA): (a) NO, Sir.

(b)to(d): Donotarise.
[Translation)
DelhiMilk Scheme

358. SHRIBARE LALJATAV:
. SHRIJANARDAN MISRA:
SHRIMRUTYNJAYANAYAK™
2 SHRIPANKAJ CHOWDHRY :
SHRISWAMISURESHANAND:
SHRI RAMA KRISHNA
KONATHALA:

‘ Wili the MINISTER OF AGRICULTURE
be pleasedto state:

_(a) whetherthe DelhiMilk Scheme (DMS)
has suffered a loss of Rs. 250 crores during
1992—93;

(b éd, the reasons therefor;

JULY 27,1993

Written;\nsweis.

(c) whether the Government have con:
ducted or propose to conductany inquiryinthis
regard; and

(d) the steps being taken to make upthe
loss?

THEMIN|STEROF STATEINTHEM N
ISTRY OF AGRICULTURE (SHRI ARVIND
NETAM) : (a) No, Sir. Delhi Milk Scheme has
not suffered a loss of Rs. 250 crores d
1992—93. The loss suffered by DMS duril
1992—93in Rs. 33. 18 crores as assessed
provisionalbasis.

(b): The loss is mainly due to differen
the cost of production‘andthe selling pri
milk. The selling price of milkis fixed on lower
sidethanthe cost of productionin orderte
its avowed policy to provide a remunera
markettothe producers of milkontheene
andtomake available the quality milk atrea
ableratesto the citizens of Delhi New Delhi
theother.

(c): No, Sir. i, "‘

(d): Various steps have been taken -1
DMS toreduce the losses by better utilisationof
installed capacity, effecting economicsinthe
consumption of various utilities consumable
like poly thane film’ petrol, etc., rationali
of routes and revision of sale price of milk

timetotime.
Production and Consumption of Sugar

360. SHRISATYADEOSINGH:
SHRIVISHWESHWARBHAGAT:
SHRIRAJENDRA AGNIHOTRI:
SHRIHARIKEWAL PRASAD:
SHRI SANDIPAN BHAG

THORAT:

Wilithe MINISTER OF FOOD bepl
to state:

(a) whetherthere has been adecli i
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production andincrease in the consumption of
sugarduring 1992—93;

(b) the guantity of sugar released for the .

domestic consumption and exported during
1991-—92and 1992—93 separately; and

(c)the stock position of sugarwith the sugar
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millsasonMay31st, 19937

THEMINISTEROF STATE OF THE MIN-
ISTRY OF FOOD (SHRIKALP NATHRAI): (a)
Yes, Sir.

(b) the requiredinformationis given below:

Sigar Year Release fro Release for‘
(Oct—Sept) Intemal export
Consumption
1991—2 114.19 6.03
\ 1992—3 v e 4.20
b (upto Aug.
'_ 1993 release)

(c) The stock position of sugar with the
sugar mills, ason 31.5.1993, was 69. 51 lakh
tonnes.

i
|
| 52
i

Leakage of Question papers

' 361. SHRIVILASMUTTEMWAR:
SHRI & P.
MUDALAGIRIYAPPA

. Willthe Minister of HUMAN RESOURCE
. DEVELOPMENT be pleasedtostate:

4 (a) whether there were some cases of
~ leakage of question papers of Delhi University
~ recently;

(b) if so, the details thereof and the action
 laken againstthe erring officials; and

2 (c)the steeps taken by the Governmentto
- avoid recurrence of such incidents in future ?
. THEDEPUTY MINISTERINTHEMINIS-
. TRY OF HUMAN RESOURCE DEVELOP-
- MENT (DEPARTMENT OF EDUCATIONAND
' DEPARTMENT OF CULTURE) (KUMARI
- SELJA) : (a) Yes, Sir.

(b) Accordingto the information furnished
by the University of Delhi, the University had
received complaints aboutleakage of B. Com
(Pass) Ist year question paper on Financial
Accounting scheduledto be held on 8th May,
1993and B. Com (Pass) Istyear question paper
on Economic Systems and Micro Economic
theory scheduledtobe heldon 11thMay, 1993.
The Universitycanceledboththese papers and
assignedthe mattertothe Crime Branchof Delhi
Police. As aresultof the investigations carried
outbythe Crime Branchitwas discoveredthat
one of the teachers of the University actingas
Superintendent atan examination centre was
responsiblefortheleakage of question paper of
Financial Accountingand one of the employees
ofthe printerwhohad undertaken printing of the
question paperwas responsibleforthe leakage
ofthe question paper of Economic Systems and
Mocro Economic Theory. The University onits
parthas debarred the concernedteacherfrom
being assigned any work relations to conduct of
examinations and has withdrawn all the work
fromthe concered printer. ithas also askedthe
Governing Body of the concerned college to
take appropriate action against the concerned
teacherforhis mis—conduct.
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(c) the University has taken several pre-
cautionstopreventrecurrence of suchincidents
in future which include sending of question

-papersto the examination centres only 15min-

- utesbefore the commencementofthe examina-
tion and deputing one full—time observertrom
the Universitytoeach centreto censure efficient
and smooth conduct of examinations. The
Govemmenthasalsoadvisedthe Vice—Chan-
cellor to institute in enquiry under an eminent
outside personin order to assure objectivity in
investigations sothatweak links inthe arrange-
ments and exact manner in which such unde-
sirable things have happened, are property iden-
tified,

{Englsh]
362. SHRIG.DEVARAYANAIK:
SHRI TARA CHAND
KHANDELWAL:

SHRIV.SREENIVASAPRASAD:
SHRIVIJAY NAVALPATIL: |
SHRIMADAN LAL KHURANA :
SHRI RAMA KRISHNA
KONATHALA: .
SHRISURENDRA PAL PATHAK :

Willthe MINISTER OF AGRICULTURE
bepleasedtostate:

(a) whether the Government propose to
hand over the DettMitk Scheme to the Delhi
Advinistration:

(b) if S0, the detaits thereof; and

(c)the stepstakenorproposedtobetaken
by the Government for the effective functioning
of the Delhi Milk Scheme? '

THEMINISTER OF STATE IN THEMIN-
ISTRY OF AGRICULTURE (SHRI ARVIND
NETAM) (a)and (b) Yes, Sir. The matterhas
been taken up with the Goverment of the Na-
tional Capital Territory of Delhi and Modalities
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arebeingworked out.

(c) Various steps have beentakenby Delhi
Milk Schemetoincreaseits efficiency by better
utilisation of capacity, economics in the con-
sumption of ploythene film and otherconsum-
able like lubricants. electricity etc.

[ Transiation)
TrainServices

363. SHRIRAJESHKUMAR:
DR.CHATTRAPAL SINGH:
"SHRIMATISHEELAGAUTAM:
SHRIGAYA PRASAD KOR!:

~ Will the MINISTER OF RAILWAYS be
pleasedtostate:

(a) whether there is any scheme under
consideration of the Government to provide
bettertrain services duringthe comingyears:

(b) i so. the details thereof: and
(c)ifnot. thereasons therefor?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RAILWAYS (SHRIK.C.LENKA):
(a) to (c) Improvement in train services is a
continuous process onthe Indian Railways sub-
jectto operational feasibility and availability of
resources. During the coming years. Besides
augmenting the train services. the Railways
also propose to introduce Push—Pull rakes,
DMUs, Rail Buses and Air—braked coaching
stock. )

 [Englishi

Trains without Guard Brakevan
364.DR. AMRITLAL KALIDASPATEL :
Willthe MINISTER OF RAILWAYS be pleased
tostate :

(a)whethersometrains are runninnwithout
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guardbrakeven posing dangerto safety of pas-
sengers:

(b)if so, the details andthe reasons there-
for.and

(c)the remedial steps proposedtobe taken
inthis regard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RAILWAYS (SHRIK.C.LENKA):
(a) to (c) No passenger train runs without
brakevan. However, goods trains are some-
times runwithout brakevan in exceptional cir-
cumstances. Whenever the goods trams arerun
without guardbrakevan, the safety precautions
prescribed as per extant rules are followed to
ensure safety. Guard brakevans arebemgmanu-
facturedregularly to provide adequate numbers
to run all goods trains with brakevans.

Accidents onJolarpettai—Erode Section

365. SHRINITISHKUMAR:
SHRIMATIGIRIJADEVI:
SHRIB.DEVARAJAN :

Will the MINISTER OF RAILWAYS be
pleasedtostate:

(a) whether there was an accident of the
Kochi bound Kurla Express on Jolarpettai—
Erode sectionin TamilNadu;

(b) if so, the details thereof along with the
number of persons killed andinjured therein;

(c)the amount of compensationpaid tothe

families of the persons killed and those injured;

) (d) whether any omgioruy has beencon-
ducted intothe accident; and

(e)if so, thetindings thereof andthe steps

takento prevent such accidents?

THEMINISTER OF STATE INTHE MIN-
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ISTRY OF RAILWAYS (SHRIK. C. LENKA):
(a) Yes, Sir.

(b)OnJolarpettai—Erode section of South-
em Railway,on 1.6. 1993 around23.30hrs. 17
wagons of an Up Goods Trainderailed. whilethe
train was entering Samalpatti station Some of
the capsized wagons infringed the adjacent
Down Line. Within few minutes of the mishap,
6635 Kurla—Cochin Express came runningon
the Down line and collided with the capsized
goodswagons. Consequentty. 21 persons died.
31personsreceived grievous injuries and 13
received simple injuries.

(c) Noclaimarising out of the accident for
compensationhas yetbeenreceivedin Raitway
Claim Trinal, Madras. However. atotalsum
ofRs. 1,53,750/~—hasbeenpaidas ex—qgratiato
the families of killed and injured passengers.

(d) and (e) Commissioner of Railway
Safety, Southemn Circle. Bangalore. is conduct-
ing Statutory Inquiry into this accident and tus
final reportis awaited. However. some of the
steps taken to prevent such accidents are as
under—

(1) Intensive inspections of mainte-
nance depots of coaches. wag-
ons andlocomotives.

(ii) Monitoring the performance of
the staff of the cnitical safety cat-
egories as dnvers, guards sta-
tionmasters. etc.

{iil) Counselingand intensive train-
ing of staftin operational catego-
ries, specially inproper check up
oftheirtrains en—oute.

(wv) Greeting greater awareness

amongstation sjaffto detectthe
abnormalities on runmingtrains
intime and prompt actiontostop
the affectedtrams.
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(vi) Strengtheningarrangementsto
watch out moving trains for hot
axles, etc. fromboth sides of the
train.

| Translation)
Opening of Kendriya Vidyalayas

366. SHRIJANARDANMISRA:
SHRIDILEEPBHAISANGHANI :
SHRIPANKAJ CHOWDHRY :
SHRIMUHI RAM SAIKIA:

SHRI RAJENDRA KUMAR
SHARMA :

SHRI GABHAJI MANGAJI
THAKORE :

SHRIJAGMEET SINGHBRAR:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleasedtostate:

(a)thetotalnumber of Kendriya Vidyalayas
openedduring the currentyeartill date against
thetargets, State—wise;

(b)the reasonsfor delay in achievingthe

JULY 27,1993

Whitten Answers 336
targets;

(c)thetime by which remaining Vidyalayas
are likely to be opened alongwith their locations:
and

(d) the detats of Kendriya Vidyalayas func-
tioningintents, State—wise

THEDEPUTYMINISTERIN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDUCATIONAND
DEPARTMENT OF CULTURE) (KUMARI
SELJA): (a): Kendriya Vidalayas are not opened
on the basis of any State—wise targets. The
Vidyalayas are set up at places where is
sizeable concentration of Central Government
employeesincivilor defence Sectorsandonthe
basis of demands/recommendations of the user
agencies including Public Sector Undertak-
ings. In 1993—94. sofar24 Kendnya Vidyalayas
have been sanctioned as perlist atthe attached
Statement.

{b)and(c)Donotarise.

(d) The requisite information 1s as at the
attached Statement
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[English)
Gadag—Solapusr Railweyline

367. SHRI K. G. SHIVAPPA : Will the
MINISTER OF RAILWAYS bepleasedtostate:

(a) whether the conversion of railway line
between Gadag and Solapur has commenced
recently;

(b) if so, the details thereof and the esti-
matedcostthereof;

(c) the time by which the conversion work
is likety to be completed?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RAILWAYS (SHRIK. C.LENKA):
(a) Yes, Sir.

(b) and(c): Gauge conversion of Solapur
(Hotgi)—Gadag section (300kms) from MG to
BG has been taken up during '93—'94 at an
estimatedcostof Rs. 180 crores. Conversionof
this sectionis likely to be completed during the
8th Five Year Pian subject to availability of
resources.

{Transtation]
Drought Control in Gujarat

368. SHRIDILEEPBHAISANGHAN!:
SHRIN.J. RATHVA:

Wilithe MINISTER OF AGRICULTURE
bepleasedtostate :

(a) the financial assistance provided to
Guijarat especially for the famine and drought
affectedtribal areas during each of the lastthree
years;

(b) whether this amount has since been
utilised;

{c)i#not, the reasons therefor andthe steps
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being taken by the Government inthis regard;

(d) whether Government of Gujarat has
submitted any scheme to control perennial prob-
lems of droughtandfamine;

(e)if so, the details thereof;

(fywhetherthe Govemment have conducted
any survey in Gujarat in this regard;

(g) if so, the outcome thereof ; and
(h) the action taken thereon ?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF AGRICULTURE (SHR!I ARVIND
NETAM) :(a) to (c) : No additional assistance
was provided to Gujarat over and above the
Central share of Calamity Relief Fund (CRF)
specially for drought relief measures in the tribal
areas duringthe lastthree years. Gujarathas an
annual CRF allocationof Rs. 85.00crores con-
sisting of Central contribution of Rs. 63. 75
crores and State contribution of Rs. 21. 25
crores.

(d) No, Sir.

(e) Does notarise.

(f) No, Sir.

(9)&(h). Does not arise.

Admission in Kendriya Vidyaiayas

369. SHRIKESHRILAL :
SHRIRAMCHANDRA VEERAPPA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleasedto state :

(a) the criteria fixed for the admission in

Kendriya Vidyalayas;

(b)the number of students admittedinthe
Kendriya Viidyalayas during 1992—93, State—
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wise

(c)the number of students admittedthroygh
special dispensation during 1992—93;

(d) whether any complaints regarding al-
leged irregularities in admission have been
received,;

(e)if so, the details thereof; and

(f) the action taken by the by the Govern-
mentto preventsuchincidents?

THEDEPUTYMINISTERINTHEMINIS-
TRY OF HUMAN RESOURCE DEVELCP-
MENT (DEPARTMENT OF EDUCATIONAND
DEPARTMENT OF CULTURE) (KUMARI
SELJA):{a)Sincethe totaldemand foradmis-
sionin Kendriya Vidyalayasis much largerthan
the number of seats available. the Board of
Governors of Kendriya Vidyalaya Sangathan
has laid down following priorities for admis-
sion—

{) KendriyaVidyalayasinDefenceand
Civil Sectors:

(1) Children oftransterable Central
Governmentemployees includ-
ing Defence Personnel, CRPF/
BSF/SPG/CISF/NSG/BRTF
employees of All India Services
and Indian Foreign Services,
Children of Kendriya Vidyalaya
Sangathan andchildrenof trans-
ferable Central Government
employees including Defence
Personnelwhodieinharness.

(i) Chitdren of transferable employ-
ees of autonomous bodies and

~ Public Sector Undertakings fully
financedby Central Govermsment.

() Children of non—transferable
Central Government Central
Public Sector Undertaking em-

SRAVANAS5, 1915 (SAKA)

(iv)

(n

(i)

(iii)

(iv)

(v)
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ployees.

Chiidren of otherfloating popula-
tion which includes population
desirous of joining the pattern of
studies adopted in Kendriya
Vidyalayas.

Kendriya Vidyalayas in institu-
tion of higher learning and public
Sector Undertakings.

Children of the employees ot the
Institution of Higher Learning/
Public Sectar Undertakingwhich
is meeting all the recurring and
non—ecumngexpenditurecnthe
Vidyalayas building and equip-
mentandstaff andchildrenofthe
employees of the concerned
Kendnya Vidyalaya.

Children oftransferabie Central
Govemmentemployeesinclud-
ingDefence CRPF/BSF/BRTF/
CISF/NSG/SPG Personneland
employees of All India Service
andthe Indian Foreign Service.

Chitdren of transterable empioy-
eesof otherautonomous bodies
and Public Sector undertaking
fully inanced by Central Gov-
emment.

Children of non—transterable
Central Government / Central
Public Sector Undertakings -
employees inctuding Defence/
CRPF/BSF Personnel.

Childeenof other floating popula-
tion which includes civilian
populationdesirous of joining the
Patternof studies adopted inthe
Kendriya Vidyalayas.

(b): Finalfigures are stiltunder compilation
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by the Kendriya Vidyalaya
Sanggathan.

(c):MBZamussimsbyspedaldimsa-
tionwere allowed durngthe session 1832—93.

(d) to (f) : Some complaints / representa-
tions regarding admissions from various quar-
ters are received during the admission season
bythe schools, Regional Officers andKendriya
Vidyalaya Sangathan Headquarters. Depend-
ingonthe specificnature ofthe complaint, action
istaken by these concemed authonties to sat-
isfy that no procedural irregulanties are com-
mitted.

[English}
P.DS. in Rural Areas

371. GHRIG.M.C.BALAYOGI:
DR.LAXMINARAYAN PANDEYA:
SHRIHARIKEWAL PRASAD :
SHRICHHEDIPASWAN :

Will the Minister of CIVIL SUPPLIES,
CONSUMERAFFAIRS AND PUBLICDISTRI-
BUTIONbegpieasedtostate :

() whetherthe Govemment havechalked
outany new scheme to streamline the Public
Distribution System in the country particutarly
inrural areas; and

(b) if so, the details thereof ?

THEMINISTER OF STATE IN THE MiN-
ISTRY OF CIViL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION AND
MINISTEROF STATE INTHE MINISTRY OF
COMMERCE (SHRI KAMALUDDIN ABMED)
:(a)and (b) : The strengthening and strearniining
the Public Distribution System (PDS)is acon-
tinual process. In consultation with the State
Governments, over 1700 blocks covered by
various area specific programmes such as
Drought Prone Area Programme
(DPAP).Integrated Development Programme
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(DD, Designated Hill Areas (DHA) and Inte-
grated Tnibal Development Projects (ITDP)were
identified forimproving the reach of PDS. Spe-
cially substdised foodgrains are issuedtothe
population livinginthese areas. An additional
quantity of 2 million tonnes per annum o
foodgrains has been earmarked whichis aimed
toprovide anadditiontothe quantity of foodgrains
allotted to these are~s by the State Govern-
ments in the past. Sate Governments /U. T.
Admintstrations have been requestedto:

(i) Open additional FPSs-

(i) Issue additional ration cards to
population;

(i) Create /hire storage capacity:

(iv) Make arrangements for door-
step delivery of PDS items to
FPSs:

(v) Set up Vigilance Committees
involving consumers. women
andvoluntary organisations;

(vi) Distnbute additional items of
mass consumption.

State Goverments are implementingthe
Revamped Public Distribution System.

Conservation Work in Jammu and
Kashmir

o 372. SHRISHANTARAM POTDUKHE :
waltthe Minister of HUMAN RESOURCE DE-
VELOPMENT be pleasedto state :

(a)whetherthe Archaeological Survey of
india has carried out conservation work of monu-
ments inJammu and Kashmir;

(b)if so. the details thercof;

(c)whetherthe Archaeological Survey has
organised any camps inthis regard ; and
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. (d)if, so, the details thereof?

. THEDEPUTYMINISTERIN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT(DEPARTMENT OF EDUCATIONAND
DEPARTMENT OF CULTURE) (KUMAR!
SELJA): (a) and (b) Yes Sir. Besides mainte-
ance and upkeep of the centrally protected
! ' onuments in Jammu and Kashmirsome im-
antconservation works carried out during
93are:

2. Tempiles at Kirmachi

&
B

- 3.Monesteryat Alchi

IS

- 4.Palaceatieh
: 'S.Stupa atTissuru

cjand (d) The ASIthroughits Institute of
chaeology has recently held two conserva-
ingcampsin 1987 and 1992 atNaranag,
" ict Srinagar and Ramnagar, District
jdhampuir respectively for imparting trainingto
e ents of the Post Graduate Diploma of
of Archaeology andinservice personal

Survey and State Departments of Archae-
ogyand Museum.

3 n]

gtionin Delhi by lllegal Factories

9

fj"373. SHRI ARVIND TRIVEDI : Will the
* STER OF ENVIRONMENT AND FOR-
TS bepleasedtostate:

.f' {a) whether the environment of Delhi is

utingfurther due to setting up of illegal fac-
residential areas;

f(b)if so, whether the Government have

nductedany survey in this regard;

- (o)ifso, thedetails andthe outcome thereof;

]

.. e

SRAVANAS5, 1915 (SAKA)

- 1.Fortand Place Complexat Ramnagar

WrittenAnswers 354
and

(d)the actiontaken by the governmentin
thisregard ?

THEMINISTEROF STATE OF THE MiN-
ISTRY OF ENVIRONMENT AND FORESTS
(SHRI KALP NATH RAIl) : (a) The emission
from industries contributes significantly tothe
pollution loadin Delhi. No separate study has
been done forthe contributionfromillegalfacto-
riesin residential areas.

(b) and (c) : A sample survey was con-

- ducted by the Municipal Corporaticn of Delhi

(Factory Licensing Department)in 1986toiden-
tify hazardous/ obnoxious/polluting units func-
tioning inthe non—conforming areas of Delhi.
Thesurvey identified about 500 unites and they
wereissuednotices by Municipal Corporation o
Delhiaskingthemto comply with effluent stax
dards prescribed/ notified by the Central Poliu
tion Control Board . The licences of units why
failed to respond to the notices, have beer:
revoked by Municipal Corporation of Delhi.

(d) Thefollowingsteps have beentakento
preventfurtherdeterioration of the environment
of Dethi:

(i) , effluentstandards have been pre-
scribed underthe Environment
(Protection)Act, 1986;

(ii) fiscalincentives are providedfor
installation of pollution control
equipmentandalsoforshﬁ‘tingof
polluting industries from con-
gestedareas; :

(i) industries in Delhi have been
asked to limit the discharge of
effluents to the stipulated stan-
dards withinatime frame;

(iv) environmental guidelines have
been evolvedtofittingandopera-
tion of industries.



355 Written Answers

Reductionin Number of Railway Emplay-
ees

374.SHRIMATISAROJDUBEY : Willthe
MINISTEROF RAILWAYS be pleasedtostate:

(a) whetherthe Government are reducing
the number of railway employees every yearas
per the advice of the World Bank;

(b) if so, the details thereqf; and

(c)the total number of employees working
in the Railways during the last three years,
year—wise?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF RAILWAYS (SHRIK.C.LENKA):
(a)No, Sir.

(b) Does notarise.

(c) The year—wise details of the employ-
ees (permanentandtemporary, openline and
construction) working in the Railways, during
‘he lastthree years are as under:—

1989—80 16,49,294
1980—91 16,54,985
1991—2 16,57,239

Distribution of Imported Oils

375. DR.LAL BAHADURRAWAL:
SHRIRAJVEER SINGH:

Will the Minister of CIVIL SUPPLIES,
CONSUMERAFFAIRSAND PUBLICDISTRI-
BUTION bepleasedtostate :

(a) whetherthe Government have any pro-
posalto distribute theimported edible oils through
Farerice Shops;

(b) if s0, the details thereof'
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(c)the quantity of edible oil imported during
the lasttwo years; and

(d) the criterra adopted for fixation of its
price ?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTION AND
MINISTEROF STATE INTHE MINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED)
:(a)and(b): Since the availability of indigenous
edible oilsis considered adequate, the Gowvt. has
atpresent, no proposalto import edible oils for
distribution through fair price shops. However,
adhoc allocations are being made on the
request of the State Govts. to be metfromthe
very limited residual stocks with STC. till the
stocks last.

(c) The quantity of edible oils imported
duringthe oilyears (Nov Oct) 1991—1992 and
1992—93 (uptoJune. 1993)is 214834 Mits . in-
cluding 47000 MTs received under USAID as
giftand 11882MTsrespectively.

(d) The issue price of imported edible oils
has sofarbeenfixed keeping in view relevant
factorslike cost ot oil, prices of major edible olle
basedonthe support price of cilseeds and pnces
of indigenous oil prevailing in the marketetc.

National River Action Plan

376. SHRIARJUNSINGH YADAV:
SHRI RAM LAKHAN SINGH
YADAV:
SHRIK. PRADHANI:
SHRIPRAKASHV. PATIL:

Wilithe MINISTER OF ENVIRONMENT
AND FORESTS bepleasedtostate:

(a) whetherthe National River Action Plan
hasbeenformulated;

(b)if so, the salientfeatures thereofinclud-
ingthe costinvolvedtherein: and
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(c) the time by which it is likely to be
amplemented?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF ENVIRONMENT AND FORESTS
(SHRI KAMAL NATH) : (a) to (c) A National
River Action Pian for abatement of papulationin
the grossly poliuted stretches of major rivers of
the country isin the final stages of formulation.
Details inthis regard are being worked out.

" {Engtish]
ieget Falling of Trees in Uttar Pradesh

377. MAJ.GENL. (RETD.) BHUWAN
CHANDRAKHANDURI:
SHRI SURENDRA PAL
PATHAK:

Willthe MINISTER OF ENVIRONMENT
AND FORESTS be pleasedtostate :

@Whetherthe Govermmenthavereceived
any report in regard to the large scale illegal
fattingoftrees by forest mafiain Uttar Pradesh
especially in Lakhimpurkhir and Pauri Garhwal
districts;

(b)#f so, thenumber ot suchcases detected
sofarand thevahseof woodinaspees seized, and

(c)the action taken by #he Govemmentto
check this dlegal falling of trees inthe State ?

THEMINISTRY OF STATE INTHE MIN-
ISTRY OF ENVIRONMENT AND FORESTS
(SHRIKAMAL NATH): (a) The Gowvt. have not
received any specific reportin regardto large
scale of illegal filling of trees by forest matfiain
Uttar Pradesh especiatly in Lakhimpurkhin and
Pauri Garhwal districts.

(b) Value of woodssizedforthe entire state
forthe period 1991—92was Rs. 411. 583lakhs.

\. (c) The Govemment havetaken following
stepsto check llegal felling of trees:
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(i) Enactmentandstrictimplemen-
tation of India Forest Act, 1927
and forest conservation Act,
1980.

(i) Central Govemmenthave asked
to Uttar Pradesh Gowt. to con-
sider banning of green felling
above 1000metre altitude.

(iii) Guidelines havebeenissuedto
State Gowvt. toinvolve local people
rirmanagement of forest.

[Transiation)
Malpracticesin Travel by Sleeper Class

378. DR.CHATTRAPAL SINGH:
SHRIGAYAPRASAD KORI:

Will the MINISTER OF RAILWAYS be
pleasedtostate :

(aywhetherthe Govemment have received
complaints that ticket checking staff and GRP/
RPF personnel are indulging in the practice of
aflowingpassengers without reservedtickets to
travel in sleeper class coaches by charging
extramoney as premium,;

(b) if so, the details thereof ; and

(c)thesteps proposedtobe takento check
this practice and the action taken against the
personnelfound indulged in such practice ?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RAILWAYS (SHRIK. C. LENKA):
(X) Some complaints have been received.

{h) and (c) the details are being coliected
and will keplaced on the tabie of the Sabha.

[Engtisti]

Equllyﬁmoﬂ(onkan Railway Corpora-

tion

379. SHRIGEORGE FERNANDES : Wi,
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the MINISTER OF RAILWAYS be pleasedto

state:

(a) whetherthe equity base of the Konkan
Railway Corporation has beenraised; and

(b)if so, the details thereof?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF RAILWAYS (SHRIK. C. LENKA):
1)and (b) Adecisionto raise the equity base of
<onkan Railway Corporatior:irom Rs.400crores
10600 crores has beentaken.

[ Translation)
Procurement of Wheat and Rice

380.  SHRIRAJVEERSINGH:

SHRI MOHAN ' SINGH
(DEORIA):

PROF. PREM DHUMAL :

SHRIMATI KRISHNENDRA
KAUR (DEEPA):

SHRICHHITUBHAI GAMIT:

SHRIVIJAY NAVAL PATIL :

SHRISUBRATAMUKHRJEE :

Willthe MINISTER OF FOOD be pleased
to state:

(a) the quantity of wheatandriceintonnes
procuredso farbythe FCl and other agencies
this year;

(b)whetherthe procurement offoodgrains
hasexceeded thetargetfixedfor 1993—94;

(c) whetherthe Governmenthave decided
to exportwheatin view of the record procure-
mentofthe same;

(d) if so, the countries to which wheat is
likely tobe exported; andthe quantities thereof;
and

() e uetails of steps takento check the
oesinthe open market?

JULY 27,1993
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THEMINISTEROF STATEOF THEMIN-
ISTRY OF FOOD (SHRIKALP NATH RAl):(a)
Aquantity of 1,28, 16 581 tonnes of wheatand -
1,17 35, 442tonnes of rice (including paddyin £
terms of rice) have been procured for Centra '
Pool, upto 16.7. 1993 in the respective Kharif
Marketing Season 1992—93 and RaboMarkeH
ingSeason 1993—94. b

(b) : The procurement of wheat and paddy
for the Central Pool under the price suppm& :
scheme beingtotally voluntary and thepracure-
ment of levy rice from millers / traders being
dependentonthe quantum of paddypurchased
by them, notargets, as such, canbe fixedfor
procurement of wheatand rice. '

(c) : No, Sir.
(d): Doesnotarise.

(e): Open market prices of foodgrainsare
dependent on the relative position of overall
supply anddemand of foodgrainsinthemarket. -
‘Governmenthas been closely monnomgm
price line of foodgrains and in case of an
eventuality, would take allnecessarymeas
such as marketintervention by way of sal
wheat andrice fromthe Central Poolinthe

Central Pool this year; adequate allocati
wheat and rice from Central Pool to States:
Union Territories for Public Distribution System
etc. He

[English]
Trichur—Guruvayoor Rallwayhne
381. PROF. 7
LAKSHMANAN : Wilithe MlNlSTEROFH AL
WAYS bepleasedtostate: 3
(a) whetherthe Trichur—Guruvayoorra
way line has been commissioned forpassenge

/freighttraffic;

(b) if so, when and other details in
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regard; and

(c) ffnot, the reasons therefor?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RAILWAYS (SHRIK. C. LENKA):
ta) No, Sir.

(b) and (c) The work on Tnchur—
Guruvayoor Railway Line has beencompleted
andis s ready forcommussioning. However. due
to bye election forthe Ottapalam (SC) Parha-
mentary Constituency on 19th Aug. 1993 the
Election Commission has directed postpone-
ment ofcommissioning of the projecttill comple-
tion of bye election.

‘National Youth Policy

382. SHRI PAWAN KUMAR BANSAL :
Willthe Minister of HUMAN RESOURCE DE-
VELOPMENT be pleasedtostate:

(a) whether the National Youth Policy is
beingimplemented,

(b)ifso, the details thereof. State—wise;

(c) whether the policy is proposed to be
reviewed; and

(d)if so. the details thereof?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTHAFFAIRS
AND SPORTS)ANDMINISTEROF STATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMUKUL WASNIK): (a) Yes, Sir.

(b) The National Youth Policy is directed
towards instilling in our youth a deep awareness
forthe values enshrinedin our Constitution and
an abiding commitmentto National Integration.
Iltalso aims at helping youthto developinthem
qualities which will help them to combat social
ills. The National Youth Policy also visualises
abroad plan of action which is implemented
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through the various schemes of the Govern-
ment. These are operated on Al india basis.

(1) National Servige Scheme (oper-
atedin 158 universities).

(in) Assistanceé to Voluntary

' * Organisations.

(i) Promotion of Adventure Activi-
ties.

(iv) Promotion of National Integra-
tion.

(v) Training of Youth.

(vii) Organisation of Youth Clubs.

(viii) Encouragement to the Move-
ment of Scouts and Guides.

(viit) Special Scheme for Promotion
of Youth Activities among youth
of Backward Tribes.

(ix) Establshmertand Development

of Mountaineering institutes.
(x) National Service Volunteers
Scheme.
(c) No, Sir.

(d) Does not arise.

Expenditure on Procurement of
Foodgrains

383. SHRI ANNA JOSHI: Will the MINIS-
TER OF FOOD bepleasedto state:

(a) the perquintal expenditure incurred on
procurement and transportation of various
foodgrains by the Food Corporation of India
duning 1992—83;

(b) the total quantity of vanous foodgrains
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procuredby the Food Corporation ofindiaduring THEMINISTER OF STATE OF THE MIN-
199293, : , " ISTRY OF FOOD (SHRIKALP NATH RAI): (a)
: The accounts of Food Corporation of India for

{c) whether there is shortfallin procure-  theyear1992—93have notyetbeenfinalisedand
mentoffoodgrains quantities andincrease mper are under audit. However, details of various
quintal expenditure incompansonto 1991—92; elements of perquintal expenditure estimatedto

and N beincurredin the revised Budget Estimates for
1 992—93 inrespectofrice, wheatandpaddyare
(d)if so, the reasons therefor? ~ indicatedbelow:—
Rate Rs. perquintal
Wheat Rice Paddy
1.Mandicharges | 12.06 — 14.20
2.Mandilabourcharges - 266 — 225
" 3.Fonwardingcharges " 0.15 4.13 0.66
4. Storage chwarges 1.94 0.16 —
5. fnternal Moverment 6.04 1.43 901
6. trterest Charges .8.74 0.23 —
7. Admimstrationcharges 494 1.17 —
8 Purchasetax 9.99 296 11.55

9. Gaunnycost 15.60 14.90 17.46

10. Perviousyeusexpendﬁwe 7.00 — v

69.18 24.98 . - 55.13

(b): The total quantity of various foodgrainsprocuredby the Food Corporation of india during
1992—83weremstoliows.—

(Figuredn fakhs fonnes)
Rabi Khanf
12— 199233

Wheat 18.43 -
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(Figure inlakhs tonnes)

Rabi

Khanf

199233

1992

-—

FEEE

83.22"*
16.65‘ ason
0.01°

0.07 16—7-3

0.01

Besides the above the quantities of wheat, rice, paddyetc. procuredby the state Governments

andtheir procuring agencies wereas follows :—

(Figuwe inlake tornes)
Wheat Rice Paddy  Jowar Maze Bajm
Rabi
©@ 4537 — — — _ _
Kharif
s — 12.87 16.75 - 3.6 @10 0.1
(c)and (d) s againstatotal quantity of 77. Nocomparisoncanbemadersgardingper

52 lakh tonnesof wheat procured under price
supportfor centrolpeol during 1991—92Rabi
marketing season, the procurement of wheat
during 1991—92 rabimarketing seasonwas 63.
80laketonnes. As againstatotal rocurerment
ofrice (inctudingpaddy interms ot rice) ot 92.
361ake tonnes for central pool during 1991 —82
kharifmarketing season, the procurement of
rice (including paddy interms of rice) stood at
117.35lake tonnes as on 16th July, 1993 during
199293 kharif marketing season. As against
negligible procurement of coarsegrains dufing
1991—92 kharnf marketing season, aquantity of
3, 98, 284 tonnes of coarsegrains has been
" Jprocuredduring 1992—93 kharif marketingsea-

sontill 16thJuly, 1993.

quintalexpenditure on procurement by Food
Corporation of India because the accounts for
the Year 1992—93 have notyetbeen finafised.

Harvesting of Coconut byy Morkeys

384.SHR\ PROF RAMKAPSE - Wilthe
MINISTER OF AGRICULTURE bepleasadto
state:

(a) whether trained monkey are usedfor
harvesting of coconut incoconut growing areas
of Asia;

(b) if so, whether the government have
examined the possibility of bnnging monkey-
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ranerstoIndia sothatourfarmerscanadoptthe
metechnique; and

(c)ifso, the details thereof?

THEMINISTEROF STATEIN THEMIN-

STRY OF AGRICULTURE (SHRI ARVIND

NETAM): (a): Yes Sir, coconuts are harvested
by monkeys in Thailand and Malaysia.

(b)and(c) The Governmentof India have
notbroughtany monkey trainer from Thailand
andMalaysia as the breedof monkey trainedfor
harvestingcoconutare notcommonin ourcoun-
try. Secondly, there is no urgency of such a
Programme forthere is welltrained manpower
available in the country for harvesting of coco-
nut.

[ Translation)

Ticketiesstravelling

385. DR.G.LKANAUJIA
SHRI HARISH NARAYAN

JULY 27,1993
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Will the MINISTER OF RAILWAYS be
pleasedtostate:

(a) the number of persons detected travel-
ling without ticket during the last three years,
year—wiseineachZoneandtheamountrealised:; '

(b) the effective steps takento tackle the
problem of ticketless travelin identified chronic
areas;

(c)the outcomethereof; and

(d) the different strategies worked out to
meetthe phenomenon effectively and the tar-
getssetduringthe nextthree years for different
Zones?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRIK. C. LENKA):
(a)to(d). The zone— wise details regardingthe
number of persons detected traveling without
ticket or with improper ticket and the amount
realised fromthem during the lastthree years

PRABHU ZANTYE: areasunder:—

No. of persons detected Amount realised

traveling without ticket

orwith improper ticket
Railways (Figuresinlakhs) (Rs.inCrores)

190—91 191—2 198298 199091 191—¥ 19923

Central 7.71 5.97 6.22 4.47 5.08 5.77
Eastem 7.48 5.33 5.72 3.22 3.56 3.88
Northem 7.62 6.49 7.4 5.17 5.94 6.63
N.E. 4.05 3.36 3.05 155 1.93 1.79
N.F. 1.05 0.69 0.78 0.83 0.70 0.81
Southem 2.78 2.16 2.13 1.97 2.06 2.21
S.. C. 3.25 2.96 3.18 ’2. 46 3.06 3.45
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No. of persons detected Amountrealised

traveling without ticket

or with improper ticket
Railways (Figuresin lakhs) (Rs.in Crores)

1990—91 19—  192—-B 19091 191— 199233

S.E. 4.81 2.39 3.06 1.82 1.78 2.33
Westem 6.64 5.65 6.38 3.63 4.52 5.38
Total 45.39 35.00 37,93 25.12 28.63 32.25

In orderto curbticketlesstravel, surprise/
magisterial checks are regularty conductedin
association with Government Railway Pofice /
Raiiway Protection Force. Besides, 96 hours
drives are organised every month. The mini-
mum excess charge for traveling without ticket
hasbeenraisedto Rs. 50/—fromRs. 10/—inthe
Railways Act. The hazards and consequences
ofticketless traveling are hightightedby display
of posters/ notices at Railway Station, through
information published in railway time—tables
andadvertisements Newspapers, by displayof
shortfilmsin cinema halls and on television and

by making frequent announcements on public
address system atimportant stations.

An Incentive Scheme for ticket checking
staft showing excellent performance has been
introduced from March, 1993. As a result of
concerted efforts being mad by the railways
goodresults have been achieved. Thetargetsin
respectof cases of ticketless travel and unbooked

.luggage and reaftsation of railway dues are fixed

onyeartybasis andforthe years 1993—94 are
asunder:— ’
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Foodgrains Produetion in West
Bengal

386.SHRI BIRSINGH MAHATO: Will
the Minister of AGRICULTURE be pleased
to state:

(a) the quantity of foodgfains pro-
ducedin West Bengal during 1992-93 and
the target fixed for the same in 1993-94;

(b) whether the State government
has formulated a comprehensive action
plan to enhance the production of

foodgrains and sought permission from

the Central Government; and

(c) if so, the time by which this action
pian is likely to be Launched?

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM) : (a) The final estimates
of production foodgrains for 1992-93 have
not yet become due from the State. How-
ever according to present assessment,
the likely production of foodgrains may be
about 121.77 lakh tonnes as against the
target of 113.40 lake tonnes in West Ben-
gal during 1992-93. The target for 1993-
94 has been fixed at 114.17 lakh

tonnes.
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(b) and (c). The Government of India
have not received a comprehensive action
plantoincrease foodgrains production from
West Bengg!.

[English]

Poliutic: Abatement Plan of
Yamuna

387. SHRI SHRAVANA KUMAR
PATEL: Will the Minister :of ENVIRON-
MENT AND FORESTS - be pleased to

-state:

(a) whether an Action Plan abatement
of pollution in Delhi, Hayana and Uttar
Pradesh has been launched:

(b) if so. the salient features thereof
along with the total cost of the Plan; and

(c) the steps being taken tgimplement
the plan?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRIKAMAL NATH): (a) to (c). An
Actien Plan for abatement of pollution of
the river Yamuna in Haryana. Delhi and
Uttar Pradesh has been launched by the
Government. Under this Plan.
pollution abatement works would be
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takenupinsixtowns of Haryanaandeighttowns
of Uttar Pradesh besides Dethi. The Oworks
would include (i) interception and diversion of
municipal waste water from these towns {ii)
treatment of such intercepted waste water (iii)
setting up of facilities like low cost samitation,
improved crematona. river frontdevetopment,
etc.and (iv) plantation alongthe nverbank. The
approvedcostofthe Action Planis Rs. 357 crore
whichistobe shared equally bythe Central and
the concerned State Governments. The feasi-
bility and detailed project reports of the schemes
to be implemented under the Action Plan are
under preparation by the State Govemments
concemed, afterthe approval of which, the phiysi-
calwork onthe plan would commence.

Posts of G.Ms./D. R.Ms. onRuilways.

388. SHRIE. AHAMED : Wil the MINIS-
TER OF RAILWAYSbepleasedtostate

(a) number of officials functioning as Gen-
eralManagers inthe Ratways;

(b) the number of persons belonging to
SCs/STsoutofthem; and

(c) the number of officials holding posts of
Divisional Railway Managers andthe number of
persons belongingto SCs. STsout of them ?

THE MINISTER OF RAILWAYS(SHRIC.
K.JAFFERSHARIEF): (a)and(b) At present
18 officers are working as General Managers
andequivalent. None betongsto SCs/STs.

(c) 57 officers are working as Divisional
Railway Managers MNonebelongsto SCs/STs.
Revamped Public Distribution Centres

389. SHRIHARIN PATHAK :
SHRIPRAKASH V. PATIL:

Will the Minister of CIVIL SUPPLIES,
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CONSUMERAFFAIRS AND PUBLIC DISTRI-
BUTIONbepleasedtostate :

(a)the number of revamperd public distri-
bution centres inthe country, State—wise:

. (b)the details of the consumeritems avail-
able inthe these centres;

(c) the average prices for some of the
essential items such as rice, sugar, salt and
edible oils;

(d)whether the revamped public distribu-
tion centres are existing in the Maharashtraand
Gugarat; and

(e)ifnot , the reasons therefor ?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES. CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION (SHRI
KAMALUDDINAHMED): (a) Astatementshow-
mgthetistof blocks identified forthe Revamped
Publicdistribution Systemis givenin Annexure.

(b) and (c) : Fair Price Shops, including
those inthe Revamped PDS areas. generally
make available, rice, wheat, levy sugar and
kerosene to consumers. Many State Govern-
ments/UT Administration have reported that
some othertems of mass consumption suchas
iodised salt, tea, pulses and soaps have been
added depending on local consumer prefer-
ences and other factors. The State Govern-
ments/UT Administration have been advised
thattheend—pnce offoodgrains (rice andwheat)
should not exceed 25 paise per kg. over the
Central Issue Prices of foodgrains. Levy sugar
price isuniform throughout the country including
mPRDSareasatRs8.30perk.g. Prices of other
ftems distributed through PDS vary from State
toState.

(d): Yes, Sir.

(e): Does not arise.
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[Translation)

Supply of More ltems atF.P. S.

390. DR.RAMESH CHAND TOMAR:
SHRIMATIBHAVNA CHIKHALIA:

Will the Minister of CIVIL SUPPLIES,
CONSUMERAFFAIRS AND PUBLICDISTRI-
BUTION be pleasedtostate:

(a) whetherthe Uniongovemmentpropose
to supply puises, iodine salt and tea powder
besides wheat, rice and sugar atthe Fair Price

shops;
(b) if so, the details thereof;

(c) whetherthe Union Government have
discussions with the State Governmentsin this
regarding

(d) if so, the reaction of State Govemments
thereon?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION(SHRI
KAMALUDDIN AHMED):ato (d) The Central
Govemnment has taken the responsibility to
procure, store and transport essential com-
etc. and . make bulk allocations to States /UTs
for distribution through the Public distribution
System (PDS). The State Governments/UT
Administrations have, howeverbeen advised to
include additionalitems such as pulses, iodised
salt, tea, washing soap etc. under the Public
Distribution System, taking into account local
preferences. Many state Governments /UT
Administrations have reported distribution of
these items to consumers in their States.

[English]
Revival of Sugar Mills in Gujarat

391. SHRI RATILAL VARMA : Wilkthe

SRAVANA 5, 1915 (SAKA)
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MINISTER OF FOOD bepleasedtostate:

(a) the details of the SugarMills in Gujarat
lying closed atpresent;

(b)the measurestakentorevive themin
future;

(c)the details thereof; and
(d)if not, the reasons therefor?

THEMINISTER OF STATE OF THEMIN-
ISTRY OF FOOD (SHRIKALP NATHRAI): (a)
The State Govemmentof Gujarathave informed
that one sugar mill viz; Shri Una taluka Khedut
Sahkari Khand UdyogMadiiLtd.in Co—opera-
tive Sectorin closed atpresent.

(b)to(d) The state Govemment of Gujarat
is making an assessment of the cane availabil-
ity position with regard to this mill after which
appropriate action will be taken.

Environment Clearance of Development
Projects of Maharashtra

392. SHRI SUDHIR SAWANT : Willthe
MINISTER OF ENVIRONMENT AND FOR-
ESTS bepleasedtostate:

(a) whether permission has been granted
by his Ministry for the Kothapur to sindhudurg
power live, talamba, Mohamadwadi, Deagad,
Gadgadi riverirrigation projects and alsoforthe
airports at Kasal and Kurdiin Maharashtra:

(b) it so, the details thereof;

(c) if not, the names of other development
projects of Maharashtra awaiting clearance from
his Ministry;

(d)since whenthese are pending andthe
reasons for the delay in clearing the projects;

and

(e)the steps taken by the Governmentto
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clearthese projects early ?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF ENVIRONMENT AND FORESTS
(SHRI KAMAL NATH) : (a) and (b) Talamba
project was accorded environmental clearance
inMay, 1985. Diversionof 11. 40 ha. forestland
for220 KV DC Transmission line from Kothapur
to Sindhudurg has been approved under the
Forest(Conservation) Act, 19800n3.4.92.No
approval has been issued for Talamba,

JULY 27,1993
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Mohamadwadi, 'Deagad. Gadgadiriverirriga-
tion project and also for airports at Kasal and
KurdiinMaharashtra;

(c)and (d) A Statementis enclosed.

(e) Projects can be assessed and processed
only after receipt of complete data. Interaction
is maintained with the project authorities/ State
Govemments tofacilitate expeditious disposal
ofcases.



Written Answers 388

SRAVANAS5, 1915 (SAKA)

WrittenAnswers

387

's8820.d J18pun €6 ‘Aejy “indespueyd ‘Ipeminyque] je yue] 'y ndeyjoy ‘0L
‘pajieme poday uoljoadsuy ey £6 ‘Aepy 108foig uonebiu) eBuebueypng ‘6
'ssaooud Jepun €6 ‘ludy eiepueyg ‘jue) ‘|| IUBY jo uoonNisuoy g
"90UEBRIED|D [BJUSLLIUOIIAUT O} Payul] €6 ‘udy ‘papueN joaloid ebuebuayd 1addn Vi
‘pajieme poday co:wwuw:_ B €6 “uep nemelwy jue) |'w yebieyy g
'ssao0id Jepun €6 “uep indeipuey) ‘lyemeMpUIS JB YUB] JO UOHONISUCD) G
‘payeme poday uonoadsu) ais 26 ““dag "elepueyg “fue| ‘I'|\ Inpuejed jo uoponisuo)  p
"ssao0.d Japun £6 “uep ‘uoeBuwiIN e jue) | Jo uoponiisuoy g
‘ssao0ud Jopun €6 “uep ‘auey] ‘sbejg ||-weq esjeyg Jo Hsuoy g
‘pajreme poday uonoadsu) aig 26 100 ™jiseN ‘sebBuey Buui4 pjei4 Ife|08( Jo uOHSUBXT 1
0861 LOV (NOILYAHISNOD) 1STHOA FHL HIANN INIFWNHIAOD TVHLINID FHL HLIM DNIONId 1DO3rOoHd 14
(v) , () @ (1)
sMe}s Jussaid aouIS
/Aouspuad 10§ suoseay buipuad 108loiq ayy jo sweN  oNig

‘€661 °'9°0€ uo sk Bupua sjosloid

ANIWILVLS



JULY 27,1993 Written Answers. 3~

389  Written Answers

0aya ‘Aisjes anisoidx3 jo snsul moco*mo

'$s3204d Japur €6 ‘aunp 12
'$59001d Japun €6 ‘aunr "1'I'W @qolwelen Jo uoloNIIsSu0s 02
'ssaoold Japun €6 ‘aunp ‘jjedejen
0} BpJayD Wouy aulj AM || O UoNioNisuo) 61l
‘ssaooud lapun £6 ‘aunr ‘tauuny Bunsix3 jo Buluapipn ‘81
‘payeme poday uonoadsu| ajg £6 ‘aunp ‘pebiey ui sisalo}
ajeAld JO PUB| Pa10}sal JO asn A1jSaI0}-UON A
"ssa00.d Japun £6 ‘aunr ainyQ ueL |’y spewjwayy ‘91
'ssaooud Japun £6 ‘aunp 108loid yue] tinejey ‘Gl
'ssaooud Ispupn €6 ‘aunp DISeN flousyq e yuel ' v
"ssaooid Japun €6 ‘aunp ‘auey |
‘8 'ON 'H'N peqgepawyy-Aequog Bjo Buiuspipy "€}
‘palieme poday uonoadsu| a)g €6 ‘aunp : ‘elepueyq ‘juez] "|'W Upus|id 2
‘'ssa001d 1apun €6 “Aeyy (sauuenb jeuonipes; g9) sases| Buiuiw jo [lemauay 1L
(v) (€) @) (1)
SMIBIS JU8S8Id 8ouIs
/Aouspusd 10) suoseay buipusd 108f0id 8y} jo sweN ON'IS




Written Answers 392

SHAVANAS, 1915 (SAKA)

Written Answers

N

‘PajieME Sii UONBWIOJUI |RUOHIPPY €6 ‘Aepy “1OM ‘108loud iseouadQ esemie | ‘b
‘payeme ase Jybnos
S|IB}ap [eUONIPPY "9aNIWWO0d suadxa Aq palapisuo) €6 ‘Aep ‘joslo1d uonebis) pueuny ‘€
‘pajieme aie ue|d jJuswabeuep
JEJUBWUOIIAUT pUE SaAljeuId)je paliajaid
UO suolew.ou| ‘@8I0 suadxa Ag palapisuo) €6 “uep ‘Josloid |esodsig abemas Aequog 2
"SaIIIOYINE }03/01d4 WOl LOlIEME SI
WBNos uogew Ul [BUOHIPPY "BRIILILIOD PBIBPISUOD €6 'qe4 83SW 'MW 028 ' LD eueyjobeN b
‘FJONVHYI 1O TVINIWNOHIANT ONION3d SLO3roHd k)
'sse20.d 18pun €6 ‘sunp ‘Alenp) suojS uonipes | jo jemsusdy ‘92
'ssa%01d 18pun €6 ‘aunr 108fo1d yue | Jepageys ) ‘G2
'ssad0.d 18pun €6 ‘aunp ‘nsyey ebejip ‘udeg an usasy 104 ve
'ss2004d 10pun €6 ‘sunr juej ‘'|'wW pusjoplog ‘€2
'sse001d 18pun €6 ‘aunp ‘eiepueyq “ue] uonebus) Jounpy 22
¥) (e) @) (t)
snjejs Juesald aouIs
/Aouspuay 10) suoseey buipusy 100lo14 8y} jo BWBN  ON'IS




JULY 27,1993 Wiritten Answers 394

338  Written Answers

‘'sanuoyine
198(01d WO1} pajieme S| UOHEWIOUL [RUOHIPPY €6 'ludy N Aequiog jJo UONEBSIUIBPOW 1y
“‘@epIwwWod padxe 8yl Aq paispisuo) €6 ‘ged Ieyl ‘40Y o ue|d suiuespy ‘0
(SWLA) weishs
aaNIwwo) padxa ayl Ag palapisuo) €6 ‘aunp ewabeuepy diyel] |9SSBA JO UONHE|BISU| ‘6
"ZHD Jepun aoueles|) 1oy Aequiog
‘1epung llpaysweer woiy Aequiog jo SaIN0I
-op- €6 ‘Aepy INogieH SS0J0 UO 8IS Al1e Jeid JaA0H ‘8
PN Wd
sUOSayY yoeaq [ejuysuy s/\ ‘mbeuiey
‘us1q ‘ejndsepueyg-e|ndiedeuen
"‘aa)iwwo) padx3 ayj Aq paIspisuod €6 ‘e e Josay yoeag Jejs-g JO UoNoNsu0) ‘l
‘PaAIgoas 8q 0y 184 1ebeupswyy ‘usig ‘uoebiaedoy
103 yBnos uonewIojU! [N "88IWWOY) 810)8q Pade|d €6 ‘Aepy eynje] 1pAYS je podiy jJo uoionysuo) ‘9
‘Apuadal paniesal Wybnos uolrewlojul jeuolIPPY 26 ‘Ainp ‘Binipnypurs 1oulsIg ‘lepuny
eynje] ‘apunyjese) je yodily 0 uoidNJsU0) ‘G
(v) (e) (@ (1)
snjejs juasaid aouig
/Aouspuasy 10§ suosesy buipuay j08loid 8y jo sweN ONIS




Whitten Answers 396

SRAVANAS, 1915 (SAKA)

395  Written Answers

‘sanuoyne ‘nuehesey ‘'py]
109(01d WO)) paYiEME S| UOJEWLIO}UI [BUOHIPPY £6 ‘Yyolepw sjeorewsay) ouebliQ uejsnpuiH jo uolsuedx3 el
‘sapiwwo) Uadxa ayy Aq pasepisuo) €6 ‘Judy 10dg 40 auieidid pewuen-Aequiog K1}
(v) () (2) (1)
sne}g Jussald 8ouIS .
/Aouspuad 104 suoseay buipued joaloid 8yi jo sweN  ON'IS




397 Written Answers JULY 27,1993 Written Answers 398
Conference of Vice—chancellors pleasedtostate :

393. SHRI SOBHANADREES- (a) the details of assistance India has re-

WARA RAO VADDE : ceived from the Montreal Protocol Fund for

SHRICHHITUBHAI GAMIT:
DR.SUDHIRRAY :
SHRISYED SHAHABUDDIN:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleasedtostate :

(a) whether the University Grants Com-
mission had coveted aconference of the Vice—
Chancellors of the Universities in May, 1993;

(b) the important decisions taken at the
conference;

(c)whetherthe conference expressedits
concemoverthe decreasing percapitaoutlay on
University education and the financial crisis
faced by many universities inthe country; and

(d)ifso, the stepstaken by the Govermment
to overcome the financial crisis and make the
institutions of higher education economicaily
more viable ?

THE MINISTER IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DE-
PARTMENT OF EDUCATION ANDDEPART-
MENT OF CULTURE) (KUMARISELJA): (a)
to (d) Yes. Sir. According to the information
furnished by University Grants Commission.
the proceedings of the special meeting of Vice—
Chancellors/Directors of Universities ' Deemed
Universities convened by UGC to discuss the
revised Programme of Action for impiementa-
tion of the National Policy of Educationare under
finalisation. Necessary steps willbe taken to
implementthe recommendations made by the
considered after the proceedings have been
finalised confidenced by the Commission.

Montrerl Protocol fund

394.DR.ASIMBALA: Wilithe MINISTER
OF ENVIRONMENT AND FORESTS be

technology transfers and manufacture of eco—
friendly substitutes for industry so far and
utilisationthereof:

(b) whether the fund given to India with
imposing any conditionalities: and

(c)ifso.the detailsthereof ?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF ENVIRONMENT AND FORESTS
(SHRIKAMALNATH) : (a) Thetenth meeting of
the Montreal Protocol Executive Committee
held from 28th June to 30 July. 1993 considered
projects relating to studies on recovery and
recycling of ODS: project formulation for the
unorganised sector andelectronic cleaningpro-
cess; and possibilities for substitution of ODS.

(b)and (c) The Multilateral Funds has not
imposed any conditionalities. The Government
of India has an obligationto phase out Ozone
Depleting Substances by the year 2010 subject
to availability of technology and financial re-
sources to meet the 'incremental costs’. The
investment projects provide the ‘incremental
costs'required fromthe Fund andthe quantity of
Ozone Depleting Substances to be phased out
by that project.

Fellowships

395 SHRI (I CHOKKA RAO : Will the
Ministerof HUMAN RESQOURCE DEVELOP-
MENT be pleasedtostate:

(a)whetherfellowships have beengranted
toallthe candidates who qualified the National
Eligibility Test conducted by the University
Grants Commission and Council of Scientific
andIndustrial Research in December, 1991,

(b)if so. the details thereof:
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(c)ifnot, the reasons therefor; and

(d)thetime by which allthecandidates are
likely tobe given the fellowships ?

THE MINISTER IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DE-
PARTMENT OF EDUCATIONANDDEPART-
MENT OF CULTURE) (KUMARISELJA): (a)
to (d) Accordingtothe information furnished by
UGC, as ageneralpolicy allthose whodualify
inUGC—CSIRNET examination are eligible get
JRF. The fellowships are available to them
through different schemes and programmes of
UGC and allthose who approach the Commis-
sion are grantedfellowship. Evenif fellowships
under any UGC programme is not available
supemumerary fellowships are awardedtothose
who qualifyin UGC—CSIR NET examination.
This has alsobeendoneinrespect ofthosewho
gualified and approached UGC in December,
1991.

Accordingto the information furnished by
Council of Scientific and Industrial Research
(CSIR), against 622 candidates who qualified
the December, 1991 testunder CSIRlistfellow-
ships were grantedto 394 candidates only. As
perthe prescribed procedure, all candidates
who qualified the test were sent attestation per-
forms atthetime resultwas communicated. The
candidates hadto forward the attestation pro-
gramsthroughthe institutions where they wanted
todoresearch. Onreceipt ofthe same, aformal
award letter for fellowship was to be issued.
Attestation programs had been received from
394 candidates only and they were all granted
the fellowship as per the procedure. Attestation
programs were not received from 228 candi-
dates andtherefore they were notgrantedfeliow-
ship. The validity periodofthe offerwas one year
fromthe date the result was communicatedi. e.
5.5.1992. Sinceone yearperiodfrom5.5.1992
'salready over, the 228 candidates whodid not

-espond, are no longer eligible.

SRAVANAS5, 1915 (SAKA)
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Gauge Conversion

396. SHRIC.P.MUDALAGIRIYAPPA
SHRICHETANP.S. CHAUHAN:

Will the MINISTER OF RAILWAYS be
pleasedtostate:

(a) whether the government propose to
covertthe entire railway systemin the country
intobroad gauge;

(b)if so, the annualtargets for conversion
intobroad gauge lines and the total expenditure
tobeincurredthereon;

(c) how the Government propose to dis-
pose off the surplus metre gauge rolling stock;
and

(d) the achievement during the past two
years in converting metre gauge and narrow
gaugetinesintobroadgauge alongwithsection—
wise break—upthereof ?

THEMINISTEROF STATEINTHE MIN-
ISTRY OF RAILWAYS (SHRIK. C. LENKA):
(a)No.sir.

(b) Atotal of 6,000 km of NG/MG lines are
proposedtobe convertedto BG during Vil plan.
A targetof 1200 km was fixed for 1992—93
againstwhich 1351 kms have beenconverted.
Atargetof 1600 kms hasbeensetfor 1993—94.
Thebalance is proposed for completion during
theremainingyears of the VIl Plan. Total expen-
ditureis expectedtobe Rs. 3300 crores during
the Vil Plan.

(c) Atpresent approximately 31% of MG
coaching stock and 22% of freight stock are
already overagedand needto be removedfrom
service. These will be disposed of on condition
basis.

(d) the achievements during the last two
years areas under:
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T997-92 ; —_kms (a) the total number of books published
Manmad-Aurangabad 114 by the Rajasthan Sahitya Academy during
Salempur-Barhaj Bazar 21 the last three years;
‘ v 7 135 (b) the percentage out of the published
éya%f;ggre Mysore 138 books which could notbe sold in the market?
ST 7 THE DEPUTY MINISTER IN THE
Lalgarh Nagaur-Merta Rﬁa%G 177 MINISTRY OF HUMAN RESOURCE DE-
Din ;%'_Ko?:y;;'a'( aralle BG) 82 VELOPMENT (DEPARTMENT OF EDU-
Nadiad-Kapadvan; 45 CATION AND DEPARTMENT OF CUL-
Mankapur-Katra 30 TURE) (KUMARI SELJA) (a) and (b). De-
Fazilka-Kotkapura 80 tails are as follows:
Sawaimadhopur-Jaipur 125 Year No. of books percentage of
léucknolw Jn-\l{(aln urk ?52) published  unsold books
angalaore-Yelahanka : " 5
Parbhani Parii Vajnath 8 g:?) Yooree 3 819
urulia-Kotshila . i
g/ladurai';lTuticorin 134 i) 1992-93 4 84%
untur-Narsaraopet 46 [English]
Aurangabad-Jalna 64 g
Delhi-Rewari 83 Bal Bhawan
Lucknow-manaknagar 5 ~399. SHRI CHETAN P.S. CHAUHAN
Bangaalore-Kyatsandra“ 55 Will the Minister of HUMAN RESOURCE
Bellary-Rayadurg 54 DEVELOPMENT be pleased to state:

Burhwal-Mehmoodabad

T Rme

Forest Communication Project

397. SHRI ASHT BHUJA PRASAD
SHUKLA:
MAJ GEN (RETD) BHUWAN
CHANDRAKHANDURI:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether the State Government of
Uttar Pradesh have submitted Forest Com-
munication Project for bilateral assistance;
%bg if so, the details thereof:

c) the action taken by the Union Gov-
ernment thereon; and

d) if not, the reasons therefor?

HE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRIKAMALNATH) (a) Yes, Sir. (b)
The proposed Communication project with
an cutlay of Rs. 1181.55 lakhs is to be
im')lemented over a 5 years period for de-
velopment of communication network in the
forest areas of U.P.

(c) The Ministry of Environment and
Forests have obtained the clearance of
Directorate General of Technical Develop-
ment (Electronics and telecommunication
and MEI Divisions) and communicated 1o
the State Government.

The Department of Economic Affairs
have requested the State Govemment to
intimate the existence of the budgetary pro-
visions for the import of the equipment the

matter now rests with State Government.
' (d) The question does not arise.

[ Translation]
Rajasthan Sahitya Academy
398. SHRIGIRDHARILAL BHARGAVA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

__(a) The number of Bal Bhawans func-
tioning in the country;
) The number of those wholly/partly
financed the Union Government ard State
Governments;
(c) whether the Government propose to

en more Bal Bhawan in U.P. specially in
tnbal, hilly and rural areas: and

d) if so, the details thereof?

HE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION ¢
AND DEPARTMENT OF CULTURE
(KUMARI SELJA): (a) and (b). The total
number of affiliated Bal Bhawans function-
ing in there country is 49. The Bal Bhawan
Society India, New Delhi, gives nominal one
time financial assistance for specific projects
to affiliated State Ball Bhawans.

(c) There is. at present. no specific
proposal under consideration of the Gov-
emment.

(d) does not anse.

[ Translation})
Kandla-Bhatindra railway line

400. SHRICHITUBAHI GAMIT: Wilithe
Minister of Railways be pleased to state:

(a) whether there is any proposal to
construct broad gauge railway line from
kandlaport of Gujarat to Bhatinda (Punjab):

b{g so, the details thereof;, -

c) whether this scheme is likely to be
implemented during the Eighth Five Year
Plan; and

(d) if so, the estimated cost there of and
the to;ms which will be linked by this railway
route?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR! K.C.
LENKA): (a) and i?). It is proposed to
ﬂrovide a BG link from, Bhatinda to

andla by conversion of MG sectors
on this route. Bhatinda to Merta Road is
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already BG. Conversion of Merta Road Jodhpur
- Luni -Marwar - Mahesana is in progress.
Mahesana - Viramgamis approvedforconver-
sionandwouldbetaken upinthe comingyears.
Viramgam - Kandlais already BG.

(c) Yes, Sir.

(d) The approximate cost at presentday
rates willbe Rs. 700.00 crores. Thetownstobe
linked willbe Bhatinda, Bikaner, Jodhpur, Luni,
Marwarand Mahesana.

Computer Educationin Hindi

401. SHRI SANTOSH KUMAR
GANGWAR: Will the Minister of HUMAN
RESOURCE DEVELOPMENT bepleasedto
state:

(a) Whether the Government have any
scheme topromote computereducation inHindi;
and

(b) if so, the details thereof?

THE DEPUTYMINISTERINTHE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPATMENT OF EDUCATION AND
DEPARTMENT OF CULTURE) (KUMARI
SELJA): (a) and (b). While there is no specifi~
programme for commuter education inHindi,
the following initiatives in this behalf have been
taken;

(a) Department of Electronics have funded
Post graduate Diploma Course in Computer
Application (PGDCA) of one and half years
duration in 9institutions; Rs. 80.05 lakhs have
been spentonthe PGDCA Hindi Programme.
That Department has also introduced Technol-
ogy Developmentin Indian Languages project
under whichrequisite Technology for Informa-
tion Processingin Hindi as well as other Indian
languages tobe developed;

{b) UGC has funded Diplomain Computer
Applications to Kashi Vidyapith, Vasranasiand

JULY 27,1993
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Vanasthrli Vidyapith, Rajasthan;

(c) Under Computer Literacy and Studies
in Schools (CLASS) project, the modified strat-
egy likely to se adopted during he VIII plan
envisages use of GIST Cards which willenable
the schools to use Hindi and other regional
languages in Computer Education.

[English]
Release of Edible Oils

a02. SHRIBOLLABULLIRAMAIAH:
DR. D. VENKATESWARA
RAO:
SHRI!S.B. THORAT:

Will the Minister of CIVIL SUPPLIES ,
CONSUERAFFAIRS AND PUBLIC DISTRI-
BUTION bepleasedtostate:

(a) whetherthe Government propose to
release large quantities of edible oilinthe open
market tocheck the price rise;

(b) if so, the quaintly released during the
month of June; and

(c) the extent to which prices have been
reduced on this account ?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CIVIL SUPPLIES , CONSUMER
AFFAIRS AND PUBLIC DISTRICBUTION
(SHRIKAMALUDDIN AHMED): (a)to (c). As
the presentprices of major edible oilsare ata
level lower than those prevailing during the
corresponding period in 1991 and 1992, the
Government has no proposal to deliberately
depress the process of edible oils by releasing
large quantities of edible oils inthe open market.

[Translation]
GayaJunction

403. SHRI UPENDRA NATH VERMA:
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Willthe Minister of RAILWAYS be pleasedto
state:

(a) whetherfacilities at GayadJunctionlike
drinkingwater, lavatories, bookingwindows and
the reservation through computers have not
beenprovided;

(b) whetherthe ladies booking counteris
notmanned andwoman havetostandinmen’s
queue forgetting aticket;

(c) whether engiuries from the enquny
telephone are generally not repliedto; and

(d)ifso, the reasons thereof and the steps
beingtakento provide these amenities at this
Junction?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF RAILWAYS (SHRIK.C. LENKA)(a)
GayaJunctionhas been providedwithadequate
bookingfacilities , water supply arrangements
andlavatorytacilityies, the passengerreserva-
tion system at Gayais notcomputerised.

(b) and(c). Theladies bookings counteris
generally manned and enquiry telephone is
attended.

(d) The reservation volume at Gaya does
notjustify provision of acomputerised reser-
vation facility atthis stage.

[English]
Activities of BIS

404. SHRIPRITHVIRAJD. CHAVAN: Will
the Minister of CIVILSUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION be
pleasedtostate:

(a) whetherthereis alackof awarenessin
the public about the activities of “Bureau of
Indian Standards” regarding standards formu-
lation, quality marking andtesting;

(b)if so, the reasons therefor; and
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(c)the annual expenditure on advertising,
publicity and promotional activities by BIS dur-
ingthe lastthree years? ’

THE MINISTER OF STATE IN THE
MINISTRY OF CIVILSUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION AND
MIINISTEROF STATEINTHEMIINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED):
(a)and(b). All-out efforts are being made through
T.V., A.LLR. printmedia hoarding, pampalets
etc. tospreadawarenessinthe publicaboutthe
activities of the Bureau of Indian Standards.

(c) 1990-91 Rs.12.94.1akhs

1991-92 Rs. 16.24lakhs

1992-93 Rs.20.54lakhs
[Translation]

Development of Indian Languages

405. SHRI TEJ NARAYAN SINGH: Will
the Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleasedto state:

(a)the number of schemesthathave been
formulated by the Government so far for the
developmentof Indian languages longwith de-
tails of each scheme;

(b) whether the Government have con-
ductedany survey regardingthe achievements
ofthese schemes;

(c)if so, the details thereof;
(d)if not, the reasons therefore; and

(e) the reasons for slow progress of the
achievements inthe development of Indianlan-

guages?

THEDEPUTYMINISTERIN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPATMENT OF EDUCATIONAND
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DEPARTMENT OF CULTURE) (KUMARI
SELJA): (a) The Govermment have formulated

_thefollowing 22 schemesincluding schemes to
maintain autonomous bodies/subordinate of-
fices under the Ministry of Human Resource
developmentfor the purpose of development of
Indian Languages. These are as under-

(1)

]

(<]

@

6

)

@)

Financial assistance to voluntary
Prganisations for promotion of Hindi -
Voluntary Organisations are provided
financial assistance for various activi-
ties like runningteachingcenters, typ-
ingclasses, libraries etc. for propaga-
tion of Hindi mainly in the non-Hindi

Appointmentand training of Hinditeach-

- ersinnon-Hindi speaking States/UTs.
- - 100% assistance to non-Hindi States/

UTs for posts created with prior ap-
proval of Governmentof india.

Propagation of Hindi abroad; by provid-
ing Hindibooks to Indian Embassies
abroad, scholarships to foreign stu-
dents to study Hindi in India etc.

Fi ialassi for publicationin
Indian languages andin English. - 80%
of the approved printing costtodeserv-
ing authors/institutions.

Scheme of production of University
level books in Hindi and in Regional
languages - Rs. 1.00 crores to each
participation State Govemment for
operatinga Revolving Fundforthe pur-
pose

Financial assistance to Voluntary
Organisations for selected promotional
activities relating to Indian
languages(other than Hindi, Sanskrit,
Urdu and Sindhi)

Financial assistance to Voluntary
organisations for promotional activi-
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tiesfor Urdu.

Financial assistance for Urdu Calligra-
phy Training Centres.

Financial assistance to Voluntary
Organisations for promotional activi-
ties for Sindhi including production of
books in Sindhi.

Appointmentand Training of Modemn
Indianlanguage teachersin Hindispeak-
ing States/UTSs. - 100% assistance to
States/UTs in the Hindi beltfor appoint-
ment of Modem Indian Language
teraders, particularly South indian Lan-
guagesteachers.

Financial assistance to Voluntary
Organisations for promotion of San-
skit.

Financial assistance to institutions
recognised as Adarsh SanskritMaha-
Vidyalayas/Shodha Sansthans 95% of
recurring and 75% of non-recurring
expenditure of Post graduate Colleges/
Research Institutions of Sanskrit.

Development of Sanskritthrough State
Govermments/UTs by assistance to
eminent Sanskritscholarsinindigent
circumstances modemizations of San-
skritpathshalas , providingfacilities for
teaching Sanskritin High ad Second-
ary schools, Scholarships to students
studying Sanskritin High and Higher
secondary schools and assistanceto
States Govemments/ UTsfortheirown
programmes for promotion of Sanskrit.

Award of President’'s Certificate of
Honour to eminent scholars of San-
skrit, Arabic and Persian every year.

Scheme of Shashtra Chudamani for
eminent elderly Sanskrit Scholars to
preseruethe pradiationof indepthstudy
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of Shashtra.

(16) Preservation of oraltradition of Vedic
‘'studies ! All-India Elocution contests.

(17) AssistancetoEnglishLanguage Teach-
ingInstitutes, Regional Institutes of En-
glish and District Centres for English.

(18) Centralinstitute of Indian Languagesis
engagedindevelopmental programmes
forIndian languages

(19) CentralHindiDirectorate is engagedin
the development of Hindi as link lan-
guage throughcomespondence courses
and production of bi-lingual and troi-
lingual dietionries etc.

(20) Commission for Scientific and Techni-
cal Terminology is engagedinthe evo-
tution of scientific and technical termi-
nology inHindiandRegionallanguages.

(21) KendriyaHindiSansthanisengagedin
impartingteachers' trainingforin-ser-
vice teachers in non-Hindi speaking
States/UTs.

(22) Rashtriya Sanskrit Sansthan is en-
gagedinteachingandresearchin San-
skrit on traditional lines at graduate,
Post-graduate and doctoral levels and
providing affiliation facilities to other
similar Sanskritinstitutions.

(b) to (e). The Government has not con-
ducted any survey. The achievements of the
above schemes are evaluated through annual
progress reports, consideration by Grant-in-aid
Committees in the Ministry in respect of the
schames for financial assistance, inspections
by authorised agencies etc. fromtime totime.

(English]
Safety of Mankind and Mirine Life”
406. SHRI JEEWAN SHARMA: Will the

Minister of ENVIRONMENT AND FORESTS
bepleasedto state:
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(a) whetherthe aging refineries, pipelines,
installations, womoutoffshore platforms, chemi-
cal plants etc.,. pose a serious threat to the
mankind and the merinallife;

(b) whether there is any scheme forman-
datory checkonthese ploliutingindustries. plants
onregularbasis;

(c)if so, the details thereof; and

(d)_the stepstaken bythe Governmentto
ensure the safety of mankind and marine life/

products?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF ENVIRONMENT AND FORESTS
(SHRIKAMAL NATH): (@) No, Sir. The threat of
an accident depends more on the quilty of
maintaence thanofthe ageofaunit. -

(b) and (c). Seventh categories of indus-
tries, including refineries and certain chemical
plants have been identified in the heavily poliut-
ing sectors and the pollution control states of
these industries are monitored regularty by the
State Poltution Control Boards. The State Pol-
lution Control Boards regulate the discharge
from these industries through monitoring and
issuing consents to operate.

Itis mandatory for the industries toprepare
and an ou-site emergency prepaaredness plan
andfor the district authorities to prepare the off-
site emergency preparedness plan. Industries
handlingidentified hazardous chemical are re-
quired to submit safety reports to the State
Govemments andthese safety reports are regu-
lar udated. Industries using boiters and other
hazardous devices are required to getthese

regularty checked.

(d) The action taken to reduce marine

. poliutrioninclude;

(i) Landbased sourcees of pollution affect-
ing the quality of the cstal waters have been
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identified., As action planhas been preparedre-
quiring allindustrial units tomeetthe sitipul ted
standards withinatime frame:

(i) the coastal State Pollution Control
Boards secure compliance of standards of
coastal waters through the constantand moni-
tonng mechanism;

(iiiy wherever applicable, the industries,
municipalities have been directedto construct
marine outfalls with a diffuser system based
uponthe dilution capacity of the receivingbody;

(iv) the Central Government has issued
general instructions that no industry, facotry
shouldbe given aconsentto establish within 500
meters fromthe shoreline.

[Translation}
Conversion of Indore-Pithampurline

407. SHRISURAJBHANU SOLANKI: Will
the Minister of RAILWAYS be pleasedto state:

(a) whetherthe Government planto start
gauge conversion work on Indore-Pithampur
railway line;

(b)if so, the details thereof;

(c) whether any survey has been con-
ductedinthis regard;

(d)if so, the details and the outcome thereof;
and

(e) the time by which the conversion work
is likely to be started therean?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RAILWAYS (SHRIK.C.LENKA)(a)
Thereisnoraitway linefrom Indore to Pithampur,
which is served by How railway stations with
whichitis connected by road.

{b)Doesnotarise
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(c) No, Sir.

(d)and (e). Donotarise.
[English)]

Payment of Transport Charges for Levy
Sugar

408. SHRIMAT!I CHANDRA PRABHA
URS: Willthe Minister of FOODbe pleasedto
state:

(a) whetherthe Government of Karnataka
has requestedto sanctionthe paymentoftrans-
portcharges forthe levy sugarsince 1979;

(b) if so, the action taken by the Govern-
mentinthis regard and the amountto be paidto
the State Governmentinthis regard;

(c)whetherthe payment ofthe above dues
has since beenmade; and

(d)if not, whenthe paymentis likely tobe
made?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF FOOD (SHRIKALP NATHRAI): (a)
Yes, Sir.

(b)to(d). ithas beendecidedtogive ex-post
factor approvaltothe revision of transportcharges
effected by the Government of Karnataka in
1979, 1981, 1985and 1991 subjecttothefollow-
ing conditions:- S '

(i) The State Government's rates wouldbe
allowedlimitedtothe Food Corporationof india’s
rates fortransportingfoodgrains andwhere FCl's
rates arenotthere, State Govemmentis rates or
the actual railway freight which ever is lower
wouldbe allowed.

(i) The minimum distance charges as
claimedbythe State Govemmentintheirsched-
ule wouldbe increasedin the same proportion
astheincreaseinrates perKilometerperqum-
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tal.

(i) Entry Tax on levy sugar already
reimbursed by Food Corporation of India
would be refunded by the State Government
to FCIl. The order to the above effect was
issued on 28th June, 1993 ad the Food
Corporation of India have been requested to
'work out the details for making the pay-
ments.

[Translation)

Programmes for Developr.nent of
Forests in Madhya Pradesh

409. SHRI SHIVRAJ SINGH
CHAUHAN: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state:

(a) the details of the various new
programmes proposed to be launched for
the development of forests in Madhya
Pradesh during 1993-94; and

(b) the details of the funds earmarked
there for during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b).
Programmes for the development of forests
in Madhya Pradesh, as in other States, are
continuing in nature and include afforesta-
tion/tree planting activities. forest protec-
tions. silvi-cultural practices. wildlife conser-
vation. research. training, extension activi-
lies. etc. These activities are carried out
through the funds available on an annual
basis in the State and Central budgets.
These activities are proposed to be contin-
ued in M. P. during the year 1993-94.

Although no new programmes for the
development of forests in M. P. are contem-
plated during 1993-94, it may be mentioned
that the State Govt. have proposed a com-
prehensive forestry project for World bank
assistance. The Worid Bank have prepared
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the final draft report which is proposed to be
processed and appraised during the year
1993-94. The implementation of the project
would start after the final agreement has
been entered into with the World Bank.

Shortage of Equipment’s in Regional
Engineering Colleges

410. SHRI RAMESHWAR PATIDAR:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be Pleassed to state:

(a) whether there is shortage of funds
and equipments with the Regional Engi-
neering Colleges:

(b) it so. the reasons therefor;

(c) the plan and non-plan funds sanc-
tioned and actually released to each Re-
gional College during the last three years:

(d)whetherany assistanceis also avail-
able to these colleges; and

(e) if so. the details thereof?

THE DEPUTY MINISTERIN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION
AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) to (e). The 17 Re-
gional Engineering Colleges are joint ven-
tures of the Central Government and the
State Government concerned. The Gov-
ernment of India meets the entire non-
recurring expenditure and the recurring ex-
penditure on post Graduate Courses. The
recurring expenditure on Under Graduate
Courses is shared by the government of
India and State Government concemed on
50:50 basis. The details of plan and non-
plan grants released to Regional Engineer-
ing Colleges duringthe last 3 years are given
in the attached statement. The release of
funds depends upon the availability keeping
in view the overall resource constituents.
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{English)

Additional Storage for Foodgrainsin
Orissa

412.DR.KRUPASINDHU BHOI: Willthe
Minister of FOOD be pleasedto state:

(a) whetherthe Government have identi-
fied some placesin Orissa for creation of addi-
tional storage accommodationforfoodgrains;

(b) if so, the details thereof; and

(c)ifnot, the steps takento create additional
storage inthose places?

THEMINISTEROFSTATE INTHE MIN-
" ISTRY OF FOOD (SHRIKALP NATHRAI): (a)
Yes, Sir.

(b)and (c). Anadditional capacity of 10,000
tonnes godown is under construction by Food
Corporation of IndiaatBadampahar(Mayurbhanj
district).

Food Corporation of India propes tenta-
tivelytoconstructadditional capacity at Titlagarh
(Bolangir district, at Rayagadda (Rayagadda
district), and Choudwar (Cutack district) for
storage of foodgrains duringthe Viil Five Year
Plan subject to availability of funds, lands etc.

Financial Assistance to Farmers for
Purchasing Tractors

413. PROF. UMMAREDDY
VENKATESWARLU: Willthe Minister of AG-
RICULTUREbepleasedtostate:

(a)whetherthe attention of the Govemment
has been drawn to the newsitem captioned
“Financial help to farmers for second hand
‘ractors; Ministry? appearingin the newspaper

The Economic Times' dated July 2, 1992,

(b)if so, whether Government propose to
provide financial assistance to smalland mar-
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ginalfarmers for purchasing second handtrac-
tors; and

(c)if so, the details thereof indicating the
reaction of NABARD in this regard?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF NON-CONVENTIONAL ENERGY
SOURCES AND MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE S.
KRISHNA KUMAR): (a) to (c). The matter has
beentaken up with National Bank for Agriculture.
and Rural Developmentresponse ofthe Bankin
thisregardis awaited.

Health Hazards by FIY Ash
414 SHRI SANDIPAN BHAGWAN
THORAT: Willthe Minister of ENVIRONMENT
AND FORESTSbe pleasedtostate:
(a) whether emitted fly ash from various
Thermal Power Plants is creating ecological

healthhazards;

(b) if so. the extent of threat by fly ash in
various parts of the country; and

(c)the remedial steps taken by the Govem-

. mentinthisregard?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF ENVIRONMENT AND FORESTS
(SHRIKAMAL NATH): (a) Yes Sir.

(b) and (c). At present about one lakh
tonnes of fy ashisbeinggeneratedperdayinthe
country which is poliuting the environment and
causinghealthhazard. State Govemmentshave
been requestedto formulate Action Planforits
utilization from 3% to 50% by the turn ot the
century andforwhich the followingincentives
havebeen sanctioned;

(1) Excise duty exemption for bricks and al
otherbudilding products using 25% of more fly
ashas raw material.
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(2) Custom duty exemp*
critical machinery and equipr

nlmportof

(3) Free availability of fiy ashto the entre-
preneurs.

‘Scheme toHonour Sports Persons

415 SHRIHARISHNARAYAN PRABHU
ZANTYE: Will the Minister of HUMAN RE-
SOURCEDEVELOPMENT be pleasedtostate:

(a) whetherthereis any proposaltostarta
Central Scheme on the pattern of “Chatrapati
Award” in Maharashtra to hon our the sports
personsin various parts of the country fortheir
exceflence/outstanding contribution; and

(b)if so, the details thereof

THEMINISTEROF STATE IN THE MIN-

ISTRY OF HUMAN RESOURCE DEVELOP-,
MENT (DEPARTMENT OF YOUTH AFAIRS”

ANDSPORTS)ANDMINISTEROF STATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMUKUL WASNIK): (a) and (b).
No, Sir. However, the Schemes of (i) Cash
Awards to Medal Winners inthe International
Sports Events (ii) Arjuna Award and (iit) Rajiv
GandhiKhel Ratna Award are already in opera-
tioninthe Department of houour sportspersous
fortheir : escellence and outstanding contribu-
tion.

{ Translation)
TrainServices in Madhya Pradest -

416.SHRIDILEEP SINGH BHURIA: Wil
theMinister of RAILWAYS be pleasedto state.
.-

(a) whether some passenger irains on
Ahmedabad-BhopalandMathura-Barbda sec-
tions andsome othertrains servingthg aieas o!
Madhya Pradesh have beencanceled by the
Govemment,

(b)ifso, the detailsthereofandthereascns
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fortheircancellation; and

(c) the steps proposedto be takenana
provide better train services to tribal area
Madhya Pradesh’«

THEMINISTEROF STATEINTHEM:. .-
ISTRY OF RAILWAYS (SHRIK.C. LENKA):
(a)and (b). No. Sir. Notduring 1993-34. However
55/56 Mathura-Vadodara Passengerhasbeen
re-organised fromJuly’93 Time Tabletorunas
independent services on Matrua-Ratlam,
Ratlam-Dahod, Dahod0-Vadodara sectionsin
orderto same the local commuters betters.

(c)Inthe Juluy’93 Time Table the following
trains have beenintroduced/extendedinMadhya
Pradesh:-

(i) Nizamuddin-Madras Rajdhani-Ex-
"~ presswhich serves Bhopal,

(1) Nizamudd in-Mangalore Express
_whichserves ltarsi, Bhopal, Binaand
Gwalior.

(iii

=

Nizamudd in-Jabalpur/Nagpur/
Bilaspur express which serves
Gwalior, Bina, Bhopal, ltarsi, Betul,
Alsam, Durg, Raipur and Bilaspur.

(iv) GevraRoad-Champa Passengerex-
tended upto Bilaspur.

(v) 106/107 Indore-Dawas Shuttle e
tended upto Ujjain (from. 17.5.93)

Vocational CourseinDelhi Schools

417 SHR! SURENDRA PAL PATHAK:
Wili the Minster of HUMAN RESOURCE
DEVELOPMENT be pleasedto state:

(aYthe number of Government schoolsin
Delhiwhere vocationaicourses of life Insurance
and General Insurance Corporations have been
introduced duringthe lastthree years:

(b) the number of students qualitied the
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courses from those schools during the above
period;

(c)whetheremployment opportunitieshave
been providedto all the qualified students;

(d)if not, the reasons therefor; and

(e) the time by which employment oppor-
tunities are likely to be providedto ali the quali-
fied students?

THE DEPUTY MINISTERINTHE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPATMENT OF EDUCATIONAND
DEPARTMENT OF CULTURE) (KUMARI
SELJA): (a) The number of Govemment schools
in Dethi where vocational courses of life Insur-
ance and General Insurance Corporations have
beenintroduced during the lastthree years are
as follows:

Life Insurance Corporation - 5
General Insurance Corporation - 5

. (b) According to the information received
from Delhi Administration the number of stu-
dents who qualified from Life Insurance corpo-
ration/General Insurance Corporation courses
duringthe last three years from these schoolsis
givenbelow:-

Life insurance Corporationcourse - 429
(1190-91, 1991-92 & 1992-93)

General Insurance Corporation - 42
Course

(1990-91,1991-92& 1992-93)

(c)to(e). General Insurance Corporation
has provided employment opportunitieedp all
Corporation, Apprenticeship hasbeenofferedto
allthe students of 1989-91 batch who qualified
as per their criteria. Aﬁplications have been
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called from eligible students of 1990-92 batch
and their absorption is being finalised. The
obsorption of 1991-93 batch students will be
consideredin 1994.

[English]
Own Your Wagon Scheme

418. SHRIN.J. RATHVA: Willthe Minister
of RAILWAYS be pleasedtostate:

(a)the number of wagons for which agree-
ments have been signed sofar under the Own
Your Scheme launchedby Railways duringthe

lastyear;

(b) the companies which have placedthese
orders and the number of wagons manufactured
company-wise so far under the scheme; and

(c) the estimated profit to the Railways
likety to be accrued through this scheme?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF RAILWAYS SHRIK.C.LENKA) (a)
Nil.

(b)and(c). Donotanse
New Trains

419. SHRISATYADEO SINGH:
SHRI PRABHU DAYAL
KATHERIA:
SHRIBRLUBHUSHAN
SINGH:
SHRIPHOOL CHAND VERMA:
SHRIRAJENDRAAGNIHOTRI:
SHRIMATI CHANDRA
PRABHAURS:
SHRIRAMESHWARPATIDAR:
SHRIPREM CHAND RAM:

Willthe Minister of RAILWAYS be pleased
tostate:

(a) the details of the trains introduced dur-
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ingthe last sixmonths;

(b) whether the Government propose to
introduce some more new trains during the
currantyear; and

(c)if so, the proposed routes onwhichthe
new trains are likely to be introduced?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRI K.C. LENKA):
(a)to(c). Theinformationis being collectedand
will be laid on the table of the Sabha.

[English)
Ecologicalimbalance in Malabar Region of
Kerala
420 SHRI MULLAPALLY

RAMCHANDRAN: Will the Minister of ENVI-
RONMENT AND FORESTS be pleasedtostate:

(a) whetherthe Govemment have received
any report regarding ecological imbalancein
Malabar Region of Kerala due to large scale
fellingoftrees;

(b)if so, the details thereof;

(c) whether any study has been made to
assess the extent of deforestation andthe present
forests coverageinKerala;

(d)ifso, the outcome thereot; and

(e)the actiontaken by the Governmentin
Ihisregard?

* THEMINISTEROF STATE OF THE MIN-
ISTRY OF ENVIRONMENT AND FORESTS
(SHRI KAMAL NATH): (a) The Government
has not received any specific export regarding
ecological imbalance in Malabar Region to
Keraladuetolarge scaleféllingoftrees. ,

(b) Question does not arise
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(c)and(d). Forest Survey of india periodi-
cally studies forest cover of the country. As per
Stateof Forest Report, 1991 of Forest Survey of
India, theforestcoverinKeralais 10,149sq. km.
andthereis no naticable changein forestcover
of the State between 1989 and 1991 assess-
ments.

(e) Question does not arise.
Contract with Turkish State Railway

421. SHRIVILASMUTTEMWAR: Wilithe
Minister of RAILWAYS be pleasedtostate:

(a) whetherany contracthas been awarded
tothe Indian Railway Construction Company
Limited recently butthe Turkish State Railway
for construction/electrification of the railway
linesin Turkey; and

(b) i so, the details of the contract and the
time by which the work is proposed to be com-
pletedby IRCON?

THEMINISTER OF STATE INTHEMIN-
ISTRY OF RAILWAYS (SHRIK.C. LENKA):
(a) Yes, Sir. -

(b) The contract is for electrification of
about 75 track km of additional lines between
Sincan-Ankara. The value of the contractis US
$8.2mitlion to be completed within 15 months-
from the date of receipt of mobilisation advance

from the Turkish State Railways.
Sale of Sub-Standard Goods
422, SHRIG. DEVARAYANAIK:
SHRI TARA CHAND
KHANDELWAL
SHR!I V. SREENIVASA
PRASAD:

Will the Minister of CIVIL SUPPLIES,
CONSUMERAFFAIRS AND PUBLIC DISTRI-
'BUTIONDbe pleasedtostate:
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(a) whethertheattention of the Govemment
hasbeendrawntothe newsitem captioned “BIS
..ge-.ars up survellance act’ appearingin the
‘Times of India’ dated June 14, 1993;

(b) if so, whether the Bureau of Indian
Standards has conducted any driveto checkthe
sale of substandard goods in the country;

(c) if so, the number of such raids con-
ducted by the Bureau during last one year; and

(d) the action proposedtobe taken by the
Government against those found involved
therein?

THEMINISTEROF STATEIN THEMIN-
ISTRY OF CIVIL SUPPLIES , CONSUMER
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINISTEROF STATE INTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED):
(a) Yes, Sir.

(b) BIS has established Indian Standards
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for a larged number of products. BIS is also
operating a Certification Marks Scheme under
which manufacturers are licensed to use the
Standard Mark on goods produced by themin
conformity with relevant Indian Standard. This
Schemeis generally voluntary. Certification of
certain products considered importantfromthe
pointof view of health and safety of consumers
has, however, been made compulsory under
various Acts, rules, Orders etc. WHich aree
enforcedby various agencies e.g. State Gov-
emmentsinthe case of Essential Commodities
Act. Nodal officers and Departments have been
nominated by the State Governments forcoor-
dinating enforcement action withinthe State.
BIS also has a mechanism under which con-
sumer can seeks redressal of grievances
againstthe poor quality of ISIMarked products

(c) and (d). A statement indicating the
number of cases during 1991-92 and 19;92-93,
in which action was taken against the un
authorised use of IS Mark, is enclosed. Itisa
continuous and on-going process.

STATEMENT
- State/Union 1991-92 1992-93
Temitory No. ofcases Action Taken No. of cases Action Taken
AndhraPradesh 2
Dethi 6 Legalproceedingshave
beenlaunched
Rajasthan 1 1
Uttar Pradesh 1 2
Madhya Pradesh 1 - Investigations
areinprogress

Gujarat 1 Case closed after -

investigations 1
Maharashtra -
Bihar 1
Haryana - 1
Total 12 9

>
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Universalisation of Primary Education

423. SHRIMADAN LAL KHURANA:
SRIMANORANJAN BHAKTA:

Willthhe Minister of HUMAN RESOURCE
DEVELOPMENT be pleasedtostate:

(a)whether the Comptrolier and Auditor
Generalin his Twelfth Reportforthe yearending
March 31, 1993 has made some observations
about the defectuire implementation of the
programme for universalisation of primary edu-
cation by Municipal Corporation of Delhi;

(b) if so, the details thereof; and

(c)the actiontaken/proposedtobetakenby
the Governmentinthis regard?

THE DEPUTYMINISTERIN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPATMENT OF EDUCATION AND
DEPARTMENT OF CULTURE) (KUMARI
SELJA): (a) and (b). Yes,Sir. According to
information furnished by Municipal Cooperation
of Delhi. the Comptroller and Auditor General
conducted audit for the period of Syears from
1987-88t0 1991-92 and made certain observa-
tions regarding implementation of the scheme
Universlisation of Primary Education
Programmein MCD. The observations of C&
AG mainly related to drop-out rate of students;
ditribution of free text-books without any guide-
lines such as parental income; excess pur-
chase of text-books for free distribution, books
in stock and delayed supply of text-books to
zones from central stores.

(c) MCD has intimated that steps have
beentakentoensure timely distribution of books
tochildren , free distribution of text-books with-
outany parental income criteria as decided by
the Standing Committed of the Corporation .
excess stock of books have already been sent
to various zones for distribution amongst newly
enrolled students The drop-outrate of children
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is basically due to the migration of labour class
andothercategories.

[ Translation)
SugarMillsin Bihar & Uttar Pradesh

424, SHRIRAJESHKUMAR:
SHRIMATI SHEELA
GAWTAM:

Will the Minister of FOOD be pleased to
state:

(a) whether the sugar mills in the coopera-
tive sectorin Biharand Uttar Pradesharefacing
crisis due to inadequate availability of sugar-
cane; and

(b)if so. the steps taken/proposed to be
taken by the Governmenttc save these mills?

THEMINISTER OF STATE OF THEMIN-
ISTRY OF FOOD (SHRIKALP NATH RAl): (a)
In Bihar State, there is nc sugar mill in the
cooperative sector. As faras the cooperative
sugarmillsin Uttar Pradesh are concemed, they
crushed 74.85 lakh tonnes (provisional) of sug-
arcane during the currentseason, as against
103.89lakhtonnes cane crushed during last
season.i.e. 1991-32.

(b) State Governments have been re-
questedtoensure optimum availability of cane
tosugarmills and check its diversion to other
sectors.

[English)
Depletion of Forests in Western Ghats
425 DR. AMRIT LAL KALIDAS PATEL:
Will the Minister of ENVIRONMENT AND
FORESTS be pleasedto state:
(a) whether the Government have con-

ducted any survey on the depletion of forest
resourcesin Western Ghats region:
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(b)ifso, the details and the outcome thereof;

(c) the reason for depletion of forest re-
sources inthe region; and

(d) the stepstaken/proposedtobetakenby
the Govemmentinthis regard?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF ENVIRONMENT AND FORESTS
(SHRIKMAL NATH): (a) The Forest Survey of
India ((FSI1) conducts regular assessments of
thetorests coverof the country based on satellite
i' I 'aw‘ .m.

(b) the last assessment report was pub-
lishedin 1991 usingthe Landimageries of 1987-
& )

(c) Accordingto thg FSI Report (1991) no
serious depletion of forrest cover in Western
ghatsisnoticed.

(d) Steps taken to protect forests cover of
Westemn ghats are as under:-

(i) Enactmentandstrictimplementation of
Forest Conervation, act19 80

{ii) AssiststingState govemments andpro-
vidinginfrastructure forimpeimentation
of Central and state Forestlaws.

(iii) Planning Commission makes special
provision for the Westem Ghat areas

under the Scheme “Integarated Devel-
opment of Western Ghats’

(iv) Oversells development Agency (ODA)
of U.K. is funding a projectfor forestry
activity in the western Ghrts of
Kamataka State.

[Translation)
Protection of Foodgrains

426. SHRINITISHKUMAR:
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SHRIMANJAY LAL:

Will the Minister of AGRICULTURE be
pleasedtostate:

(a) the percentage of total Foodgrains dam-
aged every year by weeds, pests andinsects;
and

(b)the steps takenor proposedtobetaken
by the Govemment for the proper storage and
preservation of agricuttural product tocheck the
losses?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF NON-CONVENTIONAL ENERGY
SOURCES AND MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE (SHRI.
S.KRISHNA KUMAR): (a): Exactestimatesare
notavailable.

(b) The following steps are taken by the
Govermnmentfor proper storage and preserva-
tion of agricultural produce tocheckthe losses:-

(i) Foodgrains are stored on scientific fines
and pest control measures are undertaken
requlagrily to control the ratandinsect infesta-
tion.

(i) Under National Save Grain Campaign
trainings are conductedforthe benefit of fammers
and extension workers regarding scientific stor-
ageoffoodgrains

(iii) Storage structures are suppliedto the
farmers on subsidy.

(iv) Tosupplement the storage capacity,
3710 rural godowns with a storage capcity of
20.666 lakhs tonnes were completed upto
24.12.92 underthe Central Sponsored Schemes
forsetting up of rural godowns.

(v) Forproper storage of penishable com-
modities, acapacity of 14.21 lakhtonnes had
been created under the Cold Storage Order
1980,as0n31.12.92
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Irregularities FPS and Kerosene
Depots

427.SHRIJANARDAN MISRA: Willthe
Minister of CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION be
pleased to state:

(a) whetherirregularities are beingcom-
mitted on a large scale in the Fair Price
Shops and Kerosene Depots located in
Delhi and various parts of the country;

(b) if so, whether the Union Govern-
ment are formulating any special scheme to
check such irregularities;

(c) if so, the details thereof:

(d) if not the reasons thereof; and

(e) the number of Fair Price Shops and
Kerosene Depots in Delhi whose licenses
have been cancelled during the last two
months?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN
THE MINISTRY OF COMMERCE (SHRI
KAMALUDDIN AHMED:) (a) to (d). The
operational responsibility for implementa-
tion of the scheme of Public Distribution
System (PDS) rests with the State Govern-
ments and U.T. Administrations, including
Delhi. Inspection and checking of Fairs price
Shops (FPSs) and Kerosene oil Depots (KO
Depots) and enforcing the provisions of
Essential Commodities act another smaller
legislations form part of their administrative
functions. The States/UTs. have been re-
quested to intensify vigilance and curb un-
fair trade practices indulged in by traders.
and monitor the supply and distribution of
essential commodities.

(e) The Administration of National Capi-
tal Territory of Delhi has reported that during
the last two months authorities of 6 FPSs
and 23 Kerosene Oil Depots have been
canceled.

Small and Marginal Farmers in Gujarat

428. SHRI DILEEPBHAI SANGHANI:
Will the Minister of AGRICULTURE be
pleased to state:

(a) the percentage of small and mar-
ginal farmers in Gujarat in 1971 and at
present, separately; i

(b) the average annual quantity of
foodgrains produced by these farmers;

(c) whether these farmers are not get-
ting any benefit due to high cost of produc-
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tion; and

(d) if so. the steps taken by the Govern-
ment to ensure that the production level
does notfall on account of non-availability of
incentives to such marginal farmers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARVIND NETAM): (a) As per agricultural
census the percentage of small and mar-
ginal farmers in Gujarat during 1970-71 and
1985-86 (latest available) are as follows:

1970-71 1985-86
Marginal 23.8 255
Small 19.1 234

(b) Asthe technology is neutral to scale.
assuming that average yield per hectare is
not much different on different size of hold-
ings. the quantity of foodgrains produced by
small and marginal farmers would be in
proportion to area operated by these farm-
ers. The annual normal production of
foodgrains in Gujaratis about 48 iakh tonnes.
Of this. about 18°: is being contributed by
small and marginal farmers in proportion to
the area cultivated by them underfoodgrains.

(c) and (d). Benefits of the various
programmes/schemes being implemented
by Government are accruing to all the farm-
ers irrespective of their size. The State
Governments have particularly been ad-
vised that the benefits should flow to the
small and marginal farmers under the crop
oriented programmes.

[English)
Schools in Capital

429. SHRIGURUDAS KAMAT:
SHRI MUMTAZ ANSARI:

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state:

(a) whether there is any proposal to
bring all the schools in the Capital under one
authority; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT(DEPARTMENT OF EDUCATION
AND DEPARTMENT OF CULTURE)
(KUMARI SELJA): (a) No, Sir. An expent
group appointed by Delhi Administration
has inter-alia made this recommendation.
However, it would be gjfficult top do so
because the financial ‘responsibility for
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schools is. presently shared by the Delhi
administration, Municipal Corporation of
Delhi, Cantonment Board and New Delhi
Munciap, Committee for their respective
schools. In the event of a Unified authority
for all schools, such authority would find it
very difficult to mobilise enough financial
resources to efficiently manage all schools.
(b) Does not arise.

| Translation)
Teaching of English in Delhi Schools

430. SHRI ARVIND TRIVEDI; Will the
Minister of HUMAN RESOURCE DEVEL-
OPMENT be pleased to state:

(a) whether there is a proposal from the
Delhi Administration to teach English from
Class | in some schools from the current
academic session;

(b) if so. the total number of such
schools; and

(c) the time by which the teaching of
English from Class | will start in remaining
schools?

THEDEPUTY MINISTER INTHE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION
AND DEPARTMENT OF CULTURE )
(KUMARI SELJA): (a) to (c). According to
the information furnished by Delhi Adminis-
tration there are 250 composite schools
having classes from Ist to X/XII, where
English as a subject is already being taught
from Class. | Delhi Administration has also
planned to convert more schools into com-
posite schools in a phased manner during
the 8th Five Year Plan.

Maintenance Work by Private
Contractors

431. SHRIMATI SAROJ DUBEY: Will
the Minister of RAILWAYS be pleased to
state:

(a) the total number of railway stations
where the maintenance work has been
awarded to the pirate contractors;

(b) whether the maintenance work of a
large number of wagons/coaches has also
been entrusted to private contractors; and

(c) if so. the details thereof and the total
number of such wagons/coaches?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI K.C.
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LENKA): (a) Maintenance work like white
washing, painting major repairs, etc. at sta-
tions are done by contractors &l over the
Indian Railways. Only petty repairs and
repairs of urgent nature are undertaken
departmentally.

(b) No coaches wagons have been
handed over to contractors for maintenance
work.

(c) Does not arise.

[English]
Encroachment of Forest Land
432, DR.LAL BHADUR RAWAL:

DR. CHATTRAPAL SINGH:
SHRI RAJEEV SINGH:

SHRI PRABHU DAYAL
KATHERIA:

SHRI RAM TAHAL
CHAUDHARY:

SHRI LAL BABURAI:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a)- whether incidents of encroachment
so forests land by the people have come to
the notice of the Government;

(b) if so, the details thereof. State-
wises; and

(c) the action taken by the Governmer*
to make forest land free from any encroac!
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (c).
Incidents of encroachment of forest land by
the people have been brought to the notice
of Government of India periodically. The
details regarding encroachments on forest
land are maintained in the States/Union
territories concerned, at divisional level.
Government of India has taken following
measures to prevent encroachment of for-
est land:

(i) National Forests Policy, 1988 states
that encroachment of forest land he
been on the increase and this trend ha
tobe arrested and effected action taken
to percent its continuance.

(i) The Forest policy also stipulates tha:
people’s participation in management
of the forests should be encouraged.

(i) Under the Indian Forest Act. 1927 and
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Forest (Conservation) Act, 1980,
encroachmentofforestlandhasbeen
declared anoffense.

(iv) State Governments carry out eviction
of encroachments periodically along
with Revenue authorities.

Qualification for BTC in Uttar Pradesh

433. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KANDURI: Wiil the Minister of
HUMAN RESURCE DEVELOPMENT be
pleasedtostate:

(a)whetherthe Govemmenthave promul-
_ gated an order lowering the qualification for
Basic Teaching Course (BTC) entrance exami-
nationfrom B.A. to Intermediate, for Uttaranchal,

- and

(b)if so, the details thereot?

THEDEUTY MINISTER IN THE MINIS-

TRY OF HUMAN RESOURCE DEVELOP-

.. MENT (DEPATMENT OF EDUCATIONAND

+DEPARTMENT OF CULTURE) (KUMARI

SELJA): (a) and (b).Prescribing the minimum

qualification foradmissionin B.T.C. courses s

withinthe jurisdiction of the State Governments,

GovemmentofIndiahave not, therefore, issued
any orderinthisregard.

Form the information received from the
Govemmentof Uttar Pradeshithas beenlearnt
thatthe State Government have taken adecision
to reduce the minimum qualification fromgradu-
ate tointermediate for the entire State and not
only for Uttaranchal.. These orders have been
issuedon 31-3-1993in the light of the decision
takenin the meeting of the Uttar Pradesh Basic
Shiksha Parishad on23-12-1992.

Foodgrain Stock

434. SHRIGEORGE FERNANDES: Will
the Minister of FOOD be pleasedto state:
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(a) whetherthe country has achieved self-
sufficiency inrespectoffoodgrain stocks andis
inaposition to exportthem;

(b) whetherthere have beenanincreasein
the production of the edible oils and sugar; and

(c)if so, the details thereof?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FOOD (SHRIKALP NATH RAI): (a)
The country is normally self sufficient in
foodgrains except pulses. Thereis no proposal
under consideration of the Government forex-
port of foodgrains from Government stocks.

(b)and(c). The production of oilseeds has
increasedfrom48.76 lakhtonnesin 1990-91to
49.66lakhtonnesin 1991-92. The production of
sugar increased from 120.47 lakh tonnes in
1390-91t0 134.11lakhtonnesin 1921-92. How-
ever, production for the current years (upto
30.693) was 104.82 lakhs tonnes as against
130.76 achieved upto the corresponding date
lastyear.

[Translation}
Navodaya Vidyalayas
435. DR.G.L.KANAUJIA:
SHRI RAJENDRA KUMAR

SHARMA:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleasedto state:

(a) the places where Navodaya Vidyalayas
havebeen opened during 1992-93:

(b) whether the target set for opening ot
Naodaya Viydyalas during the last year has
beenachieved:

(c)if not, the reasons therefor; and

(d) the number of Navodaya Vidyalayas
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likelytobe opened during 1993-94, State-wise
and location-wise?

THEDEOUTYMINISTERINTHEMINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPATMENT OF EDUCATIONAND
DEPARTMENT OF CULTURE) (KUMARI
SELJA): (a)to(c). Atotalnumberof 44 Navodaya
Vidyalayas were sanctioned during the year
1992-93. The details are givenin the attached
statement-1. Outof the 44 Navodaya Vidyalayas
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sanctioned Selection Tests have been con-
ducted for39 Vidyalayas, Forthe remaining 5
Vidyalayas, the Selection Tests could notbe
heldin 1992-93 due to non-availability of rent
free temporary accommodationto be provided
bythe concerned State Governments.

(d) A State-wise list of 43 districts where
Navodaya Vidyalayas have beenapprovedin
1993-94 by Navodaya Vidyalaya Samitiis given
inthe attached Statement-I|
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AravalliHills

436. PROF. RASA SINGH RAWAT: Will
“the Minister of ENVIRONMENT AND FOR-
ESTS bepleasedtostate:

(a) whether the Government have any
planforthe greenery of Aravalli Hills as wellas
preventingthe expansion of the Thar desert;

(b)ifso, the details thereof andthe progress
made in this regard sofar;

(c) whetherany review has beenmadein
this connection;

(d) if so, the details thereof; and

(e) the targets fixed during 1993-94 inthis
contextincludingthe funds to be made available
therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRKAMAL NATH): (a)to (e). Affores-
tation andtree planting activities underthe 20

" Point programme are undertaken, inter-aliafor
greeningof the entire country. This pogamme
also covers the Aravalli Hills and the Thar
Desent.

As reported by the Governments of
Gujarat, Haryana and Rajasthan, were Atvalli.s
Hills andthe Thardessert are situated, an area,
of 18.10lakh hecates has been covered during
theperiod 1985-86to 1992-93 underthe 20 Point
Programme. Duringhe year. 1993-94 atargetof
1.80lakh hectares has been fined andfinancial
resources to the tune of Rs, 20736.44 lakh
providedforimplementation of this programme
inthe states Gujarat, Haryana and Rajasthan.

The scientists of Central Arid zone Re-
search Institute (CAZRI), Jodhpur have estab-
lished thatthere is no conclusive evidence to
prove the expansion of the Thardesert.
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|English]
Central Universities in N.E.E Region

437. SHRIBIRSING MAHATO:
SHRICHITTABASU
SHRI KABINDRA
PURKAYASTHA

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleasedto state: )

(a) whetherthe Government have taken
anydecisiontosetup Central Universitiesinthe
North Eastem Region;

(b)if so, the progress madetill date;

(c)the estimated expenditure incurredon
setting up of these universities; and

(d) thetimebywhich teachingislikelytobe
takenbythese universities?

THEDEPUTY MINISTERINTHE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPATMENT OF EDUCATIONAND
DEPARTMENT OF CULTURE) (KUMARI
SELJA): (a)to (d). Government have enacted
the legislations for seeting up Central universi-
ties at Silcher (Assam), Tezpurand Naglandin
the North-Eastern Region. The Sites forthese
universities have also been aporved. State
Government of Assam has been requestedfor
transfer of sites in Revenue records in favor of
Central Universities. The proess of the appoint-
mentof Vice-Chancellors and Registrar-desig-
nate for these universities has beeninitiated.

UGC has been requested to consider a
proposaltoallocate Rs. 1 crore eachto Assam
(Silcher), Tezpurand Naglanad Universities for
the current financral year and engage some
experts or organisation like Education Consuit-
ants of India Ltd (Ed. CIL) to make a study in
cBusuttation with local authorities and local,
talents to suggestimmediate short-term profile
and longer -term profile for identification of
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courses and starting of classes.

The estimated cost of Assam (Silchar),
Tezpur and Nagland Universities projected for
the eighth Planis Rs.70.18creos. t5croresand
61.34 croresreceptively.

Implementation of Rio Earth Summit

438. SHRI SHRAVAN KUMAZ PATEL:
Will the Minister of ENVIRONMENT AND
FORESTSbepleasedtostate:

(a) whether during his recent visitto the
United Nations he expressed uahappiness over
the factthat even afterayearotthe Rio Earth
Summitfew concrete steps had beentaken,
especially by the industrialised countries, to
implement the Rio-conventions:

(b)ifso, the generalresponse of the world,
body. particulary the industrial countries thereto:

(c)whetherthe steps taken to control pol-
lution in India had also been reviewed; and

(d)if=0,the details thereotandthe outcome
of the appraisal?

THEMINISTEROF STATE INTHEMIN-
JISTRY OF ENVIRONMENT AND FORESTS
(SHRI KAMAL NATH): (a) and (b). while ad-
dressing the First Session of the Commission
on Sustainable Developmentin June 1992 at
New York, the Minister of State for Environment
and Forests has expressed india’s deep con-
cernaboutslow drogress in allocation of new
and additional financial resources and transfer
of technolegy by the developed countries, as
agreed in Rio. Similar sentiments were also
expressed by most of the other developing
countries. There was ageneral consensus that
the Commission on Sustainable development
has to play animportant role inthis regard.

(c) No, Sir.

(d) Does notarise.
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15-Point Programme

439. SHRI E. AHAMED: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be
pleasedtostate:

(a) Whetherthe Governmenthave formu-
lated any 15-Point Programme for the educa-
tional Advancementof minorities;

(b) if so, the details of such programme
implementedduring the lasttwo years; and

(c)the number of persons benefited there-
from duringthe above period?

THEDEPUTYMINISTERIN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPATMENT OF EDUCATIONAND
DEPARTMENT OF CULTURE) (KUMARI
SELJA):(a)and(b;. pointNos. 11and 12 ofthe
Prime Minister's 15-Point Programme for the
Welfare of Minorities concern education of Mi-
norities. These are;

PointNo.11Inmany areas recruitment is
done through competitive examinations. Often
minority groupes are handicapped in taking
advantage of the educational systemtocompete
onequaltermsin such examinations. Tohelp
themtoovercomethese handicaps, stepsshould
be takento encouragethe starting of coaching
clases in minority educational institutions to
train persons tocompete successtully inthese
examinations.

point No. 12The acquisition of technical
skills by those minorities who are today lagging
behindwould also help in national development.
Arrangments shouldbe madetosetup ITisand
Polytechnics by Government or private agen-
ciesin predominatully minonty areas to encour-
age admission in suchinstitutions of adequate
number of persons belongingtothese areas.

(c) In Pursuance of the points in the 15-
Point Programme following schemes are being
implemented: - University Grants commission
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lscmpbmentmgasd\emeofcoadungdasses
to prepare studenisbelogngtoeducahonally
backward minorities for various competitive
examinations. Currently 21 Universities and 38
Cofleges are implementing the scheme. Be-
sides, 2 Regional Resource Centres are provid-
ing resource supporttothe coachingcentres,
through preparation of teachingleaming mate-
rials. During the years 199 :.nd 1992, 9952
candidates from educationally backward mi-
norities have benefited under this scheme

" -Alithe 41 minority concentration districts
identified by the Programme of Action, 1986
have been coveredbycommunity polytechnics.

}

Price of Fiour Bag

440. SHRIPRAKAS! v. PATIL: Willthe
Minister of CIVIL SUt PLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION be

pleasedtostate:

(a)whethertheprices of 10Kg. wheatflour
under Public Distribution System has been
increased,;

(b)if so, the details of revised price together
with the reasons therefor;

(c)whetherthe Govemment are consider-
ing to further increase the price of wheat flour

bag;and
(d) if so, the reasons therefor?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES , CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION AND
MINISTEROF STATE INTHEMINIISTRY OF
COMMERCE (SHRIKAMALUDDINAHMED):
(a)and(b). Yes, Sir. Consequentontheincrease
of Central Issue Price of Wheatw.e.f. 11.1.93,
thepiece of 10.Kg. attadistributed through PDS
in Dethi has beenincreased from Rs. 38. 90/to
Rs.43.90 per 10kg, bag.

(¢) No, Sir

JULY 27,1993
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(d)Does notarise.

[Translation]
Amendment to Consumer Protection Act

441. DR.RAMESHCHAND TOMAR:
SHRIMATIBHAVANA
CHIKHALIA:
SHRIV.SOBHANADREESWARA
RAOQ:
SHRIMANORANJAN BHAKTA:
SHRIANANTRAO DESHMUKH:

Will the Minister of CIVIL SUPPLIES,
CONSUMERAFFAIRS AND PUBLIC DISTRI-
BUTIONbe pleasedtostate:

(a) whether the Government propose to
bringanamendmentinthe consumer Protection
actto make it more effective and to give more
rights tothe consumers;

(b) if so. the time by whichitis likely to be
amended andthe details thereof;

(c) whether the Government are contem-
platingtobring anamendmentinthe Consumer
Protection Act during the Monsoon Session;
and

(d)if so, the details thereof?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES , CONSUMER
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINIISTEROF STATE INTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED):
(a)to(d). Govemmenthas introduced the Con-
sumer Protection (Amendment) Bill, 1993 in
Rajya Sabhaon31.3.1993. As the Bill could not
betaken upforconsderationby the RajyaSabha
due paucity of time Government promulgated
the Consumer Protection (Amendment) Ordi-
nance, 19930n 18.6.1993canyingoutthe amend-
ments contained in the Bill. The amendments
providedfor enlarging the scope of Consumer
Protection act, 1986 and strengthening of the
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three tier redressal agencies envisaged under
the Consumer protection, 1986. It has been
decided to take up the Consumer Protection
(Amendment) Bill, 1993 for consideration and
passage in the current session of the Parlia-
ment.

[English]
Konkan Railway Project

442. SHRISUDHIR SWANT: Wilithe Min-
ister of RAILWAYS be pleasedto state:

(a) whether Roha Dasgaon section of
Konkan Railway route has been commissioned;

(b) if so, when and if not, the reasons
therefor;

(c) the progress of work on Konkan Rail-
waysand position of funds as on 30thJune, 1993;

(d) whether the Railway bonds have ob-

tained good response from the publicand if not
the remedial measures takenin this regard;

(e) whether there is any proposal for re-
lease of furtherbonds;

(f) whetherthereis any proposal for raising
money by public issue in form of equity shares;
and

(9): if so, the details thereof?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRIK.C. LENKA):
(a)No, Sir.

(b) The Roha-Veer section of the Konkan
Railway was inspected by Commissioner ot
railway Safety on 12-4-93and 13-4-934 and
cleared-foropeningto passengertraffic. Asthe
above section lies in an area of very heavy
rainfall, aconscious decision was takentoopen
the above sectionto passengertraffic only after
the end ofthe monsoons.
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(c) (i) Progress: The Mangalore-Udupi
section, alength of 68 kms has been openedto
passengertraffic since 21-3-93. The Roha-Veer
section is ready for opening afterthe endtothe
monsoons. The overall progress of the entire
projectis about 50%.

(ii) Position of funds:

Funds Mobilised; (Rs. incrores)

Amount subscribed as Share Capital 37

Amount realised by bonds issue 186

(face value)

Brdgingloans - 288
845

Expendituretill 30-6-93 82

(d)and(e). The response of tax free bounds
has not been encouraging so far. The total
amountrequiredto be mobilisedthroughtaxfree
bonds during 1993-94is Rs. 700 crores. Dueto
lack of response from banking and financial
institutions, the Corporationis proposingtocome
out with a public issue of tax free bonds in
September '93 for which the required clear-
ances are being obtained. In addition, the
authorised share capital of the Corporationhas
also been enhanced from Rs. 400 to Rs. 600
crores andpartof the funds for 1993-94 wilibe
met fromthe equity portionto be receivedfrom

the participatinggovernments.

(f) Thereis no proposal for issue of Equity
tothe public

(g) Does notarise.

Grantsto Central University

443.  SHRISYED SHAHABUDDIN:
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SHRI SANDIPAN [ Translation)
BHAGWANTHORAT:

Wilithe Minister of HUMAN RESOURCE
DEVELOPMENT be pleasedto state:

(a) the total grant-in-aid to each Central
University (inclusive of constituent and affili-
ated colleges) and Deemed University and each
State University (Inclusive of colleages) by the
UGC during 1991-92 and 1992-93 under Plan:

(b) the corresponding figures for grants-in-
aidwhich are non-plan; and

(c) the grant-in-aid per student for each
Central University, Deemed University and State
University. as awhole. inclusive of both plan and
non-plangrants, during 1991-927

THE DEPUTYMINISTERINTHE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENTOF EDUCATIONAND
DEPARTMENT OF CULTURE) (KUMARI
SELJA): (a) to (c). The information’is being
collected and will be laid on the table of the
house.

Expenditure on Publicity

444 SHRIRAUJNATHSONKARSHASTRI:
Will the Minister of ENVIRONMENT AND
FORESTS bepleasedtostate:

(a) whetherany amounthasbeenspenton
films documentary films, periodicals and other
publicity material on environmental andforests
issues by his Ministry during the last three
years;

(b)if so. the details thereof. year wise;

\
(c) whether his Ministry has taken some
new stepstowarnthe people aboutdangers of
polluted environment:

(d)if so, the details thereof: and

(e) the amount earmarked for publicity
during 1993-947?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF ENVIRONMENT AND FORESTS
(SHRIKAMAL NATH): (a) Yes. Sir.

(b) The details are as follows:-

EXPENDITURE INCURRED DURING THE LAST THREE YEARS (RUPEES INLAKHS)

Films Publicity Periodicals
1990-91 6.09 7.81 -
1991-92 2452 39.95 053
1992-93 62.50 76.58 20

(c)and (d). the Minis try is continuingthe
existing programmes on publicity and aware-
ness generation such as production and distri-
bution of films, periodicals. informative bro-
chures. etc.

(e) Budget for 1993-94 for publicity is 135
lakhs.

Primary Schoolsin Rajasthan

445 SHRIGIRDHARILAL BHARGAVA:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleasedto state:

(a) the total number of primary schools
openedin Rajasthan duringeachofthe lastthree
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years;

(b)the pupitandteacher ratiointhe primary
schools of Rajasthan;

(c)the percentage of drop outs in Rajasthan
atprimary level;

(d) whether the Government propose to
launch any special scheme to educate the child
labourers ;and

(e) ifso, the details thereot?

THE DEOUTY MINISTERIN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPATMENT OF EDUCATION AND
DEPARTMENT OF CULTURE) (KUMARI
SELJA): (a) According to the information fur-
nished by the Government of Rajasthan, the
number of primary schools openedin Rajasthan
duringthe lastthree yeasis as follows:

1990-91 200
1991-92 1565
1992-93 715

(b) Teacher pupil ratiointhe pnmary schools
of Rajasthanis41(1391-92)

(c) The percentage of drop outsin Rajasthan
atprimary levels 56.25 (1988-89).

(d) No suchproposal exists atthe moment.

(e)Doesnotarise.

Changesin Vedic ArithmAtic

446. SHRI SANTOSH KUAMR
GANGWAR: Will the Minister of HUMAN
RESOURE DEVELOPMENT be pleased to
state:

(a) whether any scheme to make changes
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in teaching of Vedic Mathematics in Uttar
Praedeshis pending with the Unioti Govern-
ment;

(b) if so, the details thereof; and
(c)the reasons for making suchchanges?

THEDEPUTYMINISTERIN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPATMENT OF EDUCATION AND
DEPARTMENT OF CULTURE) (KUMARI
SELJA): (a)No. sir.

{b)and(c). Donotarise.
DMUIN Gaya-Patna Section

447 SHRIUPENDRANATH VERMA; Will
the Minister of RAILWAYS be pleasedtostate:

(a)whetherthereis aheavyrush of passen-
gersgoingto Patna at Gaya Junction: and

(b} if so. whether there is any proposaito
increase the quota of berths in expresstrains
passingthrough Gaya andto provide reserva-
tion quota in Air-conditionedclass:

(c) whether there is also a proposal to
increase DMU services of Gaya-Patnatoease
over-crowdingthere:

{d)ifso. the details thereof: and

(e)if not. the reasons therefor?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RAILWAYS (SHRIK.C. LENKA):
(a) During 1992-93. the daily average sale ot
tickets at Gaya for Patna and for stations be-
tween Gaya and Patana was approximately 2,
700tickets.

(b)No. Sir.

(c)to(e). No. Sir. However one additionai
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pair of conventional trains has been provided
from 14.07.1993
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Overbridges in Eastern Railway
(Jaarkhand Area)
448 SHRISHIBUSOREN

SHRISIMON MARANDI:

Willthe Minister of RAILWAYS be pleased
tostate:

(a)the total number of railway Overbridges
proposedto be constructed at various raitway
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routes under Eastern Railways including
Jaarkhand area during Eighth Five Year Plan
alongwith location and estimated costthereof;
and

{b) the anames of the places where con-
struction work of the railway overbridges on
Eastem railway is going on duringthe current
financial year?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RAILWAYS (SHRIK.C. LENKA);
(a) and (b) So far 6 bridges are approved as
detailedbelow. These are in various stages of
progress.

(Fig. inlakhs of Rs. )

Details of work Raiwlay s State Govern-
share ment'’s share
Arrach:  Roadoverbridgeinreplace 101-05 93.09
metof levelcrossingNo. 49
Pangarh: Roadoverbridge inre-palcemet
oflevel crossing No./ 100/Sp!. 127.00 217.13
Parasnath: Road overbridge in re- palcemet 12827 129.27
of level crossingNo. 14 A.
Litua: Raodoverbndgein replace 331.83 331.83
ment opfievel corssingno.
114,
Sealdah: Raod overbridge repaice- 396 780.48
ment of level crossingNo.3
atLake Gardens
Ballygungue: Raod overbridge inlieu 344 86 661.27

of level corssing No, Bouddgate 3/ST
atBodneigate.

Railways consider construction of road

overbndges in replacement of level crossingfor
~hich proposals are sponsored by the Con-

cemed State Government agreeingto shanngof
costfor suchworks. as perrules.
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Price of Agriculture Produce in Gujarat

449. SHRIN.J. RATHAVA: Wilithe Minis-
terof AGRICULTURE be pleasedto state:

(a) whether farmers in Gujarat get ad-
equate remunerative prices for Groundnut, Cot-
tonand othertfoodgrins;

(b)if not, the reasons theretor; and

(c)the action proposedto be taken by the
Govemmentto protecttheinterestof theframers
inthe State and save them from the exploitation
by middlemen andtraders?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF AGRICULTURE (SHRI ARVIND
NETAM): (a)to(c). Itis the declared Policy of
the Governmentto ensure remunerative prices
to the growers for their produce. Towards this
end, Govermnment not only announces Munimum
Support Prices for each season for major agni-
cultural commodities but also organises the
puirchase operations atthe prices fixed, through
the van-us governmental agencies viz. Food
Comorationot India, Cotton Corporation of india,
Jute Corporation of India and National Agricul-
tural Cooperative Marketing Federation of India
(NAFED), etc.

2 The Minimum Support Prices fixed by
the Government are remunerative prices as
these cover not only the cost of production but
also provide for a reasourble margin of profitto
giveincentivestoth:=,armers. These price are
uniformthrough the country including the farm-
ers in Gujarat growing Cotton, Groundnut,
foodgrains crops, etc.

Production of Shrimp/Prawn
450. SHRIR. SURENDER REDDY: Wil

the Minister of AGRICULTURE be pleasedto
state:
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(a) whetherthe production of shrimp/prawn
hasincreasedinrecent years;

(b)ifso, the details thereof forthe lastthree
years, year-wise: and

{c) the steps taken by the Governmentto
boost production of shrimp/prawn?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF NON-CONVENTIONAL ENERGY
SOURCES AND MINISTER OF STATE IN
THE MINSITRY OF AGRICULTURE (SHRI.
KRISHNA KUMAR): (a) Yes, Sir.

(b) Year Shrimpiprawn production
(inlakh tonnes)
1990-91 273
1991-92 322
1992-93 330

(provisional)

(c) The stepstakenby the Governmentto
boost production shrimp/prawn inciude;

(i) establishment of shrimp famous and

~hatcheries under the centrally Sponsored Sec-

torand the UNDP assisted Coastal Agriculture
Projectfor demonstrating the techno-economic
viability u. shimp farming inthe Coastal States;

(i) promotion of Shimp farming by estab-
lishing Brackishwater Fish Farmers ‘Develop-
ment Agencies (BFDAs) in all the potential
coastal districts. The BFDAs' provide a pack-
age oftechnical, financial and extension support
toshrnimp farmers;

(ii1) implementation of a World Bank as-
sisted shrimp culture projecttrom 1992-93in
Andhra Pradesh, Orissa and West Bengalto
develop about3800 ha shrimp farms; and

(iv) reduction inthe tariff of prawn feed and
fishmealimportedfor prawn culture purposes.
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Clearance of Pooyankutty Project

451. SHRIK.V. THOMAS:
SHRIJOHN ANJALOSE:

Willthe Minister of ENVIRONMENT AND
FORESTS be pleasedtostate:

(a) whetherthe Govemment have received
any representation from the State of Keralato
reconsider the eartier decision on Pooyankutty
Projectin Kerala forenvironmental clearance;

(b) if so, the details thereof; and
(c) the action taken in this regard?

THEMINISTER OF STATEINTHEMIN-
ISTRY OF ENVIRONMENT AND FORESTS
(SHRI KAMAL NATH): (a) to (c). The
Pooyankutty project was accorded environmen-
talclearance inJune, 1985 subjecttoimplemen-
tation of various safeguard measures and no
representation has sofarbeen received forthis
rejected under the Forest (Conservation) Act,
1980. Kerala State Govt. had requestedtore-

Centrat Team to Review FishingHarbours
Landing Centres

-452, SHRI RAMA KRISHNA
KONATHALA: Wil the Minister of AGRICUL-
TURE bepleasedtostate:

(a) whetherthe, Govermment constituted
-any Central team to review the working of both
major ad minor fishing harbours /landingcen-
tres;

(b)if so, the details thereof;
(c)the names of fishing harbours Aanding

centres visited by the team and recommenda-
tionsmade by ific team;
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(d) the follow-up actiontaken by the Gov-
emmentthereon;

(e)whether the Government proposed to
constitute any other teamfor this purpose; and

(f) it so, the details thereof?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF NON-CONVENTIONAL ENERGY
SOURCES AND THEMINISTEROF STATE
INTHEMINISTRY OF AGRICULTURE (SHRI
S.KRISHNA KUMARY): (a)and(b). The Govem-
menthad constituted a Centralteamin Decem-
ber, 1988to review the working of Major fishing
Harbourat Visakhaptanam under the Fishery
Department Commissioner. The other mem-
bers of the team were Director (Intemal Fi-
nance), Assistart Commissioner (Fishing Har-
bor) of Department for Agriculture & Coopera-
tion and Deputy Advisor, Planning Commis-
sion.

(c) and (d). The team visited
Visakhapatnam Fishing Harbourin November,
1990 and reviewed its working. It also met
various users of the facilities. Recommenda-
tions of the team included installation of me-
chanical device for handling fish, better secu-
nty. better utlisation of spillway and dry-dock,
improvement in the facilities for net mending
etc. The team also suggested use of surplus
revenue generated by the majorfishingharbour
for productive investments.

Thereportofthe teamwas exammedinthe
Ministry and accepted forimplementation by the
Visakhapatanam Port Trust.

{e)and(f).Atthis stage there’is no proposal
to constitute any other team for this prupose.

Central Assistance For Fish Landing
Centres/harbours

453. SHRI RAMA KRISHNA,
KONATHALA: Willthe Minister of AGRICUL-
TUREbepleasedtostate:



473  Wntten Answers

(a) whetherthe Govemmenthave received
any representation for cent per cent Central
assistance for construction of fish landing cen-
tres/harbours in various Maritime States;

(b)if so, the details thereof; and

(c) the action taken by the Govemment
hereon?

THEMINISTEROF STATE INTHEMIN-
STRY OF NON-CONVENTIONAL ENERGY
SOURCESAND THEMINISTEROF STATE
INTHE MINISTRY OF AGRICULTURE (SHRi
S.KRISHNAKUMAR): (a) Y, Sir. The Govem-
ment of Gujarat had requestedfor 100% Central
assistance for construction of a minior fishing
harbouratJakhau.

(b) and {c). The project has sine been
sanctionedinMay, 1993 by the Govemment of
India providing 100% Central assistance as a
specialcase.

Assistance for Technical Education

454 SHRi DHARMANNA MONDAYYA
SAYL: Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleasedtostate:

(a)thefinancial assistance providedtothe
State Govemments forthe developmentof Tech-
nical Educationduring 1990-91 0 1992-33, State-
wise; and

(b) the amount earmarked tor 1993-94,
therefor State-wise?

THEDEPUTY MINISTER IN THE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPATMENT OF EDUCATIONAND
DEPARTMENT OF CULTURE) (KUMARI
SEL.JA): (a) and (b). Thereis nospecific Central
Scheme or providing financial assistance di-
rectly tothe State Governmenttfor development
of Technical Education. Financial assistance is
givendirectly by the CentralGovernmenttothe
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technical instiitutions under schemes of the
Thrust Areas of Technical Education,
Modernisation & Removal of Obsolescence
and Research & Development. Thisis in addi-
tionto the 100% funds provided by the Central
Governmenttothe Central autonomous institu-
tions.

Non-Formal Education

455. SHRIMATIMAHENDRA KUMARI:
Will the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleasedtostate:

(a) the amount spent on non formal educa-
tion scheme to eradicate the ifliteracy in the
country during Seventh Five Year Planandthe
amount earmarked during Eighth Plan; and

(b) the target fixed for eradication of illit-
eracy under the said programme during eighth
Plan?

THEDEPUTYMINISTERIN THEMINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPATMENT OF EDUCATION AND
DEPARTMENT OF CULTURE) (KUMARI
SELJA):{a)An amount of Rs. 136. Croreswas
spenton Non Fomal education Scheme during
the Viith Five Year Plan and an amountof Rs.
704 Crores hasbeen eamarkedforNon Formal
Education Scheme during he Vilithe Five Year
Plan.

(b) No target has been fixed under the
programme of Non Formal Education Scheme,
buthowever, itis proposedtoincrease the total
number of Non Formal Education Projectsto
3500 during the Vilith Five Year Plan peniod

subjectto availability of adequate funds.
Biodiveristy Convention
456. PROF.MALINIBHATTACHARYA:
Will the Minister of ENVIRONMENT AND
FORESTSbepleasedto state:

(a) whether India is a signatory to the
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Biodiversity Convention;and .

(b) if so, the salient features of the
Biodiversity Convention? ’

THEMINISTEROF STATE OF THEMIN-
ISTRY OF ENVIRONMENT AND FORESTS
(SHRIKAMAL NATH)(a) Yes, Madam. India
has signed the Convention on Biological Diver-
sity duringthe UNCED heldin Rio de Janeiro,
Brazil, in June 1992.

(b) The Convention, throughits 42 Articles,
establishes commitments on conservation,
access togenetic resources, transfer oftechnol-
ogy, and benefit sharingandfinance thatare
likely to make it animportantinstrumentforthe
conservation and sustainable use of allcompo-
nents of biological diversity. The salient fea-
tures of the Convention are that it recognises;

- intrinsic value of biological diversity;

- sovereign rights of States over their
biological resources;

the fundamental requirement of in-situe
conservation of ecosystems, and natural
habitats;

- thesupportingrole of ex-situe measures;

- the vital role of indigenous an d local
communitjes and women in the conser-
vation and sustainable use of biclogical
diversity, and the desirability of sharing
equitably benefits arising from the use of
traditional knowledge, innovations and
practices;

- theimportance and the needtopromote
internal, regional and global cooperation
forconservation; and

- requirement of substantialinvestmentsto
conserve biological; diversity.
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Utilization of Funds for Pollution control
inDelhi

457. SHRI K. RAMAMURTHEE
TINDIVANAM: Willthe Minister of ENVIRON-
MENT AND FORESTS be pleasedto state:

(a) the total funds allocated to the Delhi
Administration for pollution controlin Delhidur-
ingthelastthree years;

(b)whether the funds have actually been
utlized:

(c) if not, the reasons therefor; and
(d)thereaction, ofthe Govemmentthereto?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF ENVIRONMENT AND FORESTS
SHRI KAMAL NATH): a) An amount of Rs.
199.76,700.00 have been released by this Min-
istry during 1990-91, 1991-92 and 1992-93 10
Dethi Administration for pollution control.

(b)and(c). The Delhi Administration has
not utlised the fullamount due todelay inrecruit-
ment of staff and setting up of the laboratory in
the Dethi Poliution Control Committee.

(d) Delhi Administration has given atime
bound programme for expeditious utilisation of
thefunds.

Assistanceto Save Nilgiri Campaign

458. SHRI HANNAN MOLLAH: Will the
Minister of ENVIRONMENT AND FORESTS
be pleasedtostate:

(a) whetherthe Government have sanc-
tioned any financial assistance to the Save
Nilgiri Campaign under the National Environ-
mental Awareness Campaign Scheme; and

(b)if 50, the details thereof alongwith the
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programmes finalised therefor? A statement showing the financial assistance

granted to Save Nilgiris Campaign and the

THE MINISTER OF STATE OF THEMIN- programmes conducted under the national En-

ISTRY OF ENVIRONEMENT & vironment Awareness Campaign Scheme over
FOﬁESTS{ SHRIKAMALNATH): (a)and( b). the last six yearsis annexed.
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Whitten _Answers
anslatior]

arance of mining lease at Kodrama
DomchachforestsinBihar

© 459. SHRI MUHIRAM SAIKIA: Wil the
nisterof ENVIRONEMETN AND FORESTS
asedto state:

 (a)whetherthe Govemmenthave accorded
wironmental and forest clearansetothe min-
ase at Kodrama-Domachach forests in

(b) ifso, the details thereof;

' (c)ifnot, the reasons therefor:

 (d)whether the stone crushingindustries

iboth sides of Kodrama-Patnanational high-

yand Kodrama-Giridih Road are causing
ion; and

' (e)ifso, the remedial action takenin this

EMINISTER OF STATEOF THE MIN-
YOF ENVIRONMENT AND FORESTS

(c)Aproposalfor divrersionof 12. 00ha.vv
stladin that area for mining of facour of M/
and Samonth Co. Pvt. Ltd. hasbeen
dbythe Minsitry. Cetain lacking details
en sought fromthe State Government.

According to Bihar State poliution Con-
, air pollution is caused by stone
industriesinthe area.

e) The rermdial measuerstaken, include

i) Construction of windbreaking walls

SRAVANA 5, 1915 (SAKA)
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(i) Water spraying arrangements

(iii) Massive tree plantation

(iv) Concerned authorities advised notto
renew mining lease to the units without prior
consent of State Pollution Control Board.

(v) Site clearance as per regulations of the
State Government.

[English]

inquiry Committee onHastinapur
Sanctuary

460. SHRISUBRATA MUKHERJEE: Will
the Minister of ENVIRONMENT AND FOR-
ESTSbepleasedtostate:

(a) whetherthe Governmnentirave consti- -
tuted any inquery Committee to look into the
klilling of protected animals in the Hast ‘inapur
Swamp Dersanctuaryin Janyarythis year;

(b) if so, the details thereof;

(c) whether the inquiry Committee has
submittedits report to the Government;

(d)if so, the juindings of the Committee;

“and

(e)the actuiontaken thereon?

THEMINISTEROFSTATEIN THEMIN-
ISTRY OF ENVIRONEMNT AND FORESTS
(SHRIKAMAL NATH) (a) No, Sir.

(b)to(e). Donotarise.

12.00hrs

{English]

MR. SPEAKER: Now, we have some for-
mal business, before we take up the No
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Confidence Motion, which can be over within
one ortwo minutes and the we willtaken up the
No Confidence Motion

N@w we willtake up Paperstobelaidonthe
Table. '

12.01/2hrs.
[English]
PAPERS LAIDONTHETABLE

Annual Reportand Review onthe Work-
ing of the Supor Bazar, the cooperative
stores ltd. New Delhifor 1991-92 and
statement showing reasonsfordelayin
layingthe papers

THE MINISTER OS CIVIL SUPPLIES,
CONSUMETAFFAIRS AND PUBLICDISTRI-
BUTION (SHRIA.K. ANTONY): Ibegtolay on
the Table-

(1) (i) Acopy of the annual Report
(Hindiand Englishversions) of
the SuperBazar, the coopera-
tive Store Limited, New Delgi,
forthe year 1991-92, alongwith

~Audited Accounts.

(ii) A copy of the Review (hingh
and English versions by the
Goivernbmentonthe working
ofthe Super Bazar, the Coop-
erative Store Limited, New
Delhi, forthe year 1991-92.

(2) Staternent (Hindi and English ver-
sions) showingreasons fordelayinlayingthe
papers mentionedat (1) above.

[PlacedinLiberary SeeNo. LT 446/93]

Notification under essential Commodities
Act, 1955

THEMINISTEROF STATE INTHE MIN-
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ISTRY OF AGRICULTURE (SHRI ARVIND
NETAM): I begtolay onthe Tableacopyofthe -
NotificationNo. S.0. 484 (E) (Hindi and English
versions) publishedin Gazette of Indiadatedthe
5th Jyly, 1993 directing the domestic
manufacyturers of fertilisers to supply fertilisers ‘
tothe registered Fertiliser Dealers in various
States, Union Territories/Commodity Beard
duringthe periosfromthe 1st April, 1993tothe
30th September, 1993 (Kharif Season) andthe
submita stetementorany other return required
bythe controllerbythe 10th day of every montyh,
undersub-section (6) of section 3 of the Essen-
tial Commodities Act, 1995.

[PlaccedinLibrary. SeeNo. LT 4162/93]

12.02hrs .
ASSENTTOBILLS
[English]

SECRETARY-GENERAL:Sir, | layonthe
Table the folowing twnelty four Bills passedby
the Houses of parliament and assentedtosince
areporetwaslastmadeto theHouseonthe 14ih
may, 1993:

(1) ThéindustialFinanceCroporation
(Transferof Undertakingand R “peal)
Bill, 1993

(2)  The naitonal Thermal Power
Croproaiton Limited. thje National |
Hydro- elctric Power Corp‘oraiton-‘ |
Limitedandthe North-Easterm Elec-
tric Power Corproation Limited
(Acquistion of Transfer of Power
Transmission ystem )Bill, 1993.

(3)  TheGildBonds (ImmuniteisandEx-
emptions) Bill, 1993.

(4)  TheWildLife (Protection) Amedment
Biil, 1993.
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H (5) The Foreign Exchange Regulation
{AmenDment)Bill, 1993.

" (6) The Dentists (Amendment)Bill, 1993

~ (7) The Indian Medical Council
{(Amendment) Bill, 1993.

. (B)Theintereston 'delayed Paymentsto
Small and Ancillary Industrial Un-
dertakings Bill, 1993.

(9) The Acquisition of Certain Area at
Ayoedhya Bill, 1993.

B
. (10) The Essential Commodities (Spe-
cial Provisons) Amendment Bill,

1903

- {11) The constitution (Seventy-third
] Amendment) Bili, 1992.
(12) The Constitution (Seventy-fourth
& Amendment) Bill, 1992.

£
i

(13) The SARC Convention (Suppres-
sion of Terrorism) Bill, 1993.

* (14) The Finance Bill, 1993

~ (15) The Appropriation (No.2)Bill, 1993

. (16) The Code of Criminal Procedure
K (Amendment)Bill, 1993.

ditions of Employment) Amend-
ment Bill, 1993. '

 (18) The Criminat Law (Amendment)Bil,
3 1993.

‘ (19) The Terrorist and Disruptive Activi-
' ties (Prevention) Amendment Bill,
1993.

7(20) The Central Laws (Extension {0
* . Arunachal Pradesh) Bill, 1993.
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~ (17) The Becdiand Cigar Workers (Con-

' (21) The Tezpur University Bill, 1993,
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(22) " The Employment of Manual
Scanvengers and Constructionof Dry
Latrines (Prohibition) Bill, 1993

{23} The Coal Mines (Nationalisation)
Amendment Bill, 1993.

(24) The Salary Allowance and Pension
of Members of Parliament (Amend-
ment) Bili, 1993.

12.021/2hrs
[ Engiish]
BUSINESS ADVISORY COMMITTEE
Twenty-ninth Report
[English}

THEMINISTEROF STATEIN THE MIN-
ISTRY OF SCIENCE AND TECH NOLOG\%
(DEPARTMENT OF ELECTRONICS AND
DEPARTMENTOF OCEANDEVELOPMENT)
AND THE MINISTEROF STATE IN THE MIN-
ISTRY OF PARLIAMENTARY AFFAIRS(SHRI
RANGARAJAN KUMARAMANGALAM): On
behalf of shrividyacharan Shuklalbegtopresent
the Twenty-ninth Report of the Business Advi-
sory Committee. :

- MR. SPEAKER: Well will not take up
Matter under rule 377. We will now take up
further consideration of the Motion of No-confi-
denceinthe Council of Ministers movedby Shri '
Ajoy Mulkhopadhyay onthe 26th July, 1993. Shri
Vajpayee may speak now.

{ Translation]

SHR! -GEORGE FERNADDES
(Muzaffarpur): Mr. Speaker, Sri, youare goiing
tostart the diasassion on the Non-Confidence
motion butto have anobection | have a copy ofF
syncpdip of bates,’ for yesterday with the in
whichihe speechesof alithe members are and
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‘it’ is mentionall that so and so member sup-

ported oroposedthe motion. Inthe verybeging
of my spech it has been withen that

"Enghish]

“Shri George Ferandes opposing the Mo-
ionsaid

[Translation)

They work throughout the
night. (interruptions)
[Enghsh)

MR. SPEAKER: This mistake has to be
corrected. | think we witt look into it.

| Transiatior]

SHRI RAM NAIK (Bombay North): T hey
are helpless (interruptions)

[English]

SHRI MRUTNAYA NAYAK (Phulbani):
Sir, before the Motion is taken up, | would like to
make one point, it seems thatthe contention of
the Motion is on the scam and the JPC has not
submitted its report. Arewe doingjuste tothe
tuntioning of the JPC by admitting such a Moien
I think you will consider it.

MR. SPEAKER: Well. I think aliMembers
are very senior Members and they know the
procedure and rules and | am sure that the will
follow the rules and discuss the matter in an
apporpnate manner.

1205hrs

MOTION OF NO-CONFIDENCEIN
THE COUNCILOF MINISTERS-CONTD

{English)

MR. SPEAKER: Shri Vajpayee may now
speak
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SHRI ATAL BIHARI VAJPAYEE
(Lucknow): Mr. Speaker, Sir, itis needless to
say that | rise to support the Motion of No
Confidence in the Council of Ministess. The
presentGovernment was constituted open21st
June, 1991. More thantwo years have passed.
When this Government was constituted it was
notin majority. Eventoday itis notin majority.
Butithassucceededinprovingits majonty inthe
House. The Government is running and if my
Congresscolieagues like, they may consider it
agreat achievement.

Atthe time of constitution of the Govern-
mentthe country was fed up with 12 month and
6 month-Governments. Itwas in search of sta-
bility. The peopile of the country wantedto get
relief from economic crists, which was mainly
acreation of previous Congress Governments.
Th peopie were hopetut with the aged, enhght-
ened and experienced leader, ShriNarasimha
Rao, that under his leadership, the new Govern-
ment will kead the nation in the right direction.
Because the Congress Party was feeling it
leaderless after the death of Shri Rajiv Gandhi.
The peopie thought that dynastic rule was com-
ingto anend and politics would take a new tum.
The people had exceptions from the Govern-
ment. Inthis optimism the people forgetthat the
Prime Minister had been working as the Minis-
ter in previous Congress Govemnments also. It
had gone into oblivion that Shri Narasimha Rao
was handlingthe Ministry of Home Affairs when
innocent people were being killed after the mur-
der of Shrimati Indira Gandhi. The people forgte
the matter regarding the St. Kitts.

The hon. Prnme Minister had proposedto
run the entire country on the basis of consensus.
Efforts were made to get rid of economic crisis.
But this situation could not be maintainedfora
longtime.

Congresssession was heldin Tirupati. |do
not know whether it was an endeavourtolink the
politics with the religion or not. Butin Tirupati
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people observed with surprise that the former
Minister of External Affairs was taking a letter
regarding Borfors case to hand overitto some-
body. He forgotthe manfromwhom he hadtaken
the letter. But he could not forget the man to
whom it was to be delivered. In Tirupati session
he had played a privotal role by presented a
resolution on foreign policy. He had ddeuased
to be a Minister External Affairs people were
perturbed.

Mr. Speaker, Sir, my colleagues belonging
tothe Congress Party discussed the economic
reform, yesterday. They had highlighted the
changes took place to some extentdueto these
economic reforms. Butthey have not discussed
the otherside,. the darker side of the situation.
Externale debtis increasing. | do not wantto
make my speech ditficult by quoting dates. But
the statistics are very clear and the country is
under debt. The situationis that we will haveto
take loanjusttopay the interestincurredonloan
taken. ltisfactthatforeign exchange reserve has
increased. But proper attention has notbeen
paid to the deteriorating financial postion. Debt
has increased. Import has increased. As re-
gards export, th position is totally hopeless.
Customs Duty has beenreducedwhereasithas
notbeen done inthe case of excise-duty. indig-
enous industries areinthe crisis. Factors anre
onthe verge of closure. The Prime Ministerhas
said inthe statementthat if we getfertilises at
cheaper rate why should we purchase indig-
enous fertilisers Would the Government allow
tactories in the country to be closed down.

THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAO): Atthe some tme | had also
saidthatthe Govemment would make sfforts to
make these factories economically viable.

SHRI ATAL BIHARI VAJPAYEE: it any
factoryis runninginloss, closure shouldbeits
the last resort. If improvement can be made
productioncanbe increased and costcanbe
reducedthenitshouldbe done andthe Govern-
mentshould notclose itdown. The Govemment
is saying somethingand doing somethingelse.

Thefactories are goingto be closed down. The
labourers are becoming jobless.

On 16th December, 1991 the Minister of
Finance had said in this very House that the new
economic policy would neither have unempiloy-
ment nor close downthefactones. This assur-
ance has notbeenfulffitied. | was going through
the Report of Parliamentary Standing Commit-
tee on Industry. The Government has allocated
large amountfor voluntary retirement scheme.
Perhaps it hadthe intention to spend Rs. 788
crore under thisheadbutwhere are the altemate
opportunities of employment and there have not
been provided. The workers should be given
proper training and be engagedin some other
usefuljobs. The Govemment has failedtodo so
in this regard. Mr. Speaker, Sir, the basis of
industry inthe countries not sound. There has
beenreduction in generation of hydei electricity,
production of crude oil and fertilisers. The pro-
ductionof crude has been goingdown andimport
of petrothas beenincreasing. We are spending
Rs. 22 crore as foreign exchange every year for
the purpose of petrol. Now ithas become difficult
to understand the economic scenano as ex-
plained by the Minister of Finance when there
hasbeen reductionin production of hydel elec-
tricity, crude oil andfertilisers.

Mr. Speaker, Sir, the Dunkel Proposals
have become the topic of the day in the country.
Contrary statements are beingissued. The Min-
ister of Food andthe Minister of Agriculture arg
notpresenthere. The Minister of Commerce has
retired from the membership of the House. He
has been put in trouble. Really he is my old
colieague. | have sympathy with him. Same
arrangement should have been made for h_u_s’r&
election from somewhere? The Governmentis
solvingits purpose by leaving him in the midst.
Butlwas refeging to Dunkel Proposals. The
statements of Shri Jakhar Saheb and former
Minister of Commerce are tollay different. The
Prime Minister oes not speak anything atatl.

SHRIMRUTYUNJANAYAK: He will speak
afterwards.
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SHRI ATAL B#HARI VAJPAYEE: Yes,

he will have to break his silence tomorrow,.
But it is a policy related matter. Could

consensus not be achieved in respect of

economic reforms? Whether any such ef-
forts were made? | do not think that the
colleagues sitting on my left do not want
economic progress of the country or o get
rid of the country from economic crisis. (f
there are difference in modatities. those
could be discussed.

Mr. Speaker, Sir, we had welcomed this

new economic pokicy withithe hopethatunnec-

essary controts would be removed practice ot
delaying tactics would be stopped
entetprenurshipwouldbe give full opportunity to
prosper and we woukdbe able toface the chal-
lenges of the changing world. But what hap-
pened? There wasasecutities scafm. Perhaps
the Minister of Finance might rememberthat|
had cautioned about it while speakingon the
Budget. Atthattimewhenthere was the boomin
the share market, the Govemment, the Ministry
of Finance, the Ministry of Finance. The Re-
serve Bank of Indiawas busy mse#f-prass and
watchingthatboominavery happymooditwas
being consideerredd as sucess of economic
reforms. Atthattime | cautioned the House that
we have no objection in bringing the tiger out of
the cage. Butwe will have to keep in mind that
thistiger may notbe converted into a man-cater.
Butithappenedso. Thatman-eateris hunting
oneafteranother.

Mr. Speaker, Sir, | donotwanttogointothe
Securities Scam of Rs. 5000 crores, since the
matter has been referred to a Parliamentary
Committee. | would like to congratulate the
Chairman and the Members of the Parliamen-
tapy Committee because they have been dis-
chargingtheir duty property till now. Duringthe
regime of previous Govemments we had deval-
ued not only the Parliament but puta question
mark on the refiability of Parlliamentary Com-
mittees. My colleague, Shri Shakarandiji is
present here. The report presented by himis
aiso available here. The opposition didnotpar-
icipate in it. twas our mistake. But the matter
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wasoovered-up. Now inthe light of revelation of
secrets being made in the case of Bofors, the
Reportofthis Parliamentary Committee stands
nowhere.

We hopedfromthe present Parliamentary
Committee to follow its traditions, though ithas
theMembersbelongingtodifferent parties would
try to bring out the facts rising above the party
kine. | hope that this traditon will be maintained
anddd the Parliamentary Committee will not

~ only touch the matter ordinarily but go into it

deeply.

Mr. Speaker, Sir, this No-Confidence Mo-
tionis notrelated tothe economic condition ofthe
country. | had discussed economic condition
earfieralso. Todaythe corruptionthathas spread
over at the high level is the matter of grave
concem forthe people of the country.

Whatis happeningin other countnies of the
world? | remember that once Shrimati Indira
Gandhi had said “Corruiption is a global phe-
nomenon”, Perhaps she wantedto save the
country from outside attach. Regardingrampant
corruption in India she said that it was a world
widephenomenon. Buttodaya globalchallenge
isbeinggiven against this globle phenomena. A
movement is going onto purify the public life in
Japan, Italy Britain, Germany andMexico. Two
industrialistds have committed suicide in taly.
Hundre areinjail. Many are being putinlocks
onthe charges of corruption. in Japan, the 45
yearsoldparty had been defeatedin elections.
That party had pllayed an important rule in
makingJapanstandonits feetafter defeatinthe
war. corrupt politicians unscrupulous industri-
afistsandmafialeadershadenteredintoanexus
there. Theprocess of exploitingthe country has
been goingonforyears. Inthe last, the people
havetakenarms up andit has usedinsurgency
inthe Liberal Democratic Party.

AMinisterin Britain hadtoresign andthere
were similar cases in France and Germany,
Youcannot, therefore; prevent someone from
referringto corruption oryoucannotsay thatthis
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is an exaggerated view of corruption or you
.cannot say that this is an exaggerated new
corruption orthatefforts are beingmade totake
political mileage out of it. The question remains
as to whois involved in the scam? The issues
related to scam are coming up which are
unlikely to be covered in the probe of joint
Parliamentary Committee. Allegations are be-
ing leveled against people occupying tigh posi-
tions? Why isit so that a particular personwho
says somethingagainst another personholding
~ Commandingposition getsthe confidenceofthe
majority of the people of the country? Why is th
is crists of credibility It is unfortunate for the
country that the people are watching with con-
cernthe critical decision whether the hon. Prime
Minister is right or what is being said by a
stockbrokeris right,. On my part, | cansay that
Ibelieve inwhatis being saidby the hon. Praime
Minister, but my belief is not enough, whatis
importantis what the people think. Why isthere
so much erosionof credibility? The tact remains
that there has been erosion of credibility and the
reasons is that there have been a number of
incidentsirithe last 2 years resulting in foss of
faith onthe partof people. Nowthe country faces
credibility cnsts and we have to find out the
reasons. | feel anguished while sayingit, but now
youcannot keep mum overtheseissues.

Mr. Speaker, Sir, | rememberof the days,
30yearsbackwhen ShriJawahar LalNehruwas
the Prime Minister in 19956. Shn Kshevdeo
Malviyathen was a union Minister in the Minis-
try of Mines and Energy. He has sorme transac-
tion with Sriajjudinand Company. Therewas a
raid inthe Office of Sirajjudin and Company in
1956. There was an allegation thatthe company
hadindulgedin the evasion of income tax and
custom duty. The documents that were seized
inthe raid hadthe deferencetatmoneyhadbeen
givento some Union Ministers. A Calcutta daily
published an in this regard in news edition of
February, 6, 1963. The question was raised in
the House and the Prime Ministerhad assured
to set up an inquiry Committee. Shri Malviya
acceptedin the executive committee meeting of
Congress Parliamentary Party thathe hadrec-

ommended to Sirajjudin to provide Rs. 10 thou-
sandto acandidate who was contestingassem-
bly election from the Minister's Pariamentary
Consutituecny. The Prime Minister consuited
the Attorney General and set up a Commitiee
underthe Chairmanship of Supreme Courtjudge
Shri Das. Malviya ji had a complaint that the
report of Das Committee was not being shown
tohimandthat he was hotbeing allowedtogo
before the judge alongwith his lower. Nehru Ji
sadthatthere wasnoneedofthatandthathe had
setupthe said inquiry just for his own satistac-
tion. Report of the Commitiee, however came
later on and Malviya Ji had to quit. This hap-
pened 30 years back. The matterinvoived Rs.
10thousand and subsequently the Ministerhad
to resign. Now after 30 years in almost similar
circumstances there is no resignation even
though the matter involves mitlion of rupees.

Now no one asks for the resignation of the
Prme Minister. We the Member of Opposition
parties make this demand. The hon. Pnme
Minister does not ask & resignation from his
colleagues nor doesthe Congress party ask for
the Prime Minister's resignation. Thatis why
this motion of non-confidence has beenmoved.

We should, however, think of this degen-
eration. Mr. Speaker, Sir. Nehru Ji did not
compromise even though the matter involved
Rs. 10thousand only. How many of us cansay
fromthe core of our heants thatthere has been
nodegradationinpolitical life. Thereis anexus
between Politicians in political life. Thereis a
nexusbetween Politicians andcnminalsAnews
has appearedthat perhaps acommitiee under
the Chairmanship of ShriRajesh Pilothasbeen
setuptotrace the aforesaid nexus. Now | would
lieto know whetherany such nexus has been
traced and whether any action has beettaken.
Why so much time was taken to deny the
allegation brought forth by HarshadMehta. This
has notbeen determined sofarastowherethe
hon. Prime Minister was present during that
time. Contradictory statements are beingmade
anddyferentfacts are comingtolight., Thishas
aggravatedthe suspicion. This should nothave
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been so. it should have beenclearly denied on
the very next dayHashrd Mehta did notmeetthe
Prime Minister. The issue of taking money
couldhave neededautomatically. Buttherewas
nosuchdenial;. There was a complete silence
inthe beginning. twas perhaps thoughtthatthe
issue would not Istlonger. We have to under-
stand that the issue of corruption grips the
country today. Corruption has become apartof
the systemithas become away of life. When-
ever there have been changes in setup of the
country there have been changes ontwo occa-
sions in the post and third is on the cards.
Corruption has beenthe mainissue on altthose
occasions. The clarion call for purification in
Pubiiclife given by Jai Prakash Narayanandthe
movement forrestructuring of Gujarat hadbeen
responsible forachange overthere. ltis different
that the change was short-lived, byt the fact
remains that people want change. The Befors,
issue was the main issue of the elections in
1889. Now once again the issue of corruption
tops the national agenda. Youmaywhatithasto
do with the common people. It is deeply related
tothe sentiments of common people. They have
toresortto bribingin matter of daily life. Workis
of done whiteout bribing. There are complaints
of mass-scale transiers need through bringing
in President’s ruled states. Transfers has be-
come a business. Bribe is not called bribe in
Uttari’radesh, tisratherknownas

‘Suvidha Shulk The Common people are
affected by this pracice. They Induige into this
prctice since they have to compromise for get-
tingtheirwork done. They cannotjeopardiisetheir
work by resortingto quarrels. They, however,
feel pained, They haveto goto officers., police
stations, courts etc. in connection without their
work. Corruption has come general phenom-
ena. Soi when corruption on high level is ex-
posed, and when it come to the notice of a
farmers who ploughs the fielded orto an artisan
of Mudabad who makes utnsils or to the poor
womenof my constituency of Lunchengagedin
Chickenwork we see a smile on their gloomy
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faces. ltis, however a ditferent . after that their
smileis shortlinede andthey haveto weep later.

lask, shouldthere notbe aserious consideration
overtheissue of corruptipn? Should we over-

look the issue related to harshae Meta l would
saythatth allegations made by HarshadMehta
would not have held water had the two col-
leagues of the hon. Prime Minster | fail to
understand as to whattype of colleagues they
are would not have demanded for political pro-
tectiontobeprovidedto HarshadMehta. |amnot
ware of the stationthat made Shn Shared Pawar
to make such a demand. i is said that the
adoptedthis standto escape allegations thatwe
likely tobe inflicted on him. Shri Arjun singhhad
gonetoapprise and no soonerhadbe comeback
than he alsodemandthat HarhadMehtabe given
political protection. When colleagues ofthe hon,
Prime Minister suggest that the particular stock-
broker should get protection, what impression
will the common people form? Did these Minis-
ters, ask th Prime Minster before making such
astatements. These contradictory things sup-
portthe suspicion. There were cases on cormrup-
tion and allegations were also heaped earlieron
high positions. The majority that the paths mus-
tered by masking compromises and horse trad-
ing cannot do justice to the country. The.

- Government isbuyingelectic locomotives.The
Parliamentary Committee which opines that
hereis noneedof buymgelectomlocomotlves
sincethe institutionte cnitaranjan Locmotive
can suffice the requirrement. Government is
buying ellectric locmotives. There is a the
requirements. The Chairman of the Parliamen-
tary Committee belongs to the Congress party
andthe composition of the Committee has a
majority of Congress men. The Committee is
unanimous and | have extracts of the report with
me. It has been stated in the report that the
Finance Commissioner did not perform his
duties. The suggestion of the two former Chair-
manwere ignored. There was adeal of those
engines whichwe did notrrequre. |amnotware
astowhatirregularshadbeencommittedthere,
butwhen the unanimous report of a Parliamen-
tary Committee is rejected inthatmanner, itis
butnatural inthe situations it prevails, tohave a
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suspicion. How did the situation deteriorate to
this extent. Howisthere somucherosionin the
credibility of political leaders. | also find myself
apartofit. Where have we reached, where are
we heading to? We are not in politics for this.
Those who sacrificedtheir lives andyouthin jait
for achieving freedom are in docks now. We
were desturiedtowitnesssuchbaddaysthatare
there now. We are now required to take bold
decisions unambigous designs. The cahoots of
corruption should now be closed and for that
certain steps are requiredtobetaken. Imaybe
excused, but | must say that this Government
cannot take those steps.

The Congress Government could nottake
any meaningfulstepstoeffectelectoral reforms.
Thisissuesthere forseveral years. Thisissue
was raised even during 1977.Can electionbe
foughtwithaut black money? Whatisthe source
of black money? We allthe aware of the source?
Those who provide us black money for fighting
elections wantourrecommendations when the
elections are over. Democracyis disgraced, the
faith of the common people is shaken in the
system andfingers are being raised against the
leaders.

Can we not be serious about electrical
reforms? A Select Committee was constituted
under the Chairmanship of ShriDinesh Goswami
Where are the recommendations of that Com-
mittee? The rulingparty is notinterested inthese
matters. They are not concumed aboutfighting
elections though honestly eamed money. The
elliection expedite is increasingmanifolds. Mr.
Speaker, Sir, | had contested election for Lok
Sabhatorthefirsttimein 1957. had two jeeps
at that time. li took one jeep from Lucknow
whichwas providedto me by my party and the
other jeep was provided to me the people of
Balrampur. They had collected money to pro-
vide me petroleforthe jeeps cananyone contest
Parliamentary elecctions withtwo jeeps at his
disposaltoday. A limithas beenimposedthrough
rules which is ridiculous. Is misleading ac-
counts notpresentedinthisregard? Do we hot
start our Parliamentary carrerfromthatpoint?

Doesit notbite our conseince? we wake up only
attheinstance of some bigact of corruption and
we become oblivious ot it onty littie later. This
tendency should be checked. Elections fought
withthe aid ofbtack moneycannotgeneratepure
political atmosphere.(interruptions) Mr.
Speaker, Sir, i our colleagues of the Congress
Party feelthat what | am sayingis worth object-
ing, then | have nothing to say. (interruptions)
Yes, thatis what |am saying. This | have already
said. | am also the part of this system, but why
should we all notchange the systems and why
not this Government should first be changed
before webeginthe whole system. This Govem-
ment has completed two years but not steps
have beentakenby itin this regard. Allegations
arebeing heapedone afterthe another | was just
referring to the issue of electric locomotives.
Simitarty, there is anissue related to Gold Star.
Famity members ot Ministers are involved in
these cases some where or the other Whatis
this all? These are serious things. What is
- quiredistogive afreshthoughtonitinanew

vy

Bhartiya Janata party has decided in its
Bangalore Session, that it would acceptmoney
for elections only in form of
chaques(intermptions)

Our colieague Shri Indrajit Gupta asks
whether we were not accepling it earlier. He
know the answer himself. | do not expect such
a reaction from, him. The matter calls for a
unanimous decision. A new initiate canbe taken.
Betterlate then never. Let us decide. Expenses
of the party is not mened with the expenses
incurred by candidates. The party may reportto
undue expenses What is the source of this
income? This is polluting the public life and
political workers are deviated. This shouldbe
checked. We canmake abeginning. Dowe early
prossess willpower tor it? Can we give a new
orientation or should politics go on following
power by way of manoeuvring? This practice
shouidbe alteraed. The issue of purity in public
lifeis here before us with all seriousness. There
shouldbe some soiutiontoit: butthe questionis
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what is that solution and who is to find it out?

Mr. Speaker. Sir, it is argued that potitical
stability is required in the country. Forachieving
that stability, itcan also be arguedthatwhatis
happening should be allowed to happen. All
night, stability mustbe there. but now the country
hasranchedsuchajuncture, thatwe cantake up
some basic changing without affecting stability
what ! meantosayis that systemis setonthe
path of development and therefore bold steps
shouldbe takentobringself-reliance. Therewas
ablood bathin Punjab inthe wake of termirose.
butthe valiantfarmers of Punjab never putdown
their ploughs. They never sherked from their
work. Presidentrs’s rule was imposed . army
was deployvedbutthe people of Punjabremained
engaged in theirwork. They were fighting out
terrorism onthe one hand while on he otherhad
they kept filling the granaries of the country.
Severaiforeigners asked methatthough Punjab
1sthe budgets supplier offrodjrainswhywasthe
Government not abie tc curb tarrorism there
Whatwould happen? | told thatterrorismwould
be contained andthe farmers of Punjabwould
not also putdown ploughs. Guns were defeated
hypioughs.

ANHON. MEMBER: Who solvedthe prob-
iem. The Congress Party.

SHRI ATAL BiHARI VAJPAYEE: | was
expecting this question.

SHRIMADAN LAL KHURANA: Whocre-
atedthis probiem?

SHRIATAL BIHARI VAJPAYEE: When
youask astowho sotvedthe problem,. Khuranaji
is right to ask as to who was responsible for
creatingthe problem. finterruptions Aftercreat-
ingthe problem. they were ieast in meditation
like sages. We shouldnotgointoit. The people
of Punjab deserve thanks. | would like to thark
the Sikhs of Punjab whc are struggling against
territorism and are determined. if you say that
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the Governmentis responsible forimproving
the situation then Kuranajiis very much rightto
askas towho ultimately created this problem.
(interruptions) They say that say should
simitalyibe as allowed to induiged in corruption
whichwouid ultimately enable then to improve
the situation of Kashmir as well. Mr. Speaker,
Sir, deterioration of situation in Kashmir can
aisobeatibuted atlengthtolack of cleandiness
inpubticiife. Asum of Rs. 72 thousand croers
has been provided by the Centre forthe devel-
opment of Jammu Kashmir. Yet there is no
changemntheife of the poor. People aredeprived
of tems of assented requirements. Money has
beengrabbed. Thisis also one of the reasons
why the youth of kashmir have gone astray.
Corruptionbreeds disintegration. It desecrates
all walks of life. This corruptions is also a
hindrance to the pace of our economic polices.
Soplesscontrol and regulations are better. Qur
Solleagues sittingto my left side should note the
pointthat practice of proviging quote permit will
resultinto exploitation of the people. 'tis rightthat
the State has its responsibility in a developing
economy. I this regard we donot agreetoth
policy of the Government. This is a developing
country. Here 38 per centpeople areliving below
the poverty line. There shouldbe such Govern-
ment whichmay take care ofthem. lt shouidbe
sympathetic towards them and have compas-
sionforthem. This country has beenfamous for
its humanitaraism, and kindness. But day the
source of mercy in goingto be dned up. Butthat
isadifferentaspectand ! donotwanttogointo
its details. some people are distressed. There-
fore, whenever any issue of corruptionis raised,
itshouldbe clanfied and contradicted immedi-
ately. immediate action shouldbe taken andthe
guilty should be puniched.

Mr. Speaker, Sir, | have a copy cf the
interview given by an hon. Minister of State inthe
Central Government. Heis also involvedinit.
His interview was taken for a Doordarshan
programme There is a ‘Pritish Nandy Show’
programme of the Doordarshan forwhich the
interview of an hon. Minister of State was re-
corded. its cassetteis available here and literal
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reporting has beencovered here. This interview
was taken after the Ramaswamy episode. Per-
haps you might have understood my indicationi
astowhois thatMinister State He was asked.

[ Transtation)

Do you not feel that this has somehow
blurtedthe moraleage of your Party's posttioncn
corruptioninthe high office?

| Transiation)

The answeris quite long. Therétore, i would
notliketo read it completely. | am quoting trom
it. ShriBhardwajis stating.

! Translation)

“What about the scam: how many of your
Ministers are there? | know personally,
several people who used to roam about
and flaunt around with Knishnamurthy,
Chaturvedi andthis Harshad Mehtawas
ineverybody' bedroom. Fortunately. |was
Minister of Planning. Otherwase he would
have come tomy houses alliso. He gave
lotof moneytothe people, people. political
people.”

MR. SPEAKER: Youcangivealist. You
may not quoteit.
(interruptions)

| Translation)

SHRIATAL BIHARI VAJPAYEE: | would
like to congratulate Shri Bhardwai for this
outspokenness. It proejcts the position of the
intemal health of the Congress Party. The
Cabinet s divided. They are at daggers drawn.
Howcantheygive anew directiontothe country
If the county1sto be inspiredforthe reconstruc-
lion it should have a inspiring, pure-seifiess
leaders. First the hon. Prime Minister had
‘formulatedthe policy on the basis of pungent

but liberal nationalism. The same was the
tragedy with Shri Rajiv Gandhi. His speech
delivered at Bombay did not comply with his
dreds he performed. | do notknow what sort of
curseitis. Butlwould ke totake you take to
the statement ot Shri Bhardway.

MR. SPEAKER: No. No, nctlike this.
(interruptions)

SHRI ATAL BIHARI VAJPAYEE: No.
Mr.Speaker. Sir. itis very essential. i amready
to authenticate t.

Aliright | will be brief
{Enghsn!

“Q. There are lobbies within your Party
which have vested interests in the way that
decisions gc in case of ike Arjun Singh .in
case like Shared Fawar™

A_Anun Singhis my swarenemy today
lamnotinvolved in hus liigation. He does not
rely on me. He 1s a frnevd of Shivdhankar.
FotederaandBhahjanLal Thisisbiggroupand
very moneyedpeople. Theyhave seetoithat
| reman only a Mimister of State and firstthey
succededin puttingme into the plank thatif he
remains there. he will not allow this. | have
never allowedthem a succeeding never. | told
Raiv Gandhi that Bhajan Lal was abusing your
motherwhen | was defending her andthenhe
switchedover ightly cormngto Sanjey Gandhi
in 1988 brought all his Cabmnet. in the open
Cabinet. andthem his presert Pnme Minister
scoldeddme “What are you saying. why doyou
speak like this?" | saidwe areee cheating the
ladger. Buta Singh was an Akal Shivshkar
was maceration actuaily.. | give him setheter
in Detim but all these are my enemies today
whomi helped. Because | did notshare their
moneythey hadcollected. somuch money you
cannotimagmne.”
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SHRIBUTA SINGH (JALORE): Iwasan
Akali, no doubtbutthis Party nevercollected
the money. ’

[ Translation]

Mr. Speakef, Sir, whatdothe people say
aboutit?

SHRI NITISHH KUMAR (Barh): A lie
- director test of Shri Bhardwaj ji should be
done. (interruptions)

SHRIATAL BIHARIVAJPAYEE: ltisnot
limited to what the political oponeents say itis
farbeyondthis. ithascrossedthelimit. Weare
entrapped in a very critical situation and itis
necessary tofullthe country hisof it. We should
think aboutit. Ifthe successive Governments
contune toplay eith the future of the country and
if th leaders are concern about their vested
interests only, then what will happen to this
country?

| know that | have made certain harsh
comments. Centrally | am not in a habit of
making such harsh comments, but today |
couldnotrestrain myself. | have beenaMem-
ber of Parliament for 30 years. | have seen
many Prime Ministerone after another, butmy
new point had never been negative. | have
neveropposed forthe sake of oposition alone.
Buttoday | am compelledto speak a truth. If
somebody is but by my comments | beg his
pardon. Butwe should notdo any suchthingfor
which the future generation may noteverfor-
give us. We should keep this in our mind, this
ismy request.

[English}
MR. SPEAKER: shallweriseforlunch ?

Thankyou . We wiillcome bankto the house at
2.00P.M.
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13.00hrs.

The Lok Sabhathen adjourneednedfor
Lunch till forteenof the clock

The Lok Sabhare-assembled after
Lunch atfourminutes past Fourteen ofthe
Clock

[MR.DEPUTY SPEAKER in the Chair]

MOTION OF NONCONFIDENCE IN
THE COUNCIL OF MINSTERS CONTD.

[English]

MR.DEPUTY SPEAKER: Shri Somath
Chatterjeetospeak.

SHRI SOMNATH CHATTERJEE
(BOLPUR): Hon Speaker, had said that he
would call Shri Chidambaram.

MR. DEPUTY SPEAKER: Would yo
like to speak, Shri Chidambaram?

SHRI P. CHIDAMBAR,
(SIVANGANGA): As you wish.

SHRI SOMNTH CHATERJEE: L.
hearthem also.

MR.DEPUTY-SPEAKER: Allright. You
speak Chidambaramiji.

SHRIP.CHIDAMBRRAM: Thankyou.

Mr. Deputy-Speaker, Sir, after the inter-
vention of hon. ShriVajpayee thereis no doubt
inanyone’s mindabout the fate of this Motion.
He wasreasonable, eventempered, friendly
and virtually set the tone for what | believe will
betheinevitable resultof thisdebate, the defeat
of the Motion of Non-Confidence in this Gov-
emment. Yetasthedaywears onandperhaps
tomorrow,. the fevermightrise. Hemighthear
distingushed Members raise the level of rheto-
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ric raise charges and accusation against this
. Government and ask that this Government
shouldgo.

Inthe brieftime that | will take, | shall try
togive reasons, | shalltryto presentsomefacts
and i shalitry to meet with some basic funda-
mentalissues which troubllel many of us, not
only as Members of Parliamentbut ascitizens
of this country. Firstly. this distinctionbetween
amajorty and confidence. From day one-we
know andif at any time, we have forgottenthat
we have done so at our paril and | think , we
should be remanded of that we are nota Gov-
emmentwith an absolute majority inthishouse.
Andif anyone of ushas actedas if we have an
absolute majority, therefore, not willingtoforge
aconsensus, | think, we wouldbe reminded of
that. But not having amajority isnotthe same
asnotenjoyingthe confidence of this House, it
is notthe same as notenjoying the confidence
of the people. Today as we speakinthisHouse,

we speaknotonlytoeachother, wealsospeak

tothe people atlargein Indiaad abroad. The
people of India and the world look to the Parlia-
ment of India to provide the leadrship, to pro-
vide the diction towhere this country willgoand
what ourgoals are andwhatourdestinationson
are. Indriajit did not have a majority for several
months of her Government.

Yet, she commended the confidence of
this House and the confidence of the people.
Lookingback, | havenohesitationinsayingthat
although the Rajiv Government had a over-
whelming majorityin the House, at some point
oftime, towards the end of the tenure of that
Government, we seemto have lostthe confi-
dence of this house and the confidence of the
people and it was relfected in the elections.
There is no harm in admitting that fact. But,
today, | believe, we enjoy the confidence of this
Houseandthatwillbe demonstratedtomorrow.
lalsobelieve and | say with humility, we enjoy
the confidence of the people of this countryand
what will be demonstrated wheneveranelec-
fion is called which. | believe, will be called

- afterthis Governmentservesitsfulltermoffive

years.

SHRI NIRMAL KANTI CHATTERJEE

(Dum Dum): A very substantial part.
\

SHRIPC. CHIDAMBARAM: Sir, letme
firstdeal with this rather extraordinary configu-
ration that we findin this Non-confidence Mo-
tion. There are parties which supportth emo-
tion, the substance ofthe motionas well asthe
reasons forthe motion. there is party which
believe its leading spokesman said that they
supportthe substance of the motionbut notthe
reasonsforthemotion. And, we are aparty who
oppose notonly the reasons forthe motion. we
also opposethe substance of the motion. The
House s, therefore, not unanimous in either
supporting the motion or opposing the action.
TheHouseisadividedhouse. Ifis dividedinto
two ways ;it is divided three ways. perhaps
more than three ways. In a sense, it is a
reflection of the mood of the people.

SHRINITISHKUMAR (Barh)What about
the divisionin the ruling party?

SHRIPC.CHI'.DAHMBRAM: Inasense,
itis a reflection of then mood of the people.
Thereishope amongthe people, thereis also
a sense of despair . There is a semnse of
satisfactionthat we have made press, thereis
also a sensed of disparity that we are not
moving faster. There is satisfaction that we
seem to have come to grips with the problem
ofterrorrimin Punjab ,but there is despairthat
theproblemin Kashmirseemstobe gettingout
of hand. We could got on; | could multiply
example. Butthatisthemoodofthe people, it
is not surpassing that the House alsorelects
the modofthe peoplethe Houseis also divided;
Ithe House is notunanimous the House willnot
be unaminousin this motion andthat, | elieve,
is another reason why this motion will be
defeated.

Sir, lwanttojusttake afew minutestotatk
about one of this reasons, one of the limbs of
agreements in the motion the fights against.
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communalism andthe charge. Thatthe Con-
gress Party and the Congress Government
have been softon communalists.

Sir, | believe that all of us wish to build a
secularandpluralndia. Infacteventhe B.J.P.
says, wen it has to say, that they believe in
secularism. The questionis of our definitions
of secuarlism. What do we meanby sayingwe
are ‘secular'? Whatdo we mean by saying
we wish tobill a plural society” ?The Consti-
tution speaks of a secular india a secullar
State. Inthe beginning. our findingfathers, at

- lestas some of use were growing up, we were
toldthatthe State will scrupulously keep away
from religion, the State ad religion will be
separate. Butourthe years, | think we dibuted
on this approach. We started | belive quite
genuinely, talkkingaboutserve dnarmamasbhav
respectforallreligions. Today , wurt we findis
respectforall religions has degeneratedinto
respect and tolerrrraniese for every form of
fanticism and obscurantism.

Charlatans, mountebanks, bogns Godmen
seem to spread their wings everyday. This
fanaticim and obscurantism andthe desire to
ridetopoweronthetigerofafanatic, obscuran-
tistdogmaticideological has fuelled and sharp-
enedthe edge of communal hostility among
various communities. The BJP thinks, and I do
notthink they hide t, thatthey will ride to power
on this wave for a communal, fanatic and
obscurantistideology. Infactthere have al-
waysbeenthree Vahpayee-the post Vajpayee,
the philosopher Vajpayee and the politician
Vahpayee. Today | did notfindthe post Vajpee
nordid!findthe philoso Vajpayee whowenton
TV and said who will listen to the vioce of
santity? Whenthe proclaimede with anmgush
who will listen to th evoce of santy when be
proclaimed with anguish who will listen to the
voice of sentry? he was not addressing the
Congressbenches; he was addressing hisown
party. Today the oppositeis absentthe philoso-
pher is absent view have the political who
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speaks about a change of Government, a
politicran who think he is on the threshold of
power. | wish him well like | wish everybody
well. Myfearis, if wedonotake up, itthe secure
force do notuntie, Mr. Vajpyee may wellturn
outtoberight,. My regretis thatthe Left Front
andthe National Frontwho share ourfearof the
rise of communal, fanatic forces in this country
will join hands with them in supporting this
motion. :

The BJP thinks it is its partriotie dut to
defeatthis Government and come to power.
The congress thinks it is its patriotie duty to
defeatthis motion and continue to govern. But
whatdoesthe Left Frontthink? What does the
National Frontthink? Do they think it is their
patriotie dutto defeatthe Congress Govern-
mentandinstall the BJP Government?

SHRIMITISHKUMAR : We wanttodefeat
youboth.

SHRI P. CHIDAMBARAM: But the had /
truth which | will tell my friend has earned the
sobnignet of being the resident wit of this
House is that you will not come to power.
The hard truth is that you will split and split
so many times that you are providing
Newton's laws of physics again and again.

SHRI SRIKANTA JENA (Cuttack): We
went to defeat the RSS Prime Minister first.

SHRI P. CHIDAMBARAM: All of us,
political partees are certainly opportunisis. If
there is an opportunity, you try to seize the
opportunity. If there is a wave, youto ride the
wave. But this is neither the time nor place
to play this game of opportunity, | deely
regret that the Left Front and the national
Front should have joined hands with the
BHP in sponsoring and supporting this
motion.

Reference hasbeenmade hereto Kash-
mir. | dor know much about what is happening
in Kashmirnow exceptthat! readin papers and
whatwe aretoldin party meetings,. So lwillno
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|

speak aboutthat; |am sure one of the Ministry
incharge will speak. Let me goback five or six
yearsto Punjab. Inthis very House, time and
again, | was mocked, redcilied when we said
our Punjab po!icywifl succeed. | do notclaim
allthe credit forit. Much of the creditmustgo
tothe people of Punjab, a prtriculary the farm-

erswhokeptupthe productionandtheworkers -

who kept the faetories and mills going under
gravethereat.

Much of the credit mustgoto Mr. K.P.S
Gill and the brave Punjab police who stood
againstterrcrism at on enormous human cost
acostwhichis unparalleledin history of any
civilian police force. Much of he credit must
alsogotoMr. Beant Singhandhis Government
who undertremendous difficulties, whatever
the otherfaults may be they have Shawn great
determinationinbringingaboutpeacein Punjab.
But, all this goes back to 1987. All this goes
back, infact, to a particulardate in 1988- April,
the 4th, 1988when we worked out a Punjab
Plan. when|cameto this house and said, “We

~ arefancyingthe border “we were ridiculedand

asked, “How can you fence a border Is this
fancingimpregnable. Isitagreatwell, Isitiron
curtain? Is it such animpregnable fence that

- nobody willcome through?? Today. Itisfacncing
) ofthe border which has contributed, firstand

foremost, to the reception, notthe eliminattion

_ of infiltration into Punjab. we said, ‘We will

withdraw the paramilitary force to stationary

. guardduty and give the Punjabpolice, the right
. andthe duty tofighttourists” We were criticised
- forthat. We were told, “Sendthe Army” .We
. said“No. We willnotseenth Army’. We were
- {old. “Send more paramilitary terrorists’ we
- said. “No . we will place our faith in Punjab
.~ police”. Icould goonand. Butthefactremains
~ thatour dogged prusilt of a policy which was

adopted on the 4th April 1088.Imnowns asthe

~ Punjab Action Plan, ourfaith that this will take

. usthrough, ourfaith in the Punjab police our

- faithin the people of Punjab, has guidedresults
today. :

iﬁ ldonotknowifthereisa Planfor Kashmir.

Iwouldiike to believe , thereisone. Ithereis
intone, | amsure, one willbe made; we will join
handstogetherin makingone. But, if a Plan fir
Kashmir is made, if we place our fdith in the
people of Kashmir, if we respectthe sentiment
of the people of Kashmirforgreaterautonomy
thinkthe Kashmir problem canbe solved. No
problemisirresoebuble.

Inthis five years of Rajv Gandhi’s Gov-
ernment, many problemwere resolved. We
have an Accord on Punjab ; we have onein
Triura; we have one in Mizoram; we have one
in Darjeelingareaand Assam; and uitis pos-
sible | belive. to solve the problem of
Kashmir. The problem will not be sovied by |
mutual recrimination. The problemwill notbe
solved only if the Opopositon.is willing to sit
with the Governemnt ad work out a Plan for
Kashmir, as we didfor Punjab. And believe,
me , five years down the road, the next Lok
Sabhawillsay, someonewillstanduphereand
say. “Fvie yeas ago, we started a Plan for -
Kashmir like theone for Punjab; like Punjab
retunedtopeace, Kashmithasretunedtopeace’

Sir, | wish to turn to economic reforsms.
(interruptions) Economic reforms is amtterof
faith .FAthis ulteitheronthe syllogistc founda-
tions of reasons or on the uinseen rock of
intuition. Inthe case of he BJP. Isuspectitisthe
latter. Insttuttively intutitvely, | think, they are
coinvets to Ibealisation. | do not thinks and |’
said this onthilast occasion and | say this tod
my friend , Mr. Jswanmt Singh. | don’tthink,
you yet, have a cochemet economic
ophiloshoghy. I spent several days with Mr.
hay Dhubsiandltodihi, instincitvely, intutively,
youseemto have grasphedthe meaniny and
context of liberatiostion. whenthey went ebfoe
the Clitopresentthemselves as aGovememnt
-in-3aiting. Ithink, they saaid any things which
they will notsay here. We shallleve thatasicic .

~ Inthecase ofthe Left Front, inthe:case of-
my frieds from the Icommunity parties | see
thereis afindemtnaldifference, Thesullogiote
foundatuions of resons onwhichthatidegy is
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bultis indeed ifferent from the sullogistc rea-
sons on which that idelogy is bulit is indeed
differentfromthe fuysllogisc reasons onwhich
loiberlsiation and market—frendly econmic
idelogy is built. | think. we should econgisne
that. Thereis nopointinquarreliingthatyouare
not accoeting my idelogy.

Infact, lwantto askjmyfriends fromthe Left
Fornt. is there any other country in the world
which completey share whatthe CPlandCIP
(M) inIndia are sayingtoday: We do notlike the
United States. So throwit oiut. We would noit
Isiternto United States. We do notlike the World
Bank andthe IMPFE . iffor norreaons cxcept that
they have their hhedgurters in Washigton. We:
will throw out that also But will you listen to
Japan? Thatisthe largetaidOgier to lnida. US is
notindia’s largest aid-giver. itisJapanwhichis

India’s largestaid-giver. Would you like tolistern
tothe Japanese? Would you like to listom t=
Europe? India’s largus trading partner is no
longerthe US. India’s largettrding partnert the
European Community.. Shallwe listernto Bel-
gium? Shallwe listerntoi Switzerland? Shallwe
liseten toourfrindsin Eurpose? India’s lager
growtht does not come from trade wit the US.
India’s largetrs growthitiade comes fromtrade
 withrthe ASEAN. countries and the Far-East.
* Shallwelistento Malaysia? Shallwe listento
Indonesia? Shall we listen to Philippines?

We do not like to World Bank. We do not
like the IMF. Shail we listen to the Asian
Development Bank,-ourownbank? Shall we
listento UNCTAD? Shallwelistento ESCAP?
Whoshallwe listento? You will notlistento Dr.
Manmohan Singh. WillyoulistentoDr. Jagdish
Bhagwati? Would you listen to Prof. T.N.
Srinivasa? Would you listento Mr. Prahalad?
Who willyoulistento? Why should we assume
thatthe whole worldis hostile to us? Whyshould
we assume that Indians and othersinthe World
donotshare evenashredofwisdomandallthe
wisdomis withus? :
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SHRI SOMNATH CHATTERJEE: This
justifies the no confidence motion.

SHRIP.CHIDAMBARAM: The environ-

mentinthe worldis friendly to Indiaandwe need
economic space. We need capital. We need
technology. We need market access for out
products. forourgoods andsetrvices. Thereis
noway inwhich Indiancanisciate itself froma
globaleconomy. (/17::rruptionsytam goingto
expressreservations also.

Therefore.when PrimeMinisterNarasimha
Rao’'s Government and Dr. Manmohan Singh
initiated a process of iberalisation, ithad many
many components - deragulation. delicensing
soon. tam sure. nobody even here seriously
opposes dereguiation anddclicensing. Licens-
ing andregulations overthe last40 years have
enly encouraged rent seekers. People who
explotedficences andcontrole. were tnend seek-
crs. What | believe you really wantand we want
1s asystem whichwiliregard hard-work. which
willgenerate jobs, which will create incomes
andwhich will raise the standard of living ot the
people.

SHRIHARIKISHORE SINGH (sheohar):
Asyouhave been rewarded by the Prime Min-
ister. (Interruptions).

SriRlP. CHIDAMBARAM: Andif we share
alithat, we have walkeddownaroadfor40years.
lamnotsayingthatthe roadwaswrong. Itisno
partof my duty standing here to second-guess
ourfounding-fathers. The roadbroughtus great
benefits. We didbecome a strong nation - self-
reliantinmanythings. We can make anything
from aship to satellite. We can splitthe atom.
Weare amongone ofthemostadvancednations
inthe world in many areas of technology. Yet,
ithasbroughtus greatdisappointmentsalso. A
large proportion of our people live below the
poverty line. Alarge number are illiterate. A
large number are deniedbasic facilities. Inthe

80’s, itbecame clearto usthat the growthrate

thatwe had witnessedinthe 60’s and 70’swas
anunacceptably low growthrate. We needsto
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raise this rate of growth, put India on a high
growth pathifthe benefits of economic progress
must redound to the people of india.

The questionis how to put Indiaona high
growthpath. Chinahasbeenonagrowthpathof
12percentayearandthisyear, itis 14 percent.

| Chinaattracts vastamount of capitalwe prided

ourselves whenthe UNCTAD report said that
India, in 1992, attracted abillion dollars worth of
foreign investment. It has attracted twice as
muchaswhatwas attracted lastyearandthere-
fore, we getapat of congratulation. ButChina,
during the same period, attracted 15 biilion
dollars worth of foreign investment. It has
attracted twice as much as whatwas attracted
lastyearandtherefore, we getapatofcongratu-
lation. Butchina, during the same period, at-
tracted 15billion dollars. Inordertoputindiaon
ahigh growth path. we need capitalandtechnol-

ogy. Today, itis a hard truth that capital and

technology are inthe same hands. Youwill not
get capital if you are not willing to accept the
technology andyou will notgettechnology if you
are not willing to accept the capital. We need
economic space foroutgoods. Ourgoods and
services must reach the world market. Our
farmers and producers must get world prices.

| Andtheonly waywe candothatistupgrade our

economy, turnthe vastpotential which Indiahas,
use this great opportunity to become, believe

- me, one of the sixth orseven largesteconomies
. intheworld. Thatis possible. Sir, therearetwo

kinds of economies, one is the marketwhichis
aworldscale marketandthe otheris the market
which is home for world scale competition. US
isaworld scale market; Japan, Germany and
the European countries as a while are world
scale markets. There are only five countriesin
the world which have the potential to become
world scale markets. They are China, Indian
Mexico,, Braziland Indonesia because of their
population. Thereare many countrieswhichare
small andwhich are home toworld scale com-
petition. They are Switzegland, Finland and
Belgium. They are small countries whichen-
courage worldscale competitk{%. Today, they

~ have high percapitaincome angleadershipin

many many areas. We havethe capacityandwe .
are in a race with China in this. We have the -
capacity to bacome not only a world scale
marketwhichwe are butahome forworldscale
competition. Chinais ahead of us atleastby six
toseven years. Do we not have the desire to
catchupwith China? Do we nothavethe desire
tocatch upwith Indonesiaor Mexico? Andthe
onlywayitcanbe doneistomakeindiaeconomy
marketfriendly and competitive.

| believe in liberalisation. But | do not
entirely share the philosophy of free market
because marketis notaperfect mechanism. It
isclosed forthe very poor. Read the answers
givenby Dr. Manmohan Singhvery closely; he
is not holding his cards to his chest; he speaks
tothe press. Hisanswers have been fashioned
inthe crucible of experience, the experience of
otherworldeconomies. Considerthe question
of disinvestment. | do notsupportindiscrimiate
disinvestment. | do not support privatisation of
every public sector undertaking but where a
public sector undertaken is in a competitive
market, the segment of economy, | believe that
itshouldbe privatissed. Butwestillneedtokeep
some undertakings where we believe and think
that without privatisation, we can make them
efficient. Whatdidwe dowithSTC andMMTC?
Wetold STC and MMTC to be competitive and
whatistheresulttoday? MMTC wetoldSTC and
MMTC to be competitive and whatis the result
today? MMTC made more profitsin 1992-93

“thanin 1991-92despiteits turnoverfallingbyone

ahalf. FromoverRs. 7000 crores, itsturnover
came to Rs.3000 and odd crores and its profit
wentup from Rs.81 croresto Rs. 3000 and odd
crores andits profitwentup from Rs. 81 crores
to Rs.86 crores this we did by askingMMTC to
become competitive. There are various options
nthe menu; privatisation may be one option for
certainindustries. Virtually, nobody is advocat-
ingindiscriminate privatisation. Whatwe are
sayingis, make the public sector competitive;
make resources invested in the public sector
yield results, yield reward and yield profits;

- ‘make the public sector lean and efficient. And

if this is liberalization, if this is making your
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economy strongerandleaner, lcannotsee what
iswrongwiththat. My friend Ghulamis nothere.
Today, Indian Airlines is extremely competitive
on Delhi-Bombay sector and Delhi-Madras
sector. Butitis not so on Delhi-Ahmedabad
sector. Why? lthinkvoushouldaskycurselves
this question. | think each issue can be ad-
dressedandeach problem canbe addressed.

“Whatdidwebegintodo? Whatwebeganto
do in June 1990-91, a story-which is being
repeated many times, is to bring about macro-
economicstabilization. Have we succeeded or
not?

SHRISOMNATH CHATTERJEE: Have

you?

SHRI P. CHIDAMBARAM: | believe, we
have, Somnathda! And|believe, everyoneinthe
world who has looked upon India with great
affection and friendship and who wants Indiato
prosper, recognises thatwe have broughtabout
macro-economic stability. The BoP problemis
more or less resolved. It is under control.
Inflationis downfrom 17 percetto 5.4 percent.
Fiscal deficitis under control. Indiatodayisa
place in which foreign capitalis willing invest.

Now, there are micro-economic deficien-
cies. Andlhavebeenhard onthe Government
thatitis to addressing micro-economic ineffi-
ciencies and micro-economic deficiencies. We
needto carry through this reform process hori-
zontally across many many Ministries and
Departments. Liberaliiétion doesnotstartwith
the Finance Ministry and Departments. Liber-
alization does not start with the Finance Ministry
and end with the Commerce Ministry. Itis not
liberalization inthe Finance Ministry andliber-
alizationin he Trade Policy and Industrial Policy.
There are awhole range of things which have to
be done. Ithastotravel down vertically to State

Governments and many many organs of the -
State which are betow the State Governments. -

Andtoday, theagendaispillingup. Wehavewith
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us the Narasimham Committee Report. We
have the Raja Chelliah Committee Report. We
have the Raja Chulliah Committee Report. And
we will soon have the Malhotra Committee
Reporton Insurance. Allthese reports haveto
be actedupon. We have to actuponthesewith
speedand determination. We haveto address
theinfrastructure problemsinfrastructure of our
Electricity Boards and of our Ports. lalwaystell
Jagdishthatwe havetoaddresstheinfrastruc-
ture problems of our ports and roads. We have
to address the question of shipping, we haveto
addressthe question of transport, power, steel
andgas. Whenwe are intothe secondfull year
of adjustment, how do you pronounce a verdict?
TheexperimentstartedinJune 1991. ltgathered
speed in July. We faced a grave balance of
paymentproblem. Weare awareof allthat. The
firstfull year of adjustmenthas been 1992-93.
1992-93 saw the growth rate go up from 1.6 per
centto4percent. Andyet, inthe beginning of
the secondfullyear of adjustment, we are willing
to stand up and pronounce judgment on the
liberalization programme! | would most ear-
nestly appealto allsections of the Housethatthis
is notﬁﬂy notfair, butthis is most unjust. This
programme mustcontinue. This programme of
macro-economic stabilization and reformof
micro-economic segments mustcontinueinthe
secondfullyear, inthethirdfullyear, inthefourth
fullyearandfinally inthefifthfull year. Itwillyield
resultsif only we persevere, ifwe sticktothepath
that we have chosen and if we continueto
proceedonthat road with speed and determina-
tion. :

s

|

Sir,there ary'é'uanythings aboutwhichone
canbe unhappy Infactoneisunhappywhenone
finds thatthe ggendais pilingupandthespeed
ofchange apfd liberalizationis slowing down.

é{’)tvx\y hasthishappened? Vajpayeeji
mentioned about exports. |am glad you men-

o

X

withthg average of -1.9 percent.’lamusingthis
example only to illustrate the point thatlam
making, thatwe must persevére andnotgiveup
half way, which is what you want us to do. Ir



- 1992-93 export to G.C.A countries went up
month aftermonthindollarterms. ltwas 12per
- centandin November 1992 itreachedapeakof
- 13.38percentindollarterms. Wewould have
- ended the year with 15 per cent, which is the
. growthrateenvisagedinthe Five Year Plan. But
- thendisasterstruckon 6thof December. Disas-
terstruck again onthe 6th January and disaster
struck on 6th aigain onthe 12th March. From
13.38percentin November 1992 the growth rate
. ofexports declinedto 11.5percent, 11.4 per
cent, 10.5 percentby February before it stabi-
' lizedat 10.86 percent. Inthefirsttwomonths of
~ thisyear, thatis Apriland May, exports are up
by30percent. Notthat!believe that will remain
- at 30 per cent throughout the year; it will not
- remain 30 per cent throughout the year but if
 there are no derailments; if there are no man-
- made disasters. if there are no party politics-
- made disaster, the year will end with export
- growthof 15percent.

| SHRI SOBHANADREESWARA RAO
- VADDE (Vijayawada): It is a wishful think-
ing.

SHRIP. CHIDAMABARAM: ShriRao, it
is not a wishful thinking. The agriculture,
which you are fond of will contribute Rs.
3000 cforeg to the export this year

1 SHRI SOBHNADREESWARA RAO
- VADDE: Knowing pretty welithateven agricul-
 turehasthatmuch of potential whatliberalisation
‘hasbeen done in agriculture sector?

SHRI P. CHIDAMBARAM: | will answer
that. Whatwe have done to agricultureis: we
" have removed all restrictions on imports for
' agriculture. What we next intend to do is to
remove guantitative restrictions on agriculture
exports. Whenboththesethingstake place, this
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iswhat Prof. Bhagwati and Srinivasan recom-
mendthatif you remove all QRs in agricultural

. exportthe fullpotential of India’s agriculture will

beseen. Todayweareunabletodothatfora
variety of reasons but many QRs have been
removed; manyrestrictions have beenremoved.
lfyougodownto Bangalore, to Cochinor West
Coast you will see tremendous enthusiasm
amongagriculture, floriculture, sericulture and
soon. Thewholeareaof agriculture and agricul-
ture related activities are now booming and
blossoming. . nepointis, we canexportwheat,
rice, sugar, cotton, grapes, fish, flowers, orchids
- we can export practically everything that is
grown inour country providedyou donotcreate
man-made disasters in this country. (Interrup-
tions)

SHRI NIRMAL KANIT CHATTERJEE:
Perhaps the only other condition would be that
youdo notreducethe numberof people belowthe
poverty line significantly, otherwise they will e«

pthewhole thing.

SHRIP. CHIDAMBARAM: lam going to
dealwiththat. |am deeply gratefulto Mr. Nirmal
Chatterjee.

Sir, as | said, the market is not a perfect
mechanism.-The market s, in fact, crueland
harsheronthepoor. |concede thatin 1991-92,
the Budget as awhole and the allocations did
give asignalthatwe are withdrawing fromsocial
welfare activities, anti-poverty programmes and
direct beneficiary programmes which would
have helpedthepoor. Butitis not, asthough, that
withinthe Party: there was nodebate onthat,
within the party, there was a debate, but the
Finance Minister, for reasons, which he has
explained more than once pleaded a certain
helplessnessinprovidingthe allocationfor 1991-
92. But, lookat 1992-93 andthe Budget of 1993-
94. Have wetovastly stepped up the allocations
oneverysectorthatyou are talkingabout? lam
one with Mr. Nirmal Chatterjee and all my
friends dinthe Congress Party are one with Mr.
Nirmal Chatterjee in calling upon the Finance
Minister andthe Prime Minister that allocations
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for property alleviation programmes, alloca-
tions for direct beneficiarly programmes and
1locations for social welfare programmes must
e stepped up. But, how will the state do this?
The state will do this only if we withdraw from
areas of activity where our resources are frit-
tered away andinefficiently deployed. The State
has to withdraw.

SHRISOMNATH CHAﬁ'ERJEE:Thatis
from the public sector.

SHRI P. CHIDAMBARAM: If the Public
sectoris efficient, we must remain in the public
sectorandif the public sector is inefficient, Mr.
Nirmal Chatterjee, youwilljoin mein saying that
he public sector mustbe made accountable.

SHRI NIRMAL KANTI CHATTERJEE:
Excuss me. You have used a fantastic argu-
mentthatifthere is a competion, if the field is
competitive, then the public sector shouldbe
‘oncertedinto private sector. Why shouldthat

2507

SHRI P. CHDIAMBARAM: | did not say
that.

SHRI NIRMAL KANTI CHATTERJEE

You did say that.

SHR! P. CHIDAMBARAM: | will tell you
what Isaid. | willrepeatwhat | said.

Isaidthatinacompetitive marketsegment,
where there is competition, where the public
sector does not have to play any unique or
significantsocial role, thereisno reasonwhy the
public sectorshouldthere. inHimachal Pradesh,
doyou know that Himachal Pradesh Tourism
Department runs taxi cabs? Why should
Himachal Pradesh Tourism Department run
taxi cabs? Why should many many Tourists
Departments run hotels andevery one of these
hotels are running ataloss?
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SHRI NIRMAL KANTtI CHATTERJEE:
Tomorrow, you will say that public sector has
achieved amonopoly, therefore, it shouldbe
abolished. Youwillhaveitboth ways.

SHRIP.CHIDAMBARAM: lamnotsaying
that. OurManifestosaysthatinareaswherethe
private and joint sectors have developedcapa-
bilities, the public sector must withdraw. We
wentto elections onthatManifesto.

Sir. the pointof departure betweenleamed
fried and myself is thatthe syllogistic reasons
onwhich his faithis founded and the syllogistic
reasons onwhich ourfaithis founded are differ-
ent. Wecould arguethis untilthe endof the day.
Thepoint! wishtoknowis - arethere any takers
inthe world, anywhere, for his philosophy and
hisideology today?

Sir, | believe that Calcutta Electricity Sup-
ply Corporation is runby a private sector house.
Ibelieve, the Government of West Bengatbor-
rows from pearless. | believe Mr. Jyoti Basu
supports privatisation of ISCO. Everyoneis
right, each one of themis right.

Isaidthat | believe Mr. Jouti Basu and the
Govememntof WestBengalsupportprivatisation
ofISCO. iftamwrong, Mr. SontoshMohan Dev
willcorrectme.

Ibelieve, C.E.S.Cisrunbyaprivate sector
house. Ibelieve thatthe Governemtn of West
Bengalborrows fromthe Pearless. Eachoneof
them is right. Why they should the complain
whenwe apply the same medicines to some of
these units elsewhere?

SHRISOMNATH CHATTERJEE: Youare
borrowing from IMF. Whatis the difterence?

1 thought he was addressing to the IMF
Board andtrying to make out a case for further
IMF loan.

SHRI P CHIDAMBARAM: Today Dr.
Manmohan Singh andthe Governmentof india
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in arare act of statesmanship invited two of the
mostdistinguishedIndian economists anywhere
inthe world- Prof. Jagdish Baghwantiand Prof.
T.S. Srinivasan - to do a mid-term reviews of
India' economic reforms.

SHRINIRMALKANTICHATTERJEE: We
have notbeen givenacopy of this.

SHRIP CHIDAMBARAM: Copies should
be airculated.

SHRI SOMNATH CHATTERNEE: Did
yougetitalene?

SHRIPCHIDAMBARAM: It has appeared
inthe paper. (Interruptions) Inmy suhmission,
itis an honest and a very erudite analysis of
India’'s economic reforms and vehera sty 1a-
day. lthaswelcomedmanyfeatures ot

Al~opointed it certain deticiencies are also
pomtedout 1ualinotguimarcatdetalintothem.
Thesismycory. Butiambappy toshare itwith
sou, i lemal Kanu Chatterjee. 1hwili get
anothercopy otthic. Forexample, this report
rautions thatwe must move with speedinthe

mfrastructure areas. we must move with speed -

~n agricultural retorms and financial sector
reforms. It also says that we may not have
borrowedtoo much yet. but we are atthe very
cdge of danger and we must give aboosttothe
exports andthe flow of foreign capitil andtoreign
lunds in orderto meetour debtservices obliga-
tions. But. Ithink, alithese things are in aid of
the economic reforms programmes. Wecannot
scuttle these programmes; we cannotstop them
haltway. We haveto go along asthe only way
toputindia onthe high growth path. Today, we
areonatrack andwe are on the train whichis
moving in one direction. Some of us are un-
happy thatthe trains sometimes moving slowly;
thetrainhastomovefaster. Wehavetogoahead
with speed, determination, deliberate speed.
Butwhatthe BJP wantsto doisto derailthis train
andride'onthetigertoBulerk. Whatthe Leftfront
wantstodois to reverse the traminto another
direction and go back on the direction we are

going.

The choicebeforethe peopleis very clear
There are three choices. Are we, as anation,
determined to move on a path that we have
deliberately chosen with alideliberate speed? |
think we are andwe mustdo sovithconsensus.
Thisisthelast pcint which | wish to make

Webeganthtenure ~tttrs Government
with a consensus. This c-:nsensus. 1s being
unfortunately. eroded. erodecd atthe base: itis
also eroded at the edges. Maybe part of the
blame v.2s ours; maybe we did in 1o maka
crogheiorttokeep theconsensus gong. But
we mustformulate anew consensus to push our
economic reforms. Consensto push ouraco-
nomic reforms.

Aithoughthe people ofindia- many ofthem
- arepoor. v entheygatothe polls. they really
vote adresmers: they electdreamers:they want
usto dream greatdreams for India. We must
have adreamofindia as onc ol tho sixorseven
most powerful economies inthe world. strong.
self-reliant, competitive, efficient. alcaderin
many sectors, and at peace with itself and at
peacewithothercountriesinthe world. Thiscan
be done. We have made a beginning with
SAPTA:wehavereachedbeyond SAARC coun-
tries to ASEAN and we arereachingbeyondto
APEC.

Infact, it you will read Prof. Bhagwatiand
Prof. Srinivasan, they recommend that India
should forge closer relations with other eco-
nomic organisations, othereconomic facts which
aeformedelsewhereintheworld. | believe, at
leastthe people of my constituency. the people
of everyconstituency, poororrich electadream.
they elect adreamer. They wantus todream
great dreams for india.

ithink, today, this Govermnment, this party
has embarkedupon the course of recovery and
nationbuilding, whichisinfactanewbeginning.
A new beginning cannot be scuttled or sort-
circuited inthe middie of this exercise. We must
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dream of an India, we must join together in
building an indiawhich canbecome one of the
six or seven most powerful economies of the
world. Thatis the path on which we are em-
barked upon, thatis the pathon whichwe are
embarked upon, thatis the path on which we
musttravel, thatis the path we musttake. But
we candosoonlyfwe aresecular, only ifwe are
plural, only if we are tolerantand onty if we are
willing to accommodate the great plurality of
India.

But BJP, unfortunately, hastumedits face
onsecularism, has tumedits face onpluralism,
hastumeditsface onthe needtobetolerantand
tolive together. Thatis the roadto disaster. We
must stop this country drifting on the road to
disaster. All secularforces, all patriotic forces
mustjoin handstogether. Thereis greatdanger.
Unless we stop the rise of fanaticism and
obscurantism, we willnot achieve anything, we
will not abolish poverty, we will not create jobs
and we will notcreate incomes, we will notdo
poverty alleviation programmes. we willnotdo
infrastructure building, we will not do anythingto
wipe the tears of the people. But thenif wetatk
about people we are nottalking about peoplewho
must remain poor for everandever. We are not
tatking about poorpeoplein the sensethatthe
people will remain poor for all times to come,
irrespective of whatwe do or what we donot do.
What we wantto dois abolish that poverty, the
endemic degrading humiliating povertyinwhich
30 per cent of our people live. That can only
come out of growth.

laskthe Left Front, the Janata Dal (National
Front), even at this hour, to sit up and ask
themselvestotelithe question, whatis itthatyou
achieve by joining hands with the BJP in this
motion of no confidence. What s it that you
intendto achieve? Ihave not heardananswer
and|amsure | willhear an answer when Shri
Somnath Chatterjee and other speak. Weneed
an answer for that, what is that you intend to
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achieve’. Unless we stemthis dnftintowhichthe
BJP Wants to take us, we wilinotbe able to do
any nation building. We will not be able to
implement our policy, we will not be able to
implement your policy, we will not be able to
implement any policy for that matter. This
motionmustbe defeated. This motionmustbe
deteated and we mustsittogetherandforma
consensus on econcmireforms for the country.
We mustforge awnsensus on nation building of
this country.

| am sure atter the din and bustle ot this
debate whenwesitdownto vote, lamsurethere
areforces, there are people inthe House whowill
askthemselvesthe questionwhich|have asked
most humbly and will give an answer. ‘The
answercanonly beto defeatthis motion against
this Government.

SHRI SOMNATH CHATTERJEE: Mr.
Deputy Speaker. Sir, | agree with Shri
Chidambramthatthe people of thiscountry have
dreams. Thedream of a secularIndia, progres-
sive India, a pro-poor India, a earing India, a
loving India, an India which is really free in all
senses of theterm. | am sure the country today
believes, these poor people. the people of India
who have dreams that they can succeed in
achwevingthis dreamifthey cangetridofyouas
wellas BJP tromthe politicallife of this country.

1500 hrs.
[SHRIRAM NAIK - inthe Chairl

Mr. Chairman, Sir, | cannotforgetwhathad
happenedonthe 7th of November 1990onthe
floor of this House. Who joined whom, Mr.
‘Chidambaram? Thecrime of Mr. V. P. Singh's
Government was that it was fighting against
communalism, fanatacism, and fundamental-
ismanditsaid: “We shall sacrifice our Govern-
mentbutwe shall nevercompromise withcom-
munalism.” your did not respond then, Mr.
Chidambaram. youtook great pride thatdayin
defeatingthe GovemmentofMr. V. P.Singhand
you hadopenly sided withgreatgusto and giee.



525  MotionofNo Confidence SRBAVANAS, 1915 (SAKA) inthe Council of Ministers 526

Iwas here, | rememberwhat! sawintheface of
Mr. Advani and Mr. Rajiv Gandhi that day; and
how did you join with them. And that was the
beginning when the very secular fabric of our
country came under aserious attack. Youare
responsibleforit, Mr. Chidambaram. Pleasedo
not give us lectures. | do not belong to the
IMF....(Interruptions) Y ou do not have monopoly
of either wisdom or patriotism. Nordo I claim
monopoly. Butthe troublesis thatyouthink that
you can give lectures to everybody without
followingthemyourselves.

Inyourinability to deliver the goods forthe
common pecple of this country, youtriedto shift
the responsibility onothers. Youdonotconsider
what sortof a Party that you have; what sort of
a leadership that you have to day. Even the
leader of the Government, the leader of the
Ruling Party. the Prime Minister of India, today
is strugglingto prove his innocence, if possible,
onacharge of corruption. Thisisthe strange
pass to which this country has cometo. Thisis
your achievement, Mr. Chidambaram. itis good
thatyou haveleftthe Govemmentandgonethere
and making money...(Interruptions)

SHRIP.CHIDAMBARAM: Only lessthan
him.....(Interruptions)

SHRISOMNATH CHATTERJEE: Iwish,
Icould go there more often...(Interruptions)

Mr. Chairman, Sir. Mr. Chidambaram has
heenthethirdspeakerfromthe Treasury Bench
and the speeches that we have heard very
clearlyjustify, as | said? little earlier andby way
of aninterruption, our position to bring this No-
Confidence Motion in view of the prevailing
situation inthe county. Butwe have very clearly
mentionedthe grounds onwhichwe have moved
it andin whatareasthe Government has totally
failed.

Ofcourse, Sir, the BJP has supported this
Motion. They have obviously to support this
Motion. They cannotontheirownsupportapart
of this Motion. 'But. Sir, the Leader of the

Opposition andthe Leader of the BJP has not
referedto one ofthe main grounds of this Motion
because | knowthey have realisedthatthey are
themselves guilty of one of the heinous crimes,
which hasbeen commuttedin thiscountry resuft-
ing in a comrhunal divide of the

people...(interruptions)

THEMINISTERCF STATE OF THE MIN-
ISTRY OF ENVIRONMENT AND FORESTS
(SHRI KAMAL NATH): Very
good......(Interruptions)

SHRI SOMNATH CHATTERJEE: Mr.
Chaimman, Sir, nearly five decades have elapsed
sincethis country celebrated herindependence
from foreign imperialist domination. Butcel-
ebrated herindependence trom foreignimpen-
alistdomination. Butprecisely aftertwo scores
and sic years. the people are asking, are we
really free; are we really civilised. isitaprogres-
sive nation; and is there any attempt in this
country to sclve the basic problems. (/nterrup-
tions) You may be laughingfor the lasttime, Mr.
Bhosle. ! do notknow.

THEMINISTEROF STATEIN THEMIN-
ISTRY OF SCIENCE AND TECHNOLOGY
(DEPARTMETN OF ELECTRONICS AND
DEPARTMETNOFOCCANDEVELOPMETN)
ANDTHEMINISTEROF STATE INTHE MIN-
ISTRY OF PARLIAMETNARLY AFFAIRS

SHRI RANGARAJA
KUMARAMANGALAM: Laughter is always
there.

SHRI SOMNATH CHATTERJEE: The
history of the Congress rule inthis countryisthe
history of the betrayal of the common people. it
is a history of exploitation and, the history of
surrender totorces of divisiveness andfunda-
mentalism. The history ot the Congress rulein
this country is the history of poverty, history of
iliteracy, history of unemployment andmainu-
trition. Andlastbut notthe least, the directresutt
ofthe Congress rule over allthese yearsis the
corrosion of our body politic for all pervading
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corruption even atthe highestechelons.

Sir, by acts of omissionand Commission,
the Governmenthas lost allits credibility. Inthis
country these days gimmicks have assumed
greaterimportance than performance. Political
and financial morality are now treated to be
outdatedconcepts. Atthe receivingendarethe
teeming millions of this country who have to
undergo the sufferings and have to struggle for
theirbare subsistence.

Itseems that we have a Council of Minister
s but we have no Governmentinthis country.
Thatis why we findthatwheninthis country we
are told of our economic policy, our industrial
policy, trade policy andso onand soforth, there
is noMinister of Industry to do full-time job. For
months together there is no Minister of Com-
merce. Somehow you could getone; butyou
could notmange to get him elected within six
months. :

SHRI SRIBALLAV PANIGRAHI
(DEOGRAH): Thatisbecause of Chief Election
Officer of West Bengal .. (Interruptions)

SHRISOMNATHCHATTERJEE: Youdo

.nothave aMinister of Defence for that matter.
{Interruptions) One wonders whether the Gov-
emment-whateverthe so-called Govemment
isthere - has it got amind of its own? Is there
-anysense of direction? Havethey any sense of
commitmentto any basic principles? Andthat
is why we find this situation now. Shri
Chdiambaramistalking of secularism. Butwho
iscompromisingwiththese forces of fundamen-
takism and disruption?

SHRI RANGARAJAN
KUMARAMANGALAM: Atthe momentwhois?

SHRISOMNATH CHATTERJEE: Who
thatwesglamniy built elieve? Who has allowed
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people of this country? lusbyyour inactionand
by yourfailures.

Theretore. | say that this is Government
whichis of malfeasance and nonfeasance and
in vital areas concerningthe govemance of this
country, this Government has abysmally tailed
to protect the interests of the common people
andofthe country as whole. Andthe necessary
resuitis thatthey are enteringinto manipulative
politics. Andthatis why this Governmenthas
not the courage to bring that Bill betore this
Houseto whichthey are committedto the coun-
try andto this House. to separate religion from
politics.

SHRI RANGARAJAN
KUMARAMANGALAM: ltis coming. Notice
has to be given . Why are you so impatient?
(Interruptions)

SHRISOMNATH CHATTERJE: Doyou
think you willbe there to pilotthe Bill? (Interrup-
tions) And | charge you this is because of your
arrangementandunderstandingwith B.J.P. that
youhave notbroughtitsofar.

MR. CHAIRMAN: Nocross talk please.

SHRI SOMNATH CHATTERJEE: Mr.
Prime Minister today is leading a hotchpotch
combination of disparate forces. There is no
unity of mind or unity of purpose andfar less,
unity of policy in the Government, andthe Prime
Minister is more busy saving this gaddi than
addressingtothe serious problems of the nation
and he is being gaddi than addressing to the
serious problems of he nation and he is being
treated by many of them on that side as almost
a lame-duck Prime Minister and that Prime
Minister’'s authority has become suchthat nei-
therthe Election Commission listens to himnor
Mr. Bharadwaijlistens to him. (Interruptions).

Sir, there are now peaple | findeveninthe
Treasury Benchesthere,whoscoff atthe Prime
Minister’s office outside. How canthis country
runwhenthere are serious situations? Sir.can
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anybody deny seriously thatthe country isfac-
ingmany serious problems which are shaking
the very foundation of our constitutional set up
and affectingthe integrity of this country? But
whois responsible for aggravatingthe situation?
Whathappenedeightmonths agointhiscountry
when we had to face a communal holocaust
brought about by antinational;, if not criminal,
activities on the part of political party along with
its fundamentalist cohorts and the country had
to go through the trauma of 6th December
incidents andtheiraftermath? Andwhatdidyou
do?Whatdidthe Governmentdoonthatdate, the
6thof December? Sir, by adeliberate ommission
andstudies inaction they broughtaboutalasting
shame on this country and the people of this
country and a structure which was the embodi-
ment of secularism in his country was allowed
to be demolishedandfor eighthours, if notmore,
the Pirme Minister and his colleagues enjoyed
the salubrious climate of Dethiwhentothe whole
structure was beingdemolished andthey could
not move alittle finger. This was the so-called
commitmentto secularism and you are giving
us lecturestoday here.

Sir, whenthat demolitionwas takaingplace
by gangsters and marauders, the Government
of India was somnambulating. Therefore, one
cannotavoidtoday - as we chargedonthatday,
andicharge today also, thatthis Govemmentis
equally guilty as the BJP for the events of 6th
December andwhat followedthereafter. Who
hasgained? Whowasbenefitedbytheincidents
ofthe 6th of December? Innocent lives werelost.
children were burnt alive. When we went to
Bombay we heardaboutthat. they toidaboutthe
ghastly incidents, crores and crores of rupees
worth of properties of innocent people were
destroyed or damaged. Whowas benefited, |
would like to know. Up till today there is no
explanation from the Prime Minister of this
country asto whatwas happening at Delhifrom
12Noononthe6thof Decembertili Eighto’Clock
when he went on the air. And where is his
promise? How has hekept his promise to build
the mesque? Now Mr. Prime Minister is not
here. Mr. Prime Minister has not expiated his

sin, nothas he kept his solemn promises given
to the people ofthis country , tothe nationas a
whole. Andwhatwefindtoday atthatplace? A
make-shifttemple, so-caliedtemple, atthe place
ofthatmosque andfor he last eight months what
this precious Govemnment has done tosove the
problems? The only visible thing that we have
seen is the Prime Minister's comfabaulations
withsome Sankaracharyas and some Swamis
resultinginthe so-called Ayodhya package.

Sir, this country belongs to the people of all
religions, language, caste andcreed. Thisisnot
the monopoly of only one section of the people.
Our constitution guarantees asecular structure
of our country. But out Prime Minister has

" cohosen whom as his advisors? Whomis he

discussing with for the purpose of solving the
basic problems of the State? Sir, hehaschosen
Sadhus and Mahants to solve the basic prob-
lems of the state. Such a problem canonly be
solved by a secular approach and not be pam-
pering those. whose avowed objective is to

espouse the cause of the people of one religion
atthe =xpense of another.

Mr. Chairman, Sir, if this Governmenthad -
hadany senseofshame left, ifthey had anything
left to think rationally, then they would have
tacle ofthe Som Yagyathathastakenplaceand
which has made india a laughing stock of the

~whole world. Thisis the way you are behaving.

Sir, today, secularismhas lost altmeaning
inthis country. Andiwouldiike toknow fromthe
Prime Minister whether you think that the mi-
norities have a right to live in this country or
whether you shall go onpampering the funda-
mentalists forthe sake of getting support foryour
economic policies. ThereistoomuchofNagpur
syndromenow.

Sir, whatisthe Ayodhya package? ltsays
that Ram Temple will be buiilt at the sitewhe. s .
the Mosque was. Who has saidit Thatisthe
recommendations of the Sankaracharyas. (in
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Chandrakar. |think heis the spokesman of the
Congress Party. When the says something,
whether heis allowedto think or he reads our
scmething. | do not krow.  Mr. Chandulal
Chandrakar satd that the stand of the
Sankaracharyasis inline with our thinking.

{ Translation)

SHRI CHANDNLAL CHANDRANKAR
(DARG): We have neversaidso.

{English)

SHRI SOMNATH CHATTERJEE: You
have goneonrecord. Donotforgetthat. Areyou
denyingitnow?

I Translation)

SHRICHANDU LAL CHANDRAKAR: You
please listento me. lhave neversaidthis. you
can say there whatever you like.

{English]

SHRISOMNATH CHATTERJEE: Prob-
ably your Prime Minister has said that.

SHRI CHANDULAL CHANDRAKAR:
Whoever it maybe. Butwhy doyouputitinmy
mouth?

SHRI SOMNATH CHATTERJEE: But
thatiswhat | gotinthe papers.

Sir, now it seems very clearthatthe Prime
Minister is relying on the decision which he
expectsic comefromthe Supreme Court with
the help of, probabtly, Mr. Chidambaram, onthe
reference under Article 143 that they will find
there was a temple. According to us, it i1s
monumental folfy onthe part of the Govemment
and itis betrayal of the people of this country to
have made that reference under Article 143 of
the Constitution to find out what was there 500
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years before atthat place. | would like to know
with all solemnity and sincerity and please tell
us whatwas yourintention. Supposing there
was atemple. would you justify demolition ofthe
mosgue? |wouldliketoknowthat. Youhaveto
answerthatquery. ifihere was atemple, then
was BJP justified in demolishing it?

Therefore yousheuld holdaceremony of
makingoverthatplotoflandto BJP orwhichever
trustforthe purpose constructingatemple atthat
very spot. Withyourkind permission, | wishto
read only afew lines from a book, the observa-
twnsotDr. S. Gopal:

“Basically it is irrelevant whether a
temple had orhad notexisted onthe site
where the mosque now stands. India
cannot revert to the approaches of
mediaeval politics, and setabout de-
stroying. under any cirsumstances.
existing or erstwhile structures of wor-
ship. Thatsuchdemolitions hadtaken
placeinthe past offers nojustification
forsuchvandalismnow. Today atten-
tionis centred on amouse: lomorrow
agitation may develop overatemple. It
isestablished that some Buddhist and
Jaina shrines were destroyed by Hin-
dus. How farbackin history does one
go. correctingthe pastas interpretedto
one’s own liking? It is pointless for
religious leaders to exchange and as-
sesswhattheyregardasevidence, as
tistomake reference tothe Supreme
Court to pronounce on the validity of
suchdata.”

We have notbeen toldtilitoday whatis the
justification of this reference to the Supreme
courtunderarticle 143. Mr. chidambaram., you
aretalking of consensus. Youbelieveincon-
sensus with BJP alone. with none else. We
understand Puri Sankaracharya has announced
thatthe nextmeeting ofthe Sankaracharyaswill
be heldinHardwar around October, November
this year. Atthattime there willbe a meeting of
Marg Dhara Mandal of VHP sponsored
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RamjanambhoomiNyas. They have already
given ultimatum to the central Govemmentto
had ove rhte acquired landto the Nyasby 14th
of October, failing which they wouid summon
another Dharma Sansad. We know whatfol-
lowed from Dharam Sansad. Ifthese Dharma
Sansads and Sankaracharyas act
simulaneously, views have been generaily
accptioable to you. Therefore, ,we find that
neither politically, norideologically, nor admm-
istratively vuou are meeting the challenge of
these comm,unalforces. Theconsequenceis,
the future of the minorities and of the country as
awhile will be disastrous.

| would like to know, how many of my
friendsin the Treasury Benches are supporting
Ayodhyapackage. Thisis theflippancy thathas
.brought you to the present situation. Do you
support this? | would like to know from my
friends onthe Treasury Benches. Doyouwant,
there shouldbe atemple where themosquewas.
Letthe Minister of state for Intemal Security, Mr.
Rajesh Pilot say. What is the Government

policy onthis.

They have aiready said thatthey are very
very keenthat politics should not be mixed with
religion or religion should not be mixed with
politics and they will try best to bring about
changesin the law of the country, the Constitu-
tion of this country. For month and months, you
couldnotmake up yourmind. Youraregaingon
only assuring the people of this country andjust
onthe eve of the ny-éonﬁQence motion, you
somewhat prepated a sketchy draft and now,
you are takingrecourse to this no-confidence
motiontojustify that you could notbringitearker.

Why you could notintroduce today? Who
is givihg relevance to the communal forcesin
thisCountry? Whois permitting today themixing
of religion with politics? You are notlooking at
‘yourself. There is no introspection. Itis very
easyto say “you have joined hands withBJP.”
I have notjoined hands with BJP. No Partyis
more Limmitted to fight against communalism
thanmy Party andthe Left PartiesandtheJanata

Dal....(Intermuptions)

ShriP, chidambaramwas referringtosome
procuredreports oninspired reportstojustify the
Goteconomicpolicy. | am reading from abook.
with your permission, called “Khaki Shirts and
Saffron Flags”. | willread. with you permission,
afewlines:-

“On 6th December, 1992 the Babri
Masjid was destroyed. This was not
simply the consequence of spontaneous
vandalism. Behind the action lies the
long history of Hindutwa politics which
celebrates aggression.and violence,
declares war against other communities
and scoms at legal and democratic
noms.

Theeventsof December6 andafter,
reaffirmthat RSS and VHP dictate poli-
tics of the Hindu Right. They definethe
limits within which Bharatiya Janata
Party can manoeuvre.

The Hindu Right also talks in two
languages, the language of democracy
and that of authoritarianism, the lan-
guageof law and that of force. The BJP
claimsto function within a constitutional,
democratic. legal framework. Butthe
activilesotthe RSS, VHP andthe Bajrang
Dal mock this framework. The politics
of Hindu Right derives its dynamic from
the complex relationship between these.
seemingly opposite tendencies: from
December6, 1992 revealed the sadiogic
ofthiscomplex. itrevealedthe hollow-
ness of the BJP’s democratic rhetoric
andthe ugly power of the violent torces
of Hindutwa.”

Thisis why we are concerned. Butthereis
no realtisation on the partf the treasury benches.
That is why, we are unable to support this
Government's policies and specially its com-
pletefailurein maintainingthe secularswiructure
of this country and its open and shameless
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compromising with the forces of fundamental-
ismand communalism and the resultis today
they are gaining in strength and you have no
political will or the will to fight against this caner
inourbody poiltiic...( In(enuptions).

e  We had a lot of peroration from Shri P .
chidambaram on economic policy. But the

common people of this country are not intér-

estedinyoursemantics. Theyarenotinterested
inyourperorationonly. Theywantresults. ifthe
people of this country had accepted your eco-
nomic policy, our oppositic would be of no avail.
Butthe questionis, dothey accpet your policy.
This is how you delude yourselves. lhoope Dr.
manmohan Singh will participate in this debate
adplease, aprtfromyourusualquota, yougive
us something new onthis.

I would like to know what is the
Government's stand on the principle of self-
reliance. Whathave youdone? Whathave your
done to provide employment? You have to
specify it. What have youdoneto help revive
the sick industries; to stengthen the base of our
ownindustries - the small-scale industries and
the cottage industries? We have neverobjected
totheioosening ofthe bureaucratic controls. We
never a said that there must be bureaucratic
controls breeding corruption. We neversaid
that. As amatter of fact, the State fromwhich
Incomehas sufferedandithas sufferedbecause
ofthe licensing systemthatwasfollowed inthis
country. Because of political reasons, licenses
were deniedto us; licences were deniedto West
Bengal. Therefore, wearenotenamouredofthis
system oflicensing. We alsoknow -whichever
part we come from - that so long we have the
misfortune of having youdictating the economic
~ policies, deciding the economic policies of this
country, we have to follow it willingly or unwill-
ingly. We cannot haveislands of ourown. We
have to follow it willingly or unwillingly, rightly of
wrongly; we cannothelpit. Therefore, we cannot
have a new economic policy, new industrial
policyin any particular State orinany particular
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area. |know Dr.Manmohan Singh willsay what
is happeningin West Bengal; whatJyotiBasuis
doing; what Chinais doing. Ithinkthatisthe only
answer. When | remind you all of yourcommit-
ment in your manifesto about providing jobs,
about lowering the price-level, you have no
answer. Dr. Manmohan Singh will say who
reads the election mnifesto! (/nterruptions)

THE MINISTER OF FINANCE SHRI
MANMOHAN SINGH: | will reply to every
question. :

SHRISOMNATH CHATTERJEE: Hasit
already been written out? he will deliver the
samespeechagain. Whatwe have been object-
ingto, we willcontinue to objectit. The situation
hasbecome more seriousbecause, inthe name
ofliberalisation, youhave surrendered our eco-
nomic sovereignty and given a go-by to the
principle of self-reliance. We have become
mere supplicants before the financial maraud-
erslike the IMF, the World Bank etc. How has
this policy served us? You haveto saythat. |
do not know. | have yet to see the selective
circulation of that report. | do notknow aboutit.
When we getit. we shallmy to find out whatis
there.

What has happened to us? What has
happenedto this country? What are the direct
results of youreconomic policy? Which section
ofthe community inthis country has benefited?
how manyworkers have benefited? Howmany
unemployed people have benefited?

SHRIMANMOHAN SINGH: We willgive
allthe answers. :

SHRI SOMNATH CHATTERJEE: You
will give all the answers if you have the oppor-
tunity! Butthatis allthe more reason why you
should go. Uptilltoday, youhavenotbeenable .
toogivethe anser. Youwill give itlateron.

THEMINISTEROF STATE OF THE MIN-
ISTRY OF STEEL (SHRISONTOSHMOHAN
DEV): All of your points will be sns wered with
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special reference to West Bengal.

MR CHAIRMAN:: | expectthe Ministers not
to have this type of a cross-talking.

(Interruptions)

SHRISOMNATH CHATTERJEE: I know
that. iquite expectedthat. Butthey are always
havinginferiority complex vis-a-vis West Ben-
gal. Theywouldlike tobe associatedwith West
Bengalsofarasthe ideas are concerned be-
cause that will give them a progressive image.

Sir, | am sorry to say one thing. Some
statistics should have been given. Mr. Minster,
you will give your own make-believe statistics.
This wholesale price index total is your own
publication and not mine. |do not control any
Press. itsaysthatthe extemal debtis of the order
of Rs.2,02,972crores. Thereisanincrease In
end-September 1992, The grosstotalwas Rs.
/1. 110crores. IthascometoRs.2,02,972
crores.

And now are are told of some imaginary
exportrates. Nowthe positionis, we are almost
in a debt trap. Our country is facing a debt
service obligation of more thansix billion dollars
for 1994-95. Of this over three billion dollars
should go towards payment of interest on both
multilateral and bilateral credits. As on March
31, 1993. We have an outstanding obligation of
40.2billion dolalirs towars external assistance
11.7 billiondollars towards IMF loans, 1.7 billion
nshort-termloans. As against this, we have
foreign edxhvnereserves of 9.8 billion dolairs
only. Thisis Reprotofthe India bankers abdthey
saythattheindia’'sforegintrade exportsbetewebn
April 1992 ad February 1993roseof 12.6 percnet
in US dollar terms fo trthe year 1992.93. Shri
Pranab Mukherjee, as the Dputy Chairman of
the Plaing Commission called a meeting of
some MPs adhe cirulatedapaer ad the defintely
said, unless there is anincrease in the export
growth rate of atleast 12.6 poercent, the plan
wouldfail'. ithas notreachedthat stage. howdo

you gpropose to meet upu plan requirement of
plan projections? Fortwo years, you have not
beenunabletodoit. Nowwehavebeentolkdthat
because of the events of 6th Devenmber abd
afterwards, you have beenubabletodoit. how
do you expecttoachieve amagic? Evenifyou
ssurvive., do youtrhink they will letyou funciton
properly? September-Octoberis coming. Threat
has alreadybeengiven. Theycanthrive onlyon
communal diivde, only on distrurbabces with
your wiflingorunwitling help. These arematters
youare not yet aedvertuingto. itsemstobea
self-created euporia. Nobody is cominghere.
Everybody is talking of foregin investment. But
noforeign nvestoris cominghereyet. lhadan
occasion to make to someone. | am a cery
humble perosn. | amnot much of ofen expertin
economics, notat all expert in any suibject, far
less in economics and at least not in economic
jargons thatMr,. Chidambaram has moutedd
today. Now thatgentiemen says - heisa very
bigperson ininsurance business - hesays, ‘we
arewaiting, we arewatching.” | said, howiong?’
he said, * let us see.’” ‘Will this Govermment
survieMr. Chatterhee.’ he askedme. Isaid. ‘that
depends on theri obonbbing with the official
oppositon.” They are still watching . | do not
enjoy as an Indian our Prime Minister going
abroadtodifferent countnes asking forinvest-
ments.’ please come andinvestin amycountry,
pease come and investment in my country.’
Howlikes itlook? Youcannotatthat the onyour
owntems. Youhavetogotosojhoun. to outside
sojoumn for the prupose of persuading themto
come. Nobodyis coming. How man German
concems have incested there? How amny

“Japanese have incested? Howmany French

have incested where the Prime Minister had
gone. How many US concems have incested,
actually incested? We weretold of aJJapanese
village here, atownship. Where isthat Japansese
township? As!said, if te country would progress
inspite otus, please dothat. We are ot stopping
you from your carrying out your econoric poli-
cies.

You are doingitin spite of our objections
andopposition. The peopie ofthis country have
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expressedtheirview. They have heldbandhs,
hartals. but, you are not listening to them; you
donotcareforthe ordinary people, the workers,
the farmers, the tillers and the unemployed
people. Your are gloating under certiticates
given by yourbeneficatos. Andtoday, Sir, we

aretoldthey are sittingin Dethi, thatthis Govem-

ment has to go to them and satisfy them thatour
‘Govemmentis policy meets with their approval.

Do you approve ali the politics we are takling?

Ifthey say ‘yes’, they come and shout here.

Br. Manmohan Singh, | would ke to
know whether we are getting into a debt trap
ornot. As | said, when there are 4 crores of
registered unemployed, what will be your
contribution when we come to the end of
your period. If for five years, which is most
unlikely to happen. this Government lasts?
How many will be unemployed? What about
yourtraining and redeployment? How many
workers have you trained and redeployed?
How many have been sent on voluntary
retirement? What is your renewal fund for?
Please tell us. And, what is the role of the
BIFR in this country?

Sir, overtwo lakhs of units are sick in this
country, not only in West Bengal but in eve?y
State. Theywill say, Oh! they are lyingin West
Bengal. They arein yourMaharashtraalsoand
aboutU. P., donotknow; kpl Nath Raimay have
swallowed thebythistime. Maharashtra, | think,
isnumberone.

“Now, whatis the role of BIF? How many
units have been revived through BIFR? We
would like to know these things. There have
been promises, Sir. | charge this Government
thatthe have deliberately misledus. The Prime
Minister agreed, Dr. Manmohan Singh agreed,
ShriSnagma agreed and everybody commiitted
thatthere will be a unit review of these big sick
industries and an attempt willbe made to make
themviable. Andthat hasbeen keptbybreach.
{havebeenremindingthe Prime Minister. Where
is allis unit by unitreview in consulation withthe
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workers’ unions? Onthe otherday, he told me.
“Somnath Ji, | have got areportand | willsend
ittoyou”. Whowas preparedthese reports? We
do notknow about that. Two years have gone.
Youareonly talking of markereconomy. market
friendly economy, home based economy and
something like that which | could not follow. |
mustadmitthathonestly. But, the endresultis
zero; the end result is negative. Shri
Chidambaramis patting Dr. Manmohan Singh
and Dr. Manmohan Singh is patting Shri
Chidambaram on the back. The people are
suffering. Thisis awonderful Governmentand
whatshall we do withthem?

And now you (the Railway Minister) come
atthe rightmoment.

this is our principle of self-reliance.
Vajpayee Ji, referred to it also Of course, on
yconomic, issues hetook very littletime. But,
whathappened? He rightly reminded us. What
about Chittaranjan Locomtoive works? The
orders are notthere. Thereis a Parliamentary
Committee which has unanimously made rec-
ommendations. Now, you musthave aforeign
multinational - ABB- to build these projects.
Whatisthe specialcharminit? The countryis
not taken into confidence; Parliament is not
takenintoconfidence. Ourindustries aredying;
an industry like BHEL is becoming sick be-

causeithas no orders and otherbigindustries

are having no orders. SAIL has become sick.

SHRI P. CHIDAMBARAM: SAIL is not
sick.

SHRI SOMNATH CHATTERJEE: it is
happensing every where, Sir. Whatwe have
been sayiung is that this is not a question of
theoretical competitveness, giobal competition.

Unless you strengthen your own economic
andindustrial base, you cannot possibly com-
peteglebally. Here global competition means -
accordingto Dr. Manmohan Singh'’s theory; of
course he has beenchanging his theories; ear-
lier he had held other views - aliowing a foreign
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" incestor here, allowing a multinational here;
they may produce here something and them
there will be competition. Whatis happening ?
Pepsi Colaand Coca Cola have strated potato
chips, salt, asMr. George Femandes reminded
us, and alithat. Thisis their only investment.
Now your own economic base is weak, your
industrial base, whatever was there, hasbeen
weakened. Youaredismantlingyourownindus-
trial base and not strengtheningit. Thatis why
today we have n prestige and standing in the
world: people are only looking at us with con-
temptand sometimes probably with some sym-

pathy.

Igonotwishtoremind you the direct result
of this economic policy. Where is Shri
Rameshwar Thakur? Whydoes nothecome
herethesedays? Hewentonthe TV andsaidthis
is the result of our economic policy. the secu-
ritiesscamwas notused. Harshad Mehtawas
onthe cover of several economic journalsinthe
country. They were very happy. Notone word
of concern was shown or expressed by Dr.
Manmohan Singh. Where were youthen? What
were youdoing as the Finance Minister? What
didyouunderstand? Whatsort of economistyou
are. |donotknow. Couldnotyourealisethatwhat
was happening in this country was something
unreal? Companies which hadbeenlyingclosed
foryears had their shares selling at Rs. 500 to
Rs. 1000. Didnotitstrike you? Youhave gotthe
Reserve Bank of India and so many other
organisations sin your Ministry. So called
brillianteconomists are there. Whatwere they
doing? thope JPC willgive its properverdictand
some heads may roll, if any of these heads
remain any longer aftertomorrow.

The positionis that it seems that we have
to dependon iMF or World Bank on ourcommer-
cial borrowings. But without building up our
export capabilities the country willbe in gravest
predicament. Imports have gone upto 16.5per
centin 1992-93. There wastrade deficitof 1991-
92 some experts said that if the exports do not
sick up by another 15%in dollarterms this year,

2balance of paymentgap inthe current year

is likely to further widen.

This is the doctored statistics about the
priceindex. As | always say the wholesale price
indexmaybe showing adownwardtrend; butthe
prices are going up of many essential commodi-
ties. Excise duty concessions have notreached
the consumers. Industryfinds it difficult to pass
onthereliefsin all cases infullbecause of pre-
Budgetincrease of administeredprices, railway
freigthike, nseinsalestaxand minimumwages,
etc. Theindustrial growthinthe pasttwo years
has been mere 2.6 per cent during this
Government's tenure. How are you going to
solvethese problems?

Sir, the other importance point | wish to
touch is this. | do not know how long this
Govermment is going to last. | do not know
whether there is any point in making these
statements. (Interruptions)

SHRI SAIFUDDIN CHOUDHURY
(KATWA): Next Government. (/nterruptions)

SHRISOMNATHCHATTERJEE: Thenext
Govemmentcomes, afterwe are able to tackle
them. Youwouldnottacklethem, we shallhave
totackelthem.

Sir, the position is this that our prestige and
standing abroad hadreceived agreatsetback.
Today. the positionis thateven the contracts, the
solemn contracts enteredinto with this country
are notbeinghonoured. The refusalby Russia
tosupply cryogenic engine technology isaclear
symptom thatthis countries friendship has be-
come adispensable commodity.

Today, how the US Govemmentaretaking
up onedecision afteranother againstourinter-
ests? There are constant threats to the use of
Super301 Clause. Thereis aconstantpressure
onustoopenup oureconomy, the humanrights
harangue, the continuous duplicity inregardto
Kashmir and the arm twisting pressures, trying
toforce usto signthe Nuclear Non-Proliferation
Treaty now over and above. this embargo his
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come. Has the time not come for us tom wake
up? When the Prime Minister talked in
Gorakhpur about Russia failingto hounour the
agreement, he did not say one word about the
America’s role inthis. Openly and unavowedty,
they have refused to supply the technology
because of American pressure. And our Gov-
emmenthas notthe couragetosay orspeakone

word againstthat. Andour Govermenthasnot

the courage to say or speak one word against
that. You are always surrendering to them.
Where do we stand? [s it because of our
necessity to obtain IMF loan orthe World Bank
loan, tatyou canto afford to annoy the United
States of America?

Mr. Chairman, today this country, in all
sphere, is facing a situation where this Govem-
menthas forfeitedits rights togovernment has
- forfeited its rightsto govern. They have neither
the capability to govern nor the will to govern
They do not have the united party; the Prime
Minister cannot given the leadership. They
cannotevenfindanalterate leader. Theyare
snipping atone another. This is the position of
this country. And who are suffering? Whoare
atthe receiving end? The ordinary common
people of this country who are waiting to be
subjected to communal holocaust any day in
this country. The minorities are beingtreated as
secondclasscitizens. Thatistheirfear. There
is no safety nor secutiy of he people of this
country. There is scandal abounding in this
country.

About the Before issue, now everybody’s
name has come. Whathave you done? What
has this Government done? Does itnotcome
under the Finance Ministry? It does not. It
comes under DefenceMinistry. Then, whatis
the Prime Minister doing? Whatis you Defence
Minister? Whatare you goingtodoonthe Before
deal, we would fike to know. There havebeen
three speakers fromthe treasurybenches. What
havethey said aboutthe security scam? Some
heads should have rolled by this time. Suffi-
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cientlywe know what has happened. Oneneck
was put ahead and'thathadbeenchopped, we
know.

Thedirectresult®f Dr. Manmohan Singh's
economic policy. as already pointed out. is Rs.
12,000 crores security scam.

Thereis now clearevidence about Bofors
beneficiaries. (/nterruptions) Now we haveto
take action.

Then, there is suitcase economy.

last but not the least is the scandal of
disinvestment of shares of public enterprises.
This is one of the biggest scandals that this
country has faced. This Governmentdoes not
seemtobotheratall. The CAG has estimated
thatthe private institutions have made gainsto
the extent of 126.62 percentto 615.53 percent
-overRs.3.000crores. Tilltoday. there is no
explanation. Nobody is accountable for this.

Youaretrying tomeetyour budgetary gap
by sale of shares of public enterprises. Whoare
gettingthese shares? Whatis theirinterestin
acquiring minority shares in these concems
unless they know that ultimately you will give
them majority shares. This is how you are
suiting the giants - our public enterprises - which
Mr.Jawaharlal Nehru had assiduously buift up.
These are called temples. He called them
temples of modern India. His successors arc
destroyingthesetemples. You have destroyed
the mosque and destroyed secularism. Youare
destroying the public sector enterprises. you
aredesecratingthetempleswhichMr. Jawaharia
Nehruhadbuittup. Thisisthe presentCongress!
You are no longer Congress. You are Con-
gress(1). Do nottalkof Congress. Somebody
remained us about 105 years of Congress.
There is no such Congress any fonger in this

country.

We have consciously borught this nocon-
fidence motion. We haveidenfifiedthe areasin
whcih the Governetmn has totaly failed. The
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greatestmeanaceto thiscountryisthe dismatiing
of our secular structure - the encouragement
given to fundamentalist forces. The Prime
Ministerof indiais there fike a sleeping Buddha.
Hedoes notseemtobe concerendatall. There-
fore, for the sake of this country, goso that this
country may have a secular, progressive and
needs.

SHRI P.C. CHACKO (TRICHUR): Mr.
Chairman, Sir, | stand to oppose this noconfi-
dence motion moved by my Marxistcollague.
Incidentally, | wouldfike to go backto the history
of no confidence motion in this House. |would
like to quality this no confidence motion as the
silverjublee of no confidence motions moved by
the opposionin this Parliament.

16.00hrs.
Sir, since 1947, since the Congress Gov-

emmentfirstassumed office, thisisthe25thNo
Confidence Motion movedby the Opposition.

This House andeveryone knows verywellasto

what was the fare of all the previous No Confi-
dence Motions. This silver jublie of the No
Confidence Motion is also going tomeetwiththe
same fate as that of the previous 24 No Confi-
denceMotions. The precious No Confidence
Motions agamina the Govememment were
moved by Mr. Vajapayee and Mr. Jaswent
Singh. Atthattime, ourcommunitstfriends had
greievane that they couid not make atn opportu-
nity to attakc this Governemtn in their own
Idelogical perspective. Fortunately now, they
havegoanopportuntytomovetheNo Condhidene
Motion agaisnt this Govemment. We haveno
grievance or grouse agaisntthem. Mr, Somnath
Chatterjee or Mr. Indrajit Gupta have decisedto
oppsethe Govtior practial reasons bestknowto
them. Istillhave aferventhopeandappealinthis
country, it is only with the Congress Kindly
understand this point. If youcouldhave some
sortof anunderstaidn, itis only withthe congress
party. Comrades, if itis the question of minori-
ties, your new found friendes B. J. P. will not
come to your help, itis only the Congress which

canbewithyou. Mr.NarasiniPBgomadalhis
appeal notnow butinthe Corigess Session at
Thirupathi that secular froces of the country
shouldbe united. ttdidnotfellin Your deafears.
we are not responsible for that. Justnow, Mr.
Somnath Chatterjee mentioned about Kanpur
meeting of the Prime Minister. There also, our
Prime Minister said the same things that the
secularforces of this country should units. We
have no grouses that you have moved this
Motion. Still there are many hours letfor voting
. Weareto vote only tomorrow. So please think
thing before you vote. You are waking with
communalism of theire country Otherwise you
will be goingto the dustbin of your history? The
birth places ofthe communist parties like Rus-
sia, easteuropean countries this party isownto
the dustbin of histry. Do youwantto follwthat
path? You are the last surving examplg of
Communism in the worid and you also waito
gotothedustbinofhistory. HMWﬂate,qhan
noboy can save you. The leaders may have
reasons todothis opportunitafiiancebutanotthe
backbenchers; | will cometothatletter. ThisNo
Confidence motion is the by-product or the
offspring of the unholy alliance of the communal
forces and the left wing advenunest whereis
tmtsgomgtotakethtsoountry? Myfriend, Mr,
Ajoy Mukhopadhyady who moved this Motion,

expressed his ignarance we did not know where
this country is going. Mr. Somnath Chatterjee
made a reference about congress Histroy. Itis
not 105 yerars onid party but 108 years oidparty.
lam standing here with the legacy of the Con-
gresspartywhichis 108 yearsold: ltis refrshig
for us to go through its histroy. But for the
communists, itisnot vely good to recollect their
pasthistory. Inyou past histoy of 55 yeratrs,

. there wre many somersauls. When China at-

tacked this county, whatwas the stand youtook?
There were instances of your betraying your
motnehrland. you remember that Congress
party fought for the freedom of this country and
thisis the party which fought agaisnt communal
forces inthecountry. So, withthatproudiegacy,
wer ae standing before the people cuntry. lam
nottryigto beittle you. | am requesting to your
conscience thatthis is probably the last oppor-
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tunity foryoutoworid your party. Mr. V.P.Singh

" and Mr. Somnath chatterjee can take this line
and leaders may have their own justifications.
They are hobonobbig with their worstenemies:
wecanunderstandthathobnbbingforpower. But
didyouthinkforamomentastowhatwill happen
to the poor people when you go back to your
constituences?

Mr. Nitish Kumar, will you please show

some patience?
16.05hrs

[SHRIPETER G. MARBANIANG Inthe
Chai

SHRINITISH KUMAR: lamonly support-
ingyou. While you are speaking sowell, your
name has notyetappreared onthe TV screen
outside.

SHRI P.C. CHAKCO: That is all right. |
have nocomplaintonthatcount. Letmeposea
question. When you go backto your constitu-
ency. How are you goingto explain your stand
tothepeople? my friend Shrimati SuseelaGopala
Is sitting here. | know she will fnd it difficultto go
toKeralaandexplain her Party’s stand. When
the people of herconstituency questionherasto
whythey have enteredinto this unholy alliance,
atthe most, she canonly reply, “Whatcan | do,
ithas beendecideedby Somnathji” So, whe you
gobacktoyourpeople, youjustcannotgive any
justifleable explanation and convicne them.
Whatever be your faults, whatever be the
abreations ofthe Communist Party inthe past,
|cannot question yerar sense of prupose and |
do notdoubt your dedication topublic life. lam

"no questioning that, | also know that your dedi-
catedrank andfile believe inyou one hundered
percent. Theylook uptoyouwith the hope that
you are fighting the communal forces of the
country Whenyougobacktothem, whatareyou

‘goingtotell them about this afliance? youwill
nothave any explanation.
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Anyway Sir, thisis an interesting situation
whichis now prevailinginthe House. Ourleader
Shri Narashimha Raoji once made a public
appealsertionthatwe shouyldstand united. Let
metellyiou, eventoday, the Janatadalis notfree
from the pricks of the conscience that of their
leader betrauyed Shri Rajiv Ganhiandthe Con-
gress Party. Whatevermay happen, ShriV. P.
Singh can necercorrecthimself. Butdoesthat
meanthatyoung people like ShriNitish Kumar
should also fallinto this trap? Throughoutthis
lifetShri V. P, Singh can never befree fromthe
pricks of his conscience...(Interruptions)

MR. CHAIRMAN: Please try to throw light
anddo notgenerate heat.

SHRI P.C. CHACKO: In fact, Shri Nitish
Kumar reminds me of one thing. |amthankful
tohim. They have been propagatingthisideafor
the lastfew days inthe lobby. Andour friends
inthe Janata dal were advisingustochange our
leader. Supposing. we were to ask them to
changetheirleader, how willthey feel? If Iwere
totell ShriNitish Kumarthat Shri V. P. Singhis
spentforce andthat he shouldbe sacrificed, wil
ShriNitish Kumaragree? Thisis a partywhich
foughtthe Britishimperialism. We are not afraid
of anysortof situatins. ShriNarasimha Raois
ourleader and we canface this No Confidence
Motion. I maytellyou that we have the legacy
of defeating 23 no confidence motions. Thisis

. thelegacy ofthe Congress party andwearebold

enough toface your no confidence motiontoo.

- Please do not have any wrogillusions. This

motion will be defeateedby us. Youwantusto
betry own leader. Thisisthetalk that we have
been hearinginthe lobby for the lasttwo days.
Youalsothinkthatafterhe goesout, wecanhave
some other adjustment. Such an idea is not
goingtobe soldhere. Ifyouthinkontheselines,
you are living in fools’ paradise. You do not
realise the political situation inthe country. Why
are we supporting the Gvernment of Shri
Narasimha Rao? Why are we opposing your
motion. Youplease goandask Shri Biju Patnaik
and Shri Laloo Prasad Yadav. Then you will
knowthe answer. This s the only question that
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|wantto put to Shri Nitish Kumar. Have you
consuited your leader before coming here?
Ptease do notdo so because thenyou willbe
domgwithShriV. P. Singh...

SHRINITISHKUMAR: Please don’tdis-
cuss our pofitical situation. Please disucssthe

country’s poftiical situation.

SHRIP.C. CHACKO: | have to do it be-
cause | have all the sympthy for you. Here, in
Dethi, Shri V. P. Singhmay be able tomisaguide
you. Butwhenyou gobackto Patna. whatwill
‘happenMr. Nitish Kumar? Youplease ask your
conscience asto whatyou are doingis correct
ornot.

Sir, basically, the question is this. The
mover if the motion says that there is an eco-
nomic crissis in this country, there is despread
coorntuptioninthe society and thatthreis an all
roundfaidlure onthe partof the Government, and
thatisthe reason why thismotionis moveed. We
arewilling to have a discussion on these as-
pects. We are ready for a discussion on the
economic situation. | need not go inot the
detaidls. {have gotthe figures with me andthose
figures will speak for themselvs. | do notwant
totake the time of the House. Allthe aspects
have afready been well explained by Shri
Chidambaram. | may reiterate it is not the
opmion of the World Bank as Shri Somnathji
winks. itis the sensible opinion of every India.

{tis notan opinion of alawyer oranOppo-
sition teader. Itis the opinion of an averagge

indianwhois living in the slums of this country.

average indianwants this countrytoprogress.
sberalisationis thetrend of the World Bank and
wg haveto move withthattrend. By doing this
we are apeningan opportunity forustosurvive.
Why don't you consider it with an open mind?

| must express my congratulations, my
appreciations forthe mostbeautifull speech that
{haveeverheaard and which was made by my
hon. fiend, ShriFemades. | wishShriFemandes
wouslld stick to his own speech till me go for

votingthatistomorow evening. lwas readingin
today'’s paper that Shri Fernandes made a still
betterspeechwhenhe wasdefendinghis leader
ShriMorarjiDesaiona previous occasion. But
before sun setthatday Shri Fernandes crossed
overtothe opposite’camp. | am astorisedthat
heis goingto take up the “Salt Satyagrah”. Ican
understandthatthepeoplewhobettrayed Gandhij
should pay the fine by undertaking a satyagrah
but they should stick to their words.

lam a Member of the JPC which was set
up toinquire into the securrity scam. | am not
goiing into the details of what is going on inthat
Committee but some of my friends, includdiing
Shri Fernandes and Shri Fernaandes and Shri
Jaswant Singh, whille speaking on the motion
quoted certaiin information which exclusively
they were having as Members of the JPC. Ido
notwnatto quote any information but | only want
to remind mv friend< that people of this country

-have wame.cous Mmemury. Don't try to fool

them. Shn Fernandesvstandinginthis House
announced thar ne w.ll name six ministers
involveedinthe scan. One andahalfyears have
passedsincethenbutheisyettogivethenaes.
Even the information which he is havingas a
Member of JPC. he 1s trying to distort that
information. )

" Yesterday, one ofthe hon. friends of oppo-
sition said that Shri Chidambaram purchased
promoters’ quote shares. ShriChidambaran®
was sitting here but he did not wish to answe-
that, Sir, the factis that he purchased shares o'
aprivate company, acompany whose shares
were under-subscibed. Yesterday, Shrrri
Jaswantinghsaidthatthere is nothingwrongin
it and just because of it he shoullld not have
resigned. Today, ShrFernandesissayingthat
he purchased promoters’ quotashares. | woulld
liketorequest hisnotto play politics heere and
do not try to distort facts formation. We have
eipdence paperswithus. We should respectfor
the norms: for the decency in public life. Shrii
Chidambaram should nothave rsignedbut he
resiogned because weinthe Congress are mote

‘responsible people andthatis why he toak -
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moral responsibility of what was happeningwe
cannot expect this either from BJP, Commu-
nists or JD Members. It is the exclllusive

exampleoth\gressmen.

Now, | would like to highlightthe country’s
balance of payment position. It was very
effectivelly expllained by Shri Chidambaram.
Ourformer Prime Minister is sitting here inthe
Housewholooted the coffers of our country and
handed over-empty-coffers in to our Prime
Ministerr. OurGovemmentinherited abankrupt

SHRI MANI SHANKAR AIYAR
(MAYILLADUTURAI): He looted the Treasury
and filled the coffins.

SHRI P.G. GHACKO: WhatI meanis cof-
fers; butitis right.

Ourbalance of payment position has im-
proved. Your allegation is that our foreign debt
is going up; we have borrowed money and that
is why ourforeign exchenge reserce isincreas-
ing. Wehave notaliciaims. We haxieborrowed
moaneybutyoushouldalso remember one thing.
There was nobody nthe whole world who was
prepared to touct us with a barge pole. Now,
there arecountries queuing up tohelp India. That
is Lowour credibility has gone up. This has
happened during the lagt24 months. Isthatthe
reason why you are moving the No Confidence
Motion? | would like to ask the mover of the
Motion, Shri Ajoy Mukhopadyay, is that the
reason you are blaming us for.

Do you knowwhat is the reputation of this
coluntry inthe comity of nations? Now, country
after country are coming forward 1o assist our

country. Ganyoutelime which country ddks not
want assi fromthe Worldbank? Arethe
Communisis agaisnt taking loans from the World

Bank? Keralawas demendinga Thermal Power
Station at Keyamkulam? Do you know what
happended? Mr. Jyoti Basu, could take away
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thatfromus. Barkreshwar Projectwas giventhe
WorldBankassistance. Mrs. SuseelaGopalan,
alsowenttothe well of the Houserdemanding
assistanceto this Kayamkulam Thermal Power
Station. Keraladid notgetit. So, don'tsaythat
they are against external assistance. Theyare
standinginthe queye withabeggingbowlforthe

_World Banl assistance or OECF assistance or

any assistance which is coming fromthe capi-
talist countries and they come here and accuse
the Congress Governemtn. Sir, not only the
Bop, butalsothe indtistrial growth rate, the GDP
efc. haveinoreased. The agricuttural produc-
tion has gone up very high but they are saying
that the Governmenthas noroleinthat Evenif
thereis aflood or adroujgt or something ke that,
they say thtbecasue of this Government, these
tion is going up, they are saying that Mr.
Narasimha Rao has nothingtodowiththat. This
istreacherous. Please, donotstoopdowntothis
level.

Now, they are saying that they are against
dis-investmetn. Mr. Chidambaramsaidthathe
is notfro dis-investmetn as il wasdere. lamin
favour of dis-investment. If yousaythatsome-
thing is wrong with the dis-investment policy,

' Dr. Manmohan Singh is here, who will explain

toyou. Youdontthinkthat we are goingtokeep
num onthisissue. We will take full responsibil-
ity.

You know what is happenin in the world?
You take some examples of East-Asiancoun-
triesorChina. You know whatis the contibution
of the public sector towards GDP in China?
Fifteen years ago, the contribution of public
sectortowards GDP was 85 percent. Now, thas
comedownto55percent. Canany communist
dispute these figures? | have umteen number of
suchexamples. Wherecanweinvestthe hard-
eamedmoney ofthe Indians? Shouldwe invest
tinthe Airlines? Shouldwe investinthe priootly
sectorwhere commonman's daily necessaitics
aretobe metviz. developmentof publictrans-
portetc.? So, regarding priority. we have 1o
decide, So, dis-nvestment of some of the priblic:
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sectorcompnaies is definistely a must. What-
everdistorted story the Communists mey give,
this country will go through Whatever distorted
story the Communists may give. this country
will go through this economic re-structuring
programme: economic reforms programme.

- Nobody canstopit. youmaybe abletoscorea

pointsometimes, we are notangruforthat. We
know that you are unhappy. Youcanhavethe

privilege to do so.

A questionwas raised as to where willwe
goingtomorrow. Many of youare thinking that

'\ou andefeatus by manipulatingthe anthmatie
ofnumbers. You are thinking that the numberis
& inyout favour because the Congress s ina

“inority. You are thinking that this Government
“llqgo. |saw thatyouwete very jubilant andvery

= liippyinthe CentralHil: Tthave seenyourtaces.
M. Clidambararm asked vou a very
sertinetn e shon and U atisatyoutople topple

this Governemnt. whomare you goingtohelp?
You willbe helping BJP to cometo power. You

~may also be thinking that you can get some
~ Congress peopleinthatprocess. Youwantto
_ make some sort of hotch-potcharrangement. |
~wenttotell youthatthose dayshavegone. You

_ cannotdefeatthe Congressparty. Thecongress

- Partywillsurvive soalsothis Government. This

- Governmentwill sruvibe toimp[lemetn the eco-

nomic programmes that we have undertaken.

Youwere asking, what did we achieved? |
would like to mention that already we have

‘narrated, one-by-one, ourachievements. Now,
~ lamsure, you cannot uttera word any further.

When the first No-Confidence Motion

 agaisntthis Govtwas broughtbefore this House,
~ themainallegation was about Punjab. Youtook
_ hours and hours to discuss about Punjab. In
~ spiteofthat, the Punjab problemis solvedbythis

‘Govtyou could notsay anythin about Pubjab.

So, alsointhefirsttwo No-Confidence Motions,

| youraised probelms regarding Assam, That
| problemis alsonotthere now. itappears, ifall
‘ the problems are solved, the opposition they will

feelvery unhappy and depressed.

Now they are asking whatis happeningin
Kashmir. If anybodywantsto understaandit, |
would especialy requestMr. Syed Shababudein
to look into it. '| think he is the person who is
closely following the qualitative improvemet
which hastaken placein Kashmir. | requestyou
tomake aclose study of it. We are notmaking
any tall claims. The Government itself has
statedrecently after solving Assam and Pubjan
problems. The firstitem onthe agenda ofthe

\ Governemtnisto solve the problem of Kashmir.

butwe are faced withinternational forces and
also all sorts of destabilising forced across the
border. So, thas become alittle complicated.
Butwe can, withconfidence, say thattheryeis
aqualitative xmprovemem inthe case of Kash-
mir also

We know that you will come with another
No-Confidence Motion agaisntthis Govememin
after some time because thisis the only profes-
sion probably you know. By the time youcome
with another No-Confidence Motion, this
Governemntwill solve the problem of Kashmir
also. We are sending Mr. Rajesh Pilot, the
Minister of Internal; Secuity is visling Kashmir
frequenly. Youknowwhatis habpening there.
Youcannotimagine any other person having
meetingwith dangerous stations. Everydaywe
are passing through difficult conditions there.
Youdonotknowwhatheis doing; heistryingto
bring normaly and peace overthere: We are
takingthe risk of goingtothe Valley andmeeting
trouble people, ta!kmgtothem and helpmg (hem
in al possible ways. G -

We aretryingtoreactivate the polticiai for
process. Therealso, ourLeftfriendscannotrely
onthepeople who are sitting on the other side.
Youcannot agree withwhattheysay. We are
trying to bringnormalcy overthere. problems
after problems are resolved. There is wide
prospect in the economic situation; and this
country can look towards the world with pride
thatthiscountry hassolvedmany ofthe rpoblems.
lfthisis ourmistake, ifthisis ourcrime:, yotican
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take any decision. Ifthisis ourcrimethatwe are
tryingtosolve politicaland economic pronmels,
if this is our crime that we are trying to solve
poltical and economic problems, if this is our
crime that we are trying to solver socio-eco-
nomic problems forwhich youare gointo hang
us, you are gointto punish us, we will receive it
with both the hands happily becasue the people
of Indiawantthat.

Then aboutthe clock and bull story made
outby Mr. harshad Mehta. He has saidthathe
has paid Rs.1 crore to the Prime Minister. All
the evidence is before the JPC. lamnot goint
intothe details of it. The JPC. lamnotgoinginto
the details of it. The JPC is going to take a
decision onthat. We are waiting for that deci-
sion. You know what is the net result is the
Governmentfalls? Have you ever throught of
that? We know the direct conseqgenceis this
Governmentfalls, if this House is dissolved. If
thé JPC goes, whoishappy? Mr. harshadMehta
is happy. He is having hundreds of crores of
rupees blackmoney. (Interruptions) Youshould
have the patience to will atleastfor one month.
We are expectedtosubmita Reportbeforethe
endofthis Session. {wishthe champions ofthe
fightagainst corrupflon should have waited at
leastforone more nponth forthe JPCtofile their
Report. According to their calculations, this
Governmentwill be out of office today and this
House will be dissolved tomorrow. Where will
the JPC go? Money bagas from Bombay are
roamingaroung (/nterruptions)*.....

MR. CHAIRMAN: Nothingwillgoonrecord.

SHRIP.CCHACKO: I fully appreciate the
standtakenby ShriNitish Kumar. lamfaraway
tromJanata Party. lhave nothingtodowiththeir
polticis. But | am sure that Mr. Laloo Prasad
yadav will not definitely permit himto join hands
with BJP toformagovemment. ifthatisacase,
how are you we going to survive? There are
manytypes of peopleinyourparty. Theycango
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toany side. ButMr. Nitish Kumar cannotgolike
that. Youhave acertain holdonthem. Ifitis so,
why is this No-confidence Motion now? Mr.
Harshad Mehtawantedthe JPCtobe dissolved.

We the 30 members of JPC, | am sure,
respective of our political affiliations have been
working hard and have come to certain
conclussions. Many valuable suggestion for
economic reformof this countryis goingtocome
inthe JPC report The reportis or the verge of
submission and now they have decidedtodis-
solve this Parliament and there by dissolve the

JPC. Whattreacherous game youareplaying |

,the people of this country wilisee. So Sir, the
unholy alliance of the communalforces of and
Left Wing advenurists and also the money of
Harshad mehtais playingthe game.

Yesterday, apolygraphtestwascitedhere.
By the Polugraph Specialist, Shri George
Fernades. ShriGeorge Fernandes hasmadea
polygraph Specialist, Shri George Fernades.
Shri George Fernades has made a polugraph

analysisandthe reportwas quotedhere. Idonot =

knowwhohas authorised Shridethmalanjasthe
report of polygraph test is entruste with Shri
Jethmalani. You might have seen intodays’
paperthatthe people who conducted the poly-
graphtesthave addressedthe resultofthe test
directlyto ShriJethmalanias heis the coustodian
of alithese enquiries. Whatdoesitmean?

MR. CHAIRMAN: Please do not mention
names!

SHRIP.C.CHACKO: Thisletterhasbeen
reproduced in the newspaper and alsoithas
been cited here in the
House....(Interruptions)......Ourhon. andsenior
Member Shri George Fernades wats our Prime
Ministerto gothroughthe polygraphtest. Ifsome
of the oppositiion leaders are put throhg the
polygraphtestthenthat willbe asgoodasa Sher
lockHomes Novel. If allthese together, it will
make a ‘crime thriller’. That they are put of
peoplethey are. Sonobedyis gointobelievethis

*Notrecorded.

P,
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polygraphtest. There areirrefuanie evidence
before the JPC which we are goingto see, which
every JPC memer is having that the Prime
Minister of India was in his office from 0950 hrs.
to 1315 hrs. On4thof Nov.’91 Thisirrefuable
evidence is there and still they are saying that
harshad metha had met the Prime Minister.

This Bomaby scamsterclaiminginthathe
met Prime Minister only once in his life time and
offeredmoney. lwantalittlemoney.” The Prime
Minister is asking him. This is shameless
canwrd. This is the campaign of vilification,
which is notevenupto yourlevel. Please give
upthesethings.

Thereis deliberate attemptto poliute the
politics and pubilic life of this country and to
create misunderstanding. ShriNarasimha Rao
is not one single individual, he is arepresenta-
tive of the economi emancipation of this country.
The characterassassination of the leader of this
country is amounting to destroy this country.
Thisistreacherous. Even atthis alsomoment,
| plead with you to withdraw hold from this
treacherous corse. | havemorethings tosay, but
the time does not permitthat.

lonly wish that the former Prime Minister
who is the champion of this no confidence
motion atleast could resotve their problems with
theirown friends.

yesterday, we could not see Shri V. P.
Singh here. He was very busy yesterday with
somethingelse Recently, hemade anannounce-
ment that he was retiring from active politics.
You know whatis the reason forthis? Itis very
interesting. Inthe context of this no confidence
motion, itis very relevantbecause we have to
decide whois gointtobe the next Prime Minister.
He said, “ | am the sumbling block for the
opposition unity so | am withdrowing from the

science,” The self-assessment of the former

Prime Ministeris excellentthathe himseff isthe
stumbling block of the opposition unity. Thatis
a great recongnition be owed on your head,
please retainit. We are happy.

SHRISRIKANTAJENA: Heis retritingbut
the Swiss Federalbankis not retiring.

SHRIP.C. CHACKO: Mr. Jena, you are
correct. The Federal Bankis the biggest private
sectorbankinthe country, whichis notinvolved
inthe Scam. Youdonotknowthat...(Intermuptions)

SHRIMANI SHANKAR AIYAR: Mr. Chair-
man, Sir, with your permission, may | remind
Mr.jenathatMr. V. P. Singh has describeditas
asilly experiment...(/Interruptions)

SHRIP.C.CHACKO: Ifl remind Mr. Jena,
itwillembarrass him. | do not wantto dothat.

The conscience of allthe Members of this
House, irrespective of their Party affiliations, is
againstthis No-Confidence Motion. The people
of this country are against this No-confidence
Motion. The people, who are living betow the
poverty line and who are struggling fortheir daity
bread, are against this No-confidence Motion.
Som we strongly oppose this No-Confidence
Motion. | requestevery Member of this House
to oppose this No-Confidence Motion.

[Translation]

SHR! VISHWANATH PRATAP SINGH
(Fatehpur): Mr. Chairman, Sir, wehavebroug\t
No Confidence Motion in the House and the
people of the country have lostpgc;fam_ inthier
Govemment. Though, the voting on this motion
inthe House will tale plae tomorrow only butthe
peopie of this country have already voted against
this Govemment. Countingof our votesiinthis
House willbe done tomorrw but when the counig
of votes in this House will be done tomorrow but
whenthe counting of votes cast by people willbe
done that will clear the whole picture. Notonly
we people but the entire nation has lost its
confidence inthe Govemment. you may admit
itor notbut you have also lost your self-confi-
dence. You party members will casttheir vote
in your facour but they have lost their self-
confidence underthe present Prime Minister.
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The hon. Prime Minister is not present
here. Iwouldlike to requesthimto have mercy
onhis supporters. Theyshouldbe assuredthat
inwhich directionthey have to move. Today,
which section of the society hasfaithinyou. As
far asthe common manis concemed, the Prime
Minister and his Govemnment has become a
heap of unfulfilled assurances. Onwhatbasis
shouldthe youth believe you? Shouldbebelieve
youon the basis that avenues for higher educa-
tion have beendosedto himduetoprivatisation?
Shouid the young peopile from poor and middie
class families believe you that no opportining for
higher education has been lefttohim? Onwhat
Is it the basis that ever since the Govermnment
has come to power, the prices of fertilizers;
diesel, electricity, water have gone up. Their
undningtoil is not rewarded propeity. Howcan
the labourers truyst the Govemment? Only one
policy has been framedfor them. The working
class has lostits confidence in this govemment
ever since it has taken office because of rising

‘prices. The Govememnt has formulated only

one policy, i. e. , the exit policy. Should they
express their confidence in the Govememnt
onlybecause4 the Bill related o the participation
of labourers is lying p{ending iwth the Rajya
Sabhaforthe has two ortwo and ahalfyear and
the Govememinis tnopaying any altentiontoit?
Somnath; was referringto Volusmtary Retiremin
Scheme and Golden Hand Shakeforthem. But
if at all this scheme is to be implemented
somewhere, then it should be implemented for
teh Prime Minister. He cannotbe retrained but
he shouldtake volunary retirementbefore train-
ingothers.

AN. HON. MEMBER: How many times
you have done so?

SHRIVISHWANATH PRATAP SINGH: i
sought volunary refiremin on several occasion
when lwas ChiefMinisters of Uttar Pradesh and
.whaenlwas as FinanceMinisterand When|was
Defence Minister of the country.
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SHRIVILAS MUTHEMWAR(CHIMUR)
You hadfled atthattime.

SHRIVISHWANATH PRATAP SINGH: | |

did so only after | dislodgedthe Governemtnso
successfully that you could notform a majority
Govemment as yet. This is the conditon of
farmers and Youth. Butwhatis the conditon of
the weavers today? Should they have conti-
dence in the Governemtn only because they
have take “ up space instead of vworking at
handiooms? You may visit Benaras, Andhra
Pradehs and Basti and witness their plight.

ANHON.MEMBER: Now please tell about
your rule.

SHRIVISHWANATH PRATAP SINGH: |
amtellingabout the rule of your Government. |
amtelling about the rule by your Prime Ministcr.
Downtroddens were killed i chundur in Andhra
Pradesh. Notasingle person hast.conpros-
ecuted so far. Should the confidence L ex-
pressedforthis reason? Shouldthe downtrod-
denexpresstheirconfidence inthe Govemment
bnecauyse the right for their promotin in jobs
they enjoyed after the Independence has been
withdrawn? Should they express their conti-
dence onlybecause, beitchundurorSumer. the
situatioon his worsened almost everywhere?
Heis the same prime Minister whowasthe H.
M. i. e. HomeMinisterin 1984. The H. M. does
notimply Harshad Mehta, rather it implies the
Home Minister,. Thousands of Sikh brethren
were killedhere butnobodyhas beensentenced.

the people belongingto the backward

exPresstheirconfidenceinthe Govem-
ment only becasue the ray orhope4, that they
had seen afterthousands of years, whenthe
supreme courtgave its decision on the Mandal
Commission notby a dagger butby poisoning
them?

-

Inthe report of a Government committee
ithas been writenthat the persons haveingtwo
thirds of kingovted land below the fixed ceiling
will notbe givenreservationtacility. Inthe jobs
instates in apersonsispromotedfromcalss Il



toclass Ik, i. e.if he becomes asupervisor form
' aclerkhe cannot enjoy the reservationfacility.
- Todaythe Governemtn hastriedtoputoutthis
rayofhope. Therfore, does the Governetnthink
thatthey should repore therifaithiniit?

~ When the Ramaswamy issue is raisd,
Minister the Prime Minister loser his wistdom
he top most. - The officeof Prime in the
=xecutive. This office is meantfor officetaking
decision and acting. But when the issue of
corruptionis raised he becomes neutral. Isita
neutral Governemnt?

ransiation)

~ Somyagya has been performed by
’handraswamy. In such a situation, will the
eople having faith in secularism, trust the
overnment? Indirectly, the Governmentis
ying to link politics with religion. When Gov-
mentperforms Somyagyaanddoesallsuch
type of things and approves these things, how
willit say that rel;igion sould be delinked from
politices. The plublic obsrbves and under-
nds it minutely. Should the justivesmloving
pletrustthis Govemmtn becasue the verdict
SUpreme Courtwas thrownto the winds
n6th Dcevember andthe hon. Prime Minister
tsleepingin his bedroom, eventhe meeting
the Cabinethadbeenconvenedintheevening?
uld mioties trustthe Governmentbecause
i hon. Prime Ministetrhadassuredthemfrom
the ramparts of the Red Fort that Babri Masjid

oliushed? Inthis way their faith and confi-
ence have beenshaken. Interestingly, the hon.
rime Ministet s still in his Chair depsite *his
peated assurance given fromthe ramparts of
Red Fort on 15th August. Under these
rcumstances, Should the people repose their
fidence inthis Government?

overnment becatise when the hon. Prime
inistet visits Bomaby to have a look attheir
sffenings. he does notaetdoanfromhiscar. To
sotdown frons hiscairisatarcry. he doesnot
- Gontalktoanybocy youttingdoemthe widnow
BIes of his car. | o't ks wohich links of

“Expuncand as oric by the Chos

Idnotbe demolished butthatmosquewas -

~ Shouldthe riot-affected peaple trust this -
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confidence connectthis Governemtn with pub-
lic? Should the freedom fighters trust this
Governminbecause marchingtothe seacoast
of Guharat Gandhijijideclared the struggle for
independence of india by makring handful of sait
and this Governmten is makeing declaration of
slavery of Idnia by selling the right of makeing
thathandful of saltto the Cargill Company?

[Enlgish]

THEMINISTER OF STATE OF THEMIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLAR): I amonapointoforder. |
hope | would requestMr. V. P. Singhto stayon
because | am making astatemtnonthis. Ihope
hesitsdown, notnow, butwhenlspeakeing. You
must know the truths.

[Translation]

SHRIVISHWANATH PRATAP SINGH:
Allright, if thereisanything, kindly tellus. There
isanguishinourhearts......

SHRIJAGDISHTYTLER: I willtell before
the house as towhatis their aughis (/nterrup-
tions) Don'tmake noise: | amtalking with him.
Why are you making noise. | am talking with
him....(Interruptions)

[English]
MR. CHAIRMAN: No.

. SHRINITISHKUMAR: Mr. Chairman, Sir,
youwillhave tolistento me. lam ona point of
order. (Interruptions)

[ Translation]

" SHRINITISH KUMAR (BARH): An hon.
Ministet Jagdish Tytleris standing......

[English]

Mr. Chairman. | seeka Ruling. Thisunruly’
behaviouristhis properbehaviour accordingto .
Mr. Nitishkumar? Heis alsoonthe Chiar. Let -
himsav <o
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MR. CHAIRMAN: Gentlemen, letus con-
ductoursleves fo the benefitof all.

(Interruptions)

SHRI RANGARAJAN KUMARA-
MANGALAM: Sir, this is intimidation. Such
intimidation is notcalledfor. (/nemuptions) fyou
think you can misbehave, the Speaker aslo
misbehaves.

[ Translatton]

SHRI NITISH KUMAR: Being an hon.
Minister he behaved in such a

manner....(Inferruptions)

SHRI JAGDISH TYTLER: Who started
this. He started this. | asked him not to make
noise.

SHRI NITISH KUMAR: Does this
behaviourbehove any Minister....? (intermup-
tions)

SHRI VISHWANATH PRATAP SINGH:

Mr. Chairman, Sir, we will listen attentively
whatever ShriJagdish Tytierwillsay. ifwe have
lack of knowledge he will improve it but | am
saying this on the basis of infformtion available
withme. twas sayingthattie Govemment taks
of trust. Whoiis the Minister of industruy now?
The hon. Prime Ministeris also the Minister of
Industry. Should we trusthimbecause under his
ministership coupon rates of the shares of public
sector undertakings had leaked andthe foreign
banks flaced the country? The Comprollerand
“Auditor Generalhas submitted dits reportinthis
regard. After they have placedthe country, the
foreign banks gained a upperhandinrespect
economy of the country but the Government
could not take any action, so under theyese
circumstances, should wetrustthis Govememtn.
Today, newspapers of the country are full of
news of HarshadMehta and Befors. | don'tknow
whatis rightorwrongbut atleast ourheads hang
inshame and our feelings are hurt. | ask asto
whatis the reply to alithese issues? The reply
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isadeepsilence... Sir, whose soeverisahuman
being speaks out but the power of silence is
either possered of our hon. Prime Ministerorby
Gods. Wegotohimandwanttoknowsomething
but he remains silent. It seems that he has
attaineddivine power. We hadbeentaughtthat
‘Sarwanavad Ekarasya’. Beoifre himwecan
get tnedand defeatedbecause we could notbe
able to make him speak about anything, butitis
notsoimprotant. Today the country is getting
dfegeated. they talk of survival of the
Governemtn. the Governemtn may survibe
today butit is the question of survival of the
country, so we have brought this Motion here.

I startfromthe Ministry of Indusyry as the
hon. Prime Minister himself heads this Minis-
try. CAG has submittedits repot on public secot
undertakings. ithasbeenclearily statedinthe
reportthatimegulatities have been committedin
allotmetns of shares of publiuc secot undertak-
ings. Whatever prices has been quoted after
assessing their reserve prices...
(Interruptios)..Whatever the prices hadbeen
quotedwas lowerbutagainthe prices havebeen
lowsered. This is notan ordinary reduiciton, it
is aheavy reduction which varies from 22%to
87% andthese shares have beensoid atthese
reducedprices. The Govemment has notbeen
able even to keep its due commission on the
selling of shares. As ShriSomnath Jisaidthat
those people gain who selltheirshares atprices
two-three times more than the price at which
they purchase these shares from the Govem-
ment. We can tolerate it if only financial
instititvomwould have soldthem. Makingback
toback arrangements the Governmin soldthe
shares of financial institutions totheborlers and
thenitagainpruchasedthem. Itshouldalsobe
lookedinto astowhois the mastermindbehind
it. Thefinancialinstitutions were invaled in this
game only as curtain; actually the brokers have
pruchased them. Who is the Minister under
whom our country is aleeced. | wouldliketo ask
thehon. Ministerof Industry ShriP. V. Narsimha
Rao that if all these things happen under his
Ministry, it is worth considering as to who is
responsible fort. The CAG has stated in his
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reportthatthe GovernmentsufferedalossofRs. -

3442 crore butthe people think that the actual
lossis two-three times morethanit. | wouldlike
to submit that the Government should recon-
siderthe system of assessment of public secot.
As per the Governemrn assessment paid up
captial of SAIL is Rs. 4000 crore; butthe price
of its land excluding the colonies, is Rs. 30
thousand crore. The value is assessed after
depreciatingthebookvalue. ShriK. Ashok Rao
isin NCOA. He has cited an example that a
company having property worth Rs, 8000 crore
is purchased in Rs. 450 crore only thus the
methods of assessing value needs
improvement....Tosome extent privatisation is
goodbut excessive privatisation whichis being
done is bad. Excessive privatisation means
dominance of nearest and dearest people and
one namefigures among the nearestand dear-
" estthatis Gold Star. willgointoitlateron. |
would like to ask one thing about public sector
that Ajay Kayaan gotalion’sshareinsellingthe
shares of P.S.Usand sotarnoactionhasbeen
taken againsthim. Kindly telithe House whether
Ajay Kayaan was the Manger of hights Issue
Manager of Gold Star or no, whether he is at
presentashare holderinthe Gold Starornotand
also clarity whether he is being protected be-
cause of his positioninthe Gold Star. Whatis
Gold Star? Whois the Promoters of Gold Star?
The promoters of Gold Star are N. Krishna
Mohan. P.V. PrabhakarRaothesonofShriP.V.
Narsimha Rao....(Interruptions)

[English]

SHRI BH. VIJAYAKUMAR RAJU
(NARSAPURY): In 1983itself, they gave the loan.
Forthe Gold Starcompany, Your Government

only sanctionedtheloan. (/nterruptions)

MR. CHAIRMAN: Please avoidthe names..
(Interruptions)

[ Translation)

SHRIVISHWANATH PRATAP SINGH: |
do not mean to say that the father is solely

resposnible forthe acts of his son. Butlhave
been asked so I havetotell his father's name
(Interruptions)the sonmay notbe goodand may
followthefootprints of histathertoo. | do notwant
to link his actions with is father. Thisis a
separate issue ad willbe discussed separately
and | do notwantto gointothe names ofthose
persons. | wouldlike to confine to the Gold Star
only. Thiscompany wsincorporated in January
1986 andits public issue came inthe marketin
1991. Aliof us knows that91 follows 30 and by
this time the paid-up capital of the company
increased to Rs. 45 crore. There are some
associated companies of KrishnaMohani.e. M/
sKhannaInvestment: M/s Krishna Rao Invest-
ment, now newspapers have published about
these companies so | can base myself onthe
news publishedinthis newspapers. Astudy has
beenconductedinthisregardandamention has
been made in the outcome report of the study
aboutthe Refund Order Account. It means that
the excess money collectedfor shares by the
promoters from the public i1s debited in this
account. Suppose. a persen applied for 20
shares, he deposits money for 20 shares buthe
hasbeenallottedonly 10shares. thentheamount
tof reamining 10 shares would be debited inthe
refund order account, which will be refundedto
the concerendperson. This amountis debited
inthe accountof Trustanditisto be retundedto
the person who had deposited it for getting
shares. Thisamountcan'tbe usedin any other
head. Itis againstthelaw. The hon. Finance
Ministeris presenthere. Willhe be pleasedto
state whether an overdraft can be made against
this refund account. Here over-draft means. the
misapproproation of publicmoney. Thatamount
can'tbe spentonany otheritem. I would like to
know whether this over-drafthas been made or
notagaisntthis refund order accountof the Gold
Star, it so, why noaction has beentaken against

the persons responsible for such abigscandle.

Alongwithit, the report ofthe investigation does
notclearly reveal whetherthe amounttakenby
the Promoters form the parties was due from

promoted and money taken from them was
theirs ornot. The finance Minister is here and
he knows that the money is transferred from
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cash credit accounts for this overdraft; whichis
completely anillegal process. Very interest-
ingly such abigamount was transferred without
the authorisation of the Reserve Bank.
Authorisation of RBlis requiredto transfermoney
from cash credit accounts to reserve account
butithas been done without authorisationof R.B.
\.(Interruptions)

Mr. Chairman, Sir. Please listen atten-
tively. Itis as an interesting thing. When
investigationisstarted.......

[English)

SHR!I BH. VIJAYAKUMAR RAJU
(NARSAPURY): Can | rise a point of order?

MR. CHAIRMAN: Underwhat rule?

SHRIBH. VIJAYAKUMAR RAJU: Under
Rule 376.

MR. CHAIRMAN: Allright.

SHRIBH. VIJAYAKUMR RAJU: ShniV.P.
Singhiji is talking on a matter which is under
investigation by JPC. Parliamententrustedthe
jobto JPC. Investigationsigoingon. JPC also
askedthe congemed organisationtoinquireinto
thematter. Isitfairtoraise this pointinthe House
now? Thatis mypdintoforder.

MR. CHAIRMAN: There is no point of
order.-Shri V. P. Singh may please continue.

[Translation]
SHRI VISHWANATH PRATAP SINGH:
Sir, itis very interesting thing. Listen attentively.
Wheninquiry was conductedtofind outasto how
the over-draft was made, the representative of

the company said:
[English]
“{tis submitted to the Committee that
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asthedatarelatingdtoretumsattheend
ofthe register got corrupted on account
of computer virus”.

[ Translation)

The data hasbeen corrupted onaccountof
computervirus. Thiis virus of corruption has not
evensparedthe computers, andasaresultofthe
data got corrupted. Will anybody believe it?
Thereis nologicinitthatdata got corrupted on
accountof computer virus. They, themeselves,
corruptedthe computer. Share allotment of the
Gold Star Company was finalised on 23 July
1992.

17.00hrs

Share allotment was finalised on 23 July
andthe company came to know thatit got the
amountofsubscnptiontwtimes. Atthattimethe
company knew well as to what was the actual
amount of subscription. The company opened
account on 8th Augustin State Bank of Indiain
Hyderabad. The company has notdepositedthe
fullamount of subscriptiion on thatday, and it
deposited only Rs. 10 crore and it took six
months to deposit the reasonable amout of Rs.
4croreinBank.

Could they misused the money of
shareholdres. Who was responsible for this
scam, adetailedinquiry shouldbe held. Kaveri
Consultant is a sister concern of Gold Star,
which was entrusted the job of auditing the
accounts. But the job of aiding Promoters’
Shares andtheir refunds was notgiventoitand
only the job of auditing public shares was given
toit. Why was it done in such a way. Except
promoters. noone knows howmuchmoneywas
collected. There hadbeen reportsthatRs. 12
crore were givenby us butthere is no proof of it.
Thus the finding of inquiry conducted by ‘SEBI'
has come in newspapers.

[English]

“It stands to reason that refund order
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account can under nocircustances runintoan
overdracft northere can arise any occasion to
supplemetr such overdrafts from outside.

[ Translation]

The Goldstarhadbeenillegally depostiting
money initby acquiringloans fromoutside from
the very beginning. 1would like to raise one or
two points on thisissue.

[English]

SHRI MANMOHAN SINGH: Mr. Chair-
man. Shri Vishwanath Pratap Stnghjiis quoting
from various documents of SEBI and other
documents which have been supplied to the
JPC. Therefore, | would like to know from you
whether it is proper that all these documetns
which are under consideration ofthe JPC ought
tobediscussedinthis House?

SOME HON. MEMBERS : Why not?

SHRINIRMAL KANTICHATTERJEE: |
amonamotion of breach of privileage. Hasthe
- Finance Minister gotany right to disclose here
whatis there with the JPC? | am on that point.
Where from has he gotit? | do notknow. Has
he gotany rightto declare before this House that
these are the materials before the JPC? (Inter-
ruptions)

SHR! BH.VIJAYA KUMAR RAJU
(NARSAPUR): You are aMember ofthe JPC.
Why have you kept quiet? (Interruptions)

SHRIJADISHTYTLER: Why areyouask-
ingthis question? Nobody is speaking anything
aboutit

SHRINIRMAL KANTICHATTERJEE: He
has specifically siad thatthese are the reports
ofthe SEBI presentedtothe JPC. Isthsnota
breachof pirvilege? | wantto know fromyou.

MR. CHAIRMAN: Let me set the record
straight. |f Shri Vishwanath Pratap Singh has

quotedfromthe papers suppliedtothe JPC,1am
afraid, youcannotdothat.
(Intenruptions)

SHRINIRMAL KANTICHATTERJEE: |
come to my point. If thatistrue, thenthisisa
matter of breach of privilege. He has disclosed
it.

MRCHAIRMAN: Please donotquote from
those papers suppliedtothe JPC.

SHRIRAM VILAS PASWAN (ROSERA):
We are notthe Members ofthe JPC. Howcan
weknow aboutit?

SHRIBASUDEBACHARIA (BANKURA):
Iamon a point of order. Neither the Finance
Minister Dr. Manmohan Singh nor Shri V. P.
Singh is member of the JPC. How does Dr.
Manmohan Singhknow that this particular docu-
menthas been suppliedto JPC?

SHRIMANMOHAN SINGH: | would say
thatthe JPC askd for certain documents about
the Goldstar case to me. We have supplied
those documentsto the JPC. (Interruptions)

MR. CHAIRMAN: Mr.V.P.Singh, please
donot quote if they are the papers of the JPC.
Please do not quote in this House. (Interrup-
tions)

SHRI GEORGE FERNANDES
(MUZAFFARPUR): He is not quoting from the
JPC papers. We are also the Members of the
JPC. He has no access tothe JPC document.
(Interruptions)

MR. CHAIRMAN: Whatis that? If he says
thathe has notquoted fromthe JPC paper, you
can charge him. You can bring a brech of
privilege againsthim. (/nterruptions)

SHRIGEORGE FERNANDES: Youcan-
not mustie the whole Parliament by naming
JPC, JPC. Thewhole public knows it. We will
notaliow this. How canyou runthe Parliament
like this? (Interruptions)
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SHRI RAM NAIK (BOMBAY NORTH): |
am not apoint of order. AMember of Pariament
has a right to bring any document from any-
where. And he has every rightto procedure it
here, whether he steals, borrows orbrings from
anywhere. Nobody can challenge it. The only
pointiis thatthe JPC Members cannot say what
has happenedthere. Heis notaJPC Member.
He has every right to produce any document
from wherever he can bring that. You cannot
challengeit.

SHRISRIBALLAV PANIGRAHI: Mr.Chair-
man. Sir, rightfromthe beginning of this debate
yesterday andtoday. thismatterwas raised here
by atleasttwo Members andthe hon. Speaker
has made an observationaboutit. Icannotcall
taruling. he made anobservationwhen itwas
raised. thatthis was a delicate matterandthe
scamwas beforethe JPC. (Interruptions)

SHRIRAMNAIK: lamonapointof order.
(Interruptions)

MR. CHAIRMAN: Please address the
Chair.

(Interruptions)

SHRI SRIBALLAV PANIGTRAHI: The
matter was raised about what will be the type of
speeches, towhatextentMembers, while speak-
ing, canrefertothe mattercoveredunderJPC
examination? The hon. Speakerhasmade an
observationtoday in the beginningby saying, *
this is really amatter which needs tobe consid-
eredfromthatangle. He said, ‘seniorMembers
andMembers who are particiaptingin the de-
bate, while participating in the debate, they
should keep this pointin mind.’

He says thatthe Members, While partici-
patinginthe debate, willconductthemselvesin
adignifedmannter. Thisis his observation. This
isthe type of conduct, this is the type of dignity
we are made to expect from a senior Member
who had also the distniction of havingbeenthe
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Prime Minister earlier. This is his conduct.
Kindly see the observation made by the hon.
Speakertoday, thatis, whattype of reference
canbe madeto scamwhichis being disucssed,
which is being probedinto by a Parliamentary
Committee.

SHRINIRMAL KANTICHATTERJEE: Sir,
onthis point, please listento me also.

[ Translation]

SHRINITISHKUMAR: Mr. Chairman, Sir.
inthis debate whenever anyone produces any
comfortabletactwithclear cutproof, thatis being
stoppedinthe name of JPC. JPCis notabove
Parliament. Itis rightthatwhen JPC hasbeen
entrusted with some work, andbefore it submitts
its reprot no JPC Member can quote its docu-
ments here. ButM.Ps and all other Members
have righttobringany documetnhere anditcan
be presented in this House as and when itis
requried to do so and if there is a need to
authenticateit, itcan be produced after authen-
tication. You cannot deny our rights. A con-
spiracyisbeinghatchedtostopthe debateinthe
nameofJPC. Butin realitythethingisthatthese
peoplearefeelinguncomfortable wheneversome
facts are produced here.

SHRIGEORGE FERNANDES: Mr. Chair-
man, Sir, | have to make a submissionthatsome
documentsare producedbefore JPCbygovem-
mentandsome are producedby people who are
investigartedbut | wouldlike todraw the attention
ofthe Housetothe reports appearinginnewspa-
pers for the past two days. the documents
produced by some persons from the Prime
Minister's Office have appeardin newspapers
of the country. Can you stop a Member from
referring to some documetns sent from Prime
Ministers ffice or publisedin newspapers? It will
be very strange, if you try to gag a Member of
parliamentinthis manner. Youpleaselistento
me first.

Mr. Chairman, Sir. this is not the way. |
would like to submit only this thtif the Govern-
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mentwantstostopanydebateinthisHouse, then
it should first release the documetns of JPC
othercommittee to the press and the it should
release them outside the Parliament. | have got
these documents from newspapers and we
should be given opportunity todiscussitinthe
House. Soyoupleaseallow ShriV.P.Singhto
speak. Icanauthenticatethatthe documentshe
possesses are notdocuments of JPC as | have
setthe documents.of JPC personally.

[English]

SHRINIRMAL KANTICHATTERJEE: |
amon adifferentpoint. Thisis a pointof order.
The pointis that all submissions to JPC which
come through the Government or via the Fi-
nance Minister, they are marked as’ secretand
confidential’. There are other matters also

which reach JPC, which perhaps, they require .

thatitshould notbe giventothe Press. Here,
such aconfidential and secretmatterwhich has
heen senttothe JPC has been disclosedby the
Finance Minister before the House. | wantyour
rulingonwhether such asearetandconfidential
documentwhich has been senttothe JPC can
be disclosed in this manner by the Finance
Minister. | wantyour ruling.

[ Translation)

SHRIRABIRAY (Kendrapada): Mr. Chair-
man, Sir, | didnotexpect ShriManmohan Singh
thata perosn like himis non well versed with of
procedures and rules of this House that he raised
suchanissue. Foryourinformation | would like

“toreadoutfromthe book of ‘Shakdherand Kaul’
astowhatis provision for producing the docu-
mentsinthe House.

[English)

“A member can ordinarily quote from a
documentthatis treted by Governtmn as secret
of confidential, andyvhiehtheGovemment have
not disclosed in public interest. There is a
possibility for such adocumentto be contained
through leakage or stealth orin any irregular

manner, and there is no compulsioh on the
member to disclose the source from whch a
copy there of has been obtained by him.”

[Translation]

Mr. Chairman, Sir, you should have in-
{;)nned the persons who advise you that allthe
overnmentdocuments are suplied to mem-
bers of parliament. Suppose aMemberis given
document JPC aand he quotes from it before
you, would youstopit? |could notunderstand,
howdoeshon. Manmohan Singh, say ofwhois
a wise man, that every member has to
autheniticate the document. | would liketo say
that the statemenit of hon. Manmohan Singh
does not contain any fact andit is contrary to
rules.

SHRI VISHWANATH PRATAP SINGH:
Mr. Chairman, Sir, Iwas asked whether | was
quotingfrom JPC documents of not? How can
|say whether the documents are of JPC ornot.
you are asking a man who is not a member of
JPCandyou willpunishme onthe basis of his
reply. Howcan|cometo know; If youhave any
objectionto my quotations, | would like to submit
that! have notquoted. | havejustgiventhetacts.
Ifthefacts are incorrect, you may say that they
incorrect. We do not documents buyt we can
refernotes.

[English]

MR.CHAIRMAN: Anhon. Member ofthis
House has number of ways to have accessto
different secret documents. The JPC is the
creation of this House. Many many documetns
are lying with the JPC. The Hon. Finance
Ministerjustwantedto most probably informthe
Housethatthe same matters aethereinthe JPC.
Thereis nothingwronginthat. | would, however,
requestthe hon. Memberwhois on his feet, who
isthe former Prirne Minister and a very senior
Member of this House also to respect those
maters which are lying with the JPC which this
Houseitself has created. | requestyounotto
expose those matters evenif you have them.
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But, if youthinkthatin your spéech you haveto
thengoahead.

{Translation]

SHRI VISHWANATH PRATAP SINGH:
Mr. Chairman, Sir, | am grateful to you and
assure that | would not quote anything further. |
have notes with me but | willnot quote fromthem.
Iwouldlike to ask a question pertainigto Andhra
Bank Financial Services Limited. | willnotquote
.anythingbutcan see my notes. | wouldliketo
know from you that whether itis fact that Shri
Krishan Mohan from Gold star had requested
youorally fortheloan of Rs. 2 crore. Isitsothat
anyone orally make requestandgetioan...Can
anyone getloan withoutsigning the documents.
The second thing | would like to know whether
there had been a contraat twith Andhra Bank
Finacial Services Limited atthe time of granting
¢he loantoit, orthe money was given through
.cheque directly. Ithink there shouldbe acon-
tract.

Iwould like to know who has given money
to Krishan Mohan through Andhrabank Finan-
cial Services Limited. Whether itis truth that
Hiten Dalal had given him Rs. 2 crore through
cheque. Youplease reply to my question.

[Erglish]

SHRIBUTA SINGH (JALORE): Sir, with
your permission, | wantto seek a clarification
from Shri V. P. Singh.

[ Translation]

SHRIVISHWANATHPRATAP SINGH: |
am niot quoting, | am only asking a question.
(Interruptions)

SHRI BUTA SINGH: Mr. Chairman, Sir,
justnowhon. V.P. Singh has asked a question
whether anyone each be given loan on oral
request. lwould liketoaskMr. V. P. Singhthat
can a Finance Minister appoint a foreign com-
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panyoraltytoauditmeawounlsofmeGovemem
of India. .

SHRIVISHWANATHPRATP SINGH: He
coulddosoanddidit. Iwouldnotliketogointo
it. People have decidedthe matter.

SHRI BUTA SINGH: But the Finance
Ministry did not have any approval of it. This

matter nevercame before the cabinet. (/nterrup-
tions)

[English]
1724 hrs
(MR.SPEAKER in the Chair

Mr. Speaker, Sir, | wantto know from Shri

-U. P. Singh as to whether a Finance Minister

could appointaforeigncompany, an extention of
the CIA, tolookinto the accounts of the Govern-
ment and the private sector in India, without
goingtothe Cabinet, without reporting anything
onthefile? Canhedothat? Coulditbe possible?
Ifthatis possible, | do notknow, Dr. Manmohan
Singh could explainit. Butlwantto know from
Mr. V. P.Singhas a Finaance Ministerwasitnot
anactoftreasoninthis country?

SHRIVISHWANATH PRATAP SINGH:
Sir, | rememebr, on this issue, there was a
debate inthe previous Lok Sabha. Youwerein
the Chair or Mr. Jakhar was in the Chair. Mr.
Butasingh-Ihave agreatrespectandlove also
forhimmade along speechonthis. Andthe net
resit was the Chaireancelled all his speech.
(Interruptions) Whatever he made, itwas can-
celled. (/nterrupitons)

SHRIBUTA SINGH: Sir, can a Finance
Minister, under the rules and business of the
Government, appoint aforeign agency to look
into the accounts of the Indian businessmen
without the apporoval of the Cabinet?

lam asking him aquestion. Lethimsay,
‘Yes'or' no'. (Interruptions)
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SHRI A. CHARLES (TRIVANDRUM):
Therewas astructure againstyouby aCommis-
sion. Canyoudeny? (Interruptions)Whatdo you
say aboutthat? (Interruptions)

[ Translaiton)

SHRIVISHWANATH PRATAP SINGH:
Mr. Speaker, Sir, whether it is fact or not that
Hiten Dalal gave Rs. 2 crore to Andhra Bank
Financial services Ltd. and the amount was
depositedinthe accounts of Gold Star. As per
the news-items, Krishan Mohan says that the
amountwas receivedpersonally thenwhy was
notdepositedin his personalaccount, whyinthe
accounts ofthe company. Isitnotafactthatthe
amount was given to Gold Star Company for
providing shares to Andhra Bank Financial
Services Ltd., which were kept by it as trust
money for Hiten.Dalal. The money comes to
Gold Starandthen giivento Hiten Dalal, | would
like to know the conspiracy behind it as this
createsdoubtinourminds. Whetheritisfactthat
promoters, ae entited to subjectissues. The
amountcometo Rs.8.80croreandasumof Rs.
2croreispaid. Allthese amounts could notbe
verified eventoday andifitis afact, whataction
isbeingtakenonit.

Iwould like to know whether itis not a fact
the the application given by Gold Starandthe
application giventostock-exchangeandthe one
giventoaditferentcompany andthe application
and shares shown there all differ from one
another. Was there any irregularity inamount
shown by each. You can reply as you know
better. Youcan eithersay yes orno.

Besiees, isitnotafactthat ShriM.N. Ganti
was told that these shares are ofthe value of
Rs.100each andthe purchase of these shares
was shown on July 24, 1992 and then these
shares were concerted agains into Rs. 1000
eachandthistransaction was done on 18 Sep-
tember 1992. Eventhe dates were notshown
correctly? Even ordinary details like number of
shares applied, cheque number, amount paid
etc. were notshowninthe applications. Sir, all

these things are missing in the applications.
Even then no action has, been taken in this
matter. Thepromoters have not given genuine -
accounts of the rights allotment of the shares, be
itforthe sumof Rs. twelve crores. Thesefigures
donottally. Thereis bungling of in accountsin
the refundalso. lfthisistrue, lwould like toknow
the reasonfor not taking any actionin this regard.
Why no action has been taken against Ajay
Kayen? Noactionwas taken against anybody. |
Krishnamrut’'s son was defied thought of taking
loan, Krishnamurt’s . | would like to know as to
why no action is taken on the decision of the
House. The Government should give clarifica-
tionin this regard. ltis more serious thanthe

‘bungling itself. |am not quoting you can give

reply. f you do notgive a replay, we would think
thatitis a question mark onthe Government,
Gold Star is the only one star of the galaxy of
stars....(Interruptions) Rao Sahib, action should
be taken against all the persons.

One point is being raised by Shri Buta
Singh. Heemphasiszes again and againonthe
same point. he knows everything, sowe would
havetocometothat point...(Interruptions) What
is the achievement of this Government ever
sinceittook office? The Govemment removed
the officers who had done a commendable job
with hard work and sincerity. First Shekharwas
removed and then Madhavan. When question
areraised, they donotanswer. Theyforgetwho
was Solanki. Warrants hadbeenissued agains
WinChadha. ltisknownwhetherhe escapedto
Dubai orany other place. When our Governor
was in powerwe were trying for his reparriation.
As soon as our Government went out of power,
his warrant has come to naught. How did it
happen? Heis freetocome and go anywhere.
You can bring Niranjan Shahto this country but
notWinchadha. The name of Hindu hasbeen
mentioned. | would like to know if thsi Govemn-
ment would attach his property is this country?
The other Govemment has attached his bank
accounts. Althoughitis aloss to this country,
even then the Government took the step of
atiching his proerty. Does the Govemment -
proposetoattachthe poperty of Hinduandblack-
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_ listallcommercail transactions. Heshouldbe
stoped from making any transactions in india.
We have done-so in the case of
Bofors...(Interruptions) We have beenhearing
of Kotrochifor quite sometime.

I would like to know whether Government
hadtakenanysteptobanhis movemetinandout
.of this country. If it has not taken any action,
Why.? When we were members of CCPA, we
hadto travel by some othercarbuthis carcould
enter straight way. Today he had issued a
statement....(Intermyptions) His statement reveals
thathe has money butthatis not of Bofors. ltis
amattertothinkthat when FIR waslodged, the
Swiss Bankbecame cautions.

Theydon'tfreeze accounts of someonein
haste unless they convinced themselves that
the money refeatex ot Bofors, they will notfreeze
accounts. Anannouncementwas madethatthe
accounts were frozen, but actually it was not
done. | do not know whether FEERA is appli-
cableto Indian Natonals orincome Taxciauses
are applicable tothem ornot. Atleasthe should
be stoped from leaving this country and money
should be takenback. lthasbecome clearthat
the report of the previous JPC was a mere
eyewash. Anew JPC shouldbe constitued. All
the documents shouldbe broughtbeforethe new
JPC.

because she has contributed a lottothe inves-
tigation of this case risking herlife. Iflwereto
reveal the names of all the officers who helped
inthe investigation of this case, they would be
punished. Solwouldnottake theirnames. The
Govemmenttriedits level bestto hushupthe
case but the media did a commendable job.

ShriJagdish Tytler has raised the Cargill
issue. He has made an allegation-that our
informationis notfactual. |am puttingforthmy
information. If he has got some otherinforma-
tion, he may please giveittous. | wouldliketo
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knowwhetheritis notafactthat Cargillcompany
gaveanapplicationto P.M. officeforgrantof 15
thousandacre oflandoutofsixty thousand acrea
infrontof Kandla Port. Isitis notafactthatsuch
anapplication hadbeengivenin P. M. Office. Is
italso notafactthatthe applications was given
inaparticuler month anditnextmonth received
approva. | would like to know whetheritis afact
thatthetrustees of Kandla Port Trust rejectedit
and opposed it whenitwas presented before
them. Didthey not say thatit should adversely
affectthe expansion work of Kandla Port Trust.
Didthey notrejectitonthe grounthatitwouldgive

- risetounemployment, aftect environment, and

security of the country. After partition, Karachi
becameapartof Pakistan. Althoughitis true that
the western nations are notusing this place for
navatexercise, stillithas great potential. There
isalaw inthis country that person canbe jailed
as photography is banned in and around an
aerodrome or port, but Government is now
allowing aforeign companyto instalitself just
onekilometre fromthe kandla Port. itcan prove
tobe detrimentalto oursecunity...(Interruptions)
lfnootherpersonhasdrwnattentiontoit. | would
liketodothat. | wouldlike toknow whatis this
Cargilicompany? Isitthe same company which
has anannualtumover of Rs 1lakh92thousnad
crore. {tamountsto almostone third of our GDP.
Australia has set up afactory where only fifty
people produce 20.000tonnes of salt. Nowwe
produce 1lakh40thousandtonnesof saltanda
bigshare of itwouldbe exported. Eventodaywe
export sdlt after meeting our domestic
requriements. Once when Gandhiji launced
Namak Satyagrah salt was a symobol of our
Independecne . Today when Cargillcompany
wouldiake overthe production of salt, itwould
become a symol of slavery. Since | have also
the experience of sittinginthe treasury benches,
| am not putting this question to Shri Jagdish
Tytler as | know thatasking aquestionis just like
committing a crime. Since the decision has
beentaken by P. M. Office, the prime Minister
himself should answer the question. As it
concem nationalinterests and national security,
the Prime Minister shouid reply. We are hot
ready to acceptasituation that somethingwhictr
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hadsymbolishedfreedomofthis country should
now symbolise slavery forthe country andsince
the decision has beentakenbythe P.M. Office,
you can notanswer the question.

SHRIJAGDISHTYTLER: Iwould reply.

SHRI VISHWANATH PRATAP SINGH:
No Sir, | am not asking you. The decison has
beentaken by the PM Office. The Prime Min-
ister himself should come and anserthe ques-
tion, when all the members of parties irrespec-
tive of party affiliations are agitating on this
issue. |wouldliketopraise ShriGeorge Femades
who has raised this question. Itis notaissue
which canbe suppressed. It should be clarified
otherwise the struggle would prolong.

| thought Shri Manmohan Singh would
speak and | would be able to hear his views first
but he is very intelligent. | think he would give
areplyinthe endsothathe hasthelastword. In
regardto ourdebtfinancing strategy:-

[English]

Our debt finacing strategy is in fact basi-
callybased on the issue of balance of payment
anditis mangedby the inflow of foreigninvest-
ment. ltis one of the basic strategies of bridging
up the financial gap. As per your strategy a
certain minimum amountof dose - aninitaldose
of abour Rs. 9000- 12000 crores perannum - will
be required for which we have serious reserva-
tions. Inorderto sustain this and to absorb this
andalsotoserve asthe repraticationthere has
tobe anannualinfiow of about Rs. 3000 crores.
Iwould liketoknowifitis forth coming as per your
assessment.

There was a time when commercial
borrwings were notallowed. Youknowitvery
well. Youdidnotallowwhenyoucouldandlalso

- did notallow itwhen | was the Finance Minister.
Short term commercial borrowings have cre-
ated serious problems apart from other prob-
lems of revenue deficit, etc. This problem started
in early eighties due to various reasons. There

is no point in saying that it started during this
Government’s period or that Government’s
period. The mis-management of various macro
paramerters started right from eighties. How
longcanwe go onmanagingdebt bytakingdebt?
This has created a very serious problem be-
cause after all we have to repay this. The only
way we can get out of the debt trap is through
export. | would like to know out of the invest-
ments whichare comingin; how muchinvestmet
is being made to build up the exportorisitthat
they are aiming at the consumer markt of the
country.

SHRIMANMOHAN SINGH: Bulk of the
investmentis export oriented.

SHRIVISHWANATH PRATAP SINGH:
Generally you say thattechnology will come up
which willimprove the infrastructure and there
willbe ageneralimprovement in our quality and
eur competitiveness. This is your general ap-
proach. Butapartfrom the longterms benefits
you have to think about the medium and short
terms also. In the medium and short term
categornies anumberofitems come, forexample
the perfumes, razor blades, cosmetics, etc.
which will generate rupee profit.

But, fromwhere are they goingtogenerate
dollars? How are these short-term and medium
-termloans goint o survive? Duringthis period,
arewe goingto goinforfurther doses of borrow-
ings or are we gointto goinfor adeeper death
trap? As Mr. Somnath Chatterjee said, alithese
things are gointto make our envioronmentcom-
petitive. We are too protective an economy
because of which controls and so on, are being
dismantled. Butinincreasing the competitive-
ness, how muchreliance, are we havingonthe
competitive Indian industries? Aleadwill have
tobetaken by the multi-nationals formaking the
Indianindustries competitive. How much com-
petition will our industries survive? Whatis the
role of agricultue in the whole economic policy?
| wuld be very happy to hear Dr. Manmohan
Singh. He agrees withme. How muchhasbeen
givento infrastructre in the agriculture sector?
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How much commitmenthas come? | cantake
anumber of such problems but at the moment,
| am not going to do so. | shall take up those

problems during some other debate.

There havebeen suggestions as tohow to
meetthe extemaldebttrap, foreigninvestmnet,
modemising the technology andsoon. They
have quotedthe example of China. Itshould not
beforgotten that China priotised itsinvestments.
Itbuilt its infrastructure first. itmade clearthe
role of its own national industries. Therefore, it
could absorb, without adverse effect, foreign
investmentsin a particular area.

Are we prioritising production in which
these muiti nationals go? Whictechnology are
they goingto bringin? What will they import?
Even Japan prioritised what they are goingto
produce. They wentinfor Cameras; they went
inforelectronicitems. They decidedatechnol-
ogy. They alsodecisedastohowtogetonwith
itinthe national context. They did notdojust like
that. This requires autonomy. This requires
authority. My basic pointiis that, this authority
orautonomyto prioritise hadbeenlosttothe IMF
and the World Bank. Therefore, we cannot
dictate anything. Thtis the issue thatwe have
totake up in our economy.

Many statistics have been given saying
thatthe rate of inflaton has come down. | would
liketo give you anexample of doctor. “Oneday,
apatientsuffereedformafever. Histemperature
rose to 106 degres. The very next day, the
temperture wentupto 107 degrees. The doctor
toldthe patient thatyesterday, the temperature
was 106 degrees andwithin adaystime, itrose
uptojust 107 degrees. Thatmeans, youarein
abetter position.”

So, we have acceptthat 107 degreetem-
peratureisbetterthanthe 106 degreetempera-
turebecauseitrosebyjustone degree. Butthen
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Now, | willcome to the growth rate. The
figures regardng growth rate have been com-
pared. They compared the figurs of 1992-93
which was 4 percentwiththe figures of 1991-92
whichwas 1.2percent. So, itcomesto 5.2 per
cent. Onthatbasis, the figure of GDP roseto 5
percent. They have made this claim. But, you
must also see that population has also growing

‘by2.1percent. Intwo years time, itwillbe 4.2

percent. fyoutake the percapitaincome, itwas
round about 5 percentand if you take the over
allfigures, according to the calculations of Cen-
tre for Monitoring of Indian Economy, in 1992-
93, itwas not4 percentbutitwas 3percent. So,
the per capitaincome willcometo .

You have given the gross figure of growth
whichis notrelevant; itis related to population.
Peopielive. Howhasthis growthaffectedthe per
capitaincome ofthe individual? Thatis relevant
inapoor country where 40 per cent of the people
are below the poverty line. Mere data of growth
has nomeaningunlessitis percapitarelatedto
anindividual.

Now there is funny situation aboutimport.
Now, itis being claimed thatimport has come
down. Earlierit was said that growth was not
there because of import. Today, stagnationand
importso beingtaken as an achievement. Itis
indicative thatitis a stagnation of the economic
health and nothing else, thisimport which has
fallen, becasue your whole strategy was based
onliberalisation of impents which will give an
impents to production; thisimports toproduction
will lead to greater imports. Thiis was yur
strategy. Inthat very strategy, the firstlink is
missing. How doyouanswerthat?

Now the cuts have come in the capital
expenditure and notin revenueexpenditure. The
expenditure onbureacracy hasincreasedby 11
percent, but cut on capital expenditure will lead
toerosion of maintenance. Ultimately, many of
the power stations will not be able to maintain
themselves. So, this mere mechanicalachieve-
ment of tiscal reduction, fiscal deficit has no
meaning. How are you gointto do aboutthat?
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Now the ReseverBankis supposedto give
its profit to the Government. Firsttime it has
happened. Befrethat, the Reserve bank never
gaveits profittothe Govemmentevenof avery
smallamount; now itis aimost alarge amount.
NABARD and IDBI arebeing starved because
afthis transfer of profit to the Government. So,
with allthese reasons, whichever side we may
look, there is nothingwhich brings confidenceis
this Government. | would pleadthatthere should
be conscience not only from this side but also
fromthe otherside, though many atimeonan
earlier occasion, conscience may be absent.
Instead of savingthe Government, letus save
the country and that will be a great contribution
tothe economic development of this country.
Thankyou. (Interruptions)....."

MR. SPEAKER: Thisisnotbeingrecorded.

Willyou speak?

SHRIINDRAJIT GUPTA (MIDNAPORE):
No.

Should we sitfor some more time becasue
‘time tomorrow will be limited?

SHRI EBRAHIM SULAIMAN SAIT
(PONNANI): Thisis a veryimportantdebate and
allofus mustgetachancetospeak. Ithastobe
extended. Many speakers aretherewhowantto
speak. Smallergroups have not yetspoken.

MR.SPEAKER: Tomorrow also we willtry
tofind out moretime. Butif we do ntsittoday,
it will be difficult to accommodate all.

SHRISOMNATH CHATTERJEE: Letus
situpto7p.m.

MR. SPEAKER: Let us sit for one more
hour.

SHRI EBRAHIM SULAIMAN SAIT: Mr.
Speaker, Sir, | standto participateinthis debate
on No-confidence Motion with a feeling of great
disguise. This | say so because the country

today is atthe brink of diisaster andthis situation
has beenbrought aboutto a great extent by this
Govemmentof ShriNarasigpghaa Rao. This has
tobe understood very clearly.

Shri Ajoy Mukhopadhayay is the mover of
this motion of no confiidence against the Gov-
ermment of this country. No doubt, he has
mentioned somanythings. he has mentioned
aboutthe anti-people economiic policy, growing
unemloyement, price rise and coruption athigh
places. Allthese things have been mentioned.
Thereis sometrustin all these facts.

You know fully well, today the common
manis suffering because of risingprices and his
bacckbone is completely broken. As far as
corruptionisconcemedcoruptionisincreasing
daybydayinhigherplaces. Thisis the situation
today andtogetherwith this whatfeelis thatthere
is no security for the minorities and daliits in this
country. | say this because no socialjustice has
been done to the minorities and dalits particu-
larly inthis country forthe last 43 years inwhich
the major part of the Government was of the
Congress party. Thisis areality.

Now againwhat ShriMukhopadhayay has
saidis aboutthe Government’s compromising
attitude withthese communalforces on Ayodhya
demolition and aftermath. This is one of the
topics. Thatis why we have moved this resolu-
tion. lam more concemed about this because
this matter directly concerns the minrities.

One thing | willtell you that as far as the
election manifesto of the Indian National Con-
gressis concemed, whichwasissuedin 1991,
itissaidonpage 18ofitthatthe nationisingreat
peril. After seeingthat manifesto, today we see
thatnationisin greater perilthenitwasin 1991.
Today the situationis much worse thanitwasin
1991.

Then the Congress party pledged in its
manifeso to fight against deep roots thathave

beeninfiicting on body politics. It pledgestofight

*Not Recorded.

againstpolitics of communalismandcasteism.
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It pledges to protect the unity and integrity of the
country andpledes to end spiralling prices, to
endpovertyand unemploymentby thetumofthe
century . These were the promises made, the
pledges mentioned inthe manifestto asfaras
lam concerned. But | am sorryto say that not
one ssingle pledge has beenfulfilled.

|am particularly concemed about one fact,
thatis the pledge to fightagainst the the Babri
Masjid? | musttell you that 6th Decemberwas
the darkestday in the thousand years of history
of ourcountry. | mustsay thatin the thousand
years of history of this country such atragedy
has nevertaken place.

18.00hrs.

‘Thatis the darkestday inthe histroy of the
country. Who is responsible for this? Itis the
Congress Govemment, whchis responsibe for
this. |knowwhatthe BJPis. ltis afascist Party.
Theyhave got Sangh Parivar. The RSS, BJP,
Vishwa Hindu Panshadandalithese Parties are
there. | know thatthey had designedto demolish
the Mosque. You must understand that the
fascistforces will have that objective. Whohave
helped them? Who collaborated with thefn?
Thatisthe questiontoday. | am sure, the BJP
and the entire Sangh Parivar could not have
beenableto dernolish BabriMasjid had there not
beenacollaboration, aconviance withthe Cen-
tral Government headed by Shri Narasimha
Rao. Thisfacthastobe understood. Whydol|
saythis? Thereis areasonforthat. Now, what
is the posiition today? The Constitution was
flouted. The dignity of the judiciary was com-
pletely crushed. Togetherwith this, secularism
wasdestroyed; togetherwiththatalso, theinteg-
rity and the solidarity of the country was thrown
towindowes. Thisis areality. The Constitution
is in ourYavour of protecting the Babri Masjd.
~ The Government could have resorted to the
provision of the Constitution. Butitfailedto do
so. The Government could have uphed the
decision of the Supreme Court. The Supreme
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Court had given a directive that either the

. Babri Masjid structure that was there can be

demolished or constructed. But the Govern-
ment did not ¢are for this, closed its eyes
completely and instead it supported the
demolition of Babri Masjid on 6th December
1992.

In such a situation, the Prime Minister
made a declaration from the Red Fort that
Babri Masjid will be protected. What were
the words used? One must understand it.
The speech of the Prime Minister from the

"Red Fort in Delhi on August 15, 192 was

broadcast wherein the Prime Minister had
said that the Babri Masjid structure will be
protected and the temple will be built. That
is notenough. What did he say as far as the
Manifesto is concemed? Their Manifesto
has said: “The Congress Party is committed
to build a Ram mandir". Further, their

_ Manifesto says:

“While we were negotiatinga settlementon
this issue, we will fuly respect the senti-
ments of the communitiesinvolved. If such
a settlement cannot be reached, ali the
parties must respect the Order and the
verdictof the Court. The Congressisforthe
construction of atemple without disman-
tingthe Mosque.”

ltis very clear. The declarationhas saidso.
The Prime Minister had made such adeclara-
tionmany times. Andwheneverwe methim -
metsixtimes the Prime Minister had promised”
that the Mosque is going to be protected and
nothingcan cometothe Mosque. Everytimewe

-methim, he has said2this.

Sir, until that black day, the Musalmans
hadsomeconfidence onthis Govemment. They
expectedthatthere was somelota a of justice left
in the Government of this country. They ex-
pectedthatthey willhave some security in this
country but with the demolition of the Mosque,
the entire confidence hadbeenlost. Itisinotout
confidence that had been lost, but it is the

. secularism, which had been shattered. Then,

thetragedy of 6th Decemberhadbrought about
abadnametous, shattered ourimage through-
outthelengthandthebreadthe oftheworld. This
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is whatthee Congress Governmenthas done.
Having promised here, it pledges to protectthe
Mosque and pledges tofight against the politics
of cmmunalism. My heart pains and bleeds
becasue ofthese. 2

. Theywentagains}allthe provisions of the
Constitutionandjustputthe judiciaryintoshame.
Judiciary has been destreyed. Has anything
beendonesofar? Leyme askthis questiontothe
Tressury Benches here - has anything been
done so far after the demolition of the Babri
Mosquetoassuaethefeelings ofthe Musalmans
in this country. Can you give one example? |
challenge youtogive one singe example.

Nothing has been done by the Prime Min-
ister and this Government to assuage the feel-
ings of the Muslims in this country. The Babri
Mosque was demolished. Our hearts bleed.
The demolition has shattered ourname; ittar-
nished ourimage intheworld. The President’s
rulein Uttar Pradesh came afterthe dismissal
of Kalyan Singh Government after his resigna-
tion. Whatajokeitisthatwas playedonus. They
dismissedthe Kalyan Singh Government after
his resignation. At5.30 p.m. heresigns andat
7.30 p. m. his Governmentis dismissed. And
then came the President’s rule. And on 7th,
within 48 hours, how could the makeshifttemple
comeoverthere? Itissurpirisngthatthe secular
government of Shri Narasimha Rao has not
come about withany solution.

1806 hrs.
[MR.DEPUTY SPEAKER inthe Chair]

And nowwhathappened? The PrimgMin-
ister comes forward wiith apackage. Youcan
understand how humiliatingandhow insutlingit
wastous. Wewentandbeggedofhimnottodo
it and stop it. We did it not once or twice but
several times when we wentto him saying not
to have this package. Andwhatis this package?
Itis an ordinance to aquire the entire place of
worship of the mosque. 1 do not say allthese
things. I saidtostopthis. ShriV.P.Singhwas

here, he hasjustnow left. Whenhewasinpower,
anordinance was broughtout. Butwithinthree
days it was withdrawn. Atleastthatmuchhe
coulddoto understandthe feelings of this coun-
try. Buthereis Government which has done
nothing. They said - whateveryou mayfeelwe
do notcare; we will go and approach the Hindu
fundamentalists for support. That was their

approach.

Justice H.M. Seervai in the magazine
“Muslim India” said and | quote:

“The ordinanceis void becauseit violates
the fundamental rights of muslims and muslim
deominationstothe system of religion conferred
onthemby Articles 25and 26...”

What is this? You are playing with the
Constitution. You are massacringthe secular-
ismandyousay thatyou are having apledge to
fight politics of communalism. Thisis how you
have been dongit. |amsayingallthis because
myheartbleeds andplans. Canlaskyoutogive
oneexample of whatyou have donetoassuage
ourfeelings?

You have setabadprecedent by acquiring
this place of worship. Today the mosqueis going
tobeacquired. Tomorrow a Gurudwaramaybe
acquired; day aftertomorrow a Church may be
acquired and then even a Mandir can be ac-
quired. Itis all against the Constitution of our
country.

SHRI SATYA DEO SINGH
(BALRAMPUR) : More than 3, 000 temples
havebeendestroyed. History bearstestimony
toit.

SHRIEBRAHIMSULAIMAN SAIT: When
wasit?

SHRI SATYA DEO SINGH: You know
very wellwhenitwas.

SHRIEBRAHIMSULAIMAN SAIT: ltwas
centuries back. | amtalking of recent history; of
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facts andrealities. Please understand this.

And of these Opposition leaders, Shri
Somnath Chatterjee has spoken aboutrefering
the matter under Article 143 to the Supreme
court. The decision of the Supreme Colrtis not
atallmandatory; itis only advisory. We may
ormay notacceptit. We insted thatthe matter
be referred under Article 138 of the Constitution.
This would have given a feeling of comunal
hamony. Butwhathasbeendone? Itisverysad

- thatsuch a state of affairs has beenthere.

ShriNarasimha Rao hadeveryrighttostop
this tragedy; this disasterunderthe Constitution.
He had every right. | do not say this. Justice
Severalsays.

I will quote, sir, with your permission from
anarticle writtembylegal luminary, Mr. Seervai
and reproduced in Muslim India, May 1993.
Herehesays:

“The PrimeMinisterappearstohavetreated
the problem of Ayodhya as one of political
explediency. The only regference he madeto
our Constitution was to say that ‘under the
Federal Constitution the Centre couldintervene
only afterimposition of President’s rule.”

But Mr. Seervai points out as follows:

“Articles 355 is such a provision, and it
overrids all state laws to the extent that they
conflictwith, orhamperthe discharge of, the duty
imposed on the Union by Article falls into two
parts: Thefirstpartruns: “lt shall be the duty of
the Uniontoprotect every State againstextemal
aggression andinternal disturbance” andthe
secondpartruns”andto ensure thatthe govem-
mentof every state is carried on is accordance
with the provisions of this constitution.”

Whatdidthey do? The Constitutionwas on
hisside. The entire National integration Council
was with him. My friend, Mr. Indrajit Gupta is
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alsothere onthe National Integration Council.
My frend, Mr. Indrajit Guptais alsothere onthe
National Integration Council. My friend on this

- side is also there on the National Integration

Council. Allthe parties gave ablankchequeto
the Prime Ministertoproceed. Fullpowers were
given to him. The BJP was isolated, and we
wantedthe Prime Ministertoproceed. Whatdid
hedo? Nothing. Thentheywantonly destroyed
the Babri Masjid. There was aprovisioninthe
Constitution against this, and then again the
National Integration Council gave him fullpow-
erstosave the mosque. But nothingwas done.
The-provisions are there in the Constitution for
this. Then, Sir, how patheticitis that on the 6th
of Decemberthe mosque was demolished! The

" entire Muslim teadership - all scholars, all

eminent professors, inteflectuals, education-
ists and all others - met the Prime Minister on
thatday and told him pointblank, ‘Mr. Prime
Minister Narasimha Rao, you lost our confi-
dence, please resignand go'. He did nothing.
Butthen he said one thing. He said:

[Translation)

Hewas betrayed, who betrayed him?
Iwouldlike to recite a couplet:

“KiMere Qatl Ke Baad Usne Jafa Se Toba,
. Haye, Us Pasheman Ka PashemanHona”.
[English)

This means heis repenting aftermurder.
Similarly, heis repenting again. He said:

[Translation)
He hasbeenbetrayedandthisis the case.

Itwas not against the Muslim community
alone, but it was against the nation. He was
referringto the BJP. They have betrayed him.
So, itwas not against the Muslim community
only, but against the entire nation. And after
saying ‘' Vishwasghat'he pormised one more
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thing. He promised that the mosque will be
rebuiltatthe same place. Butitwas notrebuit.
This promise was givento us. Andwhatwas
done? Again | quote from that article which
says”

“The destruction of then Babri Masjid had
deeply wounded the religious feelings of the
Muslim community throught India. Andthe least
that couldbe doneto sothe thoseinjuredfeelings
was to assure the community that the Babri
Masjid would be rebuilt. The Prime Minister
gave thatassurance on December7, 1992, and
he referred to it on February 7, 1934. ion the
B.B.C. ‘Phone-in Programme’. He said, “|
thought it was necessary, it was my duty to
rebuiltthe Mosque™.”

lemphasise the word're’. “Rebuilt” means

build onthe same place.
ANHON.MEMBER: Ask Mr. Jaffer Share.

SHRI EBRAHIM SULAIMAN SAIT: Mr.
Jaffer Sharief is one of the members of the
Govemment. But askthe Prime Minister, who
was responsible. “Rebuild” meansbuildatthe
same place. Has he builtitnow? No. Again
viswasghat.

Whatis happeningnow? Hehassaidinthe
package thattwo trusts will be created, oneto
constructthe mosque andthe otherto construct
the temple. Now, they are searching people,
catching hold of some Sanyasis, catching hold
of some Moulviswho can sell thie conscience
andwhocanbe members of those trusts.

Sir, Iwanttotell youone more thing. inthe
Congress Party’'s manifestoitwas said thatthe
Congress was for constrintgthe temple without
dismantingthe mosque. Letmetellyouwhatthe
BJP manifesto says. Itsays:

“BJP firmly believes that the construction
of ShriRam Mandirat Janmasthenis the sym-
bol of the vindication of the cultural heritage and
the national self-respect.”

Now, Mr. Narasimha Rao has placed his
fullfaith not on the Congress Party’s manifesto
where it was said that the Babri Masjid will be
protected and Ram Mandir will be built without
having any damage to the BabriMasijid, buthe
is acting upon the BJP manifesto. Thisis how
the pledge tofight the politics of communalism
adfascisum has beenbroken.

Sir, then came the som Yagya of
Chandraswamiwhichwasa face andwhichwas
acompletefailure. Chandraswamicomes and
advises us that Muslims should forget the
mosque, atthe inspiration given by the Prime
Minister. Then, thereis aconclave of Sanyasis
and at Gorakpur, the Prime Minister says that
temple is goint to be constructed at the place
wherethe mosqueexisted. Howcanwe believe
him? How can we have confidence onsucha
Prime Minister? What feelings will go to the
Muslim masses, to the secularminded people,
to the right thinking people if we opose this
Motion? You mustunderstand this. | am not
responsible for this. The Congress Party’s
behaviour, their poltices and attitude that have
broughtustothis situation. | wantto seethatthe
Congress Govemmentexists, because until 6th
December, 1992, I believed that Congress was
asecularparty. |believedit. Butthe Congress
has lostallthe credentilees of secularparty on
6th December, 1992, becasue the Prime Minis-
ter was responsible for the destruction of the
mosque. This was done againistall the provi-
sion of the secular Constitution. lamnotsaying
this out of emotion; | am saying this because of
allthese things thathad happened.

SHRIABDUL GHAFOOR(GOPALGANJ):
Then, who will be the Prime Minister tomorrow?

SHRIEBRAHIM SULAIMAN SAIT: itisfor
the Congress Party to decise whom they are
goingtoelectasthierieader. ltistheirprthrogative.
Itis notfot meto decide. lfthey can changethe
Prime Minister, that will be in the interest of he
nation. They canchange theirpolicy also. ltis
only my opinion, butthey havetodoit.
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- Sir, there aretwothings. Firstly, they must

come forward bodely to save the nation and

chage the Prime Minister. Secondly, all the
secular forces, patriotic forces, backward
classesandthe minorites shouldcome together
tofightfascism in this country. The Congress
cancome along much betterthen. They must
establish their credentials. They mustregain
the confidence and they mustjoin the secular
forces. Then, let us all put together, fight the
menace of fascismintheir country. Then only
wecansucceed.

Sir, much has been said about corruption
andmuch has been saidabout HarshadMehta.
Idonotwantto gointothe details. lamnotgoing
tositon judgement whether the Prime Minister
hastaken Rs. One Crore or not, orwhetherhe
hasgiven Rs. One Crore ornot.

. Butone thing is very clear. For the first
time, the Prime Minister ofthe country hasbeen
charged oftaking Rs. onecrore. Therefore, he
has come underthe cloud. The credibility has
beenlost. lf necessay, he hastoface the enquiry
and appearbefore the JPCtoclear himslef. He
may notlike itbut thatis the reality. We wantthat
the Prime Minister should be cleared. Wewant
the Congress Party which has been a secular
party, which has got the glorious past history,
which has fought and gained freedom for this
county should come forward, regainits secular
credentails andfifthfascismtogetherwithalithe
otherdemocratic , secular and patriotic forces
inthe country. | say this because the minorities
have lost the confidence. There is no social
justice, no security.

Who s responsible for the post- demolition
riots inthe country and the vilence in the coun-
try? ltis the Congress police and the fascist
forces who are responsible. We went to the
Prime Ministerfourtimes. There was a meeting
of Muslim Personal Law Board at Dethi on 9th
January, 1993. Afterthe 6th December riots, the
second round of riots started. Then, underthe
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leadership of noless a person than Syed Navi
Alimia, all the leaders of the Muslim community
wenttothe Prime Ministers demandingimme-
diate action to stop the killings of the citizens of
this country and save the counrtry from disaster.
We requested himto deploy military over the riot
affected areas; hand over Bombay city to the
military. He promised and gave us acomplete
assurance but nothinghad happended. The
same thingwas repeated again. The second
day, | again along with other leaders of the
Muslim community metthe Prime Minister. He
assuredthe same thingbut nothing happened.
There after again in the house of Shri Jaffer
Sharief, alf available MuslimMPs whowere in
Delhi, all available Muslim Ministers, including
Shri Salman Khurshid had gathered and we
made two demands. Please dismiss Mr. Naik
fromthe Chief Ministership since he hadfailed
toprotectthe citizens of the country who were in
Bomaby andhad overthe Bombay city to Army.
Butnothingwas done. Thereis no valueforthe
life of the citizens of this country. Thereis no
security for the innocent people, minorities.
This is what has happened during the post-
demolitionperiod. Thisis our experiénce. This
is nothearsay butafact. My heartbleeds.

Iwantthe Congress Partytocome up as
securityforces, tofight againstthe fascistforces.
People like Mr. Charles are here who are secu-
lar. Butwhat about those who are responsible
for the demolition of the mosque?

Now minorities are there. Indiais a multi
religious, multi cultural, muilti linguistic, multi
racila country. All have to live together in
harmony but protecting their own identity. In
times of crisis, all of us have to come together.
Itisonlyunityindiversity. Youcannotcrushone
religion; you cannot destory a language or cul-
ture ordestroy arace. Itis not possible. All of
ushavetolivetogetherharmonously, withcor-
diality, with goodwill, with understanding and
tolerance. We have to re-build such India. But
here whatis happening? Thefascistforcesare
trying to destroy minorities. Now again they
want to defranchise us. Lakhs and lakhs of
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names have been removed from the voters’ list
in Delhi, in Assam and in Bengal.

Bengali Hindus and Bengali Muslims are
calledinfiltrators. People whomthey like, they
come. They arerefuges. This is discrimination.
If people whom they like come, they are called
refugees. All this is done in the name of
Bangladeshi. Thesepeople calledrefugees. All
thisis doneinthe name of Bangladeshis. These
people have come here centuriesback. They
cleared forests and they have cultiveted
lands....(Interruptions) :

Now they are sought to be thrown our or
disenfranchised. (Interruptions)

[ Translaiton)

SHRI .RAM NAGINA MISHRA
(PADRAUNA): Nearly 1.5crore persons have
come herefrom across Bangladesh aboutwhom
you say thatthey belongto this country only.

SHRIEBRAHIM SULAIMAN SAIT: They
had come during British period some 100-200
yearsago. Theycutdownjungles, killed snakes,
adopted agriuclture andthus eamedtheirliving.
Today, their next generation has come into
existence andnow youwanttousthem. Thisis
unjustified.

SHRI RAM NAGINA MISHRA: Today,
nearty 2.5 lakh Hindus from Kashmir are beggin
onthe roads, nobedy is thereto listento their
woes? (Interruptions)

SHRIEBRAHIMSULAIMANSAIT: Iwant
tosay:

“X EKlakh KaJalta Hua GharDekh RahaHun
Dekha Nahin JataMagar Dekh Raha Hun,

Iwouldlike tourge the Government;

- “Sakht Janni Ki Daad De Ae Dost
JiRaha Hun Tere Jamane Mein.

Iwanttotellthe hon. Prime Minister thatit
hardly mattersthatjustice has notbeen doneto
Muslimstilldate. They have notbeenconsoled
since the demolition of the mosque, on the
country salthas been rubbed ontheirwounds. |
wanttosay that: )

“KiMere Qutl Ke Baad Usne Jafa Se Toba,
HaiUs Joo Pashema Ka PashemaHona..

[Translation]

- SHRIRAMNAGINAMISHRA: The Con-
gressdideverythingforyoubutyou betrayedthe
Congress. The Congressyieldedto yourterms
anddid notbotherforthe House. (Interruptions)

[English]

SHRIEBRAHIMSULAIMANSAIT: Again,
whatabout giving full diplomatic status to Zionist
Israel, the greatterroristcountry in the world?
Had Shrimati Indira Gandhi lived or Shri Rajiv
Ganhilived, suchathingwould nothave hap-
pened. Hewould have never recognised Israel.
They wanted aggression against Israeli
Palestinains shouldstop and thatjustice should
be doneto the Arabs of the region. Thatis what
you have saidin your Congress manifesto. This
is Congress manifesto.

“Thestakesforindiabeinghighinthis area,
the congress will workin close association with
countries of the region towards ensuring sus-
tained peace and stability.

Thevacationof Arabtemitoriesillegitmately
occupied by Israel and just, comprehesive,
definite settlementin West Asia including Pal-
estinianhomeland.”

Shri Sharad Pawar, the former Defence
Minister and now the Chief minister of
Maharashtra has joumeyedto Israel. OurShri
balram Jakhar also goesto Israel to leam abaut
agriclture. They wantto gain advice from Israel
tosolveinternal problems of india.
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Allthese are the factors which shake our
confidenceinthe Governmentandthereforitis
notpossible forus to supportthe Govemmenton
thefloor of this House when the No-Confidence
Motion willcome upforvoting. We may, there-
fore, supportthe motion of no-confidence moved
yesterday. ....(Interruptions) Youalsojoinedthe
BJPtopulldownthe V. P. Singh Government.

SHRIJAGDISHTYTLER: Sir, yesterday
my hon. friend Shri George Fernandes made
some mention aboutthe Cargill Project. Iwould
like to make a statement on that and clarify
certain other points. | am also glad that the
former Prime Minister also had made this point.
He asked me something. | would like to clarify
his point also science he has spoken in the
House forsolongatime. Onthatbasis, |would
like to make a statement.

Y

Yesteday, in his speechinthis House, Shri
George Fernades made a few statements in
regardtoa SaltManufactruing Projectat Kandla
Portby M/s. Cargill of USA. Iheardthe speech
of my friend Shri George Fernades with rapt
attention. ithadtheatricaltones; itdid notcreate
the effect of adrama- highdrama atthat. Sir, |
was disappointedto find that aformer Minister
in the Government of india could make this
House listen to a factless fiction. A factless
fiction, which the author knew, was unture. 1am
notinaposition today to say that Shri George
Fernadesis responsibileperson. Itappearsto
me that long absence from authority has re-
sultedin serious frustration bordering on abso-
luteitimesponsibility in makingin statementsin
this House, where we all sitand debate onfacts
and state our opinions based on convictions.

it is not my subjet to go inot the wider
question of economic policy.

MR. DEPUTY-SPEAKER: Shri Jagdish
Tytler, are you making a statement?

SHRIJAGDISHTYTLER: Yes, lammak-
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SHRIBASUDEBACHARIA: Iwouldliketo
know whether itis a suo motu statement.

SAHRIJAGDISHTYTLER: Iwanttomake
astatement. | would like to touch upon only the
limited aspect of the Cargill Project formanufac-
turing industrial salt the limited aspect of the
Projectformanufacturingindustrialsaltona 100
percentexportbasis. Presently, icannotgointo
the merits or demerits of this project. This
limited issue that Shri Geofge Ferbnades has
raised is that the Ministry of Surtace Transport
has allotted 15, 000 acres of land to M/s. Cargill
by pressuring Kandla Port Trust. |would notlike
to use harsh words nor be as dramatic and
thertrical as Shri George Femandes hasbeen
yesterday.

MR. DEPUTY-SPEAKER: Shri Jagish
Tytler, | justtake one minute. Normaly, if you
were to mrhue a statement, the text ot it should
begivenbefore hand.

SHRIJAGDISHTYTLER: Well, lambe
changingthe wording and not the statement. |
wouldlike to ensureit. | wili do that.

Yesterday, shri George Femades saidtwo
things: that 25,000 people are goingtolose jobs
andthe Ministry has given 15,000 acres of land.
I saidthatifhe canprove, then | am preparedto
goputofofmyseat. | still standby that. Butthere
isalso acondition that if he cannot prove these
twocharges, thenthe shouldalsohavetoleave
the seat. Thatis for himtotake it or nottotake
it.

Iwouldlike to mention about one of the first
two things which Shri George Femandes made.
ShriGebrge Femades has given an Affidavitin
the Gujarat High Courtand | quote:

“Pending admission, hearing and final
decision of this petition to issue an interim
injunction restraining the Kandia Port Trustfrom
reconsidering Cargills’ proposals andfrompass-
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ingany resolutionto allotlandto Cargii....”

This means he is saying ‘to allot’. This
means thatif ShriGeorge Femandes hadknown

thatthenlandhasbeen allottedtothis company,

he would have saidthe cancellation of the allot-
ment of the land which was given to the Cargil
company.

Iwouldjustlike tocometothe sanctionnow.
lam sure Shri George Fernandes knows that
before the foreign investmentis sanctioned,
clearances of the Foreigninvestment Promo-
tion Board and the' Cabinet Committee on For-
eign Investment have tobe obtained. Beinga
tormerMinister, ShriGeorge Femades mustbe
knowing this. Shri Vishwanath Pratap Singh
who was aformer Prime Minister mustaisobe
knowingthis. Theseclearance are only an‘in
Principle’clearance. Thisis notlike givingago-
aheadtoanyone to do everything thatis pos-
sible. Itis not at all like that. |cometoit. | will
give youtheinformation. Theseclearancesare
only an ‘in principle’ clearance. The Foreign
Investor has to satisfy all the agencies con-
cerned, namely, Enviornment, Defence etc.
before the project actually isimplemented.

Ms Cargill had appliedforthis 15000 acres
ofland. Initially the Kandla port Trustinformed
Mr.Cargill that his request had been tumed
down. But when the representation by M/s
Cargillto the Ministry was again takenthenthe
Porject Trust Board on 9th December, took up
the projectandthey rejected the projects. They
neitheracceptedthe project nordidthey rejetit.

‘Thereasonswhichthey giveforthe rejectionws,
‘the subjectland may be acquiredby KP T forits
own developmentin future, so we cannot give
thisland; likely increse of siltation inthe naviga-
tion channel due to salt manufacturing actitivity,
wecannat give youland. The projectmay cause
enviironmental degration, we will not give you

“ theland. Saltban activites may haveill eftect

on the mangroves in that area, so we arg not
sactioningthe land. Lack of adequatejustifica-
tion in respect of relevant need,utility of the
project, we cannotgive youtheland. Aslothey

mentionedthat due to strategicimportance we
cannot give you the land. So they rejected it.
They applied to the Ministry. This is where we
comein. Wedid askthe Kandla Port Trusttore-
examine the proposal. What didwe say inthe
letter which | wrote onthe 9th February, 1993.
Thisis an extractfromthefile No.Pt. 17011/55/
92-Pt. |hadsaid, ‘ a detailed project reportand
studies may be prepared covering all relevant
issues including hydrological.,, environment.,
navigational, safety, future development of the
portandalsothe defence related aspects of such
project. This study mustbe done before anyfinal
decision couldbe taken.

Also | have mentioned that any such de-
tailed study would mean heavy investmentinto
the study. It would, thereofre, be approprateto
give apositive signaltothe porjectinvestorthat

. theGovemmenthas anopenmindonthe project

andalso prepare to encourage any foreign ex-
change investment which would mean more
trade revenue tothe Board andto the country.
Hence, the Kandla Port Trust may be advisedto
reconsiderontheir own decision and afterthe
study is completed’. This is where it stands
today. Nolandhasbeengiven. Evenremotely
aletteris giventhat this particularlandis going
totbe given. Nowhere has the Defence Ministry
come and said that outr permission should be
required.

" Anotherthing I would also mentionto you
isthatinthe Consultative Committee thisissue
had also come. Hon. Members of opposition
were also there and a question was directly
askedbecause anagitation hadbeen goingon.
ShriV. P.Singh and also the former Speaker
hadvisitedthe place. Theyallhadsaid. ‘lakhes
beengiven. Wehave sold outourcountry. Even
yesterday they mentionedthat the contry’s se-
crets have gone outbecause photographshave
been taken. | would like to tell you that these
photographs are taken by our satellite. These
are available in the market for Rs.25 and the
address is also given of Hyderabad. Anybody
cangoandgetit. Thesearetheplaces wheresal
canbemade. Even kandla Port Trust photo
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graphs arethere. Itis notasecretfactthatwe-

are goingtocompomise with the security ofthe
country orof the defence. | donotunderstandit.
Evensuppose they fuffill all the conditions, ifa
particular projectdoescometothiscountry, itis
goingtocreate jobs. How cantheytake away
25000jobs andfromwhere? |donotunderstand
this. Evenifthey hadaproposalin Austrathe and
they employ 20 people, youtake it like that. If
they are gointo produce indusrial salt with 99.5
per cent purity and they are going to produce

industrial saltwith 99.5 per centpurity andthey

aregointoexport 100percent, they are notgoing
toinfringe upon othersaltmanufactures.

And aninterestingthingisthatnotasingle
saltworker hasprotestedonthis. Otherwise, the
projectwouldcomethrough. 1think, wages-wise
also, they will have to complete with the foregin
companies and maybe, inthe long run, allthe
hundreds andthousands or evenlakhs of work-
ers, who are getting very small amounts of
money, they willbe given better facilities. So,
first of all, the question of givin land does not
arise. We have notgiventhe land, andneither

we have given them in writing that the land will

be giventothem. Whatwe have said, whatthe
Ministry has saidis that we will have the project
reportready and subject otthe clearance from
the defence, the enviomment and also keeping
inview the requirement ofthe Port, and afterthey
have completed all these things and the Board,
ifitdecdesto give iton an hundredpercentexport
unitconsideration, | think, we have no objection.
Butatthe present, as the situation'stands, no
land has been given. Thisis the clarification |
wantedto make.

[Transtationi]

SHRI GEORGE FERNANDES: Mr.
Deputy Speaker, Sir, thisisarule. itwasnota
statement, infactitwas a speech. The Mihister
has talked about responsibility and irresponsi-
bility atlength. Whois resposnisblefor t, | will
discussthisissue lateron. Inthe very beginning
the Minister mentioned aboutfiling awrit petition
inthe Courton which stay hadbeen granted. He
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has read out this affidavitin the House in which
| have raised my voice notonlyinthe country but
inthe nentire world againstit. The only differ-
enceisthathenhadwritten alettertothe Kandla
Port Trust, who is insturmental in getting this
workdone. He says thathe had written aletter
on8thwhereas the letterwas written on 11th, |
have gotacopyofit.... C

[Enghsh)

SHRIJAGDISHTYTLER: ltwas dated9th,
anditwas senthythe Ministryonthe 11th. I had
made anotetothe Ministry. lamsorry, I should
have readthe Secretarys notealso.

[ Translation}

SHRIGEORGE FERNANDES: This let-
teris write by Director, Ports ShriR.N. Verma.
| do not know whether a letter, wrtitten by a
Ministeris signed by Director Ports ora Deputy
Secrteary. | donotknow, how does he run his
Ministry and thathow a Ministerwrites letterand
Director, Ports puts his signature onit. The letter
whichisinthefile showsthe date as 9thwhere
asthisletterbearsthe date as 11th. Heread out
some portions of thisletter. The letterbegins :’

[English)

Govememntof India
Ministry of Surface Transport

(Ports Wing)
No.PT-17011/55/92-PT New Delhi,
February 11,1993

To

The Chairman,

Kandla Port Trust,

Gandhidham.
Subject:©  Cargill's proposal for allotment of

landfor salt project at Kandla Prot.

lam directedto referto Resolution No. 66
of the minutes of the special meeting of KPT
Board of Trustees (meeting No. 5 of 1992-93)
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held on Wednesday, the 9th december, 1992
rejecting the proposal of M/s. Cargill Southeast
AsiaLimitedforsettingup a salt projecton KPT
landandtoconceythe Govemment adviceinthe
matter as under’-

As a matter of Governemtn’s policy of
liberalisation and encouragementtoforeign in-
vestors, the Foreign Investment Promotion
Board (FIPB) of the Government of Indiahave
given approval fothe above project.”

SHRIJAGDISHTYTLER: Approvalwas
for'the project and not for the land.

SHRIGEORGE FERNANDES: Aproject
cannotbeinthe skies, Sir! A projectmustbe on
the land. | did notknow that this Minister will say
that he was having aproejctflyinginthe air.

[ Translation)

You are makingamockery of the House as
well as of the country. Ifhisintentions are good.,
then he should come forward with a one line
statement that Gargi! will not be allotted any
land. Buthe is saying somethingelse.

[English]

SHRI JAGDISH TYTLER: How can you
saythat? Aprojectis apoject. Itisahundred
percentproject. (Interruptions)

SHRI GEORGE FERNANDES: Where
. willthe project come up, Mr. Minister?

[ Translation)

Why youbefoolus. You arejust palying
withitand canot goimagine aboutthe number of
people going to be affected by it and you are
trying to save yourself by merekly playingwith
words?

SHRIBASUDEBACHARIA: How could

there be aprojectwithoutaland?

SHRIJAGDISHTYTLER: HewasaMin-
isterand he knows aboutit. Can he specifically
say thatduringis tenure he never gave clear-
ance for aproject?

SHRIGEORGE FERNANDES: How have
youclearedtheproject? Yousaythatnolandhas
been given. When the project has been eleard,
the project will be held where? Will it be at
Jamuna?

[Translation)
Willitbe built onthe water of river Yamuna?

SHRIJAGDISHTYTLER: Every month
10-15projects are cleared. A projectiscleared
within five minutes. Where is our kandla Port
Trust? You do not understand the facts and
distortthemtobefool thepeople...(/nterruptions)

[English]

MR.DEPUTY-SPEAKER: Yourconten-
tionisthatthe hon. Minister hasdsaidthatno
landhasbeengiven.

SHRIGEORGE FERNADES: | have never
saidthatthe land hasbeen given. He himself
read my note.

SHRIJAGDISHTYTLER: You gothrough
yourspeech.

SHRIGEORGEFERNDEAS: Mr. Deputty
Spelar, Sir, my speechis on record. We have
beenfightingthis battle for the last three months
and have also movedthe court. My speechis
onrecord. Theymay shout butthey can neither
suppress my voice norchange my opiniononit.

SHRIJAGIDSH TYTLER: When he is
exposedhe says noland has been given. His
solecomplaintwasthatthe landhasbeengiven.
(Interruptions)
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SHRI MANI SANKAR AIYAR
(MAYILADUTURAI) : | myself distinctly re-
memberhearningMr. Femandes havingclaimed
that hte land has already been allotted. Heis
trying to get out of the what he said. (/nterrup-
tions)

SHRIJAGDISH TYTLER: Thousand of
pojects are cleared everyday. There are hun-
dreds of foreign projects comingto this country.
Thatdoes notmean whathe says. peopleare
coming with porjects of thousand of crores of

rupees.

There are five or six projects which are
cleard. AprojecthasbeencleardonDefence,
apojecthasbeenclearedas Power. Thatdoes
notmeanthatthe land has been given, the coal
mineshavebeengiven. They havetogothrough
the process of this country. He was a Minister
and he knows that.

SHRIGEORGE FRERNANDES: Please
listentome, Sir, |am now reading the affidavit
fiuled by the Kandla Port Trust after the letter of
the Ministerof Surface Transport -eachedthem.

MR.DEPUTY SPEAKER: Thehon. Min-
isteronthe floor of the House has said that the
landis notgiven.

SHRI GEORGE FERNDES: | have not
saidthatthelandis given.

SHRIJAGDISH TYTLER: We want the
Presstolistentothis. Thewhdle agitationwas
onthe peointthatthe Governmenthas giventhe
land away.

SHRIRAMNAIK (BOMBAY NORTH): |
amon apointof order Sir. No Member ad not
even a Minister can refer to the Press while
speakingin the House. No reference canbe
madetothe Press by anyMember. We haveto
work according torules. (Interruptions)

[ Translation)

SHRIGEORGE FERNANDES: |amnot
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concemed with the number of projects thatare
cleard.

SHRIJAGDISHTYTLER: Youshouldbe
concerendwithit. You havetoldthe poorpeople
therethat.....”

[English).

SHRI RANGARAJAN KUMARA-
MANGALAM): | amin a bit of confusion Sir. |
was notinthe House for a few minutes. | would
liketoknow who has been called by the chairto
speak. Because speeches are goingtown with-
outwhohasbeencalledbythe Chairtospeak.
because speeches are going on without any-
body being recongnized by the Chair. If the
House is goingtobe runin this fashion how can
there be order? (Interruptions)

SHRIRAM NAIK: What about my point of
order Sir?

[English}

MR. DEPUTY SPEAKER: Your point of
orderis upheld.

[Translation]

SHRIJAGDISHTYTLER: Itisamatter of
giving Rs. 60toaworkerwhoisearningRs. 15
only...(Interruptions)

SHRI NITISH KUMAR: Mr. Deputy
Speaker, Sir,|lamonapointaoforder. Justnow
Shir Tytler has mentionedthat they are saying
there. It is unparliamentary and should be
expunged. He has also made allegationthat
people are beingbrought forwardforagitationby
given Rs. 150rRs. 60...(Interrupitons)

SHRI JAGDISH TYTLER: He has not
heardme propoerly. What| have saidis that of
foreign compan comestheretoa manufacture
salt, theworkers, who are getting rs. 20 may get
Rs. 60. Itwillbenefitthousands of workers. This

*Expunged as ordered by the Chair.
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is what | have said.

SHRIGEORGE FERNANDES: You will
invite the foreign companies because Indians
pay Rs.20andforeignerswillpayRs.60..... That
is why they will bring foreignes. (Interrupitons)

It makes their intention very
clear....(Interruptions)
[Enlgish]

SHRI RANGARAJAN

KUMARAMANGALAM: |amon pointoforder.
Iwanttobe hears. Since | have identified may
IrequestMr. George Feradestohearme? The
Chairhasidentified me.

SHRIGEORGE FERNANDES: The Par-
liament musthear me. (Interruptions)

SHRI RANGARAJAN
KUMARMANGALAM,: Youwillbe heard. But,
atleastgivenuschance. Isthisthewayweare
goingto achive the House? Is this the way we
are goingto conduct ourselves? (Interruptions)

SHRIGEORGE FERNANDES: But, you
will have to hearme. (Interrutpions)

SHRI RANGARAJAN
KUMARAMANGALAM: Can | plead withyou?
Wiullyou please take yourseats. Sir, thisis nto
correct. (Interrutpions) Being aseniorMember
of this House, he should know the method.
(Interrupiotns)

MR. DEPUTY SPEAKER: inthisconnec-
tion, I give aruling.
(Interruptions)

SHRI RANGARAJAN KUMARA-
MANGALAM: Sir, being a senior Member of
this house, he cannot adapt this systemthat |
shallsay when | want, what | want and where.
Then, | shall not be identified by the Chair.
(Interrupiotns),

SHRIGEORGE FERNANDES: Mr. Min-

isterwill you please gothroughwhat hesaidin

- theHouse? (Intertruptions)

SHRI RANGARAJAN
KUMARAMANGALAM: [ havetoldthe Minister
also. Please sitdown. (Interrupitons)

SHRIGEORGE FERNANDES: Youare
disciplining me. (Interruptions)

SHRI RANGARAJAN
KUMARAMANGALAM: | am requesting you
too. May | requestyou? | amnotdisciplingyou.
lamrequesting you. (Interruptions) Thereis
something in the House called discipline.
(Interrupiotns) | am addressing the Chair. Mr.
Deputy Speaker, Sit, may | requestyoutoplead
with the Member to take the seat? | have a
request. (/Interruptions)

MR. DEPUTY SPEAKER: Shri George
Fermades, you willhave achance.

(Interrutpions)

SHRI RANGARAJAN
KUMARAMANGALAM: Mr. Deputy Spekar,
Sir, lunderstandthat strongemotions are there
onthematter. Itis notthatitis matterto betreated
lightly. The hon. Minister made a point of view,
allright. The hon. Memberwantsto replyin his
ownway; he can find the time and the method
under the rules. Some other Member was
identifed to speak. May | make only one re-
quest? We had adebatethathas gone onvery
nicely for the last two days. My request is,
throughyou, Sir, to allthe members otthe House
thatlet us try and adopt some sort of restraint so
thatwhattheywanttosay goesonrecor, everthing
is heard andthings go onsmoothly. Otherwise,
thgre is no purpose. The debate becomes
acrimonois andtheris noadvantee onboththe
sides. letus have debatewhichis pariiamentary
innature. Thatis my only request. (/nterrup-
tions)

MR. DEPUTY SPEAKER; Shri George
Fernades, yourpurpose s this. you wantedto
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knowwhetherthe landis givento the company
ornot.

(Interruptions)

SHRIGEORGE FERNANDES: No, Sir. |
never asked whether the land is given to the
company or not. (Interruptions)

SHRIJAGIDSHTYTLER: |am happythat
he is saying like this now.

(Interruptions)

MR. DEPURY SEAKER: So far as the
details are concerned, today is not he lastday.

(Interruptions)

SHRIGEORGE FERNANDES: No. That
is notthe point (/nterruptions)

MR. DEPUTY SPEAKER: Kindly hear
me.

(Interrupitons)

SHRI GEORGE FERNANDES: A
statment has been made here about this
(Interrupitons)

MR. DEPUTY SPEAKER: Mr. George
Fernandes, he has broughtitto yout notice:

(Interruptions)

SHRIGEORGE FERNANDES: But, he
has said that | have been telling untruthto the
country. Thatis the sum andsubstance of what
he has said. (Interrupitons)

SHRIJAGDISHTYTLER: But, youhave.
(Intermuptions)

MR.DEPUTY SPEAKER: Thatwordcan
bechanged. The hon. Minister has saidthisfor
“the purpose of this House. Suppose you have
anydoubt, youcanbring tinany othertorm. We
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have got anumber of days.

(Interrupotions)

SHRIGEORGE FERNANDES: Whenthe
statement has been made, | haye toreplytoit.
haveto clarify my position. (Interrupiotns)

SHRI RANGARAJAN KUMARA-
MANGALAM: Ifyou are to be heard, certainly
thereis aprocedure; youcanraiseitonthefloor
ofthe House andproceedaccordingtotherules.
(Interruptions)

SHRIGEORGE FERNANDES: | willonly
clarity my position. (/nterrupionts)

SHRI RANGARAJAN KUMARA-
MANGALAM: Letit go on record: let him say
whathewantstosya. Wewillcheckup. Ifthere
is difference, | think, itis a matter of privilege.
(Interrupitons)

MR. DEPUTY SPEAKER: Let us also
hear him. i

(Interrupitons)

SHRI RANGARAJAN KUMARA-
MANGALAM: Ifthereis differenceinwhathe
is saying now and what he saidthen, | will raise
apointofprivilege. (Interruptions)

SHRI GEORGE FERNANDES: | have
saidthatthe Governmentofindiahadclearda
proposal. ltwenttothe Port Trust. The Port Trust
rejected that proposal. Thatis part of my state-
mentbeforethe Coun. (/nterruptionsi)

SHRI JAGDISH TYTLER: What is the
statmentmadein frontofthe people? (/nterrup-
tions)

SHRI RANGARAJAN KUMARA.
MANGALAM: | amwilingto stand corrected,
8ir. Infact,. the hjon. Memebris notteliing what
heconsidered astruth. |amveryciearaboutit.
| am willing to go. Let us cross-check the
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records. Whathe hassaidthen wasfirstthe Port
Trustrejected: they the Governmentapproved,;
andthereafterthe land was givenornot. Iwas
presenttherewhen hesaidit. |amwillingtotake
iton. (Interrupiotns)

MR.DEPUTY SPEAKER: Isthesubject
matter beforethe Court?

(Interruptions)

SHRIGEORGE FERNDES: | havefileda
writand | have gotastayagainstthe Government
of india. (Interrupitons)

MR.DSEPUTY SPEAKR: Sincethematter
isinthe Court.itamountsto resjudicatea. This
matter cannot be discussed here on thefloor of
the House. (Interruptions)

MR.DEPUTY SPEAKER: Nofurtherclari-
ficationcan betaken up; nothingcanbetakenup

(Interruptions) -

SHRIJAGDISHTYTLER: Hesaystahtr
the stay onthe cancellation ofthe land?

Lethim say. | wnatthatthe people should
know all overthe country. The BBC quotedhim.
(Interrupitons)

MR.DEPUTY SPEAKER: Letus notdevi-
ate.

(Interruptions)

SHRIJAGDISHTYTLER: Notaninchof
land has beensold.

SHRIGEORGE FERNANDES: Youhave
sold out of fhe country. (Interrupitons) My
charge is that the country has baen sold.
(Interrupiotns) You cannotgiveaninckof land.
(linterruptions) | have a stay int he court against
you, (Interrupitons)

MR.DEPUTY SPEAKER: Nothingwillgo

onrecord.
(Interrupitons)”

MR. DEPUTY SPEAKER: Kindly have
yourseat.

(Interruptions)

MR.DEPURY SPEAKER: The matteris
pendingbeforethecourt. So, this House has no
jurisdiction to discuss a mattarwhichis pending
inthe court. itamountsto subj idice.

My ruling is that this matter cannot be
discussedonthe floor ofthe House.

(Interrupitons)

MR DEPUTY SPEKAER: | call Mr.
Narayanan.

(Interrupitons)

MR. DEPUTY SPEAKER: Mr. George .
Fernandes, you have brited the House. The
matteris pending beforethecourt. if youhadtold
earleirthatthe matteris before the court, | think,
nobody couldhave any changce to expressthe
opinion.

SHRIGEORGE FERNANDES: Butthat
does notanswer my question.

There is astatment which hs been made
here. You are not allowing me to make a
submission. (/nterrupitons) The submission |
wantto make is numberoneis aboutthe letter
with which the Ministry is concerned. Number
twois thatthe Kandla Port Trust, which is under
the Surface Transport Ministry, has filed an
affidavit in the court in response to the writ
petition filed in the District Judte's court
Ganhidhamin Kutchwhere astaywasgivenby
the courtonthe 19th of February onthe basis of
which the Kandl a Prot Trust could notholdits
maeeting onthe 20th andaliotthe land as directe
by this Govemment.

*Not Recorded.
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SHRIJAGDISH TYTLER: Hasthe land
been given? (Interruptions) Accoding to the
earlierspeechmade here, even atthe gates of
this Port Trust you stood up and put garlands.
Andyousay:

[Transiation)

Thatcountry has beensold, landhasbeen
sold. how the country has beensol? (Interrup-
tions)

[English]

MR.DEPUTY SPEAKER: Supposeinthe
beginin iteselfif any hon. memebrhadbrought
it to the notice of this House that the matteris
pending before the court, probaly nobody had a
rightto speak onthis a prticular subject. Itwould
ahve amcuntedto subjudice. Butunfortunately,
of very late, ithas been brought to the notice of
this House thatthe matteris pendinginthe court.

(Interrupitons)

SHRI JAGDISH TYTLER: He raised it.
ShriV. P.Singhraisedit. (/nterrupitons)

MR.DEPUTY SPEAKER: Kindlycooper-
ate.
(Interruptions)

MR. DEPUTY SPEAKER: Youare
agitatedon aparticularissue. Ifyouwanttobring
many documetns tothe notice of this House, you
arethatlibertytobringittothe notice ofthe House
accordingto the rules andtake upthe matteron
thefloor of the House and discuss it threadbare.

Butforthetime being, my reqestistoallow
the otherMembegrs to prticipate inthe discusion.

(Interrupiotns)
SHRIGEORGE FERNANDES: So, you

appointaHouse Committee. | willpresentalithe
documents. (/nterruption) Let the Minister
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agreeto a House Committee.

MR. DEPUT SPEAKER: 1 called Mr.
Narayanan.
(Interrupions)

MR.DEPUTY SPEAKER: Nothingwillgo
onrecord.
(/nterrupitons)*

19.00hrs

MR.DEPUTY SPEAKER: There are hon.
Members whowanttoparticipate andmostofthe
seniorMembers have spoken. Ifyouall agree,
we cansitforanotherhalf-an-houror45minutes.

SEVERAL HONOURABLE MEMBERS:
No.

MR. DEPUTY SPEAKER: Allright. Mr.
Narayanan will startnow; we will sitforonly one
minute andthen we will close.

SHRI P. G. 'NARAYANAN
(GOBICHETTIPALAYAM): Sir, | rise to sup-
portthe No Confidence Motion moedbyMr. Ajoy
Mukhopadhya. (/nterrupitons)

SHRI RANGARAJAN  KUMA-
RAMANGALAM: Sir, heistellingaMemebrof
ourparty; “CanyoucometoMadras? Does he
wanttothreatenus? Suppose, we saythesame
thing, willhe be able tosithere?

(Interruptions)

MR. DEPUTY SPEAKER: Please take
youtseats. Mr. Narayananis on his iegs.

SHRI RANGARAJAN KUMARA-
MANGALAM: As Itis matter of privilege, | seek
your ruling onthis, Sir. He dare notsaysucha
thing. (/nterrupiotns)

SHRIP.G.NARAYANAN: Only with our
support, you aresitting here.

“NotRecorded.
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SHRI MANI SHANKAR AIYAR: Itis a meettomorrwat 11 A.M.
shametful betrayal on yourpart. (/nterrupitons)
19.02hrs.

MR.DEPUTY SPEAKR: Mr. Narayanan The Lok Sabha then Adjournnedtill Eleven of
is on his legs and he will start the disucssion the Clock on Wednesday July 28, 1993/
tomorrow. The House now stands adjournedto Sravanaé. 1915 (Saka)
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